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 LOK  SABHA

 Saturday,  July  22,  967/Asadha  31, I988  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the Clock.
 (Me  SPEAKER  in  the  Chair)

 RE  QUESTION  OF  PRIVILEGE
 tt  मु  लिमये  (भुकेर)  झध्यक्ष

 महोदय,  पाज  कवण्चन  भ्रवर  नहीं  है,  विशेषा-
 घिकार  धाना  चाहिए  ।

 श्री  कवरलाश  पुष्त  (दिल्ली  सदर)
 अध्यक्ष  महांदय,  मेरा  एक  प्वाइट  आफ  आईर

 थी  मु  छिमये  पैने  एक  नॉटिस  दिया  है।
 मुझे  प्राप  खुन  लोजि!  झाज  कवश्चन  झावर
 नहीं  है  इसलिए  प्रियलेज  का  जो  मैं  ने  नाटिस

 दिया.  है,  उसकी  वर्ना  पहले  हनी  चाहिये
 Shri  Kanwar  Lal  Gupta:  On  a  point of  order
 Mr.  Speaker:  How  can  a  point  of order  be  raed  now  There  is  nothing before  the  House  yet  There  is  no point  of  order  This  is  why  some Members  feel  that  anly  those  who shout  get  a  chance  |  think  they  are yustified  im  saying  that

 भी  संघ  लिभवें  इसरो के  बारे  मं  झ्राप  tr
 ध्यान  में  नियमों  की  तरफ  दिखाना  वाह़ता
 हट

 Mr.  Speaker:  No,  no  He  cannot bring  it  like  that  I  have  got  that notice  There  are  40  other  notices Does  that  mean  that  all  of  them  can @et  up  and  reuse  those  matters  just now?
 भी  मु  लिमये  प्राप  सुन  तो  लें

 339852
 Mr,  Speaker:  Please  mt  down

 श्री  कवर  लाल  गुप्त  मैंने  मी  .(इंतरप्सण)
 श्री  रामसेबक  oe  (वबाराबकी)

 अ्रण्यक्ष  महोदय,  ध्यानाकर्षण  का...  (इंटरव्सज )
 Mr,  Speaker  Just  now  I  was  see-

 Ing  all  those  calling  attention  notices,
 privilege  notices,  adjournment
 motions  There  are  about  30-40  of
 them  TI  dispose  of  some  of  them,
 then  I  send  some  to  the  Minister,  I
 must  hear  the  version  of  the  other
 side  also  Immediately  [  receive
 something,  I  cannot  place  it  before
 the  House  and  ask  the  Member  con-
 cerned  to  make  a  speech  There
 must  be  some  method

 श्री  सन्त  लिमये  इसी  के  बारे  मे  मैं  ाप
 का  इयाल  नियमों  की  तरफ  दिलाना  चाहता
 हू ।

 Mr.  Speaker:  That  is  not  before
 the  House  at  all  I  have  not  allowed
 4)  How  can  it  arise  now?

 श्वा  खबु  लिमबे  कौन  सा  स्वीकार  नहीं
 किया  है  ?  आप  ने  कहां  है  मैं  ने  भ्रभी  कोई
 फैसला  नहीं  किया  है  ।

 Mr,  Speaker:  I  have  not  disallowed it  either  He  as  referring  to  hus  notice
 Jegarding  a  discrepancy  between  the
 Statement  made  by  the  Home  Munis-
 ter  and  the  Governor's  statement

 श्री  मध  लिभये  मै  प्रिविलेज की  बात  कर
 रहा  हू  t
 Mr,  Speaker:  I  will  0310.  tt  I will  have  to  get  the  other  side's  ver- mon  Then  I  will  discuss  at  with  him and  then  place  it  before  the  House.
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 att  मधु  लिये  1: झाप  मुन्ने  सुन  ले,
 मैं  प्रापका  जो  भी  निर्णय होगा  उस  को  मानूंगा।
 ऐसी  बात  नहीं  है  कि  मै  ज्ञाप  के  निर्णय  को
 नहीं  मानूगा  |

 Mr,  Speaker:  He  cannot  raise  a
 question  like  this.

 tt  सधु  लिमये  बात  सुन  लीजिये  1

 क्री  शिव  नारायण  (बस्तों)  इन  को
 निकाल  दोजिए  ।  ये  सदन  की  गाडी  चलते
 नही  दे  रहे  है  ।

 भी  प्रभु  लिसये  तिका  लते  की  क्या  बात
 है,  प्वाइट  झाफ  झाईर  उठा  रहा  हू  t

 Mr,  Speaker:  No,  |  am  not  prepared to  hear  him  ft  not  proper  to
 bung  at  up  hke  ths.  Only  two minutes  ago,  I  had  seen  xt.  I  am  not
 Prepared  to  hear  him  on  that  pew,

 यो  मु  लिसये  द्याप  का  यह  वेखता  है
 कि  क्या  प्रिमा  फेंशा  कल  है  था  नहीं  है।
 उस  में  मन्नी  से  क्या  बात  करनों  है  ।
 कल  शाम  हा  को  मैं  ते  नोटिस  दिया
 था  किना  पहले  दना  आहिये  या
 इस  के  बारे  में  सियम  बवलिये।  प्रिवलेज
 मोशन  एक  प्जन्सो  का  भ्रस्ताव  होता  है  t
 कल  ज्ञाम  को  दे  दिया  था  ।

 Mr,  Speaker:  It  may  be  so.  [  must
 also  get  that  stelement  and  consider
 it

 sit  मु  लिमये  यहा  वह  सफाईँ  दे  दे।
 जब  के  बाद  झाप  निर्णय  दे  दे

 श्री  1...  बिहारी  बाजपेयी.  (वलराम
 पुर)  इस  मसामसे  में  श्राप  किस  तरह  बागे

 बढ़ना  चाहते  है  ।  भाष के  पास  ये  जो  मोशज
 झाण  हैं

 Mr,  Speaker:  I  will  teli  him  He
 has  pointed  out  that  there  is  a  dis-
 crepancy  between  the  Home  Minister's
 statement  and  the  Governor's  state-
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 ment.  Naturally  I  will  have  to  ask
 the  Home  Minister  how  he  accounts
 for  it.  If  the  Chair  is  not  satisfied,
 naturelly  |  will  place  it  before  the
 House,  not  before  that.  A  motion
 cannot  be  moved  even  before  all  that.

 श्री  सघु  लिमये  इस  में  गृह-मत्री को  बुनने
 को  बात  पर्  नहीं  उठती  ।  भाप  को  देखना
 है  कि  प्रिमा  फेशी  केस  है  या  नही  है

 Mr.  Speaker:  Even  then,  for  my
 own  satisfaction.  I  have  to  do  :t.

 क्री  टल  बिहारी  वाजपेयी  भाप  गृह
 मत्री को  सुने  ।  ेकिन  रिकार्ड  क्या  कहता  है  ?
 यह  तो  जाप  के  पास  है  |  भगर  रिकार्ड  यह  कहता
 है,  ऊपए  से  देखने  से  मालूम  होता  है  कि
 परस्पर  विरोधी  वक्तव्य  दिये  गये  है  तो  फिर
 इस  सामले  को  Ure  को  लेता  चाहिये  |  आप
 रिकार्ड  देख  सकते  है  1

 Shri  &  M,  Banerjee  (Kanpur):  Then
 prima  fate  cate  m  there.

 Mr,  Speaker;  I  will  all
 the  facts  He  has  quoted  the  Gover-
 nor’s  statement  Naturally  I  must
 get  from  the  Home  Minister  or  some-
 one  else  an  authentic  version  of  it.

 श्री  सघु  लिखये  मैने  नहीं  कहा है  कि
 गृह  सती को  ाप  सुने  लहीं  जरूर त्  लेकित
 मदन में  झुने  ।  गृह  मों  क  साथण  को  रपट
 श्राप के  वास है.  ।  गृह  सज्नी  क्या  करने  वाले  है
 vert  साहब  का  बयान  झौर  गृह  मंत्री
 का  यहां  पर  जो  वक्‍तज्य  है  उस  मे  बया  टकराव
 है,  यहू  मैं  झाप  का  बतलाता  चाहता  हू  ।

 Mr.  Speaker:  Now  Dr  Ram  Subhag
 Singh

 at  मधु  लिसये  प्रध्यक्ष  महोदय,  वह
 तैयार  है  सफ़ाई  देते  के  लिए।  शाप  को  क्या
 नराज  है  |

 Shri  5,  M.  Banerjee:  Kindly  allow
 the  call  attention

 tag  लिलये  वह  कहते  है  मैं  सफाई
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 दूंगा  ।  मैं  अपनी  बात  कहूंगा,  बहु  प्रपनी
 बात  कहें ।

 Bo  objection.  ह्  is  not  as  though  I
 um  blocking  him.  Let  not  that  be
 said,

 Shri  s.  M.  Banerjee:  On  item  I
 want  to  say  something.

 अं  अघुलिससे  पहले  तो  श्राप  हुस  रहे  ये,
 हां  कह  रहे  थे  |  पब  प्राप  क्यों  चुप  है  ।  भाष
 झपती  सफाई  दें,  हम  झपती  बात  कहेंगे  ।
 The  Minister  of  Home  Affairs  (Shri

 ¥.  8,  Chavan):  The  point  js,  it  is  not
 8  question  of  my  being  prepared, because  [  stand  by  every  word  of
 what  I  bave  said.  I  do  say  that  I
 stand  by  every  word  of  what  I  have
 said  What  the  Governor  said,  whe-
 ther  he  said  it,  I  will  have  to  find
 out  because  we  are  going  by  the  press
 Teport

 tt  मू  लिसये  प्राप  क्‍यों,  स्पोकर साहन
 काइंड  झाउट  करेगे।  आप  कंसे  करेगे,  मुझे
 जे  यह  कर्नो  है  कि  प्रध्यक्ष  महोदय,  आप
 गवर्नर  से  पूछ  लोजिये  कि  उन्‍्हों  ने  क्या  कहा
 था।

 Mr,  Speaker:  At  least  you  admit
 I  must  find  out  Let  us  talk  about  it

 थी  कंवर  लाल  गप्त  प्रध्यक्ष  महोंदय,
 प्राज  घुबह  ही  प्रधात  मन्री  ने  यह  कहा  है

 Mr,  Speaker:  Mr  Gupta,  |  ask  you to  mt  down.  I  am  not  going  to  allow.
 The  House  will  take  up  discussion
 and  voting  on  Demands.

 Shri  S.  मं,  Bawerjee:  This  is  most
 unfair  07,  कता  Subheg  Singh  made
 a  statement  We  are  not  allowed  to
 Say  something  on  that.  This  Is  extra-
 ordinary.

 Mr,  Speaker:  हए  many  people  are
 #@etting  up  and  shouting.  Everyday it  has  become  o  terrible  headache
 now,  and  I  am  very  glad  the  indepen- dent  members  pointed  out  yesterday
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 that  those  who  shout  alone  are  get- tung  8  hearing,  and  I  think  they  are partly  right.  Some  of  them  cannot get  up  and  shout,  that  is  what  they said  yesterday,  and  there  is  some truth  perhaps  in  that.

 ्य  मध्‌  लिसये  शाउटिंग  का  क्या  सवाल
 है?  इस  पर  मुझे सख्त  ऐतराण  है।  हम  भ्रपने
 प्रधिकारों  बेः  लियै  नियमों  के  झाघार  पर  लड़
 रहे  है  1  इस  में  बिल्लाने  का  कोई  सवाल  नहीं
 हैं।  बार  बार  बिल्‍लाने  को  बात  की  जाती  है।
 चिल्लाने  का  कोई  सवाल  नहीं  है।  हम  झपने
 प्रष्कारों  के  लिए  लड़ते  है  1  नियमों  के
 ध्राप्तार  पर  छब्ते  हैं  T

 Mr,  Speaker:  It  may  be  so.  They too  have  a  right  The  adhikar  also Must  be  within  the  four  corners  of the  rules,  not  simply  getting  up  any time

 att  मधु  लिभये  नियमों  के  झन्दार  बाल
 रहा  हू  t  प्रिमा  फेशी  केस  के  भ्राघार  पर
 प्रिवलेज  मौशन  प्रा  तकता  है  ।

 Shri  8.  छा,  Banerjee:  First  of  all  on item  No  ]  my  submismon  is  that  we have  not  heard  him  at  all,
 Mr,  Speaker:  Let  him  read  :t.

 July,  1967,  will  consist  of: —
 L  Consideration  and  passing  of:

 a)  The  Finance  (No.  2)  Bill,  1967.
 (un)  The  Tea  (Amendment)  Bill, 1967.

 (inti)  The  Standards  of  Weights  and
 Measures  (Extension  to  Kohi-
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 {Dr.  Ram  Subhag  Singh]
 ‘ma  and  Mkokchung  Districts)
 Bill  1967.

 2.  Discussion  and  voting  on  the
 Demands  for  Excess  Grants
 Railways)  for  1964-65.

 Shri  S.  M,  Banerjee  (Kanpur):  We
 are  surprised  that  even  after  the  com-
 pletion  of  the  grants  there  is  not  go-
 ing  to  be  a  discussion  on  the  DA.
 Commission’s  report  as  we  were  as-
 sured  in  this  House.  I  requested  the
 Finance  Minister  that  if  he  was  not
 prepared  to  give  a  reply  at  least  we
 should  be  given  an  opportunity  to
 discuss.  Though  there  is  a  motion
 initiated  by  Mr.  M.  L.  Sondhi,  myself
 and  others  on  the  DA  Commission’s
 report,  we  shall  not  be  able  to  take
 up  that  discussion  next  week.  May
 J  submit  that  this  is  a  very  important
 matter  on  which  we  should  have  a
 discussion.

 Secondly,  you  remember  we  raised
 a  controversy  aboutthe  distortion  of
 facts  when  Mr.  Chagla  announced  in
 this  House  that  Pakistan  occupied  five
 villages  in  Latitila-Dumabari  area  in
 1962-63.  Immediately  it  resulted  in  a
 controversy.  You  in  your  wisdom
 said  that  you  were  prepared  to  grant
 a  discussion  if  somebody  initiates  it.
 We  have  initiated  it.  This  has  be-
 come  a  very  important  matter  be-
 fore  the  country.  So,  we  want  a
 discussion  on  that.

 Thirdly,  he  has  not  said  anything
 about  the  discussion  of  the  Hazari
 report.  Even  yesterday  Mr.  F.  A.
 Ahmed  while  replying  to  the  debate
 said  that  there  would  be  a  discus-
 sion  on  it.  °

 Mr,  Speaker:  The  MHazari_  report
 and  the  Scheduled  Castes  and  Tribes
 report  have  both  been  allotted  some
 time  before  we  adjourn.

 श्री  एच०  एम०  जोश  (पुना )  :  अध्यक्ष

 महोदय,  सरकारी  कर्मचारियों  के  मंहगाई
 भत्ते  सम्बन्धी  श्रायोग  की  रिपोर्ट  के  बारे  में

 JULY  22,  967  B.O.H.  73858

 हमने  बार  बार  सवाल  उठाया  है  |  वित्त  मंत्री
 ने  कहा  है  कि  इस  बारे  में  अपना  फैसला  करते
 से  पहले  हम  कुछ  नहीं  करेंगे।  हम  तो

 इस  बात  के  लिये  भी  तैयार  थे  कि  चाहे  वह
 अपना  फैसला  न  दें,  लेकिन  कम  से  कम  वह

 हम  लोगों  की  वात  तो  सुन  लें  ।  कल  प्रश्न-काल

 के  दौरान  मैं  ने कहा  था  कि  जब  i960  में

 जनरल  स्ट्राइक  हुई  थी,  तब  एक  जायंट  कृत-

 सल्टेटिव  मशीनरी  बनाई  गई  थी,  जिस  का
 मकसद  यह  है  कि  मजदूरों  के  नुमायन्दे
 और  गवरनमेंट  के  नुमायन्दे  एक  साथ  बैठें  और

 जो  कोई  सवाल  खड़ा  हो,  उस  पर  चर्चा  कर

 के  कुछ  फैसला  या  समझौता  कर  लें  ।  वित्त

 मंत्री  जो  फैयला  करने  जा  रहे  हैं,  उस  से

 पहले  नतो  यहां  बातचीत  होगी  और  न  वह
 जायेंट  कनसल्टेटिव  मशीनरी  के  साथ  बेठेंगे।

 तो  फिर  उन  के  फैसला  करने  के  बाद  मजदूरों
 के  लिये  क्या  रह  जाता  है,  हम  लोग  क्या  करेंगे  ?

 हम  समझते  हैं  कि  गर  हम  को  डेमोक्रेंटिक

 तरीके  से  काम  चलाना  है,  तो  एक  दुसरे  के  साथ
 बातचीत  करने  और  कनविन्स  करने  की  जो

 मशीनरी  उपलब्ध  है,  उस  को  इस्तेमाल  करने

 का  हम  को  मौका  भिलना  चाहिये  |  इस  समय

 स्थिति  यह  है  कि  न  तो  यहां  चर्चा  का  मौका
 दिया  जाता  है  और  न  जायंट  कन्सलटेटिव

 मशीनरी  के  अन्‍्तर्गत।  श्रगर  वित्त  मंत्री  द्वारा

 फैसला  करने  के  बाद  कोई  चर्चा  होगी,  तो  उस

 से  कोई  फायदा  नहीं  होगा  ।  ढाइम  इज  दि

 एसेन्स  |

 श्री  प्रकाशर्यीर  शास्त्री  (हापुड़)
 अध्यक्ष  महोदय,  आप  को  स्मरण  होगा  कि
 प्रायः  प्रत्येक  शुक्रवार  को  जब  संसदू-कार्य  मंत्री
 अगले  सप्ताह  की  कार्यवाही  की  घोषणा

 करते  हैं,  तब  आप  का  ध्यान  इस  सदन  के

 प्रक्रिया  तथा  कार्य  संचालन  सम्बन्धी  नियमों

 में  से  उस  नियम  की  ओर  ऑ्राकर्षित  किया  जाता

 है,  जो  कि  नो-डे-येट-नेम्ड  मोशन्ज  के  विषय

 में  है।  भ्राप  ने  कुछ  अनियत  दिन  वाले  प्रस्ताव

 स्वीकार  किये  थे  I  उन  प्रस्तावों  में  से किस  किस

 को  प्राथमिकता  दी  जाये,  इसके  लिए  एक  कमेटी

 बनाई  गई  है।  उस  कमेटी  ने  एक  उस  प्रस्ताव  को
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 प्रार्थमकता  दी  है,  जो  कि  अमरीका  और  अन्य

 पश्चिमी  राष्ट्रों  द्वारा  पाकिस्तान  को  दी  जाने

 वाली  शस्त्र-सहायता  के  सम्बन्ध  में  है,  जिस

 के  परिणामस्वरूप  पाकिस्तान  का  युद्धोन्माद
 जाग  उठा  है  और  हमारी  सीमाओं  पर  एक

 “भयंकर  तनाव  पैदा  हो  गया  है।  कमेटी  की  उस

 बैठक  में  संसदू-कार्य  मंत्री  स्वयं  उपस्थित  थे  t

 जब  सदन  में  इन  अनियत  दिन  वाले  प्रस्तावों  पर

 चर्चा  के  लिए  समय  नहीं  देना  है,  तो  काहे  को

 हम ये  प्रस्ताव  देते  हैं,  काहे  को  आप  उन  को
 स्वीकार  करते  हैं  और  काहे  को  उन  के  लिए

 यह  कमेटो  बना  रखी  है  ?  इस  से  अच्छा  है  कि

 “इस  सदन  के  नियमों  में  से  श्रतियत  दिन  वाले

 प्रस्तावों  से  सम्बन्धित  नियम  को  निकाल  ही
 “दिया  जाये  t  मैं  यह  तिवेदन  करना  चाहता  हूं
 कि  कमेटी  ने  जिन  प्रस्तावों  को  प्राथमिकता

 <दी  है,  उन  में  एक  या  दो  प्रस्तावों  को  तो  लिया

 जाना  चाहिए  ।

 चूँकि  शिक्षा  मंत्रालय  के  अनुदानों  पर

 बहस  नहीं  हो  सकेगी,  इर्सालए  कोठारी

 कमिशन  की  रिपोर्ट  पर  चर्चा  के  लिए  इस
 सत्र  के  श्न्त  तक  अवश्य  समय  दिया  जाये,
 क्योंकि  वह  एक  बहुत  महत्वपूर्ण  रिपोर्ट  है  ।

 संसदू-कार्य  मंत्री  यह  भी  बतायें  कि  क्‍या

 संसद  का  श्रधिवेशन  नियत  समय  पर  समाप्त

 होगा,  अथवा  उस  के  एक  आध  सप्ताह  बढ़ने
 की  सम्भावना  है?

 श्री  मधु  जिमये  :  (मुंगेर)  :  हालांकि
 समय  बहुत  कम  बचा  है,  लेकिन  दो  प्रस्तावों
 पर  चर्चा  के  लिए  समय  अवश्य  निकाला  जाये,
 जिस  के  लिये  बिजिनेस  एडवाइजरी  कमेटी  की
 उप-समिति  का  और  पूरे  सदन  का  आश्वासन

 है  ।  उन  में  से  एक  प्रस्ताव  है  हिन्दुस्तान  के

 सिकुड़ते  हुए  क्षेत्रफल  श्रिक्रिग  एरिया  आफ

 इंडिया--के  बारे  में  और  दूसरा  प्रस्ताव  है

 फिजूलखर्ची  औंर  विलासिता  और  खर्च  पर
 I500  रुपये  तक  की  रोक  लगा  कर  पूंजीकरण

 के  लिए  पर्याप्त  धन  उपलब्ध  करने  के  बारे  में  |

 इन  दोनों  प्रस्तावों  के  बारे  में  कुछ  समय  देने
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 का  वादा  भी  किया  गया  है  t  इस  बात  की

 सफाई  होनी  चाहिए  कि  इन  दोनों  प्रस्तावों  को

 कब  लिया  जा  रहा  है  और  उन  को  नियम  84

 के  मातहत  लिया  जा  रहा  है  या  नियम  93

 के  मातहत  ।

 श्र  श्रटल  बिहारी  वाजपे्य।  (बलरामपुर  )  :

 अध्यक्ष  महोदय,  मुझे  दो  बातें  कहनी  हैं  ।

 लाठीटीला  और  दुमाबाड़ी  क्षेत्र  में  जो  कुछ

 हुआ  है,  उस  के  बारे  में  इस  सदन  में.  जल्‍दी  से

 चर्चा  करने  की  आप  को  इजाजत  देनी  चाहिये  ।

 हम  लोग  तो  झाशा  करते  थे  कि  आप  स्थगन-

 प्रस्ताव  पर  मंजूरी  देंगे  -  यह  बहुत  गम्भीर

 मामला  है  और  इस  पर  इसी  सप्ताह
 चर्चा  होना  जरूरी  है।  इस  बारे  में  नोटिपत  दिए
 गए  हैं  ।

 डी०  ए०  कमीशन  की  रिपोर्ट

 के  बारे  में  चर्चा  होना  भी

 ग्रावश्यक  है।  वित्त  मंत्री  महोदय  ने  कहा
 है  कि  वह  इस  सम्बन्ध  में  कुछ  नहीं  कह  सकेंगे,
 लेकिन  इस  चर्चा  के  द्वारा  इस  सदन  के  सदस्यों

 को  अपनी  प्रतिक्रिया  से  उन  को  परिचित
 कराने  का  मौका  मिलेगा  ।  लाखों  केन्द्रीय

 कर्मचारी  इस  प्रश्न  से  सम्बन्धित  हैं  और

 इस  बारे  में  सदन  में  चर्चा  होना  बहुत  आ्रवश्यक

 है ।

 श्री  बलराज  मधोक  (दक्षिण  दिल्‍ली)  :

 पिछले  सप्ताह  प्रधान  मंत्री  ने  एडमिनिस्ट्रेटिव
 रिफाम्स  कमीशन  के  बारे  में  एक  बयान  दिया

 था  और  हम  लोगों  ने  मांग  की  थी  कि  उस  पर

 विचार  किया  जाये।  आप  ने  कहा  था  कि

 समय'  निकाल  कर  उस  पर  चर्चा  करेंगे।  इस
 संबंध  में  रूल  93  के  मातहत  नोटिस  दे  दिया

 गया  है  श्र  इस'  विषय  पर  चर्चा  के  लिए
 समय  निकालना  आवश्यक  है।

 श्री  हुक्म  चन्द  कछवाय  (उज्जैन):
 इस  सदन  में  व्यापार  मंत्री  ने  दो-तीन  बार  यह
 घोषणा  की  है  कि  इस  समय'  कपड़ा  उद्योग  बड़े

 संकट  में  है  और  काफी  मजदूर  बेकार  होने
 जा  रहे  हैं।  मैं  यह  जानना  चाहता  हूं  कि
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 oft  किव  तारायण  (welt):  पायट  बाक
 आर  |  मैं  यह  जानना  भाहता  हू  कि  इन  तीनों
 सदस्यों  में  से  जनसघ  का  नेता  कौन  है।
 [व्यथधान )

 एक  माननीय  सबस्य:
 (ध्यवधान)

 नी  शिव  तारायता:  क्यों  बैठ  जांऊ
 मैं  ने  पायट  आफ ग्रार्डर उठाया  है।  मैं  प्रष्यक्ष
 महोदय  से  यह  पूछ  रहा  हु  कि  यें  तीन-तीन
 सदस्य जो  घड़े हुए  हैं  इन  मे  से  जनसघ  का
 नेता  कौन  है।  (ध्यभघान)

 शी  छटल  बिहारी  वाजपेय!  तीन  नहीं
 हम  तीस  सदस्य  खड़े  होग।  इस  पर  पागट
 झाफ  झार्दर,  रेज  नहों  हो  सकता  है।

 प्रध्यक्ष  महोदय,  प्रगर  काग्रेस  पार्टी  श्री
 शिव  नारायण  को  प्रनुशासन  में  नहीं  रख
 सकेगी  तो  सदत  में  काम  चलना  मुश्किल  हो
 जावेगा  |

 थी  शिवचर्ख  ताल  (फिरोजाबाद)?
 भ्रध्यक्ष  महोदय,  मैं  ाप  से  निवेदन  करना
 चाहता  है  कि  आप  माननीय  सदस्य  श्री
 शिव  नारायण  को  कुछ  प्रनुशासन  में  रखिये  |
 जब  भानभीय  सदस्य  ाप  के  सामने  अपनी
 बात  रख  रहे  हैं  तो  श्री  शिव  नारायण  को  इस
 तरह  बीच  में  टोकना  नहीं  चाहिए।  इस
 प्रकार  सदन  की  कार्यवाही  कैसे  चल  सकती
 है

 बैठ  जाइये

 ह. अ  शुक्रम  चन्द  कछवाय  मैं  कपड़ा
 उद्योग  के  बारे  में  कह  रहा  था  कि  उस  में  देश
 के  हजारो  लाखो  मजदूरों  के  बेरोजगार  होने
 की  प्राशका  है।  मैं  यह  जानना  चाहता
 हु  कि  इस  महत्वपूर्ण  प्रश्न  पर  चर्चा  के  लिए
 कब  समय  दिया  जायेगा?

 मैंने  प्रस्ताव  दिया  है  कि  भध्य  प्रदेश
 के  राज्यपाल  द्वारा  कांग्रेस  पार्टी  के  दबाव  भें
 झाकर  जो  विधान  सभा  का  सत्तावसान  किया
 गया है  उस  के  बार ेमें  दस  सदन  में  चर्चा
 हनी  चाहिए।

 JULY  22,  7987  BOE.  1g86m:
 Ram  Subhag  Singh:  Regarding

 port,  as  you  yourself  know,  I  myself
 had  proposed  that  the  hon  Deputy Prime  Minster  has  written  a  letter,
 and  the
 an  ite  wisdom  thought  that  this  matter
 should  be  discussed  only  after  the
 Government  has  taken  a  demmon  in
 the  matter

 श्री  wee  बिहारी  वाजपेथी'  वह  तो
 पोस्ट-मार्टम  होगा।

 Dr,  Ram  Subhag  Singh:  That  was
 the  of  sory

 Then, Commuttee  What  am  I  to  do?
 regarding  Lathitilla-Dumabari,  ag  you
 know,  the  Demands  of  the  External
 Affairs  Mimstry  were  only  recently
 discussed  The  hon  Minister  of  है
 ternal  Affairs  is  out  of  the  country,
 So,  I  am  not  in  a  position  to  say
 anything  in  the  matter,  it  can  be  said
 only  when  he  returns  and  I  consult

 am

 श्री  प्रकाशवौर  शास्ली  ने  नौ-डै-यैट-नैस्ड
 मोशन्य  को  लिये  जाने  के  बारे  में  कहा  है
 शौर  श्री  मधु  लिमये  ने  सीलिग  आन  इत्डि-
 विजुग्रत  एक्सपेंडिचर  सवधी  प्रस्ताव  को
 लिये  जाने  के  बारे  में  कहा  है।  मै  उन  को
 सूचित  करना  चाहता  कि  हम  ने  इस  डिस्कशन
 को  स्वीकार  वर  जिया  हैं।  श्री  मधु  शिमये
 में  'शिकिंग  एरिया  ame  इडिया”  सबधी
 प्रस्ताव  पर  चर्चा  के  लिए  भी  कहा  है।  चूकि
 विदेश  मलनी  यहा  नहीं  है  हस  लिए  मैं  उस  के
 बारे  में  ब्मी  कुछ  तही  कहना  चाहता  |

 डॉ०  राम  “नोहर  लोहिया  (फाघनौज)  :
 वह  तो  शिक्षा  मत्ती  का-  सरवे  झ्ाफ  हृडिया--
 मामला  है।

 डार  रास  सुमंग  सिह -.  उस  को  लिया
 जाना  प्रभी  सम्भव  नहीं  है।

 fro  राम  मनोहर  लोहिया:  वह  बात
 तो  झलग  है।  मली  महोदम  उस  प्रस्ताव  को:
 जल्दी  थे  |



 BOK. 13863,
 जौ  कंबरजाल  धुच्ला  (चिल्ली  सदर):

 उस  के  बारे  में  मै  ने  भी  प्रस्ताव  दिया  हैं।

 Wo  राख  सूमग  सिह  सातनींग  सदस्य
 we  लोहिया  का  “सीलिग  भान  इन्डिविजुप्नल
 इनकम”  खबधी  प्रस्ताव  or  रहा  है।

 श्री  कछवाय  ते  कपड़ा  उद्योग  की  स्पिति
 पर  अर्था  के  लिए  कहा  है।  इस  समय  उस  को
 लेना  सभव  नहीं  है।

 जहां  तक  एडमिनिस्ट्रेटिक  रिफार्ससत
 कमीशन  ब्बधी  चर्चा  का  प्रश्न है  प्रध्यक्ष
 महोदय,  ाप  जानते है  कि  समय की  बहुत
 दिक्कत है  o  झमी  सवात  पूछा  गया  है  कि  क्या
 क  बलन  एक  या  दो  सप्ताह  बढाया  जायेगा
 प्रध्तिकाश  प्रूपों के  नेता  इस  बात पर  सहमत
 है  कि  यह  लेखन  जह्दी से  जल्दी  समाप्त  किया
 जाये।  सेशन  की  समाप्ति  in  मई  या  2  मई

 Mr,  Bpeaker:  We  ore  having  meet-
 ings  of  the  Business  Advisory  Com-
 mittee  every  weck,  but  unfortunately
 the  leaders  are  not  attending  it.  Pro-
 bably  they  are  busy  outside.  Other-
 wise,  you  can  adjust  all  these  things

 itself  Nol  thet  we  did  not  dis-
 hem.  For  instance,  we  allotted
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 knowing  it  and  therefore  व्न्न्य
 those  pownts  here.  Again  next  Mon-
 day,  the  Bumness  Advisory  Committee

 [  am  only  hoping  that  by  August
 ‘Lith  we  shall  adjourn  or  at  least

 Meet  on  Monday  and  decide  what  we

 Scheduled  Tribes  that  it  m  always
 taken  at  the  end?

 Mr,  Speaker;  7  hours  have  been
 allowted  for  it  Whether  at  the  end
 or  beginning,  it  us  the  time  that  5
 allotted  that  matters.  I  do  not  think

 can

 wre  7  weiter  लोहिया  :  भाप  जितता
 बैठना  चाहे  बैठ  ले,  पब  शायद  माने  जल्दी

 गईं  है।

 कौ  राम  लेवक  पाबष  (बाराबको):
 प्रध्यक्ष  महोदय,  हैं  झाप  से  एक  जानकारी
 चाहता  हूं  t  aa  तक  ह  परम्परा  रही  है  कि
 जब  कोई  ध्यान  प्राकर्षण  इत्यादि देता  है  तो
 उसको  सूचना  भिलती थी  कि  उसको  कब
 लिया  जावेगा  |  मध्य  प्रदेश  का  मामला  बहुत
 ही  महत्वपूर्ण  था।  गृह  बन्नी  जी  से  मुख्य
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 ॥  राम  सेबप  यादव]  ‘32.36  bef.
 मन्नी  झौर  राज्यपाल  की  बात  हुई  है.  उसके  “DEMANDS  FOR  GRANTS—Contd.
 art  में  हमे  पतों  नहीं  है  कि  वह  5  बजे  लियां  _ जिलाइा  छा

 Wome,
 ह... उ  ano

 7 जायेगा  या  कंब  लिया  जायेगा  बा  We  will  now
 Mr,  Speaket  Every  member  should

 be  satisfied  After  Mr  Madhu
 Limwe  raued  it  you  want  to  raise
 it  ager

 शो मधु  लिसये  वह  ता  प्रिवलिज  वे
 बारे  मे  था।  ये  कह  रहे  है  वि  इन  को  सूचना
 नहीं  मिली  है।

 श्रीरापपंव  यादव  मैंप्राज  कीयरना
 के  बारे  में  कह  रहा  हू  ।
 Mr  §ptake-  Madhy.  Pradesh  was

 discussed  for  more  than  3  hours  I
 am  prepared  to  give  tume  for  discus
 sing  any  reasonable  thing  lhi  4
 culty  w  T  must  satsfy  not  only  the
 leaders  sittmmg  in  the  front  row,  but
 also  the  othe:  members  I  must  satis-
 fy  Mr  Kachwa:  whatever  might
 happen  [  must  satisfy  not  only  Mr
 Limaye  Sut  Mr  Yada.  also  Natu-
 rully  in  the  nudst  of  all  this  Mr
 Sheo  Narwn  also  wants  som.  enligh-
 tenment  There  i<  nothing  wrong  im
 it  Why  should  Mr  Sheo  “Narain
 alone  be  blamed?  cannot  under
 stand  that  I  am  glad  therc  is  at
 least  oMe  member  on  thit  sid.  who
 m  saying  something  equally  imterest
 ing  as  our  other  _िहा एंव  on  this  sde
 do

 fibri  5  M  Banerjee  Sir  the  re
 presentatives  of  thy  Central  Govern
 ment  employees  met  the  Cabinet  Sec-
 retary  and  requested  that  the  DA
 Commussions  Report  may  be  diseus-
 sed  in  the  Joint  Consultative  Machi
 nery  Even  |  i  has  been  refused  by
 the  Cabinet  Secretary  That  छ  whv
 Sir  ts  matter  nas  become  more  im
 Portant  and  I  would  requett  the  hon
 Finance  ह  to  have  it  discussed
 here  in  thus  House

 and  i38  to  to  the
 Mimastry  of  Works  Housing  and  Sup-
 ply  for  whith  4  hours  have  been
 allotted

 Hon  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  qo  the  Table
 within  5  minutes  indicating  the  serial
 numbers  of  the  cut  motions  they
 would  like  tomo  e

 है: ल  3607000  be  granted  to  the
 Preudent  to  complete  the  sum
 necessary  to  dejray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending the  4st  day  of  March  968  im

 Dewano  No  88&—Pueuec  Worcs
 Mr  Speaker  Motion  moved

 “Tha,  a  sum  not  exceeding Rs  25.8]  87000  be  granted  to  the
 President  to  complete  the  sum
 necetary  to  defray  the  charges which  will  come  in  course  of
 Ppaymint  during  the  year  ending the  Jist  day  of  March  968  in
 respec!  of  Public  Works’"

 Demtano  No  ह9--विएअता0 आदर  axp

 Mr  Speaker
 ‘Tha,  a  sum  not  exceeding झा  923  55,000  be  granted  to  the Prendent  to  complete  the  mum

 Motion  moved

 *Moved  with  the  recommendation  Of  the  President
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 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending the  3lst  day  of  March,  1968,  in
 respect  of  ‘Stationery  and  लिवाल
 ang’.”

 Demaxnp  No  _क--एफलाधार:  Revenue
 Expeaprrone  oF  rite  Department  oF

 Woerxs  anp  Hovsine
 Mr,  Speaker:  Motion  moved

 “That  a  sum  not  exceeding Rs  ‘oT  67000  be  granted  to  the
 President  to  complete  the  sum
 nercssory  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  yar  ending the  3lst  day  of  March,  L068,  in
 respect  of  ‘Other  Revenue  Expen- diture  of  the  Department  of Work,  and  Housing'’

 Demtann  No
 ह...

 Mr,  Speaker:  Motion  moved
 ‘That  a  sum  not  exceeding Rs  -48,53,000  छ्ह्  granted  to  the President  to  complete  the  sum

 necessary  to  defray  the  charges which  will  come  in  course  of  pay- ment  durmng  the  year  ending  the
 3im  day  of  March,  1968,  in  respect of  the  ‘Department  of  Supply'”
 Deuwrse  Mo.  द अ  a-:

 Drrosata
 Mr  Speaker  Motion  moved

 necessary  to  defary  the  charges which  will  come  aw  course  of  (pay ment  during  the  year  ending  the
 lst  day  of  March  3988  in  respect of  ‘Supphes  and  Dysposals'™

 Demaxp  No  305-..-0फ7फऋऋ
 शश,
 Mr,  Speaker:  Motion  moved

 ‘That  a  sum  not  g»xceeding Ra  28,41,000  be  granted  to  the

 1 एडि--एडाश अरकता,  oF

 _पहाइअएड
 or  द...  DerarTMEerr  oF

 President  to  complete  the  sum
 necessary  to  defary  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  ycar  ending  the
 35  day  of  March,  ‘1968,  in  respect
 of  ‘Other  Revenue  Expenditure

 of  the  Department  of  Supply'”
 Demanp  No  88—Deuur  Carrrat

 ०
 Mr  Speaker:  Motuon  moved

 ‘That  a  sum  not  exceeding
 Rs  337,861,000  ७९  gramted  iv  tue
 President  to  complete  the  sum
 necessary  tO  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Bist  day  of  March  1968,  in  respect
 of  ‘Delhi  Capital  Qutlay’”

 Demanp  No  39—Carrrat  ‘OurLa:  ow
 ‘Pusure  Worns

 Mr,  Speaker;  Motion  moved
 “That  a  sum  not  exceeding

 Rae  6,00,00,000  कि  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1968,  m  respect
 of  ‘Capital  Outlay  on  Pubhe
 Works'"

 Druanp  No  240—Orrux  =  Carrran
 Ouray  or  Tax  MousTey  or  WoExs,
 Hovsme  AnD  SUPPLY

 “Mir  Speaker-  Motion  moved
 ‘That  a  sum  not  exceeding

 Rs  7090000  be  granted  to  the
 Preudent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  4  [come  in  course  of  pay-
 m  |  durng  the  vear  ending  the
 Stet  day  of  March  988  mm  respect
 of  ‘Other  Cxpital  Outlay  of  the
 Mumstry  of  Works,  Housing  and
 Supply’  "

 डवल  PF.  Ramamoorthy  (Srvakam):
 Mr  Speaker,  Sir,  when  I  contemplate
 the  achievements  of  this  Ministry  over
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 the  last  twenty  years,  ]  am  driven  to say  that  Government  itsely  is  respon- ible  for  fostering  and  protectyng  dis- of  al]  kinds—dis'  eS  bet- Ween  region  and  region  between  class and  class  In  towns,  multi-storeyed government  oflices  and  buildings  great the  eye  In  the  villages,  there  us  no change  from  the  time  when  Gandhi
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 cent  of  the  total  funda  available during  the  Second  Plan,  and  347  per cent  during  the  Third  Plan  A  Ford Foundation  grant  for  the  construchon. of  model  houses  amounting  to $200,000  was  under-utuiscd  in  the same  way  Can  the  Ministry  explain why  these  defaults  have  occurred?  No
 doubt,  it  will  be  urged  that  the  State

 wrote  that  the  average  Indian  village can  be  smelt  before  it  as  seen,  that  the average  Indian  yillage  degrades  the human  personality,  because  it  iteral-
 ly  reduces  man  to  the  level  of  beasts

 r  do  not  wish  to  appear  unduly  en- teal  I  prefer  to  face  government  with the  logic  of  its  own  statustics  _Al-
 though  it  ths  Pious  uf about  the  necessity  for  slum  clearance it  has  failed  to  realise  that  the  funda- mental  problem  is  to  prevent  the  drift from  villages  to  towns  Itis  m  the
 villages  that  82  per  cent  of  our  people reside  in  sub-human  conditions,  and at  is  there  that  the  Ministry  should
 concentrate  both  its  efforts  and  its
 finances  if  it  wants  tangible  results to  be  spread  over  the  widest  spctrum human  scocrety

 I  would  like  to  ask  why  the  pro- for  rural  houwng  has  mani- fested  such  Poor  follow-up  action  Tt was  undertaken  after  a  study  of Puerto  Fucan  conditions  which  ap-
 proximate  very  close  to  our  own  If the  h  hy  plemented
 there  could  succeed,  why  should  sum-
 Jar  schemes  jn  our  country  fatl  Ac-
 cording  to  government's  own  statistics a  target  of  183,000,  new  constructions
 was  to  be  achieved  during  the  Second
 Five  Year  Plan  Actually  only,  785 wer  bult  During  the  Third  Plan
 the  target  was  325000  units  The
 actual  number  built  was  only  25,788 Think  of  that,  Mr  Speaker  Can  a
 Ministry  justify  ita  existence  when  it
 fulfils  barely  20  per  cent  of  the  tar-
 gets  it  sets  for  iteelf?  The  funds  al-
 lotted  have  not  been  as  gene-rous as  those  allocated  for  steel  mulls
 which  serve  no  one,  but  even  these
 heve  been  vtllued  up  toonly  276  per

 Governments  are  responsible  for  the
 pli  tation  of  the  sch  but  it is  surely  part  of  the  Centre,  duty  to call  for  progress  reports,  and  to evolve  some  measures  for  activating the  work  being  done  in  the  States

 Thire  is  perhaps  a  complete  Jack of  perspective  regarding  the  pro’ of  rural  housing  It  ys  traditional with  the  Government  to  pamper  the
 city-dweller  and  treat  the  villager only  as  a  producer  for  the  towns  We, of  the  Swatantra  Party,  believe  that
 the  man  behind  the  plough  m  the
 backbone  of  our  culture  with  a  God-
 Riven  right  to  live  like  a  decent
 human  beng  Do  not  excuse  neglect with  the  argument  that  he  would
 Prefer  to  use  any  subsidy  to  improve his  fields  and  not  hig  home  ‘Tf  this
 ह  true  it  is  only  because  he  has  not
 been  cncouraged  to  rise  above  the
 sai]  in  the  village,  offer  a  prize  for
 the  best  house  in  at  and  you  will
 awaken  in  thé  villager  both  the  com-
 petitive  sprit  and  the  inborn  human
 instinct  to  be  ‘house  proud"  Another
 possibility  which  could  be  ex-
 Plored,  is  that  of  co-operative  housing,
 which  has  trebled  the  rate  of  house
 constructions  in  cities  and  towns  Why
 should  not  such  an  expermment  be
 tried  im  our  villages  also?

 If  I  harp  on  this  subject  of  =  rural
 housing,  tt  is  because  हक  pelieve  that  it
 is  also  the  golden  key  to  the  solution
 Of  oUF  economic  problems  It  is  not
 appreciated  that  house  building  is  not
 an  isolated  activity  It
 work  for  at  least  6  ancillary  indus-



 I  make  bold  to  say  that they  represent  the  distress,  rather the  despair  of  those  who  mee  no  pros- pect  of  ever  having  a  roof  over  their heads  If  this  ws  true,  I  cannot  com- mend  the  method  they  have  chosen  to draw  attention  to  their  plight.  I even  concede  that  the  strategy  may have  been  incited  by  those  elements who  have  9  vested  interest  yp  crea-
 ting  a  chaos.  But  I  do  understand
 the  frustration  that  triggered  off  this
 manifestation  of  violence  in  q  docile and  long-suffering  people.  And  I  do ची  hesitate  to  lay  the  blame  at  the door  of  the  Housng  Minstry,  ह अ
 charge  rt  with  the  sin  of  indifference I  pray  that  i  may  expatiote  these sing  before  it  is  [00  late,

 deserves  the  attention  of  the  Housing Mimetry.  [t  is  the  practice  of  ex-
 fending  the  time  for  the  completion
 of  contracts  1  wish  the  Minister ‘ould  point  out  even  one  major  pro- ह  which  has  been  completed  acc-
 ording  to  schedule  What  does  the  ex- tenon  mean’  It  means  tha;  the  pay- ments  are  correspondin,  lated

 looking  intg  the

 have  also  spoken  from  my  heart the

 and  emiling  villages,  of  villagers  en-
 gaged  in  meaning  ful  work,  the  child-
 fen  growing  up  in  that  atmosphere  of
 cleanliness,  apace  and  security  which
 is  their  birthright

 अं  प्रेण  अन्य  बर्मा,  (हमीरपुर)  झ्यक्त
 महोदय,  मै  ाप  को  धन्यवाद  देता  ह  कि  बाप
 से  मुझे  बोलने  का  प्रवमर  दिया  है  ।

 मैं  निर्माण,  आवाम  तथा  वनि  सतालय  कौ
 मांगों  का  समन  करता  हू  ।  इस  सतालय ने
 चन्द  वर्षों  में  बहुत  weer  कार्य  किया  है।
 इस  की  जितनी  सराहता  की  जाये  कम  है।
 आप  दिल्‍ली  में  किसी  ौर  भी  जले  जाये,
 चारों  प्रौर  धाप को  बढ़ी  बड़ी  चिहिएगे
 दिखलाई  देगी।  हमारी  सरकार  ने  बित्डिगों
 के  सामल ेमे  उन्नतशील देशों  को  भी  पीछे
 छोड़  दिया  ti  दिल्‍ली  के  स्यापार  के  लिये
 कई  मार्केट भी  बनाई  हैं  जिस  से  व्यापार
 आगे बढ़  सके  |  मैं  इस  के  लिये  मतालव  को
 प्रन्यवाद देता  हुन  उसने  बाइकों  के  बारे में
 श्री  बहुत  काम  किया  है।
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 [st 35  wr  उर्जा
 घाव  मैं  तत्वीर  को  दूसरी  शोर  माना

 चाहता हू  '  इस  मजाज़य ने  दिली  इबलपमेट
 प्रधारिटी के  ताम  से  एक  ध्रथादिटी  यहां  बता
 रखी  है,  जो  राजधानी का  सब से  बडा
 हकत्वन है ।  ।  अगर  हम  हैग  मार्क  टिंग  की  बात

 कर  सफते है  तो  atte tte te  (०  सब  ते  ज्यावा
 है।  इस  ने  हमारे बहुत  भे  किसानों कौ  जमीने

 ॥  ee  गज  से  लेकर  5  ६  गज  तक  खरीबों
 घौर  उन  को  8  0  5०  गज  में  ने  कर  250
 so  गज  तक  वेंची  हैं।  एक  तरफ  तो  टम
 श्रौशलिज्म  का  नारा  जगाते  हे  भौर  दूसरी
 तरफ  यह  पोजीशन  है  कि  किसानों  की  जनीनो
 को  ननें  कौडियों  के  बा  छारीवा  है  ौर
 इतन  महरें  दामों  पर  बेचा  है।  इस  सत्रालय

 की  इस  धचारिटी  ते  भी  पिछले  दिनों  साउच
 दिल्‍ली  कौ  झोर  जितली  काजलोनिया  हैं
 बहा पर  जो  जमीने  नौनान  की  है  बहू  250
 we  गज  तक  बिकी  2  |  किए क्बे  की  बात
 बह  है  कि  उन  लोगा  से  इतती  कम  लेने  के
 बाद  थाली  दसमुनी स ले कर थे  ल॑  कर  पचास  गुनी
 न  कीमते  बसूल  करने  के  बाद  भी  जो  बिल्डिगें
 अनाने  वाले  लोग है  3त को  कौई  पतुलियत
 नहीं दी  है।  उत  वा  त  तो  पाली की  शहूलियत
 है,न  बिजली  की  धहौएर  ते  सब्कों  की  है|
 बहू  किसी  भी  प्रकार  की  लहुलिक्त  नहीं  दे  रही
 है।  to  te  te  ने  लोगो ंमे  बालो  नही
 करोडों  रूपये  वसूल कर  लिये  हैं  लेकिन
 कोई  सहुलियत नहीं  दी  है।

 इस  के  झ्रतिरिक्त  रासकृष्णपुरम्‌  मे  यह
 सरकार  सपनी  पाठ  सजिली  शीर  बारह
 मंजिल  बिल्डिंग  बन।  रही  ह  तैकित  दूधतरी
 प्रोर  जा  प्राइवेट  जाग  है  उनका  चार  मजिली
 इबारत  ौर  पाच.  मजिली  ईमारत  बताते  की
 ती  इजाजत  नहीं  दें  गहीं  #  ।

 2.38  hrs.
 (Ms  Derury-Sresxen  ८  the  Char]
 जब  इपके  बारे  मर  कहा  जाता  है  ता  वह
 जवाब  दे  दिया  जाता  है  कि  कस  इयकी
 इजाजत  नही  देते  |  मै  इशकों  नहीं  लगान
 सका कि  सड़क  के  एक  भोर  तो  बारह  सजिली
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 विल्किगे  बत  लकती  हैं  लेकित  सडक  के  दूसरी  बर
 बाथ  मजिली  'जिहिवों  भी  नहीं  वन  सकती  1
 ऐसी  बात  प्राखिर  क्‍यों  है  ?  बाला  कहता
 है  कि  दिल्‍ली मे  3)  ताब  वर्ग  फीट  जगह
 दफ्तरों  के  लिए  बाहिए।  इतनी  यहा  जगह
 की  कमी  ea  fer  दूसरी  घोर  मतालय
 दौर  यह  डी०  We  Ge  बोगों  को  इजाजत
 नही  देती  कि  वह  प्रपनी  गिह्हियों से  चार  या
 पाच  मंजिले  बाना.  प्  बौर  उनका  काम्ंल
 तौर  पर  इस्तेमाल  कर  कके  |  अपर  झाज
 सरकार  को  इतनी  कमी  जगह  को  यहा  पर
 दिखलाई  देती  है  तो  मै  तहों  समानता कि. कि  जब
 सरकार एक  तरफ  es  धौर  बारह  मजिबी
 इमारते  बताती  है  ता  हूसी  तरफ  वह  लोगों
 का  हमी  विहिगों  की  इजाजत  क्‍यों  न  दे  ।
 झगर  वह  इसकी  इजाजत  दे  तो  जो  प्राइवेट
 बिह्हिगे  होगी  ा  कामल  तौर  पर  भी
 इस्तमाल हो हो  बकती  हैच  वह  ह.  सारो  को
 सारी  कामल  तौर  पर  इस्तेमाल  तहीं  होगी,

 जो  बाकी  जगह  होगी  बह  हफ्तरों  के  काम  था
 सकती  है  क्योंकि  खर्कार का  ai  लाख  वर्ण
 फीट  जगह  की  जकृरत पन  लिये  है  ।

 मजालप  की  रिपोर्ट  ते  बतलाया  गया  ह
 कि  1965—bh  में  3i\2  वार  जने  है
 और  196 b=67,  @  fire  43)  क्यार्टर  बने
 है|  '  धाष  बुद  बन्वाजा  लगाइव  कि  ह  eS
 66 9  3i02 बनते  है  धौर  i96e—-07 से
 43)  बबानव  की  रिपोर्ट  से  कहा  गया  है

 कि  जनरल  पूल  में  5६,479  यूनिटों  की
 जरूरत  है  t  te  रफ़्तार  में  तो  शायद  पचास
 सालता  में  भी  जा  हमारी  जहरतें  है  वह  पूरी
 नहीं हो  सकेगी  ।

 oa  मैं  घ्ापका  ध्यान  एक  बहुत  हो  महत्व-
 पूर्ण  मामले  की  लोर  विलाना  चाहता  हु  ॥
 यह  मज्ालब  इतना  ध्रयोग्य  है  कि  लोक-सभा
 के  नए  चुने  हुए  सकस्यों  को  पाच  महोने  बीत
 जाने  के  ave  धो  रहते  के  लिए  जगह  नहीं  दे
 सका  है।  इसका  प्रिकाम  यह  हे  कि  कई
 माननीय  महस्य  इस  हदें.  के  है  जो  कि  इस
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 ' भतालय  की  कार्यकुशलता  के  का  रण  प्रभी  तक
 जी  रहने  के  लिए  जगह  पाने के  लिए  ढक्‍्करें
 लाते फिर  रहे  हैं  1  मत्रालव की  और  से  कहा
 बाता है. है  कि  जो  हाउस  कमेटी  है  उसने  सदस्यों
 को  जनह  देनी  हैं  ।हाउस  कमेटी  कहती  है  कि
 मज़ालय  ने  जो  जगह  हमे  दो  बी  बह  हम
 सदस्यों को  दे  चुके  है  जितती  हमारे  पास
 जगह  थी  उसको  हम  एलाट  कर  चुके  है
 हम  बौर  जयह  कहा  से  दे  ।  मैं  मत्नी  महोदय
 से  कहना  चाहता फू  कि  प्रत  बह  झपना.  जवाब
 है  तो  उसमे  यह  पी  बताये  कि  झगर  वह
 लोक  सभा  के  सदस्यों  तक  को  जगह  नहीं  दे
 सकते  है  तो  टूसरे  जो  ब्यक्ति  हैं.  साधारण जो
 लोग है  जिन  को  उन्हें  जगह  देनी  है  उनको

 जब  कैसे दे  पायेंगे  उन  लोगों  की  क्या  हालत  होती
 होगी  |

 क  साकतीय  रबस्थ  हाउस  कमेटी
 के  जो  मेम्बर  है  उतको  भो  तहों  मिलो  है  ।

 जो  प्रेम  ऋचा  वर्मा  मैं  सभी  सदस्यों  के
 बारे  में  कह  रहा  हु  t

 में  नही  समझता  हू  कि  जो  दूसरे  लोग  हैं
 उनको  ऐसी  स्थिति  से  रहने  के  लिए  कहा  से

 और  कंसे  ये  जगह  दे  सकेगे  1  जो  इस  सवालय
 के  बी  है  वह  गानदार  बालों  में  रहते  हैं  t
 उनको  सदस्यों को  तकलीफ  से  क्‍या गज  है  ?
 प्रपर  वह  सदस्थों  को  नुमावन्दगों  करते  है

 तो  मैं  उनसे  ं  करना  चाहता  हु  कि  वह
 हमारी  इस  बाल  को  सुने  बौर  इस  तरफ
 ध्यात दे  ।  मैं  यह  भी  1  करना  चाहता  हू
 कि  अपर  धापकों  किसी  तरह  ी  सदस्यों
 का  पास है  तो  पाप  बगला  छोड  कर फ्लेट  में
 जाकर  रहें  ऐसी  स्थिति  में  झापकों  शानदार
 बले  के  झन्दार  ाराम  से  रहने  का  शौर
 प्राराम  से  सोने  का  कोई  ब्रध्रिकार  सही  है  ।
 माप  उस  लोगों  को  देखे  कि  उतकी  क्या  तकलीफे
 हैं  उनके  बच्चों  की  क्‍या  अकली के  हैं,

 उसका  हुछ अब  करे  जिनके  पास  रहने
 तक  के  लिए  जगह  नहीं  है  '  जब  शक  धाप
 उनके  लिए  कुछ  प्रबाध  नहीं  कर  देते  हैं  तब
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 तक  ग्रापकों  शानदार  बंगले  में  रहने  का
 क्या  हक  हासिल  &  ”  कोई  नहीं  है  ।

 क्षय  मैं  सरकारी  सुलाजिमों  के  लिए
 क्यार्टरों  की  बात  करना  चाहता  BI  «952
 तक  जित  सरकारी  मुलाजिमों  के  क्‍्वार्टरो
 के  लिए  एप्लौफेशज  दो  थी  उनकों  भो  भ्राज
 तक  क्वार्टर नहीं  मिले  है  बाद  में  जिन्होंते
 दी  है!  उनका  तो  सवाल  ही  पैदा  नहीं  होता
 है।  यह  इतना  बड़ा  बाता  है  इतनी  बड़ी
 स्कीम  इस  मज्ञालय  में  बताई  जाती  है  इतना
 बहा  खर्चा  इस  पर  किया  जाता  है  लेकिन
 प्रगर  झाप  देखे  तो  प्रापका  सालूस  होगा  कि
 सिर्फ  iz,  eater ही  इन्होंने  पूरे  साल  में
 बनाये  है  1  एडमिलिस्ट्रेशत  पर  मिलना  खर्चा
 हमा  है,  सरहारी  लोगो  प*  िकधों  खर्चा  हुआ
 है,  घ्फेसरों  पर  कितना  हा  है,  बह
 देखने  बाली  बात  है  1  हम  ना  रातों  साशलिज्म
 का  लगाते  है  लेकिल  ऐसे  भी  लोगा को  कोई
 कमी  ही  है  जिनके  पास  पस्तोते तक  के  लिए
 जगह  नही  है  ।  जिनहे  पास  हिर  तक  छिपाने
 के  लिए  जगह  नहीं है  |  दूसरी ताफ  ऐसे  लोग  है
 जो  पाच  पाच  एकड  की  कोठी  मे  रहते  है  बड़ो
 बड़ी  कोठियों  मे  रहते  है  1  हमारे  सत्ीगण  भी
 जार  जार  एकड  को  कोठी  मैं  रहते  है  |
 झफेसोस  की  बातहै  कि  सोशलिज्स  का  तारा
 ब्गगाने  बि  7्म  लोग  भी  बड़ी  बडी
 कोठियों  में  रहते  है  दौर  उस  हालत  मे  रहतेहै
 जब  कि  दूसरे  लोगों  को  रहने  के  लिए  जगह
 तक  नही  दी  जाती  है.  ।

 गन्दी  बल्तियों,  झुग्गी  झोपडियों  का  भी
 जिक  किया  जाता  है  a  इनके  लिए  हंसने  कई
 हकीमे भी बनाई भी  बनाई  है  भौर  कहां  है किदनके  लिए
 बहुत  कुछ  किया  जा  रहा  है।  कल्दी  हिं  श्यो
 को  साफ  किया  जा  रहा  है,  झुग्गी  झोपड़ी
 बालो  को  हम  जगह  देंगे  अस्ीन  देंगे  मकात
 देंगे  ।  पन्द्रह  साल  गुजर  गए  है  हम  इन  झुग्गी
 झोपड़ी  वालों  को  हठ  नहीं  सके  है  i  हम
 ग्दी  बस्तियों  को  भी  साफ  तहीं  कर  पाए  हैं  ।
 प्रगर  हम  म्ह  सालों  मे  इत  थो  कामों तक
 को  नहीं  कर  पाए  हैं  तो  हमारी  इन  स्कोमों
 का  फायदा क्‍या  है  यह  मेरी  समझ  में  नहीं
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 झाता  है।  जवाहरलाल जी  कहते  थे  जब  वह
 इन  बस्तियों  में  जाते  cf  कि  हस  हुकूमत  के
 प्रन्दर  इस  तरह  की  गन्दी  बस्तिया  जहा  पर
 लोग  रहते  है  उनको  तहीं  रहना  चाहिये
 बौर  हम  तब  तक  झाराम  और  चैन  नहीं  लेगें
 जब  तक  कि  इनकों  हम  साफ  नहीं  कर  देंगे  1
 लैकित  अभी  तक  ऐसा  नहीं  हुआ  है  इनको
 साफ  तहीं  किया  गया  है  1  नई  दिल्‍ली  में  हम
 देखते  हैं  कि  बारह  बारह  घौर  बीस  बीस
 मजिला  इमारते  बन  रही  है  t  दूसरी  तरफ
 अजमेरी  गेट  के  झन्दर  जाकर  ाप  देखें  वहा
 एक  धर  के  अन्दर  पनहा  पन्दरह  ग्रादमी  रहते
 हैं  i  एक  ही  कमरे  में  बीबी  भी  रहती  है
 खाविन्द  भी  रहुता  है  जवान  बेटी  भी  रहती  है
 बह  भी  रहती  है  बेटा  भी  रहता  है  भौर  सभी
 उस  एक  कमरे  मे  मोते  हैं।  उस  कमी के  पल्दर
 एक  कमरे  के  अन्दर  सारी  फैमिली  सोती  है  ।
 इस  तरह  की  बातो  की  तरफ  हम  तबज्जह
 नहीं  देते  है  फिर  भी  हम  कहते  हैं  कि  हमारी
 स्कीमे  बहुत  बढ़िया  है  हम  बहुत  बढ़िया  काम
 करते  है,  हम  बहुत  बड़िया  पाच  साला  प्लान
 बना  रहे  है।  जहा  तब'  इन  गन्दी  बस्तियों  का
 सम्बन्ध  है  और  झुग्गी  झोपडियों  का  सम्बन्ध
 है  जाच  पड़ताल  के  बाद  मह  पता  चला  है  भ्ौर
 आपने  भी  इस  को  माना  है
 को”  पारेशन  और  gre  siege  तने  भी
 इस  बात  क  माना  है  कि  i960  में
 ज़ितती  ये  झुर्गिया  झोपडिया  थी  जितनी  ये
 गन्दी  बस्तिया  थी  l960  में  इनकी  तादाद
 डुगूती  हो  गई  है  यह  जो  समस्या  है  यह
 रोज-रोज  गम्भीर  होती  जा  रही  है  ।  मैं
 जानता  चाहता  हु  कि  i960  में  जा  लॉग
 शुग्मी  क्ोपडियों  मे  रहते  थे  उसके  बाद
 आपने  क्यों  क्ुलियों  प्रोर  झ्ोपडिया  डालने  दी  ”
 आपने  कहा  था  कि  हम  झौर  शुग्गिया  डालने
 तहीं  देंगे  बौर  फिर  क्‍यों  झापने  डालने  दी  ?
 क्या  इनका  इसलिए  डालने  दिया  गया  कि
 कारपोरेशन  घौर  te  afte  Go  के  सरकारी
 मुलाजिमों  की  इनसे  जेबें  भर्ती  है?  के
 दणारों  रुपया  इनके  निवाध्तियों  से  लेते  हैं  हर
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 माह  ?  क्या  यह  सच  नहीं  हैं  कि  वे  नाजायज
 तौर  पर  उनसे  इसका  किराया  वसूल  करते
 हैं”  कया  वे  ही  लोग  नही  हैं  जो  कि  इनको
 डालने  देंते  e?  सरकार  को  देखिये  कि  यह
 टस  से  मस  नही  होती  है।  कोई  एक्शन  उनके
 खिलाफ  यह  नहीं  लेती  है  ।  इस  तरह  जब
 सरकारी  जमीन  पर  वे  कब्ज।  करते  जायेगे
 तो  किस  तरह  से  यह  समस्या  हल  होगी  ।
 सरकारी  कर्मचारी  जो  नाजायज  फायवा
 उठाते  है  इसको  झापे.  देखें  भौर  उनके  खिलाफ
 सच्ती  से  पेश  जाये  t

 पहांडी  मुकामात  के  बारे  में  mae  मैं
 कुछ  बाजे  करता  चाहता  हु  |  यहा  पर  प्रभी
 तक  सरकारी  मुलाजिसों  के  पास  रहने  के  लिए
 जगह  नहीं  है  भौर  न  हो  सरकार  ने  उनके  लिए
 कोई  जगह  का  प्रबन्ध  किया  है  '  वहा  पर
 सरकारी  मकामांत  कर्मचारियों  के  लिए  बनने
 चाहिए  ।  शिमला  ाप  देखे  धर्मशाला  में
 देखे  कुल्लू  मे  देखें  नेनीताल  में  देखे
 मसूरी  में  देखें  सरकारी  मुलाजिमों  के  लिए
 बहा  रहने  के  लिए  जगह  नहीं  है।  बहा  पर
 मकानों  की  इतनी  तगी  है  कि  झगर  के  झ्रपनी
 सारी  तनख्याह़  भी  किराये  में  दे  दे  तो  भी
 उनको  मकान  नहीं  मिलते  है  t  मैं  चाहता  हू
 कि  उनके  लिए  झापकों  मकान  बनाने  चाहिये  ।
 साथ  साथ  मैं  यह  भी  कहना  चाहता  हू  कि
 प्रदण  की  जो  सरफार ेहै  उनकी भी  हस  काम  में
 मदद  करनी  चाहिए  ताकि  वहा  ज्यादा  से  ज्यादा
 मकान  बन  सक  ।

 अब  मै  मणि  विभाग  के  बारे  में  कुछ
 कहना  चाहता  है  a  इस  बात से  इन्कार  नहीं
 किया  जा  सकता  है  कि  इस  डिपार्टमैट  की
 अहुत  शोहरत  है  बहुत  रवाति  है  |  इसमें
 विश्वत  चारी  बौर  बेईमानी  का  दौर  दौरा
 है।  इस  बात  से  हमारे  मतती  महोदय  भी  इन्कार
 नहीं  कर  सकते  है।  इस  छिपार्टमेंट  से  कोई  भी
 काम  अपको  करवाना  हो  तो  बिना  पैसे
 के  ाप  नहीं  करवा  सकते  हैं  ।  गलत  तरीके
 झ्रषनाये  बगर  प्रापका  कोई  भी  काम  नहीं
 बल  सकता  है  |  जब  तक
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 वण्  |  लहीं  देता  है  ewer  fier  पास

 नहीं  हो  उकता है।  जब  तक  बह  पैसा  नहीं
 देता  है  उसने  जो  काम  किया  है  उसका  पैसा
 उसको  तहीं  भिण  तकता  हैं  जब  तक  बह  पैसा
 सही  देता  है  उसका  नगा  पास  नहीं
 हो  सकता  हैं,  उसको  ठेका  नहीं
 चिल  सकता  है।  बगर बोस साल बोस  ह  में  भी  हम
 इन  हालातो  को  बदल  नहीं  सके हैं  तो  में
 कण  कि  हम  बिल्कूल लाय  साबित  हुए

 हैं।

 प्रद  मैं  पूर्ति विभाग के  बारे  में  कुछ
 कहता  चाहता  हू  ।  मजी  महोदय  इस  बात  को
 झानेगे  कि  इस  विभाग  में  बडे  बड़े  कडल
 हैं।  जो  माल  इसमे  पाता  है  बह  पूरा  नही
 पाता है  1  बिल  पूरे प्रति  हैं  भ्दायगी  पूरी
 होती है  केकिर  [ड  पूरा  नहीं  ता  है  ।
 क्ाल्यों  और  करोड़ों  रुपया  सरकार  का  जो

 है  बह  दूसरे  लोगो  की  जेबो  मे  चला  जाता
 है।

 थ  पूछा  जाता  है  कि  वह  बागला  क्‍या  है
 हो  कहा  जाता  हैं  कि  क्‍या  करें  लौगे  से  लेकर
 कृपर  तक  सब  का  हिस्स,  हैं!  मुझे नहीं
 बसूम  कि  नीचे  से  कहा  से  ौर  ऊपर  कहा
 हक ?  इसका  जधाब  ता  हुमारे  मत्ती  महोदय
 ही  दे  सकते हैं  ।  लेकिन इस  बीजों  की  ौर
 भरी  हमे  देखता होगा  घोर  इतकों रोकना  होगा
 जो  सरकारी पैसा  है  जो  जनता  का  पैसा  है
 जब  वह  उन  लोगों  के  हाथ  में  जाता  है  जो

 उसके  हकदार  नहीं  हैं  तो  उसको  हमे  रोकना
 होगा  i

 a  एक  छोटी  ली  मिसाल  देना  भाहता  हू  t

 हमारे  एक  रिण्तेदार हैं।  उन्होंने ए।  लडकी
 का  रिश्ता  किसी  से  सैटल  किया  |  जरे  भाई
 साहब  ने  पूछा  कि  कहा  किया  तो  कहा  गया  कि

 =:  tte  को
 हसकी  ऊपर  की  प्रामदनी ब  गुना  होती  है!

 पह  बी  2  दिन  की  बात  है  t  भाम  तौर
 पर  यह  चौज  इस  चिपा्मिट  के  बारे  मे  जनता  भें
 बाई  जाती  है  i  इस  बात  की  तरफ  इस
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 ब्यान  देने  हैं  इन्कार  करते  हैं  तो  ।  समझता  हू
 कि  हम  गलती  करते  है  ।  इल  तरह  की  चीज
 को  हमे  दूर  करता  होगा  t

 झाप  सभा  सोसाइटीज़ के  लोगों को
 तथा  दूसरे  लोगों  को  प्लाट  रेते  हैं,  'लाट
 लाद  करते  हैं।  समाज  का  जो  सब  से  प्रहम
 हिस्सा है  व  जरनशिष्ट हैं  प्रचवार  तवीस  हैं।
 है  कहूगा कि  घल्बार  सवीधों को  भी  जो
 सरकारी  पूल  के  क्वार्टर हैं  रो  मकान हैं दे  रहने  के  लिए  दिये  जाने  चाहिये  ।  कम  मे
 कम  जो  एकडिटिड  रिप्रजदेटि्ज  हैं  जो
 सरकार  से  मज्रणुदा  लोग  हैं  उत  लोगो  को
 तो  झाष  जपने  यहा  से  सस्ते  किएये  पर  मकान
 दे  ।  साथ  साथ  मैं  यह  भी  कहना  चाहता  ह
 कि  जो  छोटे  घौर  दर्म्यनि  दर्ज  के  writ  हैं
 उलके  दफ़्तरों  के  लिए  are)  जगह  देनी
 चाहिये  t  प्रेस  के  लिए  भी  फको  जमीन
 देनी  चाहिए  ।  बडे  बडे  झखबारों  को  आपने
 देखा  होगा  वि  शपूर  रोड पर  बिल्डिग्ड  बनी
 हैं।  हजारों  रुपया  वे  क्रास  का  सेते  हैं  ।
 छोटे  घौर  इस्वनि  दर्ज  के  भशववारो के के  दफ्तरो
 के  लिए  जगह  नही  है।  मैं  प्र्ज  करता  चाहता
 हू  कि  मत्री  महोदय  जब  भी  कौई  प्लान  या
 स्कीम  बनायें,  तो  वह  इसका भी  ध्यान  रखे  ।

 जपाध्यक्ष  महोदय  मैं  घरपका  माझूर  हु  -
 बी  tie  tro  विश्ञार्थी  (करोलबाग)

 उपाध्यक्ष  महादय,  मुझ  से  हने  उधर  स  जा
 माननोब  सदस्य  बोल  रह  थे  मे  उन  का  झाधण
 जड़े  ध्यान  ते  सुन रहा  था।  बह  सानत॑  है
 कि  इस  मिनिस्ट्री  मे  चारा  तरफ  क्रप्यान
 और  रिक्वत  चणता  है  ५६  वि  सीशलिम्भ
 का  नारा तो  वगाया  जाता है,  लेकिन  उस  पर
 शमल  नहीं  होता  है।  मेती  समझ  मे  नहीं
 श्राता  है  वि  दि  बह  कुसा  ध्रनुभय  करते  है,
 तो  वह  उधर  क्‍यों  बैठे  हुए  है।  उन्होंने  जो
 विचार पब  किये  है  ब्लर  वह  बास्तण मे. में
 उल  घर  बिस्वास करत है. करत  है  हो  उन  को  बहू  स्थान
 छोड  ा  ge  भा  जाना  चाहिए।

 _झाजाद  होने  के  बाद  जनता
 की  यह  धारणा  थी  कि  ब्राजादी के के  बाद  ह्
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 एक  अनुष्य  को  मकान  मिलेगा  शौर  सरकार
 बस  की  व्यवस्था  रेगी  |  लबिन  यह  बडे
 दुख  की  बात  है  कि  बीस  साल  गुजरते  के  बाद
 भी  घ्ाज  केक्ल  केहात  ही  सही,  बल्कि  बडे
 बड़े  शहरों  मे  भी  हर  जनह  हमें  झुग्गिया  भौर
 झोपड़ियां  नजर  प्राती  है  1

 जहा  तकी.  दिल्‍ली  का  सबंध  है  उत  को
 हालत  तो  बौर  भी  खराब  शौर  नागुफुतबह
 है  ।  जब  सरकार  नें  दिलती  के  लिए  मास्टर
 प्लान  बनाया,  तो  उस  ने  यह  ढढोरा  पीटा  था
 कि  r98i  में  दिल्ली  एक  खूबसूरत,  नमूने
 का  शहर  होगा  और  वह  सारे  मुल्क  के  लिए
 का  शो-बिडा  का  काम  दंगा।  लेकिन  इतने
 सालों  के  बाद  भी  धाज  चिल्ली.  की  हालत
 बड़ों  खराब  हैं  शौर  मुझे  ऐसा  लगता  है  कि
 अगर  यहा  रफ्तार  रही,  तो  9  82  में  विल्मो,
 जिस  का  एक  शो-विडों  बनाने  का  प्रयास
 किया  जा  रहा  है,  एवं  झुणी-झोपडियां  का
 बहुर  बना  कर  रख  दिया  जायगा  |  जिस  वक्‍त
 मास्टर  प्लान  बना,  उस  वक्‍त  दिल्‍ली  में  साऊ
 हजार  के  करीब  झुग्गी-झापड़िपा  थी  ।  लेकिन
 हर  साल  दिल्‍ली  में  कराव  ब्र  लाख  जनता
 जौर  बाती  है।  यवि  यह  मत्तालय  चाहता  है
 कि  दिल्ली  एक  खसूरत  शहर  बताया  जाये,
 ता  उत्त  को  कम  से  कम  45,000  इवलिग
 यूनिटस  हर  साल  तामीर  करने  चाहिए  ।
 इस  के  झलावों  मास्टर  प्लान  है  पहले  के
 बैकलाग  का  खत्म  करने  के  लिए  25  000  या
 40,000  इडवॉलिग  यूनिद्स  हर  साल  शौर

 बनाए  जाने  चाहिए।।  लेकिन  हर  साल
 60,000,  ड्वलिग  यूनिट्स  बताने  थे'  बजाये
 बह  मिनिस्ट्री  ज्यादा  &  ज्यादा  5,000
 हवलिंग  बुनिटस  बना  कर  देती  है।  झगर
 यही  रफ़्तार  रहा,  तो  बेबलाज'  बढता  जावगा
 झौर  i9.8i  से  यह  हालत  होगी  कि  दिल्ला
 में  झृग्गो-ओपडियां  के  सित्राये  बौर  कुछ
 नजर  नहीं  झ्रायेगा।  मे  मंत्री  महोदय  से  यह
 प्रार्थना  करना  चाहता  हु  कि  वह  इस  स्थिति
 पर  पुनविचार  करे  पौर  हर  साल  के  लिए
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 एक  टारगैट  मृकरर  कर  के  उसे  को  पूरा
 करे।

 इस  काम  के  लिए  मिनिस्ट्री  65,000
 एकड  जमान  एक्वायेर  की  पौर  डेवलप्मेंट
 के  लिए  डी०डी०ए०  को  दे  दी  महू  अफसोस
 का  मुकाम  है  कि  दस  साल  गुजरने  के  बाद
 आज  तक  दिल्‍ली  डेवलपमेंट  एयारिटी  केवल
 3000  प्लाट  डेक्लेप  कर  पाई  है,  उस  से

 सिर्फ  ७00  प्लाटस  पर  तामभीर  शुरू  की  है  शौर
 केवल  i80  मकान  बनाए  हैं।  झगर  झाप
 देखेंगे  कि  इन  दस  सालो  में  Fottege  की
 एडमिनिस्शट्रेन  पर  कितना  बचें  हुआ  है,  तो
 ाप  को  बहुत  शक्,  होगा  बौर  श्राप  के
 रोगटे  खाड  हो  जायेंगे।  दिल्‍ली  के  टेक्सपेयर्स
 को  पिछुले  दस  सालो  में  tbtte  ए०  की
 एडमिमिस्ट्रेनन  के  लिए  दो  करोड़  हुपया
 बादा  बरना  पढ़ा  है,  जब  कि  इस  द्वध्ति  में
 केवल  iso  क्वार्टर  बनाएं  हैं।  भौर  उस
 मकानों  की  भो  यह  हालत  है  कि  उन  में  भ्राज
 तक  कोई  ग्रादयों  झाबाद  नहीं  किया  गया  है।

 जैसा  कि  मेरे  पूर्व  वक्ता  ने  कहा  हैं,
 ही०  डी०  To  एक  करप्णन  का  अड्डा  हैं।
 में  मत्नों  महोदय  को  तो  इस  में  लिए  जिम्मेदार
 नहीं  ठहराना  चाहता  हू,  वेकिन  बहू  तथ्य
 है  कि  ग्रव  तक  उस  की  यही  स्थिति  रहो  है  Y
 हौ०  डा०  ए०  के  लोग  सोषते  हैं  कि  कौन
 हमारा  झादमो  है,  हमे  किय  से  लाभ  होगा
 और  उसी  को  सित्रेमा  का  प्लाट  या  पेट्रोल
 पम्प  की  जगह  दी  जाती  है।  एक  एक  झादमी
 को  तीन  तीन,  चार  चार  दुकानें  एलाट  कर
 दी  जाती है  है|  इस  प्रकार से  यह  ite  te  Te
 चलता  रहा  है।  में  भाप  के  हारा  सता  महोदय
 से  यह  प्रार्थना  कहूगा  कि  के  te  Fe  To
 में  कुछ  सुधार  करने  की  तरफ़  चिशेष  ध्यात
 दें।  ग्रगर  वह  दिल  से  चाहते  है  कि  दिल्ली  का
 लकिशों.  अरूछा  ही  प्रौर  वह  नगने  का  शहर  ब्नि
 सके,  तो  उन  को  चाहिए  कि  वह  डी  ७  fe  Ye
 में  कम  से  कम  बिल्ली  की  जाए  पालिया्मेंट  के
 अम्यर  शामिल  करें  बौर  कत्लों  के  लिए  एक
 हाउसिंग  कमेटी  का  निर्माण  करे,  ताकि  बह
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 घौचेस  को  झच्छी  तरह  से  देख  ना  tre  इस
 कन  को  बता  सकें  1

 जैसा  कि  जाहिर  है,  इन  बल  स्लालो  मे
 tte  ate  ए०  कुछ  नही  कर  पाई  है।  जब

 बह  66,000 एकड़  जमीन  को  हेबलेप  नहीं कर  पाई  है,  तो  सत्री  महोदय  को  सकोच  न
 करते  हुए  यह  पिरषभ  करना  बाहिए कि. कि
 बोलती  Re  झगलि  cre  art  &  fart
 जमोत  को  टेवलेप  कर  सकतो  है,  उसको  कह श्रपते  पास  रखे  धौर  बाकी की  जमीत कौ  बह कार्पोरेशन,  को-भध्रापरेडिक  सोसाइटीज  या
 args,  sfefirqqrr #22, arf tam को  दे  दे,  ताकि  वे  उस को  डेक्लेप  कर  के  बहा  पर  कान  खडे  कर
 हकों  ।

 दिल्‍ली  मे  quer  श्रोपडिया का  मामला
 बहुत  बस्मोर  है।  हमे  सोचना  चाहिए  कि
 एक  प्रावमी  क्या  ुग्गा  रहता  है।  क्‍या
 उसे  ुग्गा में  रहने  से  प्रानन्‍्द  arr  है?
 हर  एक  आादमों  Tete है  कि  उस  को  रहने के  लिए  प्च्छा  स्थान  मिले,  लेकित  हालात
 ने  उत  लोगो  को  ऐसा  करने  के  लिए  सत्र कर  दिया  है।  मब्ी  महोदय  मुझे  साफ  करे
 यदि  4  क्टर  कि  उम  तरफ  ts?  आल  जो
 माननीय  सदस्य  है,  उन  के  साथियों बौर
 प्रतुषायिभा  ने  दिल्ली  मे  खुद  झुणी-जायडिया wer  करवाई हे  धौर  लोगा  को  ऐसा  करने  के
 लिए  उक्साया  है।

 मंत्री  महोदय  ते  हैं  यह  निवेदत  #रता
 चाहता  हूँ  कि  वह  इक  मसले  का  शम्भीरता
 से  6777  करे।  हौ  श्रापडिशो  के  रहने  काले
 भो  प्रश्चिर  जतुष्व  हैं।  1. अ  महोदय  के
 बाष  रूम  को  जिततो  जतह है  उसते  भी कप  हें  शुस्तो-झोंपडी बालों  को  दी  औ  रही a  श्रकार  को  तरफ़  से  कहा  जाता  है  कि
 जन  लोतीं  को  फ्ण्बौस  गज  का  coe  किया
 बपिां ।  |  ती  जगह  में  भादमी  किस  तरह

 मे  बरगों  तिर्शाइ  कर  बकता  है?  हक  तरफ वो  वह  श्वरकार  कहती  है  कि  हम  हलम्य घौर
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 धुण्ती-सोपड़ियों  को  अत्म  रिते  etx  god तरफ  यह  लपे  ह्लाज  क्रीएट  करना  ही है, at  शुल्ती-शोपडिया  बनाता  चाहती  है  t
 इस  लिए  मे  स्त्री  महोवय  के  वह  श्रार्यसा
 करूगा  कि  कश्वीस  गज  जमीन  देने  कौ  ane
 को  छोड़  दिया  जाये।

 भज  सकरत  इस  बात  को  है  कि  सरकार प्लाटल  को  डेक्लसेप  करे,  मल्टी  स्टोरीश
 हाउसिश  बनाएं  बौर  बहा  इन  लोगो को ए कॉमौडेट  करे।  उन  को  इतनी  जगह  तो
 दी  जाये  जहा बे  बच्छी  तरह  से  अपना  निर्वाह कर  सके।  पहले  सरकार  ते  यह  बकौल
 दिलाया  था  धौर  इस  बात  का  बडा
 इंडोरा  पीटा  था  कि  वह  हर  शुग्गी-झोपडी
 वाले  को  cette उमील  देसी  बिविन,  पब
 wa ort  गईं  सो  हो  गईं  है।

 इस  सवध  ने  एक  भौर  विशेष  बात  यह  है कि  इस  मत्तालय  ने  इन  ुग्गी  झोपडी  कालों
 को  दो  कंटेगरीस़ बता  रखी  है।  उस  के

 qe  हेड  निर्धारित  कर  के  कहा  है  कि  जो  लोग
 उस  से  पहले  धाएं  ये  वे  एलिज्बिस है  aie उन  को  बस्सी  जमीन  देगे  हालाकि
 दे  रहे  हैं  सिर्फ  नल्चीस  गर  धौर  जो  लोग उम्र  ढेट  के  बाद  में  बाए.  वे  इतएलिजिबल  हैं
 प्रौर  उन  को  कुछ  नही  दिया  भागेगा।  सवाल

 यह  है  कि  आुश्गी-सोपडियो के  लिए  यह  मप्तालय
 क्या  5ग्ने  जा  रहा  है।  यह  इस  बारे  से  दकनी.
 पालिसी  का  निर्धारण  करे।  पिछले  दिनों

 इस  मसले  को  ले  कर  दिल्लौं में  एक  बवडर
 दा हो गया था। दो  गया  था।  सेंट्रल  गबर्नभेट  (कांग्रेस
 गबर्नमेट)  के  द्वारा  जो  पालिसौ  तय  को  गईं थी  जब  उम्र  के  इप्सोसेटेशन के  सिलसिले  में दिल्ली  एंडमिनिस्ट्रेशन  कौ  तरफ  से  जिस

 पर  जन  सध  का  प्रभुत्व है  कुछ  दम  उठाए
 गए,  तो  उत  काप्रेसियो ंने,  जो  कि  इस  नीति
 निर्धारण  मे  शाधथिल  थे,  कहा  कि  यह
 प्रश्याचार हो  रहा  है।

 इस  लिए  मैं  मत्री  महोरय  ते  यह  चाहूगा
 कि  बह  इत  कारे  के  क्फंटोकरण करें  हस  पालिखी
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 [=r  Teo  स्व ०  _ बिदा] का  निर्धारण  करे घौर  बतायें  कि  बह  मुणी
 झोपती  वालों  के  लिए  कया  व्यवस्था  करते  जा
 रहे  है  चाहे  वे  एचाराइजड  हैं  या  प्रतएंषा  राइज्ड,
 याह  उन  के  मुताबिक  वे  एलिजिनल  है  या
 इनएलिजिक्स  |

 उपाध्यक्ष  महोदय  झाव  मैं  एक  दो
 सुझ्नाव  मती  महोदय  को  देना  चाहता  हू  ।
 मैं  चाहता  हु  कि  दिल्‍नी  के  प्रन्दर एक  हार्रालग
 कारपोरेशन  बताई  जाय  प्रौर  उसे  0  करोड
 रपये का  फ्लोटिंग  लोन  दिया  जाय  तथा  उसके
 जिसमे  लगाया  जाय  कि  वह  मकात  बता  कर
 हायर  परवेज  बेग  पर  लोगों  कौ  दे।  में
 सममता  हूँ  कि  इस  व्यसस्था से  काफी  हद  तक
 बह  समस्या  हल  हो  सकेगी।

 एक  बात  मुन्ने  बड़े दुख  के  साथ  कहती
 पड़  रही  है।  क्‍योंकि  यह  जोड़  मेरे  इत्म  में
 में  है  चूति  में  दिल्ली  भे  7हता  fe  इस
 मज्ालय  का  उपयोग  हमेशा  जनता  से  बोट
 ब्राच्त  करने  के  लिए  होता  है

 श्री  हाड  रजन  (पपरी)
 श्राप  जीत  गये।

 2  bre
 ft  रा०  eto  विद्यार्थी  वह  प्रपनी

 करतूतों  के  कारण  हारे।  जब  जनता  खड़ी
 होती है  तो  धाघती नहीं  चलती  है.  जनता
 भान  जागरूक  है  जितनी  मार्केद्स  झापने
 बनाई  हैं.  जब  उनकी  एलाटमेट  वा  वक्‍त
 प्राता  है  उत्त  वक्‍त  देखा  जाता  है  कि  कौत
 हमारा  वहाँ  है  इलैक्शन  परपजेश  के  लिये
 कित को  कितनी  कौमत  है  शौर  जो  इतेक्शन
 बरपजेज के लिये उपयोगी के  लिये  उपयोगी  होत ेहैं  उन  को  एक
 नही  दो-दो  प्रौर  तीत  तीन  दुकाते  एलाट  कर
 दी  जाती  हैं।  जितने सी  ०  re  wage  डी०  के
 कान्ट्रेट्स  हैं  उन  को  जैक्सन  परपजज  के  लिए
 बूटिलाइज  यां  जाता  है।  उन  को  पिछले
 इमैश्लन  में  यूटिलाइड  किया  गया  है--बह
 मेरे  ्स्म  में  है।  यही  तक  बस  नही  होती  है---
 बंदी  महोदय  से  पहले  जो  मी  इस  मंज्ालय

 के  इंभाजं थे  उन्होंने  लैकने  हारने  के  भाव

 सभी  तो
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 जहा  भौर  मित्रों ते  इस्तीफे  दे  दिये  बह  एक
 वायढ़ा  किसी  से  कर  बैठे  घे--कर्जन रोड  पर
 एक  मल्टी  हडोरीब  बिल्डिंग  बन  रही  है  उस
 के  कार्टूक्ट  के  लिये  एफ  श्रादमी  का  हैन्दर
 7  परसैण्ट  एबथ  शैडयूल  भाया,  उस  को

 का्टरैक्ट  त  दे  कर,  एक  दूसरे  ठेकेदा  र  को जिसकड़
 30  फीसदी  यव  शेड्यूल था,  दे  दिया  बोर

 इस  तरह  से  गवर्तयेट को  20  लाख  रुपये का
 घाटा  होगा।  हत  लिये  यदि  मत्री  महोदय
 चाहते  है  कि  इस  विभाग  में  कुछ  सुधार  हो  तो
 इस  भरह  की  पपले  की  चीजे  नही  होनी  चाहिये  #

 एवं  बात  मै  प्रौर  प्रज  करना  चाहता  हु  ॥
 मरे  काग्रेसी  भाई  शायद  इस  से  कुछ  ना राब
 होग।  सरकार  का  यह  नियम  ह  कि  जब
 गबनैमेट  एकामोइशन  किसी  प्राइवेट  आदमी

 को  दी  जाती  है  तो  उस  से  एग्रोमेट  किया  जाता
 है  और  उल  एग्रीमेट  भे  यह  धारा  होती  है
 कि  हर  महीने  की  पहली  तारीख  को  निराया
 .पुबवॉल्स  दिया  जाग्गों  |  लेकिन  द... अ
 महोदय,  मुझे  वु  ख  मे  साथ  हना  पडता  हूँ
 ि  3i-+67  AF  हत  मत्ताझूद  दल  के
 प्रधात  प्रलिल  भारतीय  कांग्रेस  के  जिसमे
 यानी  श्री  फामराज के  जिम्मे  8  हजार  पया
 बाकी  था।  इस  तरह  के  किराये  की  वसूली
 के  लिये  जहा  गवर्नमेट  झुग्गी-झोपडी  वालो  से
 प्रनभ्रौदोराइज्ड  लोगो  से  डेमेजज  चार्ज  करती
 है  जीडिस  भेजती  (ज  लेग  रेवन्यू के  तौर  पर
 वसूली  करती  है  लेकिन  इन  के  खिलाफ
 गवर्नेमेट  ते  क्या  एक्शन  लिया  ?
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 जी  कंबर  साल  गुप्त  we  सवाल  पूछा

 या  था  उसके  बाद  जमा  करवाया  है।
 3I-3-67  को  6  हुजार  दपया  कामराज
 साहब की  तरफ  डयू  था।  धाप  मेरे  बेलेंज
 को  एक्वैप्ट  कीजिये  इस  सबन  में  बेलेंज
 "करता हु  ny

 Shri  5,  KE.  Tapurlah  (Pal)  Say
 that  nothing  was  due  on  3ist  March,
 p68

 Sbri  Jaganath  Rao.  Nothing  is  due
 श्री  कबर  लाल  गुप्त  3i-3-67  को

 &  हजार  रुपया  रौ  कामराज  की  तरफ  था
 अगर  मेरे  स्टेटमेट  को  चेलेंज  करते  हो  तो
 बताधो।

 हत  A.  K,  Sen  (Calcutta  North
 West)  The  date  of  3lst  March  is  a
 financial  fiction  Dues  are  not  collec
 ed  according  to  Sst  March  50  long
 ms  it  is  recovered  within  the  period ef  timitation  itis  not  due  My  learned
 friend  ghould  know  this

 ett  कवर  लाल  गुप्त  एम्रीमेट  में  यह  शर्ते
 है  fs  जो  मकान  लेगा  बहे  एक  महीने  का
 सुइजान्स  किराया  देगा  लेकिन  इनकी  तरफ

 6  हजार  रुपया  बाकी  था  फिर  भी  सरकार
 ने  कोई  नोटिस  नहीं  दिया  1  उन  को  एडवान्स
 ोडिप  देता  चाहिये  था  झगर  उन्होने  एडवान्स
 पंमिर  नहीं  क्रिया  तो  छालो  कराता  चाहिये।

 Shri  Jagamath  Rao:  No,  there  ete  no
 due

 Shri  A.  EK.  Sem:  You  take  today's
 date

 Shri  Kanwar  Lal  Gupta:  Let  there
 be  an  enquiry  If  I  am  wrong,  I  will
 Fengn,  otherwise  the  Miniter  should
 reqign.

 Shri  Jagunsth  Hao:  No  enquiry  is
 meeded  ,  I  have  sald  there  is  no  due

 Bahri  A.  EK.  Sen:  If  you  take  today's
 ed@ate,  we  may  be  debtors

 at  कंबर  लाल  ger  श्राप  सुप्रीम  कोर्ट
 जे  बक्तालत  करे।

 की ए० के० सेन. केन  सेन.  हम  यहा  भी  करेगे
 भाप  से  ज्यादा  करेंगे--ह  श्राप  जब  तक
 ऐसी बात  करेंगे।

 ्मी  रा०  eto  चिह्रार्थी,  3)  मार्च
 i967  को  श्री  कामराज  के  जिम्मे  इस

 सिनिस्ट्री  का  6  हजार  या  8  हजार  इपया  बाकी
 पथा।  झगर  यह  गलत  है  तो  मैं  उत  से  प्रार्थना
 करूंगा  कि  वह  साय  i967%  पहले  चन  की
 तरफ  जितना  - एमाईिन्ड  था  यदि  उसका
 पेमेंट  हो  गया  था  तो  उसका  वाउचर  दिखाये
 झगर  ड्राफ्ट  के  ज़रिये  भेजा  था  तो  उतप्तको
 हाउस  में  पेश  करें  यदि  चेक  के  जरिये  भेजा
 था  तो  उसका  बैक  एकाउन्ट  पेश  करें।
 मैं  उपाध्यक्ष  महादय  सह  कहना  चहना  हू
 कि  इस  भिनिस्ट्री  मे  घप्लेबाजी  बहुत  ज्यादा
 है।  इस  लिये  मंत्री  महोदय  से  प्रार्थना  करना
 चाहता  हू  कि  इस  महकमे  में  जो  कुछ  झब  तक
 होता  रहा  है  जिस  तरह  से  फ़रेवरेटिज्म  होता
 रहा  है  उस  को  खत्म  करने  के  लिये  ह,  थीं०-
 झाई०  को  नियुक्त  करें  ताकि  इस  का  कुछ
 सुधार हो  सके  |

 इस  डिपार्टमेंट  में  एक  शौर  बड़े  भोरी
 करप्शन  का  मामला  है  जिसको  तरफ  है
 आपका  ध्यान  दिलाता  चाहता  ्  दिल्‍ली
 मे  इनके  शनेकों  होटल  हैं--जैसे  जनपथ
 होटल  है.  प्रशोक  होटल  है,  लोधी  रोड  पर
 है  वहा  पर  ये  झपने  भ्रादभियों  को  पोलिटिकल
 बैनीफ़ेट  देते  हैं।  चूकियू०  पी०  एस०  जी०  का
 इन  होटलों  की  नियुक्ति  से  दखल  नहीं  होता
 है  इसलिये  वहा  पर  बड़े  बड़े  अ्रधिकारियों  के
 पदों  पर  प्रपने  उन घादमियों  को  नामजद
 कर  देते  है  जितकी  कोई  क्वालीफिकेशन
 नही  होती  है।  ऐसे  भादमियों  को  नियुक्त
 किया  जाता  है  जितको  कैटरिंग  का  पता  नहीं
 होता  है,  मैनेजमेट  का  पता  नहीं  होता  है।  मैं
 चाहता  हु  कि  मंत्री  महोदय  इसकी  एन्क्यायरी
 करे  शौर  इस  मामले को  भी  सी०  बी०  भ्राई ०
 को  रेफर  करे  |
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 [at  we  exe  विद्यार्थी]

 हां  तक  सप्शाई  दिपा्मेंड  का  संबंध  है  कि  दिल्‍ली  के  कितने  विद्यार्यी है  उन्हें  कितानें जिसके  लिये  उधर  से  पादाथ  राई  थी  कि
 ag  करप्शन  का  आड्डा  बना  हुभा  है  मैं  यह
 निवेदन  करना  चाहता  हूं  कि  मेरे  नोटिस  में

 एक  बात  झाई  है  कि  ro  पी०  की  एक  काम  शियल
 फर्म  ने  सप्लाई  डिपार्टमेंट  की  सारफत  बाईर
 रोड  डिवीजन  को  रोड-रोलसे  सप्लाई  करने
 का  कॉट्रेकट  लिया  घौर

 हिवले  Jaganath  Rao:  May  I  interrupt him?  The  other  day  a  question appeared  on  this  matter  and  it  was
 not  allowed  because  the  matter  js before  the  P.AC,  If  he  mentions  the
 details,  he  will  be  offending  rule  4i.

 Shri  KanWar  Lal  Gupta:  He  is  not
 putting  any  question.  (Jnterrup-
 tions).  We  do  not  know  what  is  going on  in  the  P.A.C,  He  is  also  within
 his  rights  to  refer  to  it,

 Shri  A.  K.  Sen:  If  8  matter  is  before
 the  P.AC,,  it  should  not  be  raised  in
 the  House.

 Mr.  Depuiy-Speaker:  That  is  our usual  procedure.
 Shri  KanWar  Lal  Gupta:  He  is  not

 asking  a  question;  he  is  stating  facts.
 Shri  Jaganath  Rao:  If  he  says

 something,  I  will  have  also  to  reply to  it.
 Mr,  Speaker;  It  is  ed

 by  the  P.ALC.  and  the  Chairman  is
 from  your  side.  You  must  have  full
 faith  in  him.

 Shri  A.  K.  Sen:  May  I  rise  on  a
 point  of  order?  jt  has  been  a  long-
 standing  convention.  The  hon.  Mem-
 ber  does  not  possibly  know  it.

 tio  tye  fag  थीं  वहा  पर  बयला
 है  ।  श्रगर  मन्त्री  महोदय  चाहते  हे  कि  हाउत्त
 मे  यह  चोज  न  ायें,  तो  यह  उनकी  मर्जी  है  1

 इस  मिनिस्ट्री  के  नीचे  एक  भिंटिंग  एण्ड
 हंडेंशवरों  डिय्रार्टमट  है  ।  मुझे  बढ़ा  ह  हुआ
 जब  मुझे  मासूम  हुआ  कि  किसो  कारेन  कष्डरी
 ने  इस  मितिस्ट्री  को  कागज  भेज।  है,  इसलिये

 छाप  कर  बुहिया  किया  जाये  |  प्रिटिन  ae  के
 झन्दर  वह  किताबें  छपी,  लेकिन  बजाय  इसके
 कि  सिर्फ  छपाई  के  दाम  लिये  जाते,  इस  भिनिस्ट्री
 ते  कागज  की  कीमत  भी  लगाई  झौर  35  चरैंट
 मुनाफा  लेकर  विद्यायिय्रों  को  किताबे  डी  -
 मैं  चाहृता  हूं  कि  सन्वी  महोदय  इसकी  एन्क्या-
 धरी.  कराये  सौर  जो  प्रफस्तर  रिस्पोंसिबस  हों
 उनके  किलाफ़  मुकदमे  चलाये  ताकि  झाइन्दा
 इस  तरह  की  बाते  न  हो  सकें  ।

 गोविन्द  रेड्डी  कमीशन  रिपोर्ट  झाई  थी
 पिछले  साल,  जिस  समय  इस  डिमाण्ड  पर  बहस
 हई  उस  वक्‍त  मन्त्री  महोदय  ने  कहा  था  कि
 प्तारी  रिक्‍मेन्ट्रेशन्स  हमने  मान  जी  है,  सिर्फ
 तीन  चार  बाकी  हुँ  ।  लेकिन  मैं  क्‍भ्रापका  ध्यान
 झ्राकर्षित  करना  चाहता  हूं  कि  झान  भी
 अप्रिस्टेट  इजोनियर  जो  हे,  जिस!  दस  से
 पन्दरह  साल  की  सविस  ह्  जर  कलफ  नहीं
 किये  गये  2,  उनकी  संछ्या  7a  है,  जिनकी
 झाठ  साल  से  ज्यादा  की  सबिस  है  उनकी
 सब्या  ७७१  है,  ग्रौर  जिनकी  सांवस  पात्र  झाल
 की  हो  चुकी  है  उनकी  सख्या  8५०4  है  1  इसके
 बावजूद  कि  इस्र  हाउस  म  ऐंमथोरेन्स  दिया  गया
 कि  उनको  बन्फर्म  किया  जायेगा  लेबिन  झाज
 तक  नही  बिया  गया  है  ।

 यही  हाणत  वर्क  चाज  इस्टब्लिशमट  की
 है।  उसके  झन्दर  भी  बहुत  कम  लोगो  को  कम्फर्म
 किया  गया  है  |  वर्क  चार्ज  गहे  _बिलिशमेट  के  बारे
 मे  मैं  एक  निवेदन  करना  चाहता  हूं  कि  जितने
 ी  लोग  वर्क  चार्ज  इस्टब्लिशभंट  भ  है,  भ्रगर
 बदकिस्मती  से  बहू  रिटायर  दो  गये,  तो  उसके
 बाद  बों  उन  को  घक्फे  खाने  पड़ते  |  ।  उन्हे
 न  तो  पेशन  मिलती  है,  न  ग्रेचुइटी  मिलती
 हैं  ।  एक  कस  मेरे  तोडिस  में  शाया  जिसमे  सनू
 Loon  में  एक  झावमी  रिटायर  हुभा  |  उसे

 लगातार  बीन  साल  तक  दफ्तरों  के  चक्कर
 काटने  पड़ें,  लेकिन  वे  कुछ  नहीं  मिला  |
 एक  राज  एक  कार  से  टकरा  कर  उसकी
 मृत्यु  हो  गई  झौर  उसका  बद्यार  तबाह  हो



 war  ।  मैं  चाहूगा  कि  बनती  महोदय  इस  धोर
 (विशेष  हम्तस दें दें  ताकि  लोगों  की  तकलीफ  दूर
 हो  सके  ।

 मैं  भन्त  में  एक  बात  घोर  र्ज  करना
 चाहता  हू  कि  जब  से  दिल्‍ली  के  प्लव  एस्जी-
 क्यूटिव  कौसल  के  प्रन्दर  जनसब  का  प्रधिकार
 हुवा  है,  उन्होंने  बल्व  किया  कि  जमीच  को
 कोमल  कम  हो  ।  उन्होंने  एलान  किया  कि
 300  गज  तक  के  प्लाट  जितने  होगे  ह  झागशन

 नहीं  होगे  ।  मै  मन्त्रों महोदय  से  प्रार्थता  करना
 चाहता  हू  कि  बह  बड़े  मेक  श्रादमी  है,  वह  इस
 डिमाण्ड  को  मान  लें  ग्रौर  कम  से  कम  300
 गज  तक  के  जितने  प्लाट  है  उनकों  पब्लिक
 ब्राक्शन  पर न  रक्खे,  उन्हे  किके  ही  प्रलाट  करें  t
 ‘Mr.  Deputy-Speaker:  Shr.  Krishna

 Kumar  Chatter;
 Shri  8,  KE.  Tapuriah:  Will  you

 kindly  let  us  know  the  time  when
 the  hon  Minster  will  reply  because
 we  would  like  to  be  present  here,  and
 secondly,  when  will  the  next
 Demands,  relating  to  the  Ministry  of
 Health  and  Family  Planning,  come
 up?

 Mr.  हफ ज-हिकुछ हा  We  have
 allotted  four  hours  for  this  Minustry
 How  much  tme  will  the  Monster
 require  for  the  reply?

 ह...  Jaganath  Rao  Both  of  us  will
 require  45  minutes  to  one  hour  45
 minutes  will  be  all  right

 Mr,  Deputy-Speaker:  So,  at  4  FM
 ह छ  could  call  on  the  Minuster

 Shri  Jaganath  Rao:  Yes,  at  4  FM
 Mr.  Depaty-Speaker:  We  will  there-

 fore  take  up  the  Ministry  of  Health
 and  Family  Planning  at  430

 Shri  Jagamath  Bao:  My  colleague
 will  intervent  for  75  munutes

 ह.  Erishea  Kumar  (Chatterji
 (Howrah)  How  much  time  for  this
 Minastry,  Sir?

 Mr.  Deputy-Gpeaker:
 hours

 the  Demands  for  moved  by
 the  hon  Minister  of  Works,  Housing
 and  Supply  before  the  House  ॥  have
 to  make  ह.  observatons  to  draw
 the  attention  of  the  Minustry  fo  cer-
 tain  aspects  of  our  housing  problem

 Tt  has  been  reported  m  the  States-
 man  dated  I9th  July,—a  copy  of  the
 photograph  i  also  seep  printed  along

 =  rows  of  fints  have  been
 ready  for  quite  some  time,  some
 of  them  mnce  963  And  at  a
 tume  when  there  ss  a  great  short-
 age  of  accommodation  m  the
 capital  this  appears  rather  strange
 Bul  ot  as  true,  the  4,000  कात  odd
 8909  bave  not  been  allotted  as
 these  are  without  power  and
 water  connections”

 Who  is  to  blame?  Is  it  the  Works
 and  Houmng  Ministry  or  somebody
 else?  The  Works  and  Housing  Mims-
 try  lays  all  the  blame  on  the  Delhi
 Electricity  Supply  Undertakmg  and
 Water  and  Sewage  Disposal  Under-
 takings  and  the  Delhy  Mumeipal  Cor-
 poration,  whereas  the  DESU  version
 is  there,  mz,  the  Mumstry  was  asked
 to  make  advance  payment  for  electric
 connections  It  was  a  very  small
 dispute  which  should  not  be  given  so
 much  importance  DESU  claim  that
 cent  per  cent  payment  should  be
 made  by  the  Ministry  to  give  the  elec-
 tric  connections  But  the  Minisiry
 sad  that  DESU  should  make  50  per
 cent  of  the  payment  Thu  kind  of
 fight  5  not  proper  on  such  vital
 matters  हैं.  m  sad  here
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 {Shri  Krishna  Kumar  Chatterji]
 Central  Public  Works  Department
 to  pick  up  the  thread.

 The  officials  explain  that  water
 connections  cannot  be  provided  to
 Sectors  VIII,  IX,  X,  XI  and  XII
 because  the  CPWD  has  not  con-
 structed  the  overhead  tanks  and
 booster  pumping  stations.  The
 CPWD  is  yet  to  lay  the  internal
 grid-supply  lines  and  where  these
 have  been  laid,  they  have  not
 been  flushed  and  disinfected  which
 is  also  the  job  of  the  CPWD.  We
 cannot  supply  water  unless  the
 CPWD  sample  of  water  is  tested
 by  the  Chief  Water  Analyst  and
 that  cannot  be  done  unless  the
 CPWD  disinfects  the  lines,  said
 an  official.”

 Knowing  the  working  of  the
 CPWD,  I  feel  that  perhaps  the  time
 has  come  when  we  should  think  of
 winding’  up  the  CPWD  altogether.
 They  are  so  dilatory  in  their  work
 and  as  has  been  found  so  often,  they
 are  full  of  so  many  bottlenecks  and
 other  things  that  they  cannot  func-
 tion  properly.

 The  anuual  report  of  the  Ministry
 says:

 “The  Ministry  continued  to
 serve  as  the  experimental  Minis-
 try  in  the  matter  of  reorganisa-
 tion  of  work  on  the  ‘officer
 oriented’  pattern.  The  Works
 Division  of  the  Ministry  was  re-
 organised  accordingly  and  com-
 pleted  one  year  of  functioning  on
 this  basis  in  October,  1966.  By
 and  large  the  experiment  has
 been|  a  success,  though  certain
 difficulties  continue.”  ९

 Tne  difficulties  are  quite  apparent
 from  the  facts  that  I  will  be  narrat-
 ing  now.  During  the  period  from
 August  966  to  February  1967,  4
 junior-most  Executive  Engineers  of
 CPWD  were  reverted  to  the  grade  of
 Assistant  Engineers  on  the  plea  that
 there  are  no  vacancies.  In  the  Parlia-
 ment,  it  was  stated  by  Shri  Bhagavati,
 the  then  Deputy  Minister  of  Works,
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 Housing  and  Supply  Ministry  as
 follows:

 “These  officers  have  done  good
 work.  We  have  nothing  to  say
 against  them.  But  reversion  has
 become  necessary  because  there
 is  no  vacancy  at  present.  When
 there  is  any  opportunity,  we  will
 avail  of  it,  because  we  have  sym-
 pathy  towards  them  and  we  want
 to  adjust  them  as  far  as  possible.”

 The  Deputy  Minister  gave  this  pro-
 mise  jn  this  august  House.  Now  it  is
 learnt  that  there  are  a  few  vacancies
 in  the  post  of  Executive  Engineers  due
 to  promotion  of  some  Executive  Engi-
 neers  and  Superintending  Engineers,
 but  even  then  there  is  no  attempt
 to  get  these  reverted  Assistant  Engi-
 neers  promoted  as  Executive  Engi-
 neers.

 This  kind  of  functioning  at  least
 makes  it  perfectly  clear  that  some-
 thing  is  wrong  somewhere.  So  many
 officers  whose  efficiency  can  never  be
 challenged  are  still  in  the  reverted
 position,

 The  report  says  that  they  have
 thought,  in  addition,  of  employing
 directly  30,344  persons.  Of  these
 30,344  persons,  14,000  are  on  work-
 charged  establishment  basis.  Sir,  in
 the  present  time,  when  in  this  coun-
 try  after  freedom  we  have  been  talk-
 ing  so  much  of  bringing  about  our
 economic  framework  on  socialist  lines,
 this  kind  of  workcharged  establish-
 ment  being  run  by  any  of  the  central
 ministries  is  some  kind  of  a  scandal-
 ous  position  which  should  no  longer
 ‘ble  tolerated.  We  fhave  so  \many
 people,  almost  half,  nearly  50  per
 cent,  on  this  basis.  Not  only  that;
 when  this  department  creates  employ-
 ment  potential,  about  80,000  skilled
 and  un-skilled  workers  on  an  average
 were  engaged  by  the  building  con-
 tractors  for  execution  of  work.  This
 is  rather  strange.  When  this  depart-
 ment,  a  part  of  Central  Government,
 is  undertaking  so  many  _  housing
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 works,  it  is  getting  it  done  through
 building  contractors  who  employ
 nearly  80,000  skilled  and  unskilled
 workers.  Most  of  them  are  engaged
 in  such  a  manner  that  they  lead  an
 existence  miserable  to  describe.  The
 Housing  Department  should  also  con-
 sider  whether  they  should  undertake
 these  housing  schemes  on  some  other
 basis.

 Sir,  when  the  Santhanam  Commit-
 tee  brought  about  a  report  to  check
 corruption,  bribery  and  other  things
 that  are  prevailing  in  this  department,

 a  study  team  was  appoinied  with
 Shri  Govinda  Reddy  as  the  Chair-
 man.  That  Study  Team  reported  to
 the  Government.  Out  of  the  80
 recommendations  that  they  made,  very
 important  recommendations  have  been
 left  out.  I  would  request  the  hon.
 Minister  to  look  into  those  recom-
 mendations.  Why  these  80  recommen-
 dations  could  not  be  accepted  by  the
 Ministry  is  something  which  is  creat-
 ing  some  intriguing  position  in  the
 minds  of  Members  of  this  House.  This
 point  also  should  be  looked  into.

 Housing  for  the  government  emplo-
 yees  is  in  such  a  state  of  affairs  that
 only  yesterday  I  found  a  couple,  a
 government  servant  and  his  wife,
 roaming  about  in  North  Avenue,
 where  I  live,  in  search  of  a  room  to
 live  in.  The  miserable  part  of  the
 whole  thing  is  that  they  are  newly
 married  couple.  They  were  working
 in  Lucknow  and  recently  transferred.
 Their  position  moved  me  so  much
 that  I  was  about  to  offer  them
 my  rooms  for  a  temporary  shel-
 ter.  This  is  the  state  of  things.  Even
 after  twenty  years  of  independence
 we  cannot  provide  our  employees
 with  any  rooms  to  live  in,  some  shel-
 ter,  something  underneath  the  sky.
 This  state  of  affairs  can  no  longer  be
 tolerated.  If  we  want  the  Housing
 Ministry  to  function  properly,  merely
 on  the  question  of  financial  insuffi-
 ciency  we  cannot  avoid  this  respon-
 sibility.  After  freedom,  we  ought  to
 provide  the  essential  things  for  our
 people  and  more  so  to  our  govern-
 ment  employees.  When  the  govern-
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 ment  employees  are  put  in  such  a
 position  can  you  expect  from  them  any
 efficient  service,  any  service  where
 they  can  be  free  of  the  charge  of
 corruption  and  other  things?  I  would
 suggest  that  the  Housing  and  Supply
 Ministry  should  not  only  be  alert
 about  the  duty  of  their  own  but  they
 should  see  that  the  whole  Cabinet
 takes  up  this  question  very  seriously.
 Our  employees  are  facing  such  a  situa-
 tion  that  unless  you  provide  them
 accommodation  very  soon,  we  will
 find  that  our  government  offices  are
 run  by  a  set  of  people  who  are  dis-
 satisfied  and  disgruntled,  who  cannot
 give  efficient  service.  Even  our
 policemen  have  not  been  provided
 with  accommodation,  and  hence  we
 have  the  spectacle  of  restlessness  in
 the  form  of  demonstrations  and  agita-
 tions  on  the  part  of  the  policemen,  who
 are  otherwise  very  loyal  and  efficient
 in  the  discharge  of  their  work.  They
 are  deprived  of  any  habitation.  They
 live  in  conditions  which  are  sub-
 human  which  can  no  longer  be  tolerat-
 ed,  if  we  want  to  function  as  a  free
 country.

 Though  I  wanted  to  deal  with  some
 other  departments  under  this  Ministry
 also,  for  want  of  time  I  am  not  able
 to  do  it.  So,  in  the  end  I  would
 again  urge  the  hon.  Minister  to  pay
 early  and  serious  attention  to  the

 housing  condition  of  the  people,  parti-
 cularly  government  employees.

 Mr.  Deputy-Speaker:
 Shastri.

 Shri  R.

 Shri  P.  Venkatasubbaiah  (Nandyal):
 May  I  know  when  the  Ministry  of
 Health  and  Family  Planning  will  be
 taken  up?

 Mr.  Deputy-Speaker:  It  was  an-
 nounced  earlier  that  it  would  be
 taken  up  at  4.30  p.m.

 Shri  P.  Venkatasubbaiah:  Then
 what  would  be  the  time  allotted  for
 its  discussion?

 Mr.  Deputy-Speaker:  At  4  p.m.  the
 Minister  will  reply  to  the  Demands
 of  Works  and  Housing.  As  soon  as



 The  Minister  pf  Health  and  Family
 Planning  (Dr,  8.  Chandrasekhar):  If
 this  discussion  is  over  by  3.80  P.m.
 or  4  p.m.  then  we  can  have  2  hours
 for  the  Health  Mirustry.

 Ghri  Eanwar  La]  Gupta:  We  can
 sit  up  toe7  o'clock  today.

 Mr,  Deputy-Speaker:  No,  the  guil-
 lotine  time  is  fixed  at  6  P.M.;  so,  it
 cannot  be  extended.

 Dr.  Ss.  Chandrasekhar:  If  my  col-
 league  could  finish  his  reply  by  3  or
 3.30  p.m.  we  will  have  2  clear  hours.

 Shri  Jaganath  Rao:  If  the  debate
 collapses,  I  can  reply  earlier.  I  have
 ho  objection.

 The  Deputy  Minister  in  the  Depart-
 ment  of  Parliamentary  Affairs  (Shri
 छ.  L.  Chaturvedi):  Lf  is  the  general
 wish  that  the  Ministry  of  Health  and
 Family  Planning  should  have  more
 time,  then  it  is  better  that  we  con-
 clude  the  discussion  on  the  Works,
 Housing  and  Supply  Mimistry  early

 Mr,  Deputy-Speaker:  I  entirely
 agree  <A  number  of  hon  Members
 have  already  approached  me  in  this
 connection,  saying  that  they  are  very
 Much  interested  in  participating  in
 the  discussion  on  the  Mimstry  of
 Health  and  Family  Planning.  So,
 what  I  would  suggest  is  that  I  will
 call  more  Members  from  the  opposi-
 tion  on  this  Minustry,  but  with  a  time-
 limit.

 Shri  B,  0.  Bhandare  (Bombay  Cen-
 tral):  Holding  uneven  balance  is  not
 good,

 Mr,  ह  The  balance  is
 always  in  their  favour,  because  the
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 time  of  the  Ministers  is  always  includ-
 ed  in  the  time  of  this  side.
 ह...  Lakekmikanthamma  (Kha-

 mmar):  But  they  ate  also  in  power
 now  in  some  Btates,

 Mr.  दमासवंत सकच्मकदा।  I  will  try  to
 accommodate  ag  many  hon.  Members
 at  I  can.  Now,  Shri  है,  Shastri,

 aft  सम्ागतार  anak भी  (पटना)  :  उपा-
 व्यक्ष  महौदय,  जब  हम  क्राजादी  की  लड़ाई  लड़
 रहे  थे  तब  हमने  इस  बात  को  बड़े  जोर  से  कहा
 था  कि  प्रेस  जब  यहा  से  चले  जायेगे  तो  1: ल
 जनता  की  तोन  बुनियादी  भावश्यकताओों  पर
 मबसे  ज्यादा  ध्यान  देंगे  ।  वे  तीन  बुनियादी
 श्रावश्यकताये  हैं  |  यर  एक  खाना,  सम्बर  दो
 कपड़ा  और  नम्बर  तीन  मकान  ।  इन  तीन
 बातों  का  प्रचार  और  प्रसार  हम  सभी  लोगों  ने
 चप्रेंजी  राज  ते  जमाने  के  विया  था  झौर  जनना
 को  अपने  साथ  लेकर  अप्रजा  को  यहा  से  भगाया
 था  |  लेकिन  प्राजाद  होने  के  बोस  वर्ष  के  बाद
 जब  हम  दम,  छला  जांखा  लेते  है  तो  हम
 पाते  है  कि  आज  देश  क॑  अन्दर  झकाल  है,
 लोग  भूलों  मर  रहे  हे,  उनको  पहनने  के  लिए
 कपड़ा  नहीं  मिलता  है  जौर  जहा  तक
 झावास  का  सम्बन्ध  है,  घरो  का  सम्बन्ध  है,
 रहने  व  लिए  मन  नो  का  सम्वन्ध  है,  यह  समस्या
 बड़े  हो  विकराल  रूप  में  हमारे  देश  4  सामने
 उपस्थित  है  ।  पिछले  बीस  बप  का  इस  कांग्रेस
 की  सरकार  का  हम  लेखा  जोखा  ले  तो  मालूग
 होगा  कि  इन्होंने  नारा  तो  ज़रूर  समाजवाद
 का  लगाया  है  लेनिन  हर  काम  समाजवाद  के
 सिद्धान्तो  +  विरुद्ध  करते  रहे  हैं  1

 मकानों  का  क्या  ह्वथिति  है  ?  मैं  चाहता
 हू  कि  आप  देहातों  ककी  तरफ  देखे  ।  हमारे  देशमे
 सात  लाख  गाव  है  ।  हमारे  देश  के  देहातों
 क॑  प्रन्दर  ख्ेतिहर  मजडूर  काम  करते  है,
 दिन  रात  भेहनत  हमारे  लिये  करते  है  शोर
 हमारे  शौर  देश  के  लिए  गल्ला  पैदा  करते  हूँ  ।
 उनकी  आबादी  पूरे  देश  को  झावादी  का  44
 प्रतिशत  है।  लेकिन  उनके  लिए  कहीं  कोई
 मकान  बना  हुभा  हो,  ऐसा  झाप  को  देखने  को
 नही  मिलेया  4
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 इस  दिधान  को  i966~67  की  रिपोर्ट
 की  मैं  पढ़  पक्ष गा  i  इस  में  इस  आल  की  चर्चा
 है  कि  ह्म  we  हजार  गायों  में  आदास  की

 व्यवस्था  करेंगे  ।  पर  बला  नहीं  कितने  गांवों  में
 इन्होंने  व्यक्षस्था  को  है  ।  इसक  कारे  में  रिपोर्ट
 मे  कुछ  भी  नही  कहा  गया  है  I  सशकार की  प्रोर
 कै  आंच  हजार  वावों  के  लिए  ज्ञावाल  की
 व्यवस्था  की  जा  रहो  है,  लेकिन  हमारे  देश  में
 गाव तो  सात  लाख  है  ।  भ्रगर  यही  स्थिति  रही,
 तो  हमारे  देश  के  गरीबों  के  सामने  मकान  का
 जो  सबसे  बड़ा  सवाल  है,  वह  हल  नहीं  हो
 पायेगा  बौर  उनको  दिक्कतें  ज्यों  की  त्यों  बनी

 रहेगी  1  इसलिए  सरकार  को  भ्रपना  ज्यादा  से
 ज्यादा  ध्यान  भझौर  पैसा  उन  लोगों  के  लिए
 क्च  करना  चाहिए,  जिनके  पास  न  जमीन  है
 शौर  न  मकान  t  उनको  जमीन  शौर  मकान
 दिए  जाये,  ताकि  वे  सभ्य  जीवन  बिता  सके
 झीर  झपने  दश  की  तरतकी  से  अपना  यामदान
 दे  सके  ।

 इस  रिपोर्ट  &  यहं  पता  चलता  है  कि
 l960  तक  मकानों  के  लिए  प्रतिवर्ष  झौसतन
 8  करोड़  रुपया  खर्च  किया  जाता  रहा  है  |
 सके  बाद  इस  रकम  में  कुछ  बृढ़ि  हुई  है,
 लेकिन  फिर  भी  वह  सन्तोषजतक  नहीं  है  ।

 शहरों से  जो  बड़े  बडे  मकान  भौर  प्रटूटा-
 लिकाये  बनती  हैं,  थे  किन्‍्हें  मिलती  है  ?  गरीब
 शन्लौर  साधारण  श्रेणी  के  लोगों  को  नही,  जिन्हे
 सचभुज  मकान  को  श्रावश्यकता  है,  बल्कि  पैसे
 वालों  को,  जिन  के  पास  पहले  से  ही  मकात  होते
 है।  सरकार  जिन  लोगों  को  ज़मीन  एक्वायर
 करती  है,  उन  लोगों  को  सकान  कभी  नहीं
 दिपि  जाते  है  ।  जिन  लोगों  से  ज़मीन ली  जाये,
 अकान  देते  के  सम्बन्ध  में  उनकों  प्राथमिकता
 दी  जाये,  लेकिन  ऐसा  नही  होता  &  t  उन  लोगों

 को  मुप्नाक्जा  भी  ठीक  से  नहीं  दिवा  जाता  है  t
 घरकार  दिल्‍ली  के  प्रास-पास  किसानों  से
 कानीन ले ले  रही  है, लेकिन उनको  उचित  पावक
 क्यों  शिया  दाता  है  I  जब  यहां  पर  सदाल
 उद्यया  जाता  है,  तो  सरकार  की  तरक  से  कहा

 जाता  है  कि  मुझायजे  के  लिए  apron  कीजिए,
 हों  थो  फैसला  होगा,  उसके  झयुसार  मुप्ावजा
 दिया  जायेगा,  मैं  सरकार  से  कहता  भाहता  हूं
 कि  सरकाही  या  दैर-सरकारी  भकात  बनाने  के
 के  लिए  जिन  किसानों  की  जमीन  ली  जाये,

 एक  तो  उनकों  ठीक  मुभावजा  दिया  जाये  ध्लीए

 दूसरे,  प्रयर  उनमे  के  कोई  गकान  लेना
 हें,  हो  उन  को  इस  बारे  में  प्राकमिकसा  दी
 जाये  |

 जहा  तक  दिल्‍ली  का  सम्बन्ध है,  बहुत  से
 माननीय  सदस्यों  ने  बताया  हैं  कि  सरका  ९
 शुग्गी-कोंपड़ियों  को  गिरा  रही  है।  सरकार
 को  पता  ही  है  कि  यहां  पर  लोग  किस  तरह  से
 नारकीय  जीवन  व्यतीत  कर  रहे  है,
 जानवरों की  तरह  रह  रहे  है,  सड़षों के  किनारे
 पड़े  हुए  ड्रेनेज  पाइपों  में  रहते  है  in  सैकड़ों
 झौर  हजारों  की  तादाद  में  लोग  जामा  मस्जिद
 प्रौर  दूसरे  इलाकों  मे  टिके  हुए  /  |  सरकार

 झुग्गी-झोपडियो  को  ज़रूर  हटाएं,  लेकिन  पहले
 बह  उन  लोगों  को  बसाने  का  बन्दो  स्त  करे
 और  तब  झुग्यी-झोपडियों  को  हाथ  लगाएं---
 उससे  पहले  नहीं  |

 सरकार  को  पुरानी  दिल्‍ली  की  हालत
 मालूम  है।  वहा  के  लोग  नारकीय  जीवन  बिता
 रहें  है  1  जरूरत  इस  बात  की  है  कि  सरकार
 का  ध्यान  पुरानी  दिल्‍ली  में  रहने  बाले  लोगों
 की  तरफ  जाए  1  केवल  नई  दिल्‍ली  की  तरफ़
 ही  उसकी  निगाह  नहीं  रहती  चाहिए,  क्‍योंकि
 झ्रगर  उन  लोगों  का  सवाल  हल  नही  होता  है,
 तो  सरकार  के  लिए  यह  शर्म  की  बात  है  भौर
 हमारे  लिए  क्षोभ  की  झौर  गुस्से  की  ।

 सरकार  का  ध्यान  सबसे  पहले  देहात  की
 तरफ़  जाना  चाहिए  बौर  उस  बाद  शहरों
 के  स्‍लम  एरियाज़  को  तरफ  5  हू,  लोग  बहुत
 शफलीफ़ में  रहते है,  जहा  न  हवा  को  दर्शन  हो
 पाता  है  घौर  न  सूरज  का,  जहा  कोई  सहूलियते
 नही  है,  जबकि  उस  लोगों  को  टैक्स  ज्यादा  से
 ज्यादा  देना  पढ़ता  है  |
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 उसके  बाद  मजदूरों  का  सवाल  भी  है,

 जिसमें  सरकार  के  कर्मचारी  भी  सम्मिलित  है
 भाखिर  हमारे देश  में  दौलत  कौन  पैदा  करते  है  ?
 केतों  आझौर  कारणानों  में  काम  करने  वाले
 मजदूर  |  हम  शौर  शाप  जानते  हे  कि  शहरों
 में  भो  मजदूर  नारकीय  स्थिति  में  रहते  है  t
 इसलिए  सरकार  का  ध्यान  देहात  के  मजदूरों,
 कारक्षातों  के  मज़दूरों--प्रौद्योगिक  मजदूरों
 शौर  खान  के  मजदूरों  की  तरफ  जाना  चाहिए,
 ताकि  उन  को  कुछ  सहूलियत  दी  जा  सके  और
 उनको  एक  सभ्य  शोर  सुसस्कृत  जीवन  बिताने
 का  मौका  सिल  सके  |

 प्राज सी  ०  पी०  डब्ल्यू०  डी०  (केन्द्रीय  लोक
 निर्माण  विभाग)  के  फर्मझारियों  की  हालत
 क्या  है  ”  सरकार  उनको  रहते  के  लिए  मकान

 नही  देती  है।  वह  बडे  बड़े  कसर  को  तो  मकान
 दे  देती  है,  लेकिन  साधारण  लोगों  को  नहीं  देती

 है  भौर  झगर  देती  भी  है,  तो  केवल  कुछ  लोगो
 को  |  दस  दस  बरा  की  नौकरी के  बाद  भी  वे
 लोग  बिना  मकान  के  शरणाथियों  की  तरह
 जीवन  बिताने  के  लिए  मजबूर  ।  सरकार
 को  तरफ  से  उन  के  लिए  कोई  इन्तज़ाम  नहीं
 किया  गया  है  |  मन्ती  महोदय  प्रपने  डिपार्टमेट
 के  कर्मचारियों  को  मकान  दें  जौर  दूसरे  सरकारी
 कर्मचारियों  को  भी  मकान  दें  1  इस  संसद्‌  मे
 काम  करने  बालें  जो  सरकारी  कर्मचारी  हैं
 @  हमारी  शौर  झाप  की  सेवा  करते  है  ।  जब
 तक  हम  बैठे  रहते  हे,  तब  तक  वे  यहा  पर  रहते
 हैं,  लेकित  उनके  लिए  मकान  की  व्यवस्था  नहीं
 को  गई  है  ।

 हम  यह  भी  देखते  हे  कि  जिन  सरकारी
 कर्मचारियों  को  दो  कमरे  का  मकान  दिया
 जया  है,  उनके  एक  कमरे  में  पचा है,  लेकिन
 दूसरे  कमरे  में  पंखा  नहीं  है,  जबकि  तीन  कमरों
 के  मकानों  में  तीन  तीन  बले  लगे  हुए  है  ।  क्या
 सीन  कमरे  बाला  सरकारी  कर्मचारी  हुवा  का
 हकदार  है  प्रौर  दो  कमरे  बाला  गर्मी  का  हक़॒दार
 | हू
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 में  भ्रष्टाचार के  कुछ  गमुने  भाप  के  सामने
 पेश  करना  बाहुता  हूं  ।  मुझे  मालूम  द््भा  है  कि
 इस  मिनिस्ट्री  के  सेफेटरी  के  पाल  झपने  दो

 दो  मकान हैं,  लेकिन  फिर  भी  उन्होंने  सरकारी

 मकान  ले  रखा  है  फर  उसमें  वह  रहते  है
 इस  बात  की  एल्क्यायरी होगी  भाहिए कि  ऐसा
 क्‍यों  होता  है  t

 हमने  यह  भी  सुना  है  कि  सप्लाई  विभाग
 के  सेकेटरी,  श्री  केशवराम,  के  पास  सात  लाख
 रूपया  का  अपना  मकान  है,  जिससे  वह  साढ़े
 तीन  हुज़ार  रुपये  किराया  कमाते  हैं  |  वह
 रुपया  कहा  से  भ्राया  ?  उन्होंने  सप्लाई  डिपार्ट-
 मेंट  को  चूस  कर,  लूट  कर  प्रपता  मकान
 बनवाया  और  oe  उससे  रुपया  कमा  रहे  हूँ  ।
 इसकी  भी  'एन्क्वायरी  की  जाये।

 Shri  Jagannath  Rao:  He  uw  making
 wild  allegations.  Under  Rule  353,  if

 any  Member  wants  to  make  any  alle-
 gation  against  any  person,  he  must
 give  previous  intimation  to  the  Minis-
 ter.  Then  only  he  can  make  an  alle-
 gation,  He  is  making  wild  allega-
 tions  against  the  Secretary  of  the
 Department.

 aft  रामाबतार  शारी :  मन्त्रो  महोदय
 इसका  पता  लगाये  ।  झगर  यह  बात  ग़लत  है,
 तो  कह  दें  |  इन  बातों  की  एन्क्यायरी  की
 जानी  चाहिए  ।  भन्त्री  महोदय  धबराते  क्‍यों
 हैं  ?  उनके  मन्तालय  में  बड़े  बड़े  गोल-माल
 और  अध्टाबार  हो  रहे  है  ।

 में  यह  भी  कहना  चाहता  हू  कि  इलैक्ट्री-
 शन्ज़  शौर  वायरमैन  के  पे  स्केस  का  भासला
 957  से  लटका हमा  है,  लेकिन उस  की  तरफ़

 ध्यान  नहीं  दिया  गया  है  1  सरकार  को  उस
 तरफ़  ध्यान  देना  चाहिए,  ताकि  वे  लोग

 सचमुत्र  प्रच्छा  जीवन  बिता  सकें  ।  वे  लोग
 हमारे  यहां  विन-रात  काम  करते  हे,  लेकिन

 फिर  भी  उनके  सवालों  की  तरफ़  सरकार का
 श्वान नहीं जाता है नहीं  जाता  है  t
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 झकबर रोड पर जो. रोड  पर  जो  2  नम्बर का  क्यार्टर
 है,  यह  मिनिस्टर  का  ब्याटेर  2  |  शायद  पहले
 उस  में  हमारे  देश  के  पुराने  परकाल  मस्ती,
 भी  एस०  to  पाटिल  साहब,  रहते  थे  |  इस
 बार  जनता  मे  उनको  सबक  सिखा  कर  यहां
 शाने  का  मौका  नहीं  दिया  ।  घुना  है  कि  वह
 भकान  श्री  बाबूभाई  चिनाय  को  दे  दिया  गया,
 जो  जगतप्रसिद्ध  बड़े  कैपिलिस्ट  शौर  पूृजीपति
 हैं  ।  वहु  मकान  उनको  कायदे  को  तोड़  कर
 विया  गया  है  ।  यह  कायदा  नही  हैं  कि  इतना
 बड़ा  मिनिस्टर  का  मकान  किसी  सिम्पल  एम०
 पी०  को  दे  दिया  जाये-बहू  'तज्य  सभा  के
 मेम्बर  है,--  लेकिन  इसके  पीछे  राज़  यह  है
 कि  उनके  नाम  पर  मकान  दिया  गया  हैं  और
 श्री  एस०  Ro  पाटिल  जब  यहा  भाते  हैं,  तो
 हां  पर  रहते है  |

 वह  सकान  नियम  से  नहीं  दिया  गया  हैं।
 जैंसे और  दुसरे  सदस्यों को  मकान  दिये  जाते
 हैं,  उस  नियम  के  झनुसार  न  दें  फर  बाबूभाई
 जचिनाई  को  बड़ा  मकान  दिया  गया  है,  ऐसा
 क्यों  हुआ  ?  इस  की  'एन्क्यायरी  होनी  चाहिये,
 उन  से  वह  मकान  थापस  लेता  चाहिये  1

 यह  भकान श्री  एस०  को०  पाटिल के  रहने के
 लिये  दिया  गया  हैं

 भ्राखिर  मे  एक  बात  आर  कहना  चाहता
 हु?  श्राप के  यहा  भ्रष्टाचार  क्‍यों  पनपता  है?
 झापके  यहां एक  ही  काम  के  लिये दो  दो
 अफसर  बहाल कर  दिये  जाते  हैं।  मेरा
 यहां  पटना  में  एवियेशन के  लिये  भ्रलग  प्रफसर
 शौर  वर्केस  के  लिए  अलग  प्रफतर  लगाये
 गये  हैं,  जब  कि  एक  ही  भ्रफसर  दोनों  काम
 को  कर  सकता  है--ऐसा  क्‍यों  किया  गया  ?
 इसलिये  कि  डो०  fo  ate  टी०  Wo  कमाने
 का  भौका  मिलता  है,  इस  में  गोलभाल  होता
 है,  ऐसी  बातें  नहीं  होनी  चाहिये  tT

 हमारे  यहां  बिहार  में  हजारों  सरकारी
 कर्मचारी  हैं  जितके  लिये  मकानों  की  कोई
 व्यवस्था  नहीं  है।  भाप  ने  भ्पने  दफ्तर  के  लिये
 हो  एक  6  महत्ता  मकान  बताया  है,  लेकिन
 इम  हजारों  कमेच्रारियों  के  लिये  कोई  मकान

 ह
 and  Supply)  si

 नहीं  बनाया  1  मैं  जानना  चाहता  हु  कि  वे
 हजारों  कर्मचारी  जो  प्राप  के  डिपार्टमेंट  में  काम
 करते  हैं,  केन्द्रीय  सरकार  के  छूसों  विभागों  में
 काम  करते  हैं।  क्‍या  वे  मकानों  के  हकदार
 नही  हैं।  हमारे  मंत्री  मटीदय  सो  राजसी  हाट
 बाट  से  रहें,  लेकिन  हमारे  साधारण  मजदूर
 करममचा  रियो  को,  जो  हमारे  और  प्राप  के  लिये
 काम  करने  बाले  लोग  है,  मान  के  लिए
 दर  द्र  की  ठोकरे  खानी  पड़  रही  हैं  1  हमारे
 पत्रकार  भाहयों  के  लिये  भ्रापको  कोई  चिता
 नहीं  हैं  1  वहीं  पर  50  की  तादाद  में  पन्नकार
 भाई  हैं,  मैंने  सुना है  कि  60-7  0  के  पास  मकान
 है,  बाकियों  के  पास  कोई  मकान  नहीं  है  ।  ये
 रात  दिन  हमारी  और  श्राप  की  तसबीरे
 छापते  हैं,  दुनिया  भर  मे  भेजते  है।  उनके  लिये
 कोई  सकान  नहीं हे  1  मैं  श्रमजीवी  पत्चकारों  के
 लिये  इस  लिये  बाल  रहा  हू  कि  मैं  भी  पत्रकार
 हुं  भौर  उनकी  कठिनाइयों  को  जानता  हू  t
 उन  के  लिये  यहा  भी  मकान  बनवाइये
 झौर  पूरे  हिन्दुस्तान  मे  बनवाइये।  हमारे  श्रम-
 जीवी  पतका र  भाई  जितनी  कम  ततस्याह  पर
 काम  करते  हैं,  उस  को  देखते  हुए  यदि  हम
 उन  की  मकान  के  मामले  मे  भो  कुछ  सहायता
 कर  सके  तो  वे  हमारी  भौर  देश  को  सेवा
 ज्यादा  भच्छी  तरह  से  कर  सककेगे,  क्योकि
 इन्हें  दुनिया  की  फोर्थ  स्टेट  कहा  जाता  है  t
 उपाध्यक्ष  महोदय,  दि  भ्रधिक  ममय  नही  है,
 तो  मैं  झ्रापकों  धन्यवाद  देता  हु  कि  आपने
 मुझे  बोलने  का  मौका  दिया  ।

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  may  now  move  the  cut  motions
 to  Demands  for  Grants  relating  to  the
 Ministry  of  Works,  Housing  and  Sup-
 ply,  subject  to  their  being  otherwise
 admissible.

 Shri  Ramavatar  Shastri:  I  beg  to
 move:

 “That  the  demand  wunder  the
 head  Public  Works  be  reduced  to
 Re  I”.

 [Need  to  reduce  expenditere  on  high
 Officiaig  in  C.P.W.D.  (i')).
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 “That  the  demand  under  the
 head  Public  Works  be  reduced  to
 Re.  re

 {Failure  to  check  and
 Bureaucracy  in  C.P.W.D,  (18)].

 “That  the  demand  unde;  the
 head  Public  Works  be  reduced  to
 Re.  ca

 [Failure  to  sdnction  adequate  grants
 to  States  for  houmng  schemes,
 (19)]

 “That  the  demand  under  the
 head  Public  Works  be  reduced  to
 Re.  mh

 [Need  to  improve  the  conditions  of
 workers  of  C.P.WD.  (20))

 “That  the  demand  under  the
 head  Public  Works  be  reduced  to
 Re.  I".

 {Need  for  giving  more  asststance  to
 Bihar  for  construction  of  buildings
 and  rouds  (2i)].

 “That  the  demang  unde;  the
 head  Stationery  and  Printing  be
 reduced  to  Re  fie

 {Need  for  ह...  condition  of  em-
 ployees  im  Government  presses
 (84)  i

 “That  the  demang  unde;  the
 head  Stationery  and  Printing  be
 reduced  to  Re  ch

 {Need  for  umform  pay  scales  and
 other  facilites  to  the  press  emplo-
 yees.  (85)  ]

 “That  the  demang  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100"

 [Need  for  prowmding  more  funds  for
 the  scientific  development  of  cities
 in  Bihar,  (87)].

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Department  of  Works  and
 Housing  be  reduced  by  Ra,  107".

 ह ।*।) अ  22,  1907  Works,  Homing  awi  7 ca  aad

 (Need  for  paying  more  attention  to-

 pio
 development  of  villages,

 (88)}.
 “That  the  demang  unde,  the

 head  Department  of  Supply  be
 reduced  by  Rs.  100",

 [Import  of  fertthzers  on  high  prides,
 (89)  i

 “That  the  demang  unde,  the
 head  Delhj  Capital  Outlay  be
 reduced  to  Re,  I".

 [Failure  im  fehabilltating  Jhuggi
 dwellers.  (90) }..

 “That  the  demang@  under  the
 head  Delhj  Capital  Outlay  be
 reduced  to  Re,  I".

 {Need  for  construction  of  houses  for
 low  income  group.  (OL).

 “That  the  demand  under  the
 head  Delhi  Capital  Outlay  be
 reduced  to  Re.  1”

 [Need  to  pay  adequate  compensation
 for  land  acquired  for  development  of
 Delhi  (929)

 “That  the  demamj  under  the
 head  Delh;  Capital  Outlay  be
 reduced  to  Re  i”

 |  Need  to  give  preference  to  those  peo-
 ple  whose  land  was  acquired  in  the
 matter  of  providg  houses  when
 completed.  (93)  hk

 “That  the  demang  under  the
 head  Delhi  Capital  Outlay  be
 reduced  by  Rs  100",

 [Need  to  check  malpractices  in  the
 acquisition  of  land  for  construction
 of  houses  (97) ).

 “That  the  demand  under  the
 head  Delh;  Capital  Outlay  be
 reduced  by  Rs.  100".

 [Need  for  paying  adequate  compensa-
 tion  for  the  land  aequired.  (98x 7.

 “That  the  demand  under  the
 head  Delhi  Capital  Outlay  be
 reduced  by  Ra.  100".
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 [Need  for  construction  of  adequete  ‘That  the  demmd  under  the
 tumber  of  howes  for  Government  heat  Delhi  Capital  Outlay  be

 reduced  by  Re.  107" employees,  (99)]
 “That  the  demang  under  the  [Need  for  reduction  in  the  rent  of

 head  Delhi  Capital  Outlay  be  MPs,  residences.  (108)).
 reduced  by  Ra.  100",  “That  the  demand  under  the

 {Need  for  construction  of  houses  for  head  Delh,  Capital  Outlay  be
 Jhuggi  dwellers,  (100))  reduced  by  Rs.  100",

 ‘That  the  demang  under  the  (Need  for  reduction  in  the  rent  charg-
 head  Delh:  Capital  Outlay  be

 oi
 Government  employees

 (108)). reduced  by  Rs.  100"
 [Need  for  stopping  atrocities  perpe-  “That  the  demand  under  the

 trated  on  Jhuggi  dwellers.  (01)  J.  head  Delh,  Capital  Outlay  be
 “That  the  demang  under  the  by  Re.  100",

 head  Delhi  Capita]  Outlay  be  [Need  for  construction  of  Houses  for
 reduceg  by  Rs,  100",  workers  working  im  factortes  m

 Dethi  (i
 {Need  for  construction  of  houses  for  (110)],

 low  income  group  people  residing  “That  the  demand  under  the
 in  Delhi,  (102).  head  Delh,  Capital  Outlay  be Ld

 “That  the  demang  under  the  reduced  by  Re.  200
 head  Delh;  Capital  Outlay  be  [Need  for  construction  of  entertain-
 reduced  by  Rs.  100",  ment  houses  for  workers.  inp}.

 [Need  to  build  a  residential  colony  for  “That  the  demand  under  the
 journalists  in  Delhi.  (i08)]  head  Delh;  Capital  Outlay  be

 red  '
 “That  the  demand  under  the  Beret

 .  Ld
 1oy

 (Need  for  construction  of  houses  in head  Delm  Capital  Outiay  be
 reduced  by  Rs,  100",  healthy  surroundmgs  for  Delhi

 [Need  to  provide  wash  basins  in  the  coer  Suseh

 rote
 halle  of  MPa  residences.  “That  the  demand  under  the

 head  Delh;  Capita)  Outlay  be
 “That  the  demand  under  the  reduced  by  Rs  100”

 ei  ae
 Outtay  be  [Need  for  construction  of  houses  for

 hotel  employees.  3)  i

 pony  bp
 to
 pri

 ‘Delhi on  acienti-  “That  the  demand  under  the
 head  Capita)  Outlay  on  Public
 Works  be  reduced  by  Rs  100", “That  the  demand  under  the

 head  Delh,  Capital  Outlay  be
 [Unnecessary  expenditure  on  con-

 (iI6)).
 red reduced  by  Rs,  I00”,  strucnag  see

 font  fr  bp  aa
 of  parks  भा  old  “That.  the  demand  wader  the

 head  Capital  Outlay  on  Public
 “That  the  demand  under  the  Works  be  reduced  by  Rs.  100",

 orn ह  eo
 MY  PP  [Need  to  give  preference  to  housing

 .  schemes  for  the  public,  (2)
 “That  the  demand  under  the [Need  for  satigfactory  arrangement  re-

 gar@ing  furniture  ot  M.Ps.  res-  head  Capital  Outlay  on  Public
 दलवा,  (107),  Works  be  reduced  by  Rs  i00”.
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 [Need  jor  construction  of  residential
 houses  for  the  Central  Government
 employees  working  in  various  cities
 in  the  country.  (118)),

 “That  the  demand  under  the
 head  Capital  Outlay  on  Public
 Works  be  reduced  by  Rs  100",

 [Need  for  truction  of  rendential
 house:  for  the  Central  Government
 employees  working  in  the  Income-
 tax  and  central  revenues  depart-
 ments  at  Patna.  (119).

 “That  the  demang  under  the
 head  Capital  Outlay  on  Public
 Works  be  reduced  by  Rs.  100",

 [Need  to  effect  economy  in  the  expen-
 diture  on  general  administration.
 (120).

 “That  the  demang  under  the
 head  Capital  Outlay  on  Public
 Works  be  reduced  by  Rs,  100",

 [Damage  of  lakhs  ०]  rupees  at  the
 CP.WD  Depot  at  Khushak  Road
 (121))

 “That  the  demang  under  the
 head  Capital  Outlay  on  Public
 Works  be  reduced  by  Rs.  100”.

 [Wasteful  expenditure  on  decorating
 the  bungalows  of  Union  Ministers.
 (1227),

 “That  the  demand  under  the
 head  Capital  Outlay  on  Public
 Works  be  reduced  by  Rs  100".

 [Need  for  economy  in  expenditure  on
 Ministers'  residences.  (123)  ॥  मे

 “That  the  demang  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  by  Rs.  100",

 [Need  to  give  more  grants  to  States
 for  housing  schemes.  (124)),

 the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  by  Res.  100".

 JULY  3  ‘1967  Works,  Howting  and  I
 —_
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 {Neeg  for  greater  investment  in  co-
 Operative

 “That  the  demang  under  the
 heag  Other  Capital  Outlay  of  the
 Mimstry  of  Works,  Housing  and
 Supply  be  reduced  by  Rs,  100",

 [Need  for  greater  investment  in  indus-
 tral  establishments  for  constructing
 houses.  (126) ].

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  by  Rs.  100",

 (Wasteful  expenditure  on  constructing
 posh  hotels.  (127) ].
 Shri  K.  M,  Madhuker  (Kesaria);  I

 beg  to  move:
 “That  the  demand  under  the

 head  Department  of  Works  and
 Housing  be  reduced  by  Rs  100",

 [Need  to  revise  the  grades  of  electri-
 cans  and  wiremef  tn  automatic  vote
 recording  system  tm  Parliament.
 (128)).
 Shri  Ramavatar  Shastri:  |  beg  to

 move:
 “That  the  demand  under  the

 head  Public  Works  be  reduced
 by  Rs.  100",

 (Continuous  employment  of  workers
 on  muster  roll  for  maintenance  work
 of  permanent  nature  in  each  section
 of  A,  B,  C  and  Parliament  Works
 DThvvsions  of  C.P.WD,  (130)]

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100”

 {Delay  in  preparation  of  seniority  list
 of  work-charged  staff  Calcutta
 Central  Circle  I  of  C.P.W.D.  (8i)]

 workcharged  staff
 Circle  7  of  C.P.W.D.  (132)).
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 “That  the  demand  under  the

 head  Public  Works  be  reduced
 by  Rs,  100”.

 {Need  to  prepare  seniority  list  of
 workcharged  staff  Calcutta  Central
 Cercle  III  of  C.P.W.D.  (138))

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  100",

 {Need  to  prepare  seniority  lst  of
 workcharged  staff  of  Assam  Central
 Circle  of  CP  WD  (134)).

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  i00”,

 {Need  to  promote  Assistane  Wiremen
 to  the  existing  vacancies  of  wire-
 men  in  Detht  Central  Electrical
 Circle  No.  IV  of  C.P.W.D.  (135)]

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100",

 Urregularity  in  promoting  junior  and
 senior  mechanics  as  Foremen  out  of
 successful  candidates  in  the  air-
 conditioning  unzy  of  CPWD  in
 Dethi  (138)7

 “That  the  demand  under  the
 head  Public  Works,  be  reduced
 by  Rs,  100",

 [Continuous  employment  of  workers
 on  muster  roll  at  Safdarjung  Hosp-
 tal  under  G  Dimsion  of  CP  W.D.
 371

 “That  the  demand  under  the
 head  Pubhc  Works  be  reduced
 by  Rs  100"

 {Need  to  pay  house  rent  and  compen-
 satoTy  city  allowances  to  workers  of
 CPWD  at  Madurai  Airport.
 (138),

 “That  the  demand  under  the
 head  Pubhe  Works  be  reduced
 by  Rs.  100"

 (Need  to  fill  up  the  vacancies  of
 Selection  Grade  Clerks  m  Division
 and  Circle  offices  of  Northern  Zone
 of  CP.W.D,  (139)}.

 66  (Aiy  LSD—3,

 “That  the  gemand  under  the
 head  Public  Works  be  reduced
 by  Rs  100",

 [Need  to  send  miniterial  staff  of
 C.PW.D.  on  deputation  to  Nepal
 who  have  opted  for  the  same  in
 order  of  semonty  without  reference
 to  thetr  confirmation  (140).

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  100”,

 [Need  to  repatriate  such  minstenal
 staff  of  CP.W.D.  who  are  continu-
 ously  working  on  deputation  in  vari-
 ous  projects  छा  Sikkim,  Bhutan  and
 Nepal  for  more  than  three  years.
 (41)}

 “That  the  demand  wnder  the
 head  Public  Works  be  reduced
 by  Rs  100",

 [Need  to  abolish  the  post  of  Superin-
 tendent  (B  &  M)  in  the  C.P.W.D.
 (142)]

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100"

 [Need  to  supply  uniform  to  the  lift
 staff  employed  at  External  Affairs
 Hoste!  under  Electrical  Division  No.,
 VI  of  C.PW.D.  4gsy),

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  100",

 {Need  to  register  Barber  Green  Plant
 of  Mechanical  and  Workshop  Divi-
 sion  of  CP  W.D  under  the  Factories
 Act  (14497

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  100",

 [Need  to  mmplement  five-year  transfer
 rule  in  the  case  of  work-charged
 staff  of  electrical  Divisions  of  Dethi
 Central  Electricai  Circle  I  of
 CP.WD  (145)

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs.  100",
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 (Shri  Hamavatar  Shastri]
 (Need  to  transfer  Khallasis  and

 Assistant  Operators  of  Heating  and
 Cooling  Plant  Section  of  Air-Con-
 ditioning  Divzion  I  of  C.P.W.D.  who
 ate  continuously  working  there  for
 more  than  five  years.  (146) ],

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 ‘by  Rs.  100".

 VII  of  C.P.W.D.  on  taking  over  the
 staff  aiong  with  the  Dragline  from
 Punjab  P.W.D.  (147)],

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs,  100",

 (Need  to  supply  uniform  to  the  wor-
 kers  employed  on  the  Dragline  in
 the  Construction  Division  VIII  of
 C.P.W.D.  (i48)}.

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs.  100",

 [Need  to  condone  break  in  service  for
 the  period  from  ‘16-7-58  to  20-7-58
 of  the  workcharged  staff  of  F  Divi-
 sion,  C.P.W.D.,  who  were  transfer-
 red  from  Aymer  Central  Division,
 (149),  J.

 “That  the  demand  under  the
 heed  Public  Works  be  reduced
 by  Rs  100".

 [Need  to  carry  out  departmentally  all
 annual  repairs  and  mamtenance  of
 C.P.W.D  through  workchargeq  and
 regular  staff.  (i50)].

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100”,

 [Favourttism  in  grant  of  artificer  al-
 lowance  to  workers  of  Electrical
 Divuwion  No.  V  of  C.P.W.D.  (161)).

 “That  the  demand  under  the
 head  Pubhe  Works  be  reduced
 by  Rs.  100",

 JULY  22,  067  Works,  Howsing  and  8  39I4
 Supply)

 (Favouritiem  in  grant  of  artificer  al-
 lowante  to  workers  of  C.  Division
 of  C.P.W.D.  (182)].
 Shri  Ganesh  Ghosh  (Calcutta

 South):  Sir,  I  beg  to  move:
 “That  the  demand  under  the

 head  Public  Works  be  reduced
 to  Re.  rr

 [Policy  im  respect  to  the  wage  and
 working  condition  of  the  class  ia
 and  class  IV  employees  of  the
 CP.W.D.  (180)).

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 to  Re,  i”.

 [Failure  to  abolish  contract  labour
 system  in  C.P.W.D.  (161),

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 to  Re.  vm

 [Failure  to  bring  forward  legislation
 or  make  rules  to  safeguard  the  in-
 terests  (wages,  working  condition,
 job  security,  ét¢.)  of  the  contract
 labour  engaged  by  the  C.P.W.D.
 (162) ].

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 to  Re  1"

 (Failure  to  eradicate  corruption  from
 C.P.W.D.  (i63)].
 Shri  Bamavatar  Shastri:  |  beg  to

 move;
 “That  the  demand  under  the

 head  Public  Works  be  reduced
 by  Rs.  100".

 {Need  to  place  Dhanbad  Central  and
 Patna  Aviation  Divisions  of  the
 C.P.W.D.  under  the  same  circle.
 (166) }.

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100",

 (Need  to  register  transport  section  of
 the  Mechanical  and  Workshop  Divi-
 sion  of  C.P.W.D.  under  the  Motor
 Transport  Workers  Act.  (l67)  cn
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 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs.  i000",

 {Need  to  alloy  quarters  to  the  C.P.W.D.
 workers  from  the  existing  Central
 Government  accommodation  at  Tata-
 nagar.  (168)  i

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Re,  100"

 {Need  to  allot  quarters  to  the  C.P,W.D.
 workers  from  the  existing  Central
 Governmen;  accommodation  at  Bhu-
 baneshwar,  (169).

 “That  the  demand  under  the
 head  Pubhe  Works  be  reduced
 by  Rs  100",

 [Need  to  transfer  Provident  Fund
 account  of  workers  of  Electrical
 Division  V  of  C.P.W.D.  to  the  Zonal
 office.  (170))

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100",

 [Employment  of  large  number  of
 casual  labour  for  maintenance  of
 MP's  resutences,  (71)].

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100",

 (Transfer  of  workers  of  Madras  Cen-
 tral  Circle  of  C.PW.D.  from  Gan-
 navaram  to  Vishakhapatnam.  172))

 “That  the  demand  under  the
 head  Public  Works  be  reduced
 by  Rs  100"

 (Need  for  Labour  Officers  of  the
 CPW.D.  to  ensure  implementation
 of  iabour  laws  in  the  Department.
 (173)).

 Shri  Ganesh  Ghosh:  I  beg  to  move:
 “That  the  demand  under  the

 head  Stationery  and  Printing  de
 reduced  to  Re,  a”

 [Absence  of  j0b  security  for  the  em~
 ployees  m  the  Stattonery  and  Print~
 ing  Department.  (1%4)].

 Works,  Housing  73976
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 “That  the  demand  under  the
 head  Stationery  and  Printing  be
 Teduced  to  Re.  4

 [Failure  to  shelve  the  scheme  to  de-
 centralise  the  Stationery  and  Print-
 ing  Departments.  (178)).

 “That  the  demand  under  the
 head  Stationery  and  Printing  be
 reduced  to  Re  ”

 {Fatlure  to  eradicate  corruption  in  the
 Stationery  and  Printing  Department.
 (178)  ]

 “That  the  demand  under  the
 head  Stationery  and  Printing  be
 reduced  to  Re.  I".

 [Failure  to  abolsh  the  contract  labour
 system  in  the  Stationery  and  Print-
 ing  Department.  (I77)].

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re.  I”.

 (Futility  of  constructing  a  revolving
 restaurant  in  the  Ashoka  Hotel.
 (180) ).,

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Minstry  of  Works,  Housing  and
 Supply  be  reduced  to  Re.  I",

 [Fatlure  to  abolish  contract  labour
 system  in  executing  works  by  the
 National  Buildings  Construction
 Corporation.  (I8)].

 “That  the  demand  under  the
 head  Other  Capita)  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re.  im

 {Absency  of  job  security  for  the  em-
 ployees  of  the  National  Butldings
 Construction  Corporation.  (182).

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re.  I”

 [Policy  with  regard  to  the  work-
 charged  workera  of  the  National
 Buildings  Construction  Corporation.
 (183))

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
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 {Shri  Ganesh  Ghosh]
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re  wr,

 [Failure  to  absorb  in  permanent  j0b
 the  work-charged  workers  of  the
 National  Butidings  Construction
 Corporation  after  the  completion  of
 their  stipulated  project.  (184).

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re  I"

 [Inhuman  treatment,  tncludmg  physi-
 cal  assaults,  meted  out  to  the  female
 workers  of  the  National  Buildings Construction  Corporation  (185),

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re  my

 [Failure  to  make  regular  payment  of
 wages  to  the  female  workers  of  the
 National  Buildings  Construction
 Corporation  (186)
 Shrj  Ramavatar  Shastri:  I  beg  to

 move:
 “That  the  demand  under  the

 head  Public  Works  be  reduced  to
 Re.  0

 [Failure  to  execute  departmentally  all
 minor  origina]  works  (187)

 “That  the  demand  under  the
 head  Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Supply  be  reduced  to  Re  I”

 [Pohcy  regarding  gwing  work  on  petty
 contracts  by  the  National  Building
 Construction  Corporation  (188)].

 Shri  Kameshwar  Singh  (Khagaria):
 I  beg  to  move:

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  to  Re  i”.

 [Poltcy  regarding  allotment  of  Gov-
 ernment  accommodation  to  Govern-
 ment  employees  owntng  their  houses
 an  Det  and  New  Delhi.  (189) J.

 Housing  be  reduced  to  Re.  i”.

 (Failure  to  pay  equal  attention  to
 matters  regarding  providing  of  ame-
 nities  and  maintenance  of  lawns,
 etc,  attached  to  Government  resi-

 ्

 -accommodation  at  par  with
 and  high  Officials.  (i90)).

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100”.

 [Ineffirency  and  lack  of  responnve-
 ness  in  the  officers  ang  staff  of
 CPWD  enquiry  vffices  mn  Moti
 Bagh  HI,  Dev  Nagar  and  Netajs
 Nagar  tn  attending  to  the  complaints
 Of  the  occupants  of  Government  ac-
 commodation.  (195) J.

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs  100"

 {Need  to  wmprore  the  ma:mtenance  of
 lawns  appended  to  Government
 residential  accommodation  (196) }.,

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs  100".

 [Need  to  utilise  vast  area  of  un-cover-
 ed  land  appended  to  Ministers’  and
 Officers  bungalows  for  construction
 og  residential  quarters  for  low  paid
 employees  (197) ]

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100”.

 (Need  to  have  a  rational  and  cohesive
 policy  tn  regard  to  allotment  of  land
 to  low  and  middle  salaned  Govern-
 ment  employees  for  construction  of
 Houses.  (198))

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs  100".

 [Need  to  revise  the  policy  of  making
 allotments  of  Government  residen~-
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 tial  accommodation  to  employees
 having  their  own  houses  within  a
 radius  of  25  kilometers  from  their
 place  of  duty.  (199)]

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100”.

 [Need  to  allow  change  of  accommoda-
 tion  to  low  paid  employees  near  to
 their  place  of  duty.  (200) }.

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100”.

 {Need  to  have  a  thorough  check  up
 services  rendered  by  C.P.W.D.

 ~
 enquiry  offices  in  Government  ac-
 commodation  in  response  to  the
 complaints  lodged  with  them.  (201)].

 “That  the  demand  under  the
 head  Department  of  Works  and
 Housing  be  reduced  by  Rs.  100”.

 [Need  to  evolve  a  suitable  machinery
 to  ensure  the  complaints  about  ame-
 nities  provided  in  Government  resi-
 dential  accommodation  are  attended
 to  within  two  days  from  the  date
 of  complaints.  (202)].

 Mr.  Deputy-Speaker:  The  cut
 motions  are  also  now  before’  the
 House.  Mr.  K.  N.  Pandey.  He  _  will
 take  just  ten  minutes.

 श्री  कंवरलाल  गुप्त  :  अगर ये  कांग्रेस

 के  सदस्य  हैं  तो  बोलते  का  क्‍या  फायदा  है,

 जब  कि  इन  के  दो  मिनिस्टर  बोलने  वाले  हैं  |

 You  can  save  the  time.

 Mr.  Deputy-Speaker:  He  is  working
 in  the  trade  union

 Shri  Kanwar  Lal  Gupta:  I  have  no
 objection.

 Shrimati  Lakshmikanthamma:  For
 once  they  are  in  power  in  Delhi.  Why
 should  they  be  afraid  of  any  criticism

 i889  (SAKA)  Works,  Housing
 and  Supply)
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 from  this  side?  We  have  been  facing
 it  all  these  years.

 Shri  Kanwar  Gupta:  I.  will  in-
 vite  any  criticism,

 Shri  K.  N.  Pandey  (Padrauna;:
 Apart  from  touching  some  points,  I
 want  to  say  something  about  the  con-
 dition  of  the  workers  in  this  Ministry.
 This  Ministry  directly  employs  lakhs
 of  workers,  and  apart  from  these  peo-
 ple,  they  have  to  look  after,  and  pro-
 vide  houses  to,  the  employees  employ-
 ed  iby  the  Central  Government.  What
 I  want  to  say  is  this.  This  Ministry
 is  directly  employing  lakhs  of  workers
 and  what  is  the  condition  of  these
 workers  working  in  this  Ministry?
 Here  it  is  mentioned  in  the  Report:

 “The  Ministers  and  the  senior
 officers  of  the  Ministry  held  a
 number  of  meetings  with  the
 Unions  and  Associations  of  emplo-
 yees  with  a  view  40  redressing
 their  grievances  and  examining
 their  suggestions.”

 But  it  has  not  been  mentioned  here
 as  to  out  of  how  many  disputes  and
 grievances,  how  many  they  could
 settle  as  a  result  of  these  discussions.
 If  every  dipute  has  to  go  to  the  level
 ‘of  a  Minister  for  discussion,  then  I
 do  not  understand  how  all  those  dis-
 putes  could  be  redressed  and  settled.
 This  is  really  beyond  my  comprehen-
 sion.  Taking  into  consideration  the
 number  of  employees,  the  Ministry
 should  have  set  up  some  departmen-~
 tal  machinery  to  see  that  the  grievan-
 ces  of  the  workers  are  looked  into  and
 dealt  with  properly,  with  the  unions
 or  associations  of  employees.

 2.45  hrs,  -

 [SHRIMATI  LAKSHMIKANTHAMMA  in  the
 Chair.]

 In  this  connection,  I  would  like  to
 point  out  the  speed  with  which  this
 Ministry  acts  in  settling  the  grievan-
 ces  of  the  workers.  The  Second  Pay
 Commission  while  making  their  re-
 commendations  had  said  that  if  there
 were  any  anomalies,  the  department
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 {Shri  K.  N,  Pandey]

 |  ‘committee:  ;

 Committee,  It  has  been  stated  that  as
 the  cases  of  these  workers  were  lying
 before  the  High  Court  as  a  regult  of  8
 writ  petition,  matters  could  not  be
 taken  up  by  the  categorisation  com-
 mittee  But  I  had  pointed  out  to  the
 Mirstry  that  the  writ  petition  had
 been  dismissed  long  before  The

 JULY  22,  967  |  Works,  Housing  and  3922
 Supply)
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 Rs.  i6.70  lakhs.  With  this  investment
 we  find  that  the  profit  is  only
 Rs,  4  thousands

 \s  a  Monument  of  corruption

 American  Plan  room  Rs  47.25;  Double
 rooms  (Continental  Plan):  Res.  61.5;

 Shri  K.  N.  Pandey:  The  Tourist  de-
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 earn  profit  and  at  the  same  time  give
 efficient  service.

 I  have  met  many  people  who  have
 stayed  im  Janpath  Hotel,  Some  of
 them  are  government  officers.  I  was
 told  the  service  is  so  horrible;  they  go
 on  ringing  the  bell,  but  nobody  turns

 This  25  what  is  happening  in  the
 It  is  known  to  everybody  that

 ats
 tation  are  Government  going  to  earn
 by  this  type  of  service?

 The  other  thing  is  about  MPs’  flats
 I  do  not  want  to  make  any  complaint.
 But  I  expected  something  from  the
 new  Nimster  The  success  of  the
 Mimustry  lies  not  in  following  the  vid
 Procedure  in  stereotype  fashion.  He
 must  not  sit  in  the  same  chair

 Shri  Jaganath  Rao:  I  have  changed
 the  char

 Shri  K.  श्र,  Pandey;  He  occupies  the
 game  room  m  which  his  predecessor
 used  to  sit.

 Shri  Jaganath  Rao:  J  cannot  have
 another  room

 Shri  K.  N  Pandey:  He  has  to  take
 @  new  line  m  order  to  satsfy  the
 people  The  number  of  bungalows  u
 ‘134,  flats  in  North  and  South  Avenue

 allowance  from  0  to  5  per  cent,  be-
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 ine  K  NN  remy)  स्वास्थ्य खराब  होता  है  [३  ay  की  तगाग
 that  ‘difference
 wich  soaker  pe  ‘saben

 bet
 जिन्‍्दयी  हमर  हो  जाती  है|

 मैं  चाहता  हु  कि  सरकार  का  ध्यान to  be  demolished.
 been  pare  to  let  केबल  शहरों  की  तरफ  न  रहे,  शहरों की  तरफ
 they  have  also  been

 =  से  हूट  कर  देहातों की  तरफ  भी  जाये,  उन  जंगलों
 no  water  connection.  wn  they  soo  की तरफ  जाये  जहां  झाण  म  गरीब  भानव

 that  if  the  quarters  are  to  be  retained,  9  अपना  निवास  स्थान  बनाते  हैं।  सरकार  उन the  inmates  ate  provided  with  electri-  लोगों  की  रहने  की  व्यवस्था  को  बन्नत  करे
 को  पूरी करे कली  जोला  नाथ  (भलवर)  झभी  भाषते  धौर  उन  को  घावश्यकताधों

 जो  2  लाख  रुपये  मजूर  किये  हैं  उन  से  पौर  भी  ही  देश  में  समाजवाद  धायेगा,  समता  धायेगी।
 खराब  टाइप  को  बैश्स  खरीदी  था  रही

 कोरे  कागज  पर  समाजवाद  का  नारा  लगाने

 हैं  1  से  समाजवाद  हिन्दुस्तान में  नहीं पा
 श्री  निहाल  पिह  (चन्दौली)  :  सभापलि.  |

 सकता ।

 महोदय,  मानव  के  लिये  तीन  चीजें  भ्रत्पावश्यक
 है.  भोजन,  कपड़ा  और  महान  |  हमारी
 सरकार  हिन्दुस्तान  कौ  जनता  को  पूरे  पेट  में  दूसरी  बात  यह  कहना  चाहता  हूं  कि
 भोजन तो  दे  ही  नही  पाती,  लेकिन  उन  के  रहने...  शहरों  की  जो  जमीन  है  उप्र  के  लिए  भी

 के  लिये  निवास भी  नहीं  दे  पाती।  भाप ही  yo  कानून  वनना  चाहिये  किगी  के  पास  सारी
 कि  जो  गरीब  दिन  भर  काम  करने  के  बाद  की  सारो  जमीन  पड़ी  है  प्री  क्सी  को  चार

 पने  यहां  रहने  का  कोई  ठिकाना  नहीं  रखता.  |  जमीन  भी  सकान  बनाने  के  लिए  न  मिले,
 उस  की  कया  हालत  होती  होगी  t  प्राज  भारत  यह  उचित  नहीं  है,  करकाए  को  एक  ऐसा
 सरकार  की  नीति  भातववादी  नही  रह  गई  है,  कानून  बनाना  चाहिये  ताकि  कोई  भी  प्रादमी
 बहू  प्रमानववादी  हा  वाई  है  ।  एब  तरफ  वह  प्रधिक  जर्मन  झपने  पास  न  रख  सके  ।
 बड़ी  बड़ी  भ्रट्टालिकाभ्  का  तिमौण  कर  रहं।  है,  इसी  तरीह  से  शहरों  मे  मषानों  के  लिए  भी
 दूसरी  तरफ  गरीबों  के  रहने  थे  लिये  कई.  कानून  बनना  चाहिये  ।  किसी  व्यक्ति  के  पास

 जगह  नही,  कोई  मकात  नहीं  |  मैं  जिस  क्षेत्र  दो,  दो,  चार,  चार  धौर  दस  दस  मट  लिंकामें
 है धाता  हू  बह  एक  जगलो  इलाका  है  7  पड़ी  हो  और  दूसरी  श्र  गरीब  प्रादमी
 मैं  घन  जगलो  म ेजा  कर  देखता  हु  कि.  सड़क  पर  निवास  करता  हो,  इस  को  बरदाश्त

 गरीबों के रहने का के  रहने  का  कोई  टिका  ता  बहा  नही  है।  नही  किया  जा  सकता  है  1  इसलिए  धा'  को
 ल्लीपड़ियों  में  वह  झपना  निबास  करते  हैं  ।  कानून  बना  कर  एक  निश्चित  सोमा  धारित
 एक  हो  झौपड़ो  के  धन्दर  बहु  ag  हैं,  उतको  कर  देनी  चाहिये  कि  किसो  व्यक्ति  के  पास

 eater भी  है  जो  बच्चे  है  वह  भी  रहते.  इतने  मकानों  से  ज्यादा  मकार  नहीं  हो  सकते

 है  उसी मे  ।  वह  प्रषनी  लण्जा  को  भी  नहीं.  हैं,  इतनी  जमीन  से  ज्यादा  जमीन  नहीं  हो
 छिपा  सकते  ।  ऐसी  हालत  पाथ  देश  के  प्रदर  सफ्ती है।  प्गर  झाप  ते  ऐसा  नहीं  किया  तो
 पाई  जाती  है।  बरसात  के  दिलों  में  श्राप  तहां  एक  तरफ  तो  प्रट्टासिकायें  बनती  भायेंगी

 ष्ा  कर  देखिये  कि  दे  क्षपना  कपड़ा  भी  नहीं...  धौर  दूसरी  तरफ  बसीब  लोगों  को  सड़कों वर
 शा  सकते  हैं  |  बरसात  का  सारा  पानी  उन्हीं...  रहने  के  लिये  मजबूर  होता  पगा  धौर  पगीरों
 क्षीपरड़ियों में  टपक  कर  पड़ा  रहाता हैं  प्र  के  पास  इतने  मकान  हैं  कि,  पाल  में  एक  बार
 के  परेशान होते  है।  ऐसी हालत मे  उन  का.  पूरे  मकान  में  दीपक  भी  कहीं  जला  पाते  ।

 38.0]  hrs.
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 ware  बहौदन :  माननीय  पदस्थ
 लंच  के  बर्द  अरपना  भाषण  जारी  रखें  7
 1  hrs.
 The  Lok  Sabha  then  adjourned  for

 lunch  till  Fourteen  of  the  Clock,

 The  Lok  Sabha  reassembled  after
 Lunch  at  four  minutes  past  Four-

 teen  of  the  Clock.
 (Mz,  Deputy-Serazer  in  the  Chair)

 DEMANDS  FOR  GRANTS—contd.
 Minutey  or  Worxs,  Hovsinc  snp

 Surrry—contd,

 tt  निहित  ्हि  उपाध्यक्ष  महोदय,
 में  बोल  रहा  था  कि  शहरों  के  मकानों  के  लिये
 एक  सीमा  होती  चाहिये,  बर्ना  एक  समय  ऐसा
 झायेगा  जब  शहरों  के  बड़े  बड़े  लोग  सारे
 शहर  में  प्रपते  मकान  बना  लेगे  और  गरीब
 सड़कों  पर  निवास  करते  लगेंगे  ।  उस  समय
 मकात  की  समस्या  को  ले  कर  एक  बहुत  बड़ी
 कौन्ति  छिड़ेने को का  डर  हो  सकता है है  ।

 मैं  दूसरी  बात  यह  कह  रहा  था  कि
 नौकरणशाहो  के  लिये  बडे  बंडे  मकान  हैं  श्रौर
 गरीबों के  लिये  झौपडी  भी  नहीं  *  ।  यह  सिल-
 सिला  झन  हिन्दुस्तान  में  बन्द  होना  चाहिये  |
 छोटे  मकानों  का  निर्माण  होता  चाहिये  ।
 सरकार  का  श्यान  छोटे  छोटे  मकानो  की  तरफ
 जना  चाहिये  और  बड़े  मकानों  के  निर्माण

 की  तरफ  से  उस  का  ध्यान  हटना  चाहिये  t
 मैने  देखा  है  कि  राजा  बाजार  में  चतुर्ष
 श्रेणी  के  कर्मचारियों के  मकानों  मे  चुनाव से
 पहले  बिजली  की  फिटिंग  हो  गई  थी,  तेकित

 चे  बाज  तक  वहां  नहीं लगे  हैं।  गरीबों के
 लिये  फ्  |...  भी  इस्तेमाल  करने  का  शिकार
 नही  रह  गया  है  ।

 उपाध्यक्ष  महोदय,  दिल्‍ली  के  झाल्दर  मैं
 देखता  हूं  कि  दिल्ली  में  जमीन  का  प्रावश्यक
 कार्यों  के  लिये  प्रयोग  न  कर  के  मुद्दों  के  लिये
 अयोग  किया  या  रहा!  है  t  ऐसा  लगता  है  कि
 कुछ  दिनों  में  दिल्ली  बरचट  का  कहाते  बत

 Hi
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 जायगा  ।  एक  प्रधान  मंत्री  नहीं,  दूपरे  प्रधान
 मत्नी ,  तीपरे  प्रधान  मंत्री  धौर  भविष्य  में
 जितने  प्रधान  मंत्री  प्रायेंगे  सब  के  लिए  एक-
 एक  मोल  जमीन  का  स्थान  निर्धारित  किया
 जायेगा  झौर  इसी  तरह  से  यह  मरघट  का
 स्थान  बन  जायगी  धौर  इस  तरह  से  गरीबों
 के  लिये  जगह  नहीं  रह  जायगी:  उपाध्यक्ष
 महोदय,  यह  सिलसिला  नन्द  होता  चाहिये  |

 मेने  दिल्ली  थे  देखा  है  कि  रामा  कृष्ण
 पुरम  में  साल  भर  से  बवार्टर  बने  हुए  हैं,
 लेकिन  झभी  तक  उन  का  'एलाटमेंट  नहीं  हुभा
 है।  पता  नही  उन  का  एलाटमेंट  कब  होगा  ?

 मकानों  की  एलाटतेट  के  लिये  मैंने  सुता
 है  कि  लाटरी  के  प्रनुसार  किया  जाता  है  1
 इस  तरह  से  जो  जरूरतमन्द  हैं  उन  को  नहीं
 दिया  जाता  है,  जो  गरीब  हैं,  उन  को  नहीं
 दिया  ।  लाटरी  का  मतलब  हुमा  कि  जिस  को

 जमीन  की  जरूरत  नही  हैं,  वह  पा  जाये,  लेकिन

 जो  जरूरतमन्द हैं,  उनको ने  मिने  ह  सिल-
 सिला  बन्द  होना  चाहिये  भौर  जिस  को
 जरूरत  हो  उप्त  को  जमीन  दी  जानी  चाहिये

 wrest  प्लाल  गे  जितनी  जमोन  ली
 जाती  है,  उस  के  लिये  गरीबों  को  मुझ्न,वजा
 मिलना  चाहिये  जौर  काफी  मुझावजा  मिलना
 चाहिये  ।  उन  को  मकानों  की  सुविधा  मिलनी

 चाहिये  ताकि  वे  दिन  में  काम  करने  के  बाद
 राल्नि  में  ठीक  से  निवास  कर  सके  और  प्रपती
 जिन्दगी  ब  र  कर  सके  |

 नी  कित  नरायण  (बस्ती)  माननीय
 उपाध्यक्ष  बहोदय,  मै  इस  भनुदान  का  समर्थन
 करने  के  लिये  बड़ा  हुभा  हूं  शौर  मैं  भपने
 वामपंथी  और  अन्य  मित्रों  को  कताना  चाहता

 हूं  कि  हमारी  सरकार  समाजवादी  व्यवस्था  में
 विश्वास  करती  है  भौर  उसी  स्कीम  के  बमूजिन
 हम  जमीन  लेते  हैं  प्रौर  मकान  बनाते  हैं

 जाकि धन  धरती  हरी,  ताहि  लीजो  ॥
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 @  संग  राखत  बने,  तो  कर  राख  झभंग  |

 इस  काम  में  राजनीति  का  प्रयोग  हमारी
 सरकार  नहीं  कर  रही  है।  भझाज  सब

 से  ज्यादा  ्खी  मकानों  के  सम्बन्ध  में  हमारे
 अधिकारी  वर्ग  हैं।  मैं  जब  यहां  भरा  रहा  था  तो
 i0  बजे  एक  अ्रप्तिकारी  मेंरे  पास  भावे  झौर
 कहा कि  भेरा  ट्रांसफर  हैदराबाद हो  रहा  हैं  1
 झाज  सब  दफ्तर  श्राप  के  दिल्ली  में  हैं,  सारा
 एडमिनिस्ट्रेशन  दिल्‍ली  में  है  1  मैं  चाहता  हू
 कि  प्राप  इन  का  विकेन्द्रीकरण  करे,  इन  दफ्तरों

 को  यहां से  हटाओ  तभी  श्राप  की  मकानों की
 समस्या  हल  होगी  |

 महा  पर  कहां  जाता  हैँ  कि  एम०  पीज
 को  मकान  की  तकलीफ  है  1  लेकिन  हम  तो
 झौंपडी  में  रहने  वाले  हैं,  गाव  से  भाये  हैं-

 हम  को  वह  दिन  नहीं  भूलना  चाहिये  कि  हम
 एक  कमर ेमें  गुजर  करते  थे,  भाज  भी  गुजर
 कर  सकते  हैं  ।  हमारे  डिप्टी  चीफ  छ्लिप  ने

 कहा  कि  तुम  तो  सीनियर  मैप्यर  हो,  तुम  को
 कोठी  मिलनी  चाहिये,  कहा  रेचेड-कर्डीनश  में
 रह  रहे  हो  ।  लेकिन  मैंने  कम्पलेट  नही  किया,
 क्योकि  मैं  जातता  हू  कि  हमारे  लाखों  आदमियो
 के  पास  झाज  घर-बार  नहीं  है,  प्लेट  फार्म
 पर  सोते  है,  दिल्ली,  बम्बई,  मद्रास,  कलकत्ता

 कही  भी  जा  कर  देक्ष  लीजिये,  प्लेट  फार्म  पर
 सोत ेहै  ।  भ्राज  800  Fo  पाने  वालों के  पास
 भी  मकान  नहीं  है,  हमारा  सिर  इस  बात  से
 खम-तसलीम  है,  लेकिन  मैं  सरकार  से  कहना
 चाहता  हू  कि  बढे  चलो,  जितना  हो  पकता  है
 इनकी  मदद  करो  |

 हरिजनों  के  लिये,  बढ़ी  हमदर्दी  बनर्जी

 साहब को  है,  हम  को  भी  है  लेकिन  गरीबों
 को  ये  झौंपडिया  हम  ने  नहीं  उजाड़ी  हैं,
 जनसभ  ने  उजाडी  है

 att  दफन  स्ब  eae  (sei)  :
 श्री  शिव  नारायण  का  यह  कहना  गलत  है  कि
 जनसंध  वालों  ने  इन  झुस्गी  झौंपड़ियो  को
 गिराया है  -  जनसध  बालों ये  तो  महज
 काप्रेस  गवर्नभेट  की  झुग्णी  झौंपड़ीयों  सम्बन्धी
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 नीति  को  दिल्ली  में  अमल  में  लाया  है  जैपे
 जमना  बाजार  में  जो  शुग्गी  औौंपड़ियां  तोड़ी
 गई  है  वह  कांग्रेस के  प्रस्ताव  पर  झमत  करते  हुए
 ही  तोड़ी  गई  हैं

 शबी  शिव्र  तारायज  :  बड़ा  नाज  है  गुमान
 है  लेकिन  है ६६  की  पार्टी  के  यहू  कारनामे
 हैं।  भरे  भाई  लोगों  जरा  कलेजा  थाम  कर
 जैठो,  ब  मेरी  बारी  भाई  है  ।

 मैं  झपने  भाई  प्ली  wo  मो०  बनजी  से
 सहमत  है.  t  शौर  शभ्रापनी  हाउतिंग
 मिनिस्टर  से  अपील  करता  हू  कि
 सभी  जगह  के  हरिजन  भाइयों  को  विशेष  करके
 दो,  दो  कमरे  वाले  या  एक,  एक  कमरे  वाले
 मकान  बना  कर  दिये  जाये  |  हम  हरिजन  लोग
 गरोब  है  इसलिये  हमारे  बच्चों  झादि  के
 आयास  के  लिए  मन्नालय  ष्यरस्था  करें,
 हमारे  बाल  बच्चों  को  रहने  को  मकान  शौर
 खाने  को  दो।  हम  सब  श्रम  करते  हैं  भौर  देश  में
 तरह  तरह  के  निर्माण  कार्य  करते  हैँ।  यह  चो
 बड़े  बड़े  श्ालीशान  दफ्तर  भौर  इमारतें  बनी
 दिखाई  देती  हैं  यह  सारे  हमने  मेहनत  करके
 बनाये  है  |  हमारे  लडके  कारीगर  हैं,  ज्ञो  ईट,
 पत्थर  धौर  चूना  ले  कर  इमारतों का  निर्माण
 करते  है  जौर  इसलिये  सरकार  का  जो  कि
 जनता  की  सरकार  है  उस  का  यह  कर्तव्य  हो
 जाता  हैं  कि  वह  हम  गरीबों  के  भ्रावास,  का
 समुचिन  प्रबन्ध  करे  शौर  छोटे  छोटे  एक,
 एक  या  दो,  दो  कपरे  धाले  मकान  बना  कर  दे  दे  1

 मैं  एक  बात  बिल्कुल  स्पष्ट  कर  देना  चाहता
 हैं  कि  मैं  उन  लोगों  में  से  नहीं  हु  यो  बालो  के

 बैगन  होते  हैं  कि  जिध्वर  मौका  देखा  उधर  को  ही
 लुड़क गये  ।  मेरे  एक  मित्र  ने  कृहा  कि  शिव
 नारायण  तुम  भी  इस  पार  ध्रा  जाबो तो  मंने

 उन  मित्र  को  कह  दिया  :

 "J  will  be  the  last  man  to  quit
 the  Congrese  Party.  Listen  to
 me,”

 हमारे  विरोधी  भाइयों  ते  मिल  कर
 जो  उत्तर  प्रदेश,  बिहार,  बंगा  उड़ीसा
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 और  पंना  भादि  के  सरकारें बनाई  |  उन  कें
 अब  तक  के  कारनामों से  पता  चल  गया  है  कि
 बह  कितने पानी  में  हैं।  दरभसल बात  यह  है  :

 'कहुता  बहुता  मिले,  करता  मिला  ने  कोय  iv
 में  प्रपने  दोस्तो  को  बतलाना  चाहता  हू  कि
 काग्रेस  गवर्नमेंट  काम  कर  रही  है  भौर  वह
 सही  दिशा  में  जा  रहो  है  बाकी  यह  हो
 सकता  है  कि  उस  की  काम  की  रफ़्तार  भें
 और  तेजी  लाने  की  गुजाइश  हो  शौर  वह  हम
 जाने  की  प्रवश्य कोशिश  करेगे  ।

 में  स  अवसर  पर  भ्रध्िकारी  वर्ग  से
 भी  कहता  चाहता  हू  कि  वह  भी  इस  काम  में

 हमारे  साथ  सहयोग  करे  भौर  यह  ब्लैक  मनी
 पाला  जितना  पैसा  दवाया  हुआ  है  उसे  वह
 निकाल  &  |  यह  एक,  सजिला  या  दो  मजिला
 मकानांत  बताने  के  बजाय  an14  भजिले
 मकान  बनावे  झौर  ो  बगैर  शावास  के  हैं
 उन  को  वहा  पर  एकोमोडेट  कर  के  राहुत
 पहुचाये  |  गरोब  हरिजन  भाइयों  की  खास  तौर
 पर  खाना,  कपड़ा  और  रहने  के  लिये  मकान
 दें  ।  हाउसिंग  के  मामले  का  गवर्नेमेंट  को  टोप
 प्राएरिटी  देनी  चाहिए  ।  जैसा  मेने  कहा  भगर
 आउन्ड  स्पेस  की  कमी  है  तो  बहु  मजिले  मकान
 बना  दीजिए  ।  में  अपने  भ्रपोज्ञीशन  के  भाइयों
 को  कहना  चाहता  ह  कि  हालाकि  हमारी
 गवनेमेट  है  तो  भी  हम  लोग  जब  भी  जरूरत
 होती  है  उस  को  हैबेल  करते  हैं  शौर  जनता
 के  हित  को  सामने  रखते  हुए  उसे  क्रिटिसाइज
 पक्षी  करते  हैं,  उस  क ेसाथ  'रिभायत  नहाँ  बरतते
 लेकिन  हमारी  क्रिटिसिज्म  कस्ट्रक्टिव  होती  है
 प्रपोज्शीशन  के  भाइयों  की  तरह  डिस्ट्रक्टिव
 नहां  होती  :  भाप  को  भी  गवर्नमेंट  की  मजबूरियों
 को  देखना  चाहिए  और  समझना  चाहिए  |
 श्राखिर  यह  गवर्नमेट  किस  की  है  ?  हमारी
 भ्रौर  झाप  मी  है  ।

 एक  जासनतीय  सहत्य  :  हमारी  तहीं
 है  |

 जी  ग्  मारायरस  :  or  मे  इस  में  कया
 कर  ककता  हूं  ?  डेमोक्रेसी  में  सी  ाप  को
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 विश्वास  ही  नहीं  है  क्‍योंकि  श्राप  वामपथी
 कम्युनिस्ट  हो  ।  लेकिन  इस  का  हुवे
 की  बढ़ा  प्रफ्नोप्त  है  ि  दाढ़ी  वाले
 भाई रो  पहले  हमारे  साथ  बैठते  चेभनाज  हमें
 छोड़  कर,  काब्रेस  छोड़फर  उस  पार  चले  गये
 है  t  वह  बड़े  पाकदामन  प्नादम  पे  लेकिन हम
 की  छोड  कर  चले  गये।  उपाध्यक्ष  महोदय
 झाज  हमे  इस  का  बड़ा  दुछ  है  कि  उत्तर
 प्रदेश  के  एक  बहुत बड़े  काग्रेली  नेता  श्रीगोविन्द
 झहाय  स्वगंवास  हो  गये  oft  गोविन्द  सहाय
 बहुत  विद्वान  व  कमेंठ  काब्रेसी  हेता  थे  शोर
 मैं  परमात्मा  से  प्रार्थना  करता  हूं  कि  वह
 दिवंगत  झात्म,  को  शन्ति  प्रदग  करे  1  हम
 लोगों  कों उन  पर  बजा  तौर  परवड़ा  गर्ब  था।
 वह  एक  प्रगतिशील  लीडर  थे  पौर  यह  कम्यु-
 निस्टस  सोशलिस्टस  झौर  जनसप  वाले  उन
 में  घवराते  ये  ।  जब  बोलते  थे  तो  विरोधियों
 का  कत्रेजा  कांप  उठता  था  |

 उपाध्यक्ष  महोदय  मैं  कौर  कुछ  न

 कहते  हुए  इस  मद्बालय  के  बजट  धनुदानों  का
 समर्षन  करता  हूं  ।  मैं  प्रपने  हाउसिंग  मिनिस्टर
 से  कहना  चाहता  हूं  कि  मैम्बरों  को  झावास
 सम्बन्धी  जो  तकलीफ है  उसे  जल्द  से  जल्द  वह
 शर्फ़  करे।  नये  नये  मैम्बस  यहा  पर  प्राये  हैं
 जिनमें कुछ  ऐसे  भी  नये  ैस्बर्स  प्रायेहै  जिनको
 ऐक्सपीरिएस  नही  है  कि  बैम्बस  एक  कमरे
 में  कैसे  रह  सकते  है  ?  उन  को  झाण  झवश्य

 म्रकात  दीजिये  t

 एक  बात  मैं  जरूर  कहूंगा  ॥, उ  हमारे
 गोरखताथ  बाबा  मैं  तो  उन  की  बाबा
 शोरखनाय  ही  मानता  हूं  घीर  एक  स्वाभी
 श्री  ब्ह्वानन्द  घौर  उधर  है  उत  की  भी  मैं

 इज्जत  करता  हू  क्यों  कि  यह  दोनों  महानु-
 लाव  शुभ  कार्य  कर  रहे  है  मुतरिष  रसिटी  यह
 चलाते  हैं  कालिज  वह  भी  बताते  हैं  बहुत
 महत्वपूर्ण  काम  यह  दोनों  कर  एहे  हैं  इसलिए
 इन  लोगों  को  मकान  मिलना  बाहिए  ।

 &  चाहता  ह्  कि  बबामिंट  जितना
 कहती है  उतना वह  करे  ।  मैं  एस  मंद्ञालय  के
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 बाच  की  मांगों  का  समर्थन  करता  हूं  बाकी
 जैसा  मैंने  कहा  यह  गवर्नेमेट  भले  ही  भरी  उस
 की  गति  घोगी  हो  लेकिन  cs  सही  दिशा  भे
 अल  रही  है  हम  लोग  शोर  झौर  हल्ला  न  मचा
 कर  काम  करते  हैं। गगस्ट  देव  जो  उधर  पाये
 हैं  वह  भी  हमारा  समर्थन  करते  हैं  ।  राजागो
 को  भी  बडे  मकान  दो  1  हमारे  इन  मिनिस्टर
 साहब  ने  हाल  ही  मे  चार्ज  लिया  है,  भौर
 जो  पुरानी  क्रिया  थी  उन्हें  वह  ठीक  कर
 रहे  हैं  |  अन्ना  साहब  हार  गये  ।खभ्ा  साहब  ने
 ठीक  काम  किया  होता  तो  बे  हारे  न  होते
 लेकिन  मुझे  यह  बात  भ्रफसोस  के  साथ  यहा
 पर  कहती  पढ़ती  है  कि  जो  महाशय  यहा  पर
 खन्ना  साहब  को  हरा  कर  प्राये  है  उन्होंने
 प्रौर  उनकी  पार्टी  ने  दिल्ली  में  झुग्गी  झोपडो
 बालों  को  'उजाह  दिया  है  |  जमना  बाज़ार
 में  बेचारे  शुग्गी  झोपडी  वालों  को  इन्होने
 बेघर  भर  बेसहारा  कर  दिया  हैं  और
 पहा  दम  भरते  है  गरीब  जनता  का  प्रति-
 निधित्व  करने  का  1  मेरी  मत्री  महोदय  से
 प्रार्थना  है  कि  इन  गरीब  झूग्गी  मोपड़ी  बालों
 की  समस्या  क्के  प्रति  सहानभूतिपृर्वक  विचार
 करे  भौर  उनके  प्रावास  का  समुचित  प्रबन्ध
 करे  |  झौर  तन  हो  तो  एक,  77  करे  के  टैनामैंट
 ही  उन  के  लिए  बनवा  दे  गौर  बहा  पर  उनका
 प्राबाद  कर  दे  ।  मैं  इस  मत़ालय  की  बजट
 डिमाडस  को  अपोर्ट  करता  हू  ।

 JULY  22,  एम  Works,  Housing  and

 T  will  not  mention  about  any  other
 city;  ]  will  refer  only  to  Calcutta.  In
 Calcutta  out  og  about  35,000  remden-
 tial  units  necessary  only  about  1,000
 are  available.  In  this  background
 when  it  is  said  that  only  about  394

 ernment  employees  when  conly  334
 housing  units  are  going  to  be  built
 The  discontent  of  the  Government  em-
 ployees  on  this  matter  cannot  be  dis-
 mussed  offhand

 Coming  to  housing  accopymodation
 for  the  common  man,  It  has  been  esti-
 mated  that  at  the  commencement  of
 the  Fourth  Pian  774  lakhs  houses  in
 the  urban  area  afd  627  lakhs  houses
 in  the  rural  area  are  necessary  But

 15  years  it  can  be  claimed  with  cer-
 tainty  that  not  even  one  half  of  one
 per  cent  of  this  requirement  will  be
 fulfilled  |  would  lke  the  hon  Mini-
 ster  to  deny  this,  if  he  can,  with  facts

 As  agmnst  this  imperative  necessity
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 qmployeng  with  only  lakh  sq.  ft.
 with  200  sy.  ft.  of  covered  area  for

 offices  near
 about  this  Parliament  House,  It  is
 appealing  how  much  covered  space  is
 left  vacant  and  with  how  much  waste~
 oriented  liberalism  space  has  been
 allotted  to  each  office

 Huge  buildings  have  been  erected.
 I  understand  that  the  Government  of
 Tndta  might  think  it  necessary  to  dis-
 play  luxury  and  pomp  for  the  very
 many  foreigners  that  come  here  But
 such  luxury  must  have  some  propor-
 tion  with  the  standard  of  living  of  the
 common  mun  in  our  country  Foreig-
 ners  may  very  well  feel  impressed
 with  the  pomp  and  grandeur  of  the
 neo-Moghul  court  of  present  day  Delhi,
 but  when  they  go  out  of  the  city,  when
 they  go  to  the  villages,  particularly
 on  their  way  to  Agra  and  other  places,
 and  come  across  our  people  they  feel
 convinced  that  this  fabulous  pomp  and
 grandeur  of  the  Congrese  court  at
 Delhi  has  been  built  by  squeezing  our
 people,  by  keeping  them  starved  and
 unlettered

 With  the  little  that  I  have  seen  of
 the  office  buildings  here  I  am  of  the
 opinion  that  the  bulk  of  offices  can
 be  very  easily  accommodated  within
 one  of  those  huge  leviathans  and  there
 will  be  no  difficulty  if  the  Government
 and  particularly  if  the  Mnnister  is
 seriously  thinking  of  making  some
 economy  in  beth  money  and  space
 He  should  look  into  this.  If  he  makes
 any  real  serious  prog:éss  towards  that,
 I  am  sure,  much  amount  of  cement  and
 steel]  could  be  saved  to  build  houses
 for  the  poor  man

 As  regards  residential  houses,  I  do
 not  know  much  of  Delhi  but  |  know
 something  certaininly  of  Calcutta  It
 is  now  impossible  for  any  middle  class
 family  of  moderate  income  to  get  a
 recidential  house  or  flat  within  the
 elty  of  cal.utta  They  have  been  sque~
 ezed  out  of  the  city.  In  the  Greater
 Caleutta  area  also,  which  is  an  indus~

 and  Supply)
 trial  area,  accommodation  is  not  so
 easy  to  get.  There  the  employers,  that
 is,  the  factory  owners,  get  money  from
 the  Government—the  Government  also
 very  liberally  gives  money  on  very
 easy  terma—but  they  do  not  erect
 houses  for  the  workers.  They  follow
 the  example  of  the  Centra]  Govern-
 ment  and  of  the  hon  Minister.  They
 are  going  to  build  334  houses  for  37,000
 Government  employees;  they  also  do
 that—build  one  house  for  1,090,  people,
 There  also  housing  accommodation  is
 extremely  acule  and  there  is  keen
 competition  between  the  town  ejected
 middle  class  people  and  the  workers
 sor  housing  accommodation  The
 accommodation  crisis  is  equally  very
 acute  there  also.

 What  pernicious  effect  this  housing
 accommodation  crisis  is  having  on  the
 middie  class  youth  and  particularly
 tn  the  educational  sphere,  it  is  need-
 less  to  say  How  their  morals  are  be-
 ing  affected?  Perhaps  the  Education
 Minster  knows  something  about  that.
 There  had  been  a  commission  some
 time  back  to  find  out  the  effect  of  the
 accommodation  crisig  un  the  educatio-
 nal  field  You  might  know  it.  If  the
 hon.  Minister  is  interested,  he  might
 know  something  about  it  from  the
 Education  Minister.

 In  Delhi  I  have  been  told  that  the
 residential  accommodation  for  the
 middle  class  people  is  also  very  accute.
 T  do  not  find  any  muddle  class  accom-
 modation  arrangement  anywhere  near
 about  this  office  area.  The  thousands
 of  middie  class  employees,  who  work
 in  these  offices,  come  from  far  off
 areas  at  no  incontiderable  cost  from
 the  meagre  pittance  that  they  get.  I
 have  been  told  that  m  these  areas  also,
 which  are  five  to  seven  miles  from
 here,  the  houses  are  almost  beyond
 their  means  But  the  Government
 seems  totally  oblivious  to  all  these.
 Office  accommodation  is  undoubtedly
 necessary  but  a  little  shelter  for  the
 common  man  also  is  necessary  if  not
 more  necessary.  But  it  appears  that
 the  Government  does  not  care  to  think
 about  these  things.
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 Now  I  want  to  speak  something

 about  the  money  that  the  Government
 takes  and  how  the  Government  spends
 it.  As  regards  the  allocation  and  the
 expenditure  of  money  for  construction
 of  houses,  the  performance  ०१  the
 Government,  particularly  of  this  Mini-
 stry,  is  equally  miserable.  In  the
 Tturd  Plan  Rs.  22  crores  were  pro-
 vided  for  various  schemes  out
 of  Plan  funds.  In  addition,  Rs,  60
 crores  were  provided  by  the  Life  In-
 surance  Corporation.  You  will  be
 surprised  to  know  that  out  of  Rs.  22
 crores,  only  about  Rs.  82  crores  or  72
 per  cent  only  were  utihsed  by  the
 Ministry  for  building  houses,  A  Gov-
 ernment  which  cannot  provide  the
 most  essential  requirement  of  the  peo-
 Ple  even  when  it  has  got  money  for
 the  purpose  deserves  censure  and  con-
 demnation.  In  the  Fourth  Plan,
 Rs,  63  crores  have  been  provisionally
 Proposed  for  housing  schemes  from
 the  Plan  funds.  In  addition,  Rs.  50
 crores  are  expected  to  be  provided  by
 the  Life  Insurance  Corporation,  We
 १४४९  yet  to  see  how  much  money  will
 remain  unutilised  at  the  end  of  the
 Fourth  Plan  period,

 Then,  I  will  say  a  few  words  about
 wastage,  as  to  how  the  Government
 spends  money  in  useless,  showy  and
 luxurious  way  while  the  people  cle-
 mour  for  a  little  shelter.  They  pro-
 Pose  to  spend  Rs  3%  lakhs  in  mere
 mura]  and  sculptural  decorations  of
 office  buildings  on  the  Rajendra  Prasad
 Road,  in  the  Bombay  Aayakar  Bhavan,
 in  the  Central  Government  office  at
 Nizam's  Palace  at  Calcutta  and  in  the
 MPs  Club  at  Rafi  Marg.  The  mural
 decorations  for  residential  buildings
 are  understandable  but  for  office  buil-
 dings  such  decorations  do  not  reflect
 either  a  feudal  taste  or  a  bourgeois
 taste  Perhaps,  it  might  be  particular-
 ly  a  Congress  idiosynerasy.  With  this
 amount,  more  than  60  houses  could
 be  built  m  rural  areas  and  more  than
 3]  houses  in  the  urban  areas,

 Again;  Rs,  2  crores  are  going  to  be
 spent  for  the  extention  of  the  Ashoka
 Hotel  bullding,  for  constructing  an

 JULY  22,  9¢7  Works,  Housing  and  73938 Supply)
 Annexe,  two  revolving  restaurants
 and  one  banquet-cum-meeting  hall
 I  do  not  believe  that  when  the  foreign
 trade  delegations  come  in,  February
 next,  they  will  feel  very  much  impres-
 sed  by  the  evolving  restaurants  to  en-
 ergetically  support  the  stand  of  our
 Government.  I  do  not  believe  in  that.
 With  these  Rs  2  crores,  the  employ-
 ment  potential  for  thoustands  of  peo-
 Ple  could  have  been  created  particu-
 larly  for  the  rura]  unemployed,

 About  labour,  a  very  large  number
 of  workers  are  employed  in  various
 departments  of  the  Ministry.  It  seems
 the  less  is  spoken  about  them,  the
 better.  The  C.P.W.D  engages  about
 30,000  workers  out  of  whom  about
 6000  are  temporary  on  work-charge
 basis  who  have  got  70  rights,  no  pri-
 vileges,  and  nothing.  In  addition,  the
 C.P.W  D,  engages  80,000  workers  from
 contractors.  There  is  no  justification  at
 all  for  employing  contract  labour.
 I  do  not  know  how  much  labour  is
 being  employed  by  the  Hindustan  Cor-
 opration  Lid  and  the  National  Cons-
 truction  Corporation.  We  are  hearing
 very  disquieting  reports  about  the
 treatment  they  receive.  Even  women
 workers  in  the  National  Construction
 Corporation  are  getting  rough  treat-
 ment,  being  assaulted  and  al}  that.
 They  do  not  get  regular  payment,  The
 irregularity  ln  payment  has  become  &
 regular  feature.

 I  think  the  hon.  Minister  will  very
 kindly  give  reply  to  all  the  points  that
 I  have  raised,  particularly  about  the
 condition  of  workers  who  have  been
 employed  by  the  various  departments
 of  the  Ministry

 The  Deputy  Minister  in  the  Minis-
 of  Works  Housing  and  Supply

 (ont  Iqbal  Singh):  Mr  Deputy-Spe-
 Sir,  some  of  the  hon.  Members  have
 given  some  suggestions  and  some  have
 even  criticised  some  of  the  actions  of
 this  Department  and  even  some  of  the
 other  Departments.  We  will.  certain-
 ly,  be  benefited  by  their  suggestions
 and  we  will  examine  them  in  proper
 perspective.  Wherever  the  fault  lies,
 we  will  try  to  remove  it.  Regarding
 the  other  suggestions  which  hon.
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 thes.  If  we  take  this  housing  problem

 only  in  a  big  way  with  the  co-opera-
 tion  of  the  Central  Government,  State

 purview?  That  is  only  construction
 of  Central  Government  employees

 banks  also,  but  stil]  Amance  remains  &
 difficult  problem.  We  have  to  give  tha
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 {Shri  Iqbal  Singh]
 wader  certain  rules  and  regulations  of
 Guvernment.  Still  it  has  made  gooa

 There  are  high  officials  of  this  depart-
 t  placed  in  charge  of  its  manage-

 ment.  The  managing  directors  of  both
 these  hotels  are  now  of  the  status  of
 Joint  Secretary  from  Central  Govern-
 ment  service,  They  have  been  put  in
 eharge  there  because  if  high  officials
 are  there,  they  feel  more  responsible.
 They  are  part  and  parcel  of  this  orga-
 aisation  of  the  Centre  Government,
 and  they  try  to  give  better  results,
 The  resulis  show  this.  We  propose  to
 improve  this  further.  There  can  be
 mo  end  to  improvement.

 Regarding  the  revolving  tower  of
 the  Asoka  Hotel,  if  something  is  said
 out  of  context,  it  does  not  carry  much
 weight.  The  revolving  tower  is  an
 amenity,  a  facility  We  want  hotel!
 to  function  efficiently  and  also  in  an
 economic  way.  It  should  pay  the
 Government  If  we  do  not  create
 amenities  and  facilities  in  these
 hotels,  nobody  will  came.  If  it  does
 mot  give  good  service,  why  should
 people  go  to  Asoka  Hotel?  So  far
 ‘hey  have  maintained  their  reputa-
 tion,  and  we  want  to  increase  it
 further.

 Shri  Jyotirmoy  Basu;  That  is  why
 you  gave  an  open  tender.

 Shri  Iqbal  Singh:  On  the  24th
 there  is  a  discussion,  when  we  will
 give  you  the  full  facts  about  that.

 JULY  |  0  Works,  Housing  and  =o a
 Supply)
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 We  have  introduced  what  we  call
 operation  attendance.  Practically  we
 have  checkeg  the  attendance  of  ail
 our  employees,  that  has  given  us  &
 Picture  from  inside,  and  we  have  tried
 to  improve  on  that  also.  We  have
 asked  our  people  that  they  must  be
 present,  and  present  in  time.

 Regarding  corruption,  if  there  is  any
 specific  case,  I  will  heartily  welcome
 it,  but  there  is  no  use  generalising
 that  there  is  so  much  corruption.  If
 any  case  is  brought  relating  to  any
 department  or  any  section  of  that  de-
 partment  under  this  ministry,  we  will
 try  to  look  into  it,  to  go  into  it  much
 More  deeply,  so  that  corruption  may
 be  rooted  out.

 The  mimstry  has  a  fine  team  of
 Officials  Some  of  them  have  been
 changed  and  we  have  tried  to  bring
 in  néw  ones  They  are  dedicated
 men.  If  you  still  criticise  them,  it
 does  not  pay.  Within  three  or  four
 months  we  have  changed  the  Secre-
 tary  and  Joint  Secretary,  and  we  have
 tried  to  bring  in  their  place  other  fine
 men,  and  stil]  they  are  criticised
 without  knowing  the  facts,  without
 any  corroboration  of  facts  in  any  way.
 The  person  who  comes  from  Bombay
 is  criticised,  it  is  not  fair  I  hope
 those  hon.  Member  who  spoke  about
 this  will  take  due  note  of  it.

 T  am  thankful  to  you  for  giving  me
 a  chance

 थी  रामाबतार  क्षर्मा  (ग्वालियर)  :
 उपाध्यक्ष  महोदक,  एस  मिनिस्टरी  की  रिपोर्ट

 में  जो  कृछ  में  दर कर  सका  हूं  उस  के
 अनुसार  में  कुछ  मिनिस्टर  महोदय  से  कहता
 चाहूंगा  |

 मतालय की  भोर  स  जो  यह  कहा गया  है
 कि  वह  लिल्डिंग्स  निर्माण  की  लागत  में  कभी
 लाने  का  अयठ!  किया  जा  रहा  है  वह  भेरी
 समझ में  बिल्कुल  गलत  हूँ।  दिनों  दिन

 इम।रतों  की  ल,.गन  बढ़ती  चसी  जा  रही  हैं  $
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 get  यह  झश्नोक  होटल  भौर  रचजीत
 होटल  का  जिक  शबी  यहां  पर  काफ़ी हो
 चुका  है  नझौर  दिप्टो  मिनिस्टर  महोदय  उस  का
 उत्तर धी  दे  चुके  हैं  परन्तु  इस  सम्बन्ध में
 हैं  थोड़ा  प्रपना  प्रनुभव  बतलाता  हूं  धौर बह
 बह  कि  मैं  रणजीत  होटल  में  ठहरा  जहां  के
 बूनाफ़े  के  विवय  में  एक  हमारे  काप्रेसी

 भाई  ने  काफी  वहा  2  कि  इतना  मुनाफा
 होता है  भौर  इतने  चाजेंश  होते हैं  बाकी
 धौर  उदाहरण  देना  दूर  रहा  थो  कि
 हम  लोगों से से  चाजेंब  लिये  गये  मैं  दिन

 अर  यहां  पालियामेंट  हाउस  मे  रहता  हु  शाम

 को  थोड़ी हर  को  वहा  रणजीत  होटल  में
 बाता  हु  ॥  उस्त  ममय  एक  कूलर  बलना
 प्रावश्यर  हुमा  था  i  माननीय  सदस्यों  को
 महे  जान  कर  दुन्ख  तो  होगा  ही  शायद  कुछ
 हंसी भी भाये भो  भाये  कि  मुय  से  35  दिन  के  लिये.
 बौने  पात्र  सौ  झुपये  कूलर  के  चाजेंज़  मांग
 गये  हैं  ।  मुन्ने  मालूम  वहीं  कि  वह  मुझे  देता
 बढ़ेगा या  नही  मैंने  कह  दिया है  कि  यह  प्रफरण
 मैंने  मिनिस्ट्री  के  पास  भेज  दिया  है  |

 ्रावास  के  सम्बन्ध  से  जो  माननीय
 लवस्य  प्रधिक  बोलते  है  वह  चले  गये  |  मैं
 उत  को  कांग्रेस  का  महा  रथी  मानता  हूं  क्योकि
 बह  सब  से  ज्यादा  दखल  देते  हैं  |  वहू  कह
 रहे  थे  कि

 झब  नये
 मेम्बर  प्रा  गये  है  उन्हें

 घनुभव  नहीं  है  |  पर  मेरा  जो  प्रनुभव  है
 बस  के  प्रमुसार  मैं  उन्हें  बतलाना  चाहता
 हैं  ॥, अ  इतने  दिन  मुन्  को  रणजीत  होटल
 में  रक्खा गया  ।जहां  तक  मुझे  याद  है
 मुझे  को  भावास  संख्या  27  वी  में
 हराया  गया  है  |  मैं  निर्माण  के  लिये  कहू
 क्वालिटी  के  लिये  कहूं  मेरा  प्रभुभव  हर
 नहू  का  यह  रहा  हैं कि  छतें  टपका  करती
 हैं  पर्त  मैं  विश्वास  दिलाना  चाहता  हू
 चौर  जो  माननीय  सदस्य  देखना  चाहें  मिनिस्टर
 साहब  वेखता  चाहें  देख  लें  कि  मेरे  निवास

 श्वान  की  दीवारें भी  टपक  रही  हैं  भारो तरफ
 स े1  यह  दशा  वहां  पर  है।

 निर्माण,  प्रभात
 हु

 *
 के  बारे  मैं

 बतलाना  चाहता  हु  कि  सनत  मं  14,400
 व्यगितयों  की  संख्या हैं  !  यह  14,400  'यवित
 बारतव में काम भी. में  काम  भो  करते  हैं  या  नहीं,  मुझे
 मालूम  नहीं  परन्तु  उस  का  थोड़ा सा  भनुभव
 मुझ  को  हुआ ह ैहै।  मैंने  एक  ॥ अ  कहा  कि
 यहां  इतनी  गन्दगी  है,  इस  को  ग्राफ  करवा
 दिया  जाये  तो  बहा  ध्रादमी  जे गये ।  जब  मै
 वह  देखने  के  लिये  पहुचा  कि  वाकई  सफाई
 हुई  या  नहीं  तो  पाया  कि  सात  धादमी  भजे
 गये  ये  लेकिन  वह  भेरे  दो  छोटे  बाय  रूम
 साफ  नहीं  कर  मूके  |  जब  मेने  बाहर  देखा
 तो  ह  लोग  भपनी  साइकिल  साफ़  कर  रहे
 थे।  में  कहना  चाहता  हूं  कि  वह  लोग  कया
 काम  करते  हैं  इस  की  देश  रेख  हरने  बाला

 कोई  नहीं  है  |  जो  यहा  उच्चान  वगैरह  का
 हिसाब  है  उसकी  तो  कोई  बात  ही  गया  करे इस
 निर्माण  विभाग  मे  जो  कुल  वर्मचारी  काम  कर

 रहे  है  ोणी  एक  घोर  दो  कौरह  मिला  कर  के
 उन  की  संध्या  &  (30,613  जिन  में  से  जैसा

 #4  बतलाया  प्रभारित स्थापना  के  14,400
 हैं।  इन  पझ्लांकड़ो  से  झाप  को  विदित हो  जायेगा
 कि  स्थापना  के  हरटैब्लिशमैंट  का खर्चा
 7,14,61,000  to  &  wie  निर्माण  कार्य
 के  लिये  22  करोड  रुपया  है।  सीधा इस  का
 मतलब  यह  है  कि  निर्माणकार्य  के  कुल  खर्चे
 में  स ेएक  तिहाई  उनके  कर्मचारियों  शर  स्टाफ

 के  ऊपर  खर्च  होता  है,  जो  कि  किसी  भी  प्रकार
 से  बहुत  प्रधिक  है।  यदि  पाप  की  ह्लाकि-

 हेक्ट  को  यह  काम  देते  तो  वह  भी  0  'परहेम्ट

 से  ज्यादा  चार्ज  नहीं  कर  पायेगा  |  इतने

 स्टाफ  रखने  पर  भी,  इजीनियर,  उस  का

 सहायक  इंजीनिभर,  स  के  डिप्री  इंजीन

 निश्वर  होने  के  बावजूद  यह  देख  कर  दुख
 होता  है  कि  भ्रभी  तक  शाप  का  प्राकिटेक्ट

 सेक्शन  ठीक  नही  हो  पाया  |  भाप  को  ाकि-

 हेक्ट्स  को  यूषकल्प  से  पैसा  देना  पहता  है  |

 यह  इस  मिनिस्ट्री  के  लिये  लज्जा  की  बात

 है  i



 .

 {Shri  Iqbal  Singh)
 mander  certain  rules  and  regulations  of
 Guwvernment.  Still  it  hag  made  good
 sBroft.

 Ax  regards  the  Janpath  hotel,  it  has
 aaade  a  profit,  though  it  is  not  much.

 there  is  q  lacuna,  we  shall  rectify  it.
 There  are  high  officials  of  this  depart-
 ment  placed  in  charge  of  its  manage-
 ment.  The  managing  directors  of  both
 these  hotelg  are  now  of  the  status  of
 Joint  Secretary  from  Central  Govern-
 ment  service.  They  have  been  put  in
 eharge  there  because  if  high  officials
 are  there,  they  feel  more  responsible.
 They  are  part  and  parce]  of  this  orga-
 nisation  of  the  Centre  Government,
 and  they  try  to  give  better  results.
 The  results  show  this  We  propose  to
 improve  this  further.  There  can  be
 mo  end  to  improvement.

 Regarding  the  revolving  tower  of
 the  Asoka  Hotel,  if  something  is  said
 out  of  context,  it  does  not  carry  much
 weight  The  revolving  tower  is  an
 amenity,  a  facility  We  want  hotel
 to  function  efficiently  and  also  in  an
 economic  way.  It  should  pay  the
 Government  If  we  do  not  create
 amenities  and  facilities  in  these
 hotels,  nobody  will  come.  If  it  does
 mot  give  good  service,  why  should
 people  go  to  Asoka  Hotel?  So  far
 ‘hey  have  maintained  their  reputa-
 tion,  and  we  want  to  increase  it
 further.

 Shri  Jyotirmoy  Basu;  That  is  why
 you  gave  an  open  tender.

 Shei  Iqbal  Singh:  On  the  34th
 there  is  a  discussion,  when  we  will
 give  you  the  full  facts  about  that.

 After  taking  charge  of  this  minis-
 try,  by  senior  colleague  and  myself
 ineve  been  trying  to  improve  things.

 JULY  9  Works,  Howing  end  I =
 Supply)

 =

 We  have  introduced  what  we  call
 operation  attendance.  Practically  we
 have  checkeg  the  attendance  of  all
 our  employees,  that  has  given  us  8
 picture  from  inside,  and  we  have  tried
 to  improve  on  that  also.  We  have
 asked  our  people  that  they  must  be
 present,  and  present  in  time.

 Regarding  corruption,  if  there  is  any
 specific  case,  I  will  heartily  welcome

 any  case  is  brought  relating  to  any
 ent  or  any  section  of  that  de-

 Partment  under  this  ministry,  we  will
 try  to  look  into  it,  to  go  into  it  much
 more  deeply  so  that  corruption  may
 be  rooted  out.

 The  ministry  has  a  fine  team  of
 officials,  Some  of  them  have  been
 changed  and  we  have  tried  to  bring
 in  new  ones  They  are  dedicated
 men.  If  you  still  criticise  them,  it
 does  not  pay.  Within  three  or  four
 months  we  have  changed  the  Secre-
 tary  and  Joint  Secretary,  and  we  have
 tried  to  bring  in  their  place  other  fine
 men,  and  stil]  they  are  criticised
 without  knowing  the  facts,  without
 any  corroboration  of  facts  in  any  way.
 The  person  who  comes  from  Bombay
 is  criticised,  it  is  not  fair.  I  hope
 those  hon.  Member  who  spoke  about
 this  will  take  due  note  of  it.

 I  am  thankful  to  you  for  giving  me
 a  chance,

 ft  रामावतार  वार्भा  (ग्वालियर)  :
 उपाध्यक्ष  महोदक,  इस  मिनिस्टरी  की  रिपोर्ट
 से  जो  कुछ  में  गदर  कर  सका  हूं  उस  के
 अनुसार  में  झुछ  मिनिस्टर  महोदय  से  कहना
 चाहूंगा

 मंत्रालय को  धोर  स  जो  यह  कहा  गया  है
 कि  वह  निल्डिग्स  निर्माण  की  लागत में  कमी
 लाने  का  अयत्न  किया  जा  रहा  है  वह  भेरी
 समझ में  बिल्कुत  गलत  है।  दिनों  दिन

 इम'रतों  की  ल.गन  बढ़ती  चली  जा  रही  हैं  ॥
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 इसरे  यह  अशोक  होटल  शीर  रणजीत

 होट  का  जिक्र  प्रभी  यहां  पर  काफ़ी हो
 चुका  है  भौर  डिप्टी  मिनिस्टर  महोदय  उस  का
 उत्तर भी  दे  चुके  हैं  परन्तु इस  सम्बन्ध  में
 मैं  थोड़ा  प्रपना  धनुभव  बतलाता  हूं  भौर  वह
 यह  कि  मैं  रणजीत  होटल  में  ठहरा  जहां  के
 बुताफ़े  के  विषय  में  एक  हमारे  काग्रेसी
 भाई  ने  काफी  यहा  हूँ  यि  इतना  मुनाफा
 होता है  भौर  इतने  चाजेंश  होते  हैं  बाकी
 झौर  उदाहरण  देना  दूर  रहा  जो  कि
 हम  लोगों से  चार्जेड  लिये  गये  मैं  दिन
 भर  यहां  पालियामेंट  हाउस  में  रहता  हूं  शाम
 को  थोड़ी  देर  को  वहां  रणजीत  होटल मे
 जाता  हूं  ।  उस  समय  एक  कूलर  चलना
 झावश्य 5  हुआ  था  ।  माननीय  सदस्यों  को
 बह  जान  कर  दुख  तो  होगा  ही  शायद  कुछ

 हंसी  मी बाये  कि  वश  से  35  दिन  के  लिये
 बोने  पाच  सौ  रुपये  कूलर  के  चाजेंश  माय

 बे  हूँ  ।  भुझे  मालूम  नहीं  कि  वह  मुझे  देना
 बड़ेगा था  नही  मैंने  कह  दिया है  कि  यह  प्रकरण
 मैंने  मिनिस्ट्री  के  पास  भेज  दिया  है  ।

 ग्रावापय  के  सम्बन्ध  में  जो  माननीय

 लदस्य  भ्रश्तिक  बोलते  हैं  वह  चले  गये  ।  मैं
 उन  की  काग्रेस  का  महा  रथी  मानता  हू  क्योकि

 बह  सब  से  ज्यादा  दखल  देते  है  ।  वह  कह
 रहे  थे  कि  प्रव  नये  मेम्बर  भरा  गये  है  उन्हें

 धनुभव  नहीं  है  L  पर  मेरा  जो  भनुभव  है
 उम्त  के  भमुसार  मैं  उन्हें  वतलाना  चाहता
 हैं  कि  इतने  दिन  मुन्न  को  रणजीत  होटल
 में  रक्खा  गया  ।जहा  तक  मुझे  याद  है
 मुझे  को  प्ावास  संख्या  27  बी  मे
 ब्हराय  गया  है  !  मैं  निर्माण  के  लिये  कहूं
 क्वालिटी  के  लिये  कहूं  मेरा  भनृुभव  हर
 जगह  का  यह  रहा  है  कि  छते  टपका  करती
 हैं  पर्त  मैं  विश्वास  दिलाना  बाहता  हू
 चौर  जो  माननीय  सदस्य  देखता  चाहें  मिनिस्टर
 साहब  देखना  चाहें  देख  लें  कि  मेरे  निवास
 स्थान  की  दीवारें  भी  टपक  रही  हैं चारो  तरफ
 Fay  यह  दला  वहा  पर  है।

 निर्माण,  प्रभारित  स्थापना, के  बारे  मैं
 बतलाना  चाहता  हूं  कि  उस  में  14,400
 व्यक्तियों की  संख्या  हैं।  यह  14,400>3f Ry '  पवित
 वारतव से  काम  भी  करते हैं  या  नही,  मुझे
 मालूस  नहीं  परन्तु  उन  का  थोड़ा  सा  अनुभव
 मुझ्त  को  हुआ  है।  मैंने  एक  दिव  कहा  कि
 यहा  इतनी  गन्दगी  है,  इस  को  शाफ  करवा
 दिया  जाये  तो  बहां  भ्रादमी  मेजे  गये।  जब  मै
 यह  देखने  के  लिये  पहुचा  कि  वाकई  सफाई
 हुई  या  नहीं  तो  पाया  कि  सात  ब्ादमी  भेजे
 गये  ये  लेकिन  ह  मेरे  दो  छोटे  नाथ  रूम
 साफ  नही  कर  मके  |  जब  मैने  बाहर  देखा
 तो  बह  लोग  झपनी  साइकिल  साफ  कर  रहे
 थे।  में  कहना  चाहता  हू  कि  बह  होग  कया
 काम  करते  हैं  इस  की  देख  रेख  करने  वाला
 कोई  नहीं  है  ।  जो  यहां  उद्चान  वगैरह  का
 हिसाव है  उसकी  तो  कोई  बात  ही  क्या  करे इस
 निर्माण विभाग  मे  जो  कुल  बर्मचारी  काम  कर

 रहे  हैं  श्रेणी  एक  शौर  दो  वर्गरह  मिला  कर  के

 उन  की  संस्या  ह  30,613  जिन  में  से  जैसा
 हैने  बतलाया  प्रभारित  स्थापना  14,400
 हैं।  न  भ्रांकड़ो  से झाप  को  विदित हो  जायेगा
 कि  स्थापना  के  इरटेब्लिशमैंट  का  छार्चा
 7,14,61,000  5०  है  शझौर  निर्माण  कार्य

 के  लिये  22  करोड़  रुपया  है।  सीधा  इस  का
 मतलब  यह  है  कि  निर्माण  कार्य  के  कुल  खर्चें
 में  से  एक  तिहाई  उनके  कर्मचारियों  और  स्टाफ
 के  ऊपर  खर्च  होता  है,  जो  कि  किसी भी  प्रकार

 से  बहुत  चिक है है  ।  यदि  भाप  किप्ती  झाकि-
 हेक्ट  को  यह  काम  देते  तो  वह  भी  0  परसेन्ट

 से  ज्यादा  भार्ज  नहीं  कर  पायेगा  |  इतनों

 इटाफ  रखने  पर  भी,  इजीनियर,  उस  का

 सहायक  इंजीनिश्वर,  उस  के  डिप्टी  इंजी»

 निभर  होने  के  बावजूद यह  देख  कर  दुख
 होता  है  कि  भ्रभी  तक  भाप  का  प्राकिटेक्ट

 सेक्शन ठीक  नही  हो  पाथा  ।  भ्राप को  झाकि-

 टेक्ट्स  को  पृथकरुप  से  पैसा  देना  पड़ता  है  ।

 यह  इस  मिनिस्ट्री  के  लिये  सख्या  की  बात

 है
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 omy  देखिये  कि  ससपेन्स  अकाउंट

 मैटीरियल  आदि  के  लिये  24  करोड़  रु०

 रक्‍्खा  गया  है  जबकि  निर्माण  कार्य  22  करोड़
 क०  का  रक्‍्खा  गया  है  |  यह  इतनी  खुली

 छूट  है  करप्णन  के  लिये  कि  पूछिये  मत  ।

 हिसाब  की  कोई  चेकिंग  नहीं।  इस  का  क्‍या

 बनेगा,  भगवान  ही  मालिक  है  t

 एक  और  कलम  रक्खी  गई  है  उस  को

 श्राप  देखिये  ।  उसमें  सुधार  की  दृष्टि  से

 बतलाया  जाता  है  कि  बगैर  जांच  के  ठेके
 दारों  को  भुगतान  करने  की  सहायक  इंजी-
 निश्ररों  को  बिल्कुल  छट  दी  गई  है।

 वाह  वा,  क्‍या  अज्छी  बात  बात  है  |  हम  लोग

 जानते  हैं  कि  इंजीनिआ्नर  और  सहायक  इंजी-
 निश्नरों  का  क्या  हाल  है  ।

 जहां  तक  रिहाइशी  यूनिटों  का  सम्बन्ध

 है,  दिल्‍ली  के  सम्बन्ध  में  बहुत  से  माननीय
 सदस्य  कह  चुके  हैं,  इस  लिये  मैं  ज्यादा  नहीं

 कहना  चा;ता  लेकिन  जैसा  मिनिस्टर  महोदग्र
 के  आंकड़ों  से  मालूम  हुमा  चालू  वर्ष  में  उत  को

 1,65,857  यूनिटों  की  आवश्यकता  है

 लेकिन  कुल  43  वह  बना  पाये हैं  |  मालूम
 नहीं  यह  डिपार्ट उेंट  किस  प्रकार  काम  करता
 a
 हे  |

 कहा  गया  कि  संसद  सदस्वों  Foy  लिये

 क्लब  बनाय,  जा  रहा  है  t  कम  से  कम  स्वतन्त्र

 सदस्यों  को  और  जो  महात्मा  लोग  बेठे

 हुए  हैं,  गेरुए  वस्त्र  पहन  कर  इन  के  ऊपर  तो

 कृपा  कीजिये  |  हम  को  क्लब  नहीं  चाहिये  |  जो

 कुछ  श्राप  गरीबों  और  झुग्गी  झोपड़ियों  वाले
 आदमियों  के  लिये  कर  रहे  हैं  वही  कीजिये  !

 सुना  जाता  है.कि  दिल्‍ली  के  बाहर
 कार्यालयों  के  श्ेजने  का  प्रश्न  विचारधीन

 है।  यहां  से  20  कार्वालय  भेजे  जाने  दानें

 'थ,  लेकिन  मंत्री  महोदय  ने  स्वयम'  बतलाया
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 है  कि  कुल  5  भेजे  गये  हैं  ।  मैं  ग्वालियर  का

 रहने  वाला  हूं  आप  ग्वालियर  में  दो  चार

 बड़े  से  बड़े  कार्यालय  भेज  सकते  हैं  1  लेकिन

 बात  क्‍या  है  ?  यहां  झाड़ा  यह  है  कि  किसी

 फ पर  या  किसी  मिनिस्टर  से  यहां  की

 रंगरेलियां  छोड़ी  नहीं  जा  रही  हैं  1  गहां
 से  जाने  को  कोई  तैयार  नहीं  है  ।

 मैं  एक  बात  और  निवेदन  कहना  चाहता

 हूं  ।  मैं  मंत्री  महोदय  के  सम्पर्क  ने  थोड़ा  ह

 आया  हूं  t  मैं  यहां  पर  स्टाफ  के  लोगों  का  नाम

 नहीं  लेना  चाहता,  जैसा  कि  मेरे  अन्य  मित्रों

 ने  लिया  है,  हलांकि  अगर  नाम  ले  कर  बत-

 जाने  की  जरूरत  पड़े  तो  4  उस  के  लिये

 भी  तैयार  हूं।  अपने  निवास  स्थान  के  सम्बन्ध

 मैं  मुझ  को  इस  मंत्रालय  के  अ्रधिकारियों  से
 मिलने  का  अवसेर  प्राप्त  हुआ  है  ।  ने  मंत्री

 महोदय  से  इतना  ही  कहना  चाहता  हूं  कि

 बह  बड़े  सज्जन  पुरुष  हैं,  बड़े  नेक  श्रादमो  हैं

 लेकिन  यह  डियार्टमेंट  उन  के  लायक  नहीं  है

 वह  इ+  को  जल्‍दी  से  जल्दी  छोड़  दें  नहीं  तो

 जो  यहां  के  कुछ  अधिकारी  हैं  या  दूसेरे
 लोग  हैं  वह  जब  चाहेंगे  उन  को  चांदनी  चौक

 में  बेच  लेंग  ।

 Shri  Sequeirg  (Goa,  Daman  and
 Diu):  Mr.  Deputy-Speaker,  Sir,  I  was
 looking  for  an  appropriate  Gescription
 of  the  working  of  the  Ministry  af
 Works,  Housing  and  Supply,  and  I
 found  it  this  morning  in  my  mail.
 This  is  the  reply  to  the  Starred  Ques-
 tion  in  the  Goa  Assembly  delivered
 on  9th  July,  1987,  with  reference  to
 the  Mandavi  bridge.  I  wili  quote  the
 last  sentence  thereof:  “It  is  not  possi-
 ble  to  say  exactly  when  the  bridge
 will  be  ready  for  use,  because  the
 bridge  is  g  Central  Government  pro-
 ject.”  This  is  not  a  very  nice  thing
 to  say,  but  unfortunately,  it  is  true.

 This  bridge  was  started  in  964
 and  was  expected  to  be  coinpleted  in
 1967.  So  far,  only  half  the  pier  of
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 the  bridge  us  complete;  no  superstruc-
 ture;  the  other  half  of  it,  only  59  per
 cent  of  the  work  is  over.  As  far  as
 the  approach  road  is  concerned,  not
 even  the  complete  specification  has
 yet  been  given  to  the  PWD.  I  will
 tell  you  why  this  happens.  In  the
 Minustry  here,  there  8  one  person  in

 Werks,  Housing  §3952 and  Supply)
 the  project  which  is  on  the  way  to
 the  airport.  There  is  a  big  housing
 scheme  for  Government  servants;  at
 i»  On  the  west  end  of  the  city,  on  the
 way  to  the  airport.  I  lave  noticed
 that  many  of  the  houses  under  thy
 scheme  ure  already  completed  and
 others  are  nearing  completion.  But
 mone  of  them  «fe  occupied  ang  the
 reasons  seem  to  be  that  plumbing  4s
 not  ready,  the  water-tower  is  not

 i eted, a

 And  two  months  later,  he  has
 to  come  to  move  !t  back  again!  May
 4  suggest  to  the  Minister  that  tor  the
 Central  projects,  there  should  be  an
 officer  in  the  Ministry  who  should  be
 im  overall  charge  of  that  particula:
 Project,  in  addition  to  he  other
 duties  (Interruption).  Since  Goa  bs
 a  Union  territory,  this  subject  comes
 under  the  Central  PWD  And  then,
 this  officer  who  is  in  chaige  of  this
 Particular  project  should  have  the
 authoriiy  to  order  and  to  enforce  the
 action  with  reference  to  that  part.-
 cular  project  through  whichever  col-
 league  of  hus  5  involveg  in  that
 Project

 I  often  hes:  complaints  from  con-
 tractors  that  in  addition  to  what  hap-
 Pens  at  the  time  they  get  the  tenders.
 they  have  on  many  occasion,  to  sub-
 sidise  the  bureaucracy  in  order  to  get
 their  bills  passed  This  i5  a  very
 general  statement  to  make  i  do  -ot
 wish  to  make  it  against  any  parti-
 cular  person,  but  I  have  often  heard
 #t  and  I  am  sure  you  will  admit  that
 in  many  cases  it  is  true  I  notice
 that  authoiisations  have  becn  given
 for  lump  sum  advance  payments  also
 that  in  case  of  delay  in  payments,  in-
 terest  will  be  paid.  |  submit  to  voa
 that  this  is  not  enough  I  would  re-
 quest  that  as  fal  a«  contracts  are
 concerned,  the  Government  should  get
 a  time-limit  for  payments  and  should
 penalise  the  officers  in  case  of  delay.
 It  is  only  this  way  that  you  will  be
 able  to  get  rid  of  corruption

 Then,  I  would  like  to  speak  also
 about  priorities,  and  here,  I  refer  to
 Prieritte:  with  particular  reference  5

 completed,  the  roads  have  not  been
 laid  and  so  on  If  in  this  case,  the
 right  priorities  had  been  piven,  they
 could  have  been  occupied  May  I
 therefore  suggest  that  the  amenitie<
 should  be  built  first,  so  that  when  the
 buildings  are  complete,  they  would
 probably  be  able  to  occupy  these
 houses  which  the  Government  yet-
 vants  need  very  much  faster  than
 they  would  otherwise  be  able  to  have.
 i5  hrs,

 I  see  tiom  this  report  that  this  as
 an  experimental  Mimstiy  as  far  a4
 the  officci-oriented  pattern  ७  con-
 cerned  May  I  suggest  that  the
 minister  himoelf  should  suggest  to  the
 House  that  a  committee  of  MPs,  one
 trom  e@ach  of  the  parties  and  gioups
 here  should  be  appointed  to  watch
 this  experiment  as  it  ७  being  carried
 out  and  to  evaluate  it,  result,  su  that
 we  have  un  opportumty  of  discussing
 the  results  when  the  question  of
 extending  the  experiment  ty  other
 ministrics  comes  up?  हक  have  made
 this  suggestion  and  T  would  appre-
 ciate  q  reply  to  it

 Shri  Srinibas  Misra  (Cuttack)  Sir,
 tne  depaitnient,  under  thi  ministry
 are  notoriuus  for  being  called  «we
 repownoly  of  coruption  bribery  in-
 eMictency  and  malpractice.  [६  is  ad-
 mitted  by  the  Central  Investigation
 Bureau,  because  they  have  made
 these  depaitnients  the  ~pecia!  target
 of  then  investigation  against  corrup-
 tion  and  other  malpractices  The  de-
 partments  under  this  ministry  have
 the  pride  of  place  in  this  matter  It
 ts  also  admitted  that  one  in  every  30
 persons  in  this  Ministry  is  mvolved
 in  vigilance  cases.  Of  course,  it  ia  a
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 small  satisfaction  that  in  higher
 cadres  there  is  no  malpractice  or  cor-
 ruption,  because  hke  an  iceberg,  90
 per  cent  of  corruption  is  below  the
 surface.  The  higher  the  cadre  the
 higher  the  percentage  under  the  sur-
 face.  They  say  this  is  an  experi-
 mental  munistry  im  officer-oriented
 pattern.  It  3९  for  the  ministry  to  see
 whether  this  officer-oriented  pattern
 hag  brought  about  with  it  officer-
 oriented  corruption  in  the  new  ex-
 Periment

 The  quality  of  the  performance  of
 this  Ministry  is  very  poor.  Every-
 body  knows  how  Government  houses
 and  roads  are  maintained  and  how
 often  they  require  repairs.  The
 officers  in  this  Ministry  are  more  in-
 terested  in  the  bills  of  the  contractors
 than  in  supervision  of  the  work.

 Have  they  done  anything  for  the
 employees?  The  Deputy  Minister
 said  he  is  trying  to  biing  them  on  to
 the  regular  cadre,  but  15,000  of  them
 are  stull  work-charged.  After  30  or
 40  years  service,  how  long  can  they
 wait  to  become  regular  for  getting
 the  benefits  of  regular  Government
 servants?  Very  recently  the  UP
 Government  brought  about  15,000  em-
 Ployees  into  the  regular  cadre.  Why
 cannot  the  Union  Government  do  it?
 The  work  is  of  a  permanent  nature.
 They  work  for  long.  Why  do  you
 want  to  deprive  them  of  the  facilities
 that  they  will  be  entitled  to  if  they
 are  made  regular?

 Similarly  the  conditions  of  service
 of  Class  पर  and  Class  IV  employees,
 who  are  in  large  number,  are  ajso
 unsatisfactory.  It  has  been  said  that
 regular  meetings  220  taking  place  bet-
 ween  the  authorities  of  the  depart-
 ment  and  the  workmen.  But  have
 their  grievances  been  removed?  Tt
 should  be  seen  that  while  work  is
 done  at  minimum  expense,  workers
 get  as  much  facilities  as  the  Govern-
 ment  can  give.

 In  the  Works  Department,  put  of
 every  Rs,  5  of  expenditure,  Re,  i  is
 spent  on  officers  and  establishment.

 JULY  a  1967  Works,  Housing  end
 Supply)
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 That  is  what  ig  being  done.  What
 is  the  establishment?  I  consists  of
 Secretary,  Joint  Secretary,  Under
 Secretaries,  Deputy  Secretaries,  Diree-
 tor-Generals,  ersonal
 Assistant,  Assistant  Personal  Assistant,
 Personal  Assistant  to  Minister  and
 Personal  Assistant  to  Deputy  Minis-
 ter  also.

 Sir,  this  department  also  admunis-
 ters  such  mammoths  as  the  Ashoka
 Hotel  and  the  Janpath  Hotel.  I  have
 no  quarrel  with  Ashoka  Hotel  so  long
 as  it  gives  profit  because  I  am  con-
 vinced,  as  the  hon.  Members  of  this
 whole  House  are  convinced,  that  this
 is  not  for  the  people  of  India  Know-
 ing  our  daily  income,  I  know  it  is  not
 for  the  people  of  India,  Therefore,
 it  is  for  others,  So  long  as  it  brings
 profits  it  has  a  fright  to  exist.
 As  soon  as  it  shows  8  tendency
 to  lose,  it  is  a  drain  on  our
 finance  and  it  has  no  right  to  exirt.
 Hon  Members  must  have  :cad  im
 today’s  papers  that  the  Delhi  Ad-
 ministration  or  the  NDMC  is  going  to
 write  off  Rs.  2  lakhs  on  account  of
 Ashoka  Hotel.  If  profit  is  being
 shown  on  this  account,  by  loss  of
 revenue  to  other  departments,  then  it
 is  no  profit  and  it  should  be  looked
 into.

 So  far  as  housing  is  crncerned,
 many  criticisms  have  been  made
 about  the  housing  scheme.  But  what
 is  being  done?  Are  the  rules  belng
 strictly  followed  in  the  matter  of
 allotment  of  houses?  The  ‘one-below
 rule’  which  was  in  existence  has
 been  abandoned.  Still  persons  whe
 are  entitled  to  higher  type  of  quarters
 are  living  in  lower  type  of  quarterm
 Under  Secretaries  who  are  ent:tled  to
 type  V  are  living  in  type  II  and  other
 categories  of  persons  who  have  thelr
 own  houses  in  Delhi  are  jetting  them
 out  on  a  higher  rent  and  oc:upying
 government  quarters.

 Those  persons  who  were  trenser-
 red  out  of  Delhi  have  come  back.  A
 large  number  of  them  have  come  back.
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 ht  रासमजीराम  (भकबरपुर)  मैं
 क्षापका  झाभारी  हूं  कि  झापने  मझे  बोलते  के
 लिए  घोहा  सा  माय  दिया  है  |

 मुझे  ्फसोस  है  कि  धाज  के  इस  समय
 समाज  के  लोगों  की  निगाह  गाँव  के  रीय
 लोगों,  वेतीहर  मजदूरों  घौर  गांव  के  बेवतन
 चमर  मता,  कऊ़ानी,  तथा  बजारे  जो  इधर  से

 उधर  घूमने  फिरने हैं,  जो  लाना  बदोश  हैं,
 बनके  लिए  कोई  हाउसिंग  'शिम्टम  का  निर्माण
 करने की  प्रोर  नहीं गई  है।  यह  यह  समाज  है
 1  झाज  भी  गांव  में  बसने  पर  मजबूर  होता  है,
 जिसे  पास  अपनी  जमीन  नहीं  है,  णिस  को
 क  इलाके  से  हूटा  कर  दूसरे  इलाके  में  प्रौ”
 दूसरे  से  हट,  कर  तीसरे में  घ्केल  दिया  जाता है
 बहा  के  सामन्ती  की  इच्छा  के  भ्नसार  |
 मैं  चाहता  ह्  कि  मिनिस्टर  साहब  गाव  के
 इन  लोगों  के  लिए  भी  झपती  स्कीम  में  स्थान
 दें  भौर  इनके  लिए  भी  म॒र्तानों  की  ब्यग्य्था
 करें  |  गाव  के  पढ़ें  लिख  लोग  जो  कि  वहा
 मकान न  होने  के  कारण  शहरों  भें  श्रा  कर  बस
 जाते  हैं,  उनके  लिए  भो  भाप  यहां  मकान
 बनाये  ।  प्रगर  झाप  समाज्याद  को  सही
 दिशा  में  मोड़ना  चाहते  2  तो  झाप  को  झपती
 चेाउसिंग  स्कीम  को  गाव  गांव  में  फैलाना
 होगा  जिससे  गांव  का  वह  सभ्य  भौर  भसतहाय
 माज  जो  शहरों  में घा।र  स्िमटता  था
 रहा  हूँ,  गाव  में  ही  रह  सके  धौर  उसक।
 शासानी  से  वहा  एकमोडेशन  मिल  कके  ताढि

 वह  वहीं  रह  कर  समाजवाद  की  नींव  में  भ्रपने
 को  एक  हट  के  समान  रखया  सफे  |

 कांग्रेसी  हक्मत  रे  बीस  सास  के  राज्य
 में  उनके  लिए,  जिन्होंने  इस  हिन्दुस्तान  का
 निर्माण  किया  है,  जो  “हां  के  मूल  निगासी
 ै पौर  जिन  को  श्ादितासी  मतों  जाता  हैं,
 जो  कभी  भारत  के  शासर  थे,  घौर  धा  र  ने
 के  लिए  मुहताज  भौर  तरसते  हैं,  मुझे  दुम

 के  साथ  कहना  पडता  हैं  कि  ध्रापकों  स्कीम  से
 कोई  सुविधा  या  कोई  इस  किस्म  को  चीज
 नहीं  दी  गई  है  जिसको  प्रजंसा को  जा  सके  ।
 गिनाने के  ्द्णि  मर्त़।  महोदय  ने  गिना  दिया  हैँ
 कि  हाउसिग  में  गावों  के  लिए  भी  ' इनजाम
 ४  ny  लेकिन  मैं  गाबो  का  र,ने  बाला  ह्  प्रौर
 गावों  से  एक  डला  से  दूगरे  इलाफे  तक  मैं
 टहेल्ला  हू  ।  बहा इस  जिस्म  की  कोई  |  बास
 नहीं हू  1  इस  किस्म  की  कोई  भावना नहीं  है

 इस  किस्म  को  कोई  स्कीम  नहीं  है।  इसलिए
 &  उपाध्यक्ष  महोदय,  भ्रापके  रर्यि  मंत्री

 महोदय  से  कहना  चाहता  हूं  कि  पह  स्कीम
 सभ्य  समाज  से  हटा  कर  उच्च  'झसम्य  समाज

 के  लिए  जिसके लिये  श्ननाजवाद लागू  होने
 बाला  है  उसके  लिए  यह  स्कीम  लागू  की
 जाथ |  'घन्यव,द

 अ।  हुरु।  चर्द  हलित्र।पर  (इस्जैन)
 उपाध्यक्ष  महोदय,  उप-मत्नी  महोदय  ने  भभी
 हाउस  में  इंटरवीन  करते  हुए  एक सु  दर
 भाषण  दिया  लेकिन  उनके  भाषण  को  सुनते
 के  नाद  कुछ  ऐसा  लगा  कि  छायद  मंत्री  जी
 प्रांकड़ों  के  जाल  में  उसे हुए है भौर हुए  है  भौर  उतना
 क्यों  वहिये वह  झावड़ों  का  जाल  बहुत  घ्च्छा

 फैलाना  चाहते  हैं।  परन्तु  क्‍या  कभी  उन्होंने
 इस  बात  पर  विचार  कि.  कि  जो  पैसा
 ह. 4  द्वारा  राज्यों  को  दिया  जाता  है  धायास
 व्यवस्था  के  लिए,  मकान  बने  के  लिए
 वह  पूरा  खत  क्यों  नहीं  करते?  इस  बात  की

 पूरी  चैकिंग  करना  प्लाप  का  काम  है  ताकि
 उसना  ठीक  ढंग  से  उपयोग  होवे
 4  wat  कि  इस  बात  का  विशेष  ध्यान

 रखा  जाय  aL
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 इसके  झलीया  मैं  यह  कहेगा  चाहता  हूं  कि

 के  काम  के  ore  प<ही यह  वेखा  जाता  है
 कि  किस  देश  ने  फितेमी  तरक्कीकी  है  ?

 जिस  देश  के  जितने  ्च्छे  शौर  श्श्विक  मकान
 यने  होंगे  उतना  श्रधिक  माना  जायमा  कि

 येश  मे  लरक्की  की  हे  ।  इसलिए  यह

 44३4
 44  4  {3  94
 बहुत  से  ऐसे  कारखाने  हैं  अहा  पर  कि

 लिए  रहने  को  मकाम  की  व्यवस्था
 तीन

 बे
 के

 बै+  भील से
 े

 4  4  4  4
 करे,  उद्योगषततियों  को

 ar  उध्ोगपतिथों  पर  इस  बात
 जोर  डाले  कि  जो  उनके  वहा  के

 अजदूर  काम  करने  वाले  हैं,  उनके  भ्रावास  की
 श्पंबस्था,  रहने  को  व्यवस्था, वही  काम  के

 S  az

 सरकार

 4%

 4

 ककी  व्यवस्था  इस  |,  भे  क्र  सकते  हैं  औौर

 काफी  लोगो  के  रहने  की  समस्या  को  हल  कर
 सकते  है  ।

 थ  जहा  तक  सरकारों  होटलो  की  बात
 है,  इस  पर  काफी  चर्चा  की  गई  है  1  मैं  केवल
 एक  अलोक  होटल  का  किस्सा  खुनाता  हूं  t
 उसमे  घाटा  क्‍यों  है  ?

 जी  इकबाल  चह  घाटा  नही  है  नफा  है  1

 भी  हुकम  द... ह  कछवाय  मै  दूसरी
 बात  कहता  जाहता  g  कि  इसमें  जो  सौग
 उधार  खा  गये  होटल  में  कोई  i2  लाख
 36  हजार  i  70  स्पया  उधार  |r  गये  वह

 आज  तक  बूल  नहीं  किया  मैं  इस  बबालय
 द्वारा  जिन  ठेकेदारों  को  ठेका  दिया  गया  उन
 ठकंदारा  को  69-64  में  ।  करोड़  8  सव
 रुपया  परमेंट  श्रछिक  कर  दिगा,  जितना
 करना  था  उससे  भी  ज्यादा  कर  दिया  |
 इसके  झलावा जो  पट्ट  रे  ज़मीन दी  गई  थी।

 JULY  2,  1967,  पतला,  Housing  and  प्र
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 we  जजीन के  फिसने  पैसे  उनसे  बचूल  क्वि
 के  |  उसमें  से  27  wie  wer  we  oe
 तक  बूल नहीं किया तही  किया  I  मैं  कहना  चाहुतो  हूँ

 कि  जिम  लोगो  ने  इस  cwarew te fet को  पैसे  दिये
 बहे  चैक  समय  पर  नहीं  भुनाथा  गया  |  कहे

 2  करोड  65  लाल  रुपये  का  चक  समय  पर
 सही  भुनामा  गया  और  दसलसि!ः  शफ्धा

 डूब  गया  a

 यहा  पर  कुछ  सदस्यों  ने  झारोप  समायां
 कि  दिल्ली  के  प्रम्दर  जमसंब  के  लागो  ने  झुग्गी
 झोपडियों  को  तोहा।  जिस  सभय  इस  चुनाव  के
 पह़ले  कांग्रेस  के  a]  में  दित्लो  की  तगरपालिका
 थी  और  रस  समय  7,000  शुग्गी  तोडी  गई

 में  पूछना  चाहता  हु  वि.  उस  समय  जनसथ
 कहा  था  ?  लेकिन  झ्रभी  यहू  जो  जमता-
 बोजार  ने  शुली  कोपडियों  ब्ने  शिराया  गया  तो
 वह  तो  काग्रेस  कः  उस  के  लिए  प्रस्ताव  था
 जिसे  कि  अनसब  ने  प्रमल  में  लाया  भौर  इसलिए
 अनमथ  का  इस  के  लिए  दोष  देता  उचित  नहीं
 है  7  मै  पूछता  हू  कि  सान  लो  मदि  का््रेस  शाण
 कोई  ब्रस्वाव  करती  है,  काग्रेस  सरकार  नेहरू  जी
 का  स्मारक  झादि  बमाने  सम्बन्धी  फ़ताब  करती
 हैँ  और  कल  को  अंगेर  जनमना  की  सरकार  कश्
 में  भ्रा  जाय  ओर  वह  उस  प्रस्ताव  पर  झमन  मे
 करे  ते।  उसका  बहुस  ब्रा  परिणाम  होगा  ।

 में  नत  में  यही  कहन।  चाहसा  हू  कि  इस
 मजालय  को  ग्रधिक  से  प्रधिव  भक्त  बनाने
 चाहिए  और  यह  ध्ग्गी  क्योपांडयों  की  समस्या
 जल्द  हल  की  जानी  चाहिये  :  उनके  झावास
 की  समखित  व्यवस्था  की  जानी  चाहिए  |

 Shri  Dattatrayg  Kunte  rore—

 Mr.  Deputy-Speaker:  Perhap,  Shri
 Kunte  is  not  aware  that  in  order  to



 to  speak
 “demands.

 atraya  Kunte  (Kolaba):
 peaker,  Sir.  I  am  grate-

 for  being  so  kind  and
 me.  This  Ministry.

 re
 tifarious  activities,  is

 wi  housing  not  Only  at
 ut

 cs
 in  the  States.  In

 Mt,
 ae

 types  of  hous-

 a  ral.  As  far  as  rural!
 :

 sent
 ed.  we  can  say

 i.

 for  five

 Sth  dest.
 might  build

 have  tl  lealiy
 technical  kauw-

 oping  or  mak'»%  pians
 and  durable  houses

 “Be  built  by  the  use  of  materiel
 s  locally  available?

 qbal  Singh:  Yes.

 h  Dattatraya  Kunte:  I  knew
 hat  you  have  done.

 ‘time  advice  is  given,  use
 ise  cement.  I  can  tell  hiz)  that

 old  times  when  such  degart-
 ments  were  not  in  existence,  even  the
 irunks  of  coconut  trees  were  used  as

 2ams  ‘and  the  houses  are  in  cx:stence
 more  than  50  years:  they  are  70४

 2aten  up  by  termites  and  tne  butid-
 ‘ing  stands  quite  well.  Withuut

 cement,  the  local  mud  had  been  trest-
 in  the  old  times  in  such  a  manner

 at  the  walls  are  standing  even  t»-
 day,  after  00  years.
 5  »

 As  far  as  this  department  is  con-
 rned,  I  am  afraid,  because  the  rural

 areas  are  not  able  to  bring  pressure
 upon  them,  the  rural  areas  just  get

 a  scanty  reference  somewhere  55  that
 the  people  in  this  country  might  feel,

 “Ai  right.  we  are  being  looked
 ter.”  It  is  a  very  dismal  state  of

 ffairs  in  this  country  that  in  the
 wentieth  year  of  our  independence

 |  democracy  we  talk  of  de-aocracy,
 “sewear  by  democracy.  we  talk  of

 Ba:
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 the  people  of  India  and  we  ever  say,
 “We,  the  people  of  India”,  but  whex
 it  comes  to  loaves  and  fishgs  it  is  only
 you  and  I  who  are  considered  and  the
 poor  peopie  who  vote  for  us  are  ab-
 solutely  forgotten.

 Coming  to  urban  houses,  what  is  the
 condition  in  industrial  housing?  I

 ‘am  pained  to  find  that  industrial
 “housing  which  is  there  was  first  meant
 ‘for  people  earning  less  than  Rs.  250
 “but  zhe  limit  was  raised  to  Rs.  380,
 ‘then  to  Rs.  500  and  the  other’  day
 ‘there  was  an  agitation  in  Bombay
 ‘that  it  should  be  further  iaised.  I
 ‘do  not  mind  if  the  Governinent  wants
 to  extend  it.  ‘These  are  sl.  suizidised
 houses.  The  poor  men  in  India,  20
 crores  of  whom  live  by  three  annas  a
 day,  have  contributed  money  te  the
 building  of  these  houses.  Why  does
 this  Government  allow  these  persuns,
 ‘when  they  have  exceeded  that)  =  m-
 come  limit,  to  stay  in  those  houses
 thereby  depriving  poor  workers  of
 those  houses?  The  poor  workers  are
 today  staying  in  hutments  in  the  city
 of  Bombay  only  because  these  houses
 are  not  being  vacated  by  these  peo-
 ple.  Why  is  it  so?  It  is  se  because
 this  department  has  not  the  cuurage,
 neither  jas  the  State  Government  the
 courage,  to  stand  against  them  and
 evict  them.  I  from  my  experience
 will  tell  them  that  a  large  number  cf
 persons  staying  in  these  su-cullag  in-
 dustrial  houses  own  motor  cars.  I
 am  not  going  to  talk  of  radios  and
 transistors.  What  is  the  department
 doing?  There  will  be  8  cermonstra-
 tion  and  they  will  yield  to  ‘hat.
 Therefore  if  this  departraent  is  going
 to  bring  out  some  plan,  they  could  as
 well  aavise  those  peopie  that  they
 could  build  their  own  houses  through
 their  vrovident  funds.  But  instead
 of  doing  that,  I  simply  ‘ind  that  the
 department  like  other  departments  of
 this  Government.  only  yields  to  gres-
 sure,  shouting  and  those  serts  af  ac-
 tivities,  and  does  not  talze  into  con-
 sideration  the  poor  man  in  the
 country,  whether  in  the  uroan  areas
 or  in  the  rural  areas.  It  is  a  very
 dismal  state  of  affairs.
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 this  Minutry.

 country  it  was  very  weil  known  that
 in  a  developing  country  income  ig  in-
 creasing  and,  as  you  know,  x/ter  food
 the  most  important  demand  of  an  in-
 dividual  ory  housing.  As  income  is  35
 creasing  &  greater  and  greater  portion
 of  our  income  3s  being  spent  on
 housing  because  it  js  an  incume  elastic
 demand  while  food  is  an  .ncome  in-
 elastic  demand.  If  that  fact  ,ad  been
 taken  into  account  by  the  Ministry
 from  the  very  beginning,  they  would
 have  planned  otherwise,

 In  the  yse  of  resources  you  wil)  find
 two  main  defects.  Given  the  invest-
 ment,  the  a  investment  has  Leen.
 wrongly  put.  Investment  has  been
 put  ywrewtly  in  the  urban  area,  among
 the  urban  area  in  the  big  cities,  among
 the  big  cities  in  the  metropolitan
 cities,  among  the  metrop?itun  citics
 not  in  the  slums  but  in  the  residential
 buildings,  even  among  the  residential
 buildings,  it  is  office  butidings  and
 tky-scrapers.  We  have  used  most  of
 our  resources  for  our  bu.ldings,  The
 process  should  have  been  ctherwise.
 If  you  ask  a  question  to  yourself,  you
 have  increaseq  the  consumption  of
 cement  by  four  times  over  g  period
 of  I5  years.  Where  is  the  cement
 belng  used?  It  is  belng  used  in  the
 residential  buildings  and  in  seky-
 scrapers  rather  than  somewhere  else.
 Given  these  resources,  therefore,  they
 have  been  wrongly  used.  Even  what-
 ever  resources  have  been  used,  wrong
 type  of  resources  have  been  wrongly
 used.  You  should  have  utitised,  as
 suggested  by  my  hon.  friend,  Shri
 Kunte,  the  Jocal  resources.  I  know
 af  a  cate  of  the  University  Grants
 Commission  that  when  the  plan  of  a
 building  was  put  up  in  which  bricks
 were  to  be  wtilired  they  sald,  “you
 don't  use  bricks;  you  use  cement  and

 reports  gu‘mitteg  by
 extension  work  you have  done  You  have  toll  the  Rural

 Housing  Wing  to  do  research  snd  they must  have  done  to  do  how  to  make
 the  uSe  of  the  local  resources,  how  to
 make  use  of  labour  which  is  surplus
 in  the  villages,  in  the  rural  areas  und
 what  sort  of  a  plan  is  required  for
 the  rural  housing  so  as  to  n,ako  it  ad-
 Justable  to  the  common  modern  needa. If  they  have  submitted  the  reports,
 what  action  has  the  Government
 taken  on  them  Have  they  ever
 studied  the  reports  submitted  by  them?
 If  they  don't,  what  w  the  fun  in  es-
 tablishing  the  rural  housing  wings
 all  over  the  country.  If  they  do  not
 implement  even  at  the  governmental
 level,  in  the  building  construction
 Programme  of  the  Government,  what
 can  they  expect  from  other?  The
 demonsiration  has  the  movt  powerful effect  in  our  country.  Hf  the  Govern-
 ment  begins  that  practice,  it  शाए9-
 lates  to  others.  If  the  Government
 goes  in  for  sky-scrapoers  and  asir-
 conditioning.  how  can  you  prevent
 others  from  having  that  how  can  you
 Prevent  an  individual  from  having
 that  It  is  the  Government  which
 must  set  an  example  for  others  which
 they  have  failed  to  do.

 Before  I  sit  down,  I  would  jike  te
 make  a  suggestion  regarding  the  fin-
 ancing  of  the  construction  of  buildings
 which  has  been  adopted  by  the  Gov-
 ernment.  In  the  name  of  coopera-
 tives,  the  money  has  been  given  to
 those  who  do  not  deserve  to  have  it
 On  the  contrary,  having  thelr  own
 buildings,  they  have  constructed  other
 buildings;  having  constructed  them,
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 from  the  other  person.  Do  you
 mean  to  say  you  are  taxing  the  poor
 ‘people  even  from  tea  and  coffee  iu
 order  to  pay  this  money  to  those  who
 are  making  profit  from  your  subsidy?
 If  you  allow  that,  in  the  name  of  oo
 operative  society,  probably  it  is  just
 a  political  nepotism  and  vr'iing  else.

 If  you  apply  your  imagination,  why
 don't  you  start  a  buildings  society  as
 it  was  started  in  England  when  Eng-
 land  suffered  an  acute  housing  short-
 age?  They  used  their  imagination
 and  they  started  a  buildings  society
 in  which  one's  own  thrift,  some  ele-
 ments  of  lottery  and.  at  the  same
 time,  the  loans  rnd  other  things  were
 taken  into  acce  in‘  In  the  buildings
 society,  the  savings  of  the  other  peo-
 ple  are  also  encouraged  The  Gov-
 ernment  could  invest  in  it;  the  Insur-
 ance  could  also  extend  its  help.  Has
 Insurance  extended  their  help  to  the
 rural  housing?  Has  banking  system
 extended  their  help  to  the  rural
 housing?  Certainly,  not.

 In  the  end,  I  say  that  you  have
 neglected  80  per  cent  of  the  people
 on  whose  votes  we  have  come  over
 here  and  that  you  have  touched  some
 tiny  percentage  of  our  population
 which  is  wrong  on  the  part  of  the
 Ministry.  That  is  why,  my  main
 charge  is  that  it  is  lacking  in  imagina-
 tion.

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Eao):  Mr,
 Deputy-Speaker,  Sir,  I  am  grateful  to
 the  hon  Members  who  have  taken
 part  in  this  debate.  This  Ministry

 Ministry,  I  take  them  in  a  proper  per-
 spective  because  there  are  bound  to
 be  some  criticisms  because  of  lapses.

 Works,  Housing  2964
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 of  this  Ministry  saying  that  they  are
 corrupt.  I  would  have  been  very  glad
 if  any  one  single  instance  of  such
 corruption  or  lapse  on  the  part  of
 any  officer,  however  high-up  he  may
 be,  had  becn  brought  to  my  notice
 On  the  floor  of  the  House,  I  would
 have  been  happy  to  take  action  It
 is  easy  to  say  that  everything  is  bad,
 that  a  particular  Deosrtment  or  a
 particular  Ministry  is  bad

 This  Ministry  deals  with  works,
 CPWD.  Unfortunately  all  over  the
 country,  the  Public  Works  Depart-
 ment  has  a  very  bad  reputation  This
 Ministry  also  deals  with  Supply  De-
 partment  Whatever  Is  done  there
 whatever  cont-act  is  finalised,  which-
 ever  contractor  is  selected,  people  at
 once  come  to  the  conclusion  that  there
 is  something  wrong,  something  fishy
 about  it.  Therefore,  to  criticise  in  a
 general  way  is  not  very  proper.
 Officers  who  are  not  present  hare
 to  defend  themselves  would  be  at  a
 great  disadvantage  if  such  allegatious
 are  made.  However,  I  can  assure  this
 Howe.  (Interruptions)

 Shri  Dattatraya  Kunte:  Tyres  and
 road-rollers.

 Shri  Jaganath  ह ......ड  Therefore,  I
 say  that  they  may  point  a  single
 specific  instance  and  criticise.  It  is
 no  good  showing  an  accusing  finger
 at  Me  sayine  that  everything  is  bad
 I  take  objection  to  this.  I  am  pre-
 pared  to  answer,  if  the  hon.  members
 raise  any  specific  instances.  I  can
 answer  and  if  the  answer  is  not  satz-
 factory,  then  they  can  say  that  the
 Department  has  failed,  Criticiing
 everybody  and  the  entire  department
 fg  not  proper.  There  should  not  be
 this  vague  allegation.

 Therefore,  with  this  perspective,  J
 proceed  to  answer  some  of  the  criti-
 cisms  levelled  against  the  Ministry

 The  first  thing  that  concerns  every
 one  of  us,  every  Member  of  Parlia-
 ment,  is  accommodation.  More  than
 une  Member  has  complained  =  that
 for  months  they  hav=  not  been  ubie
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 [Shri  Jaganath  Rao}
 to  get  accommodation.  I  do  धुजहन
 tiate  the  feelings  of  the  hon,  mem-
 bers  when  they  demand  greater  2¢
 commodation,  but  I  cannot  appreci#te
 every  member,  whether  he  is  new  or
 old,  wanting  to  have  a  bungalow
 Where  from  can  I  get  bungalows  for
 al)  the  members?  There  are  523  mem-
 bers  in  the  Lok  Sabha  and  240  mein-
 bers  in  the  Rajya  Sabha.  Fijats  in
 Worth  Avenue  and  South  Avenue
 have  been  constructed  Later,  some
 accommodation  in  Meenabagh  flats
 bas  been  given  Some  accommod:-
 Rion  in  Vinaya  Marg  has  also  deen
 given,  (Interruptions)  These  flats
 have  been  constructed  for  the  Men.
 bers  of  Parliament  I  do  appreciic
 that  Type  A  quarter  which  has  deen
 provided  3s  really  not  sufficieit  in
 ‘1947-48,  when  these  fists  in  North
 ang  South  Avenues  were  construct-
 ed,  the  duration  of  the  Parlia..en
 session  wag  not  so  long  as  it  has  oeen
 now  in  recent  years  (Interruptions)

 att  tay  प्रसाद  (बासगाव)  |  जम
 अपनें  सनद  सदस्यों  क॑  लितु  q,  बो,  शी

 ६,  एफ,  क्लास  के  सन  बनाये  है.  उन  उन
 कालेज  के  (लतें  पदस्प  है,  उनकी  पर्भी-
 फरण  कर  दीजिये  |

 Shri  Jaganath  Rao:  ]  am  not  weld-
 ing.

 Mr.  Deputy-Speaker:  He  i  9  ni
 yielding  Moreover,  we  jaye  =o
 time.

 att  हुडमचम्द  कब य  मजियों  7  भी

 जावर  6८  झार  नी  टाइप  के म  नो  ने  रतना

 चारिये  t

 Shri  Jaganath  Rae:  As  |  was  say-
 ing.  in  ‘1947-48,  when  these  flats  for
 MPs  were  constructed,  the  duration
 of  the  Parliament  session  was  not  50
 long  as  it  has  been  now  m  Tecent
 years  Now  the  session  lasts  for  nine
 months  in  a  year.  Therefore,  Mem-
 bers  would  naturally  like  to  stay  with
 their  families  I  quite  realise  that
 Type  A  accommodation  is  not  at  all
 sufficient  Recently  a  suggestion  has

 JULY  22,  967  Works,  Howling  end  द क
 ;  5966

 been  made  by  ¢he  House  Committee
 of  both  the  Houses  thet  2  Type  A
 quarters  may  be  combined  or  2  Type
 B  quarters  may  be  combined,  so  that
 greater  accommodation  can  be  given
 to  Members  of  Parliament  This,  sug-
 gestion  5  under  active  consideration
 {n  the  Ministry.  I  am  prepered  to
 look  into  that.  I  quite  realise  that  Type
 A  eccommodation  is  sub-standard
 accommodation  because  Members  have
 to  live  with  their  families,  the  session
 being  for  a  longer  duration  But
 every  Member  wants  a  bungalow;
 while  making  that  request,  they  also
 complain  that  Ministers  are  in  big
 bungalows.  If  everybody  becomes
 a...  (Interruptions).

 Shri  S$.  Kunda  (Balasore)  Every
 Membe:  did  noi  ask  for  a  bungalow.

 Shri  Jaganath  Rao:  I  am  talking  of
 those  who  have  requested

 Shri  S.  Kundu:  When  a  Minister
 says  something,  he  mus,  have  a  hittle
 caution  about  his  words,

 Shri  Jagamath  Rac:  I  know  what  !
 mean  |  have  got  letters  from  Mem-
 bers  of  Parliament  who  have  insisted
 on  having  bungalows.  |  am  referring
 to  those  hon  Member,  who  have
 made  jequests  and  not  to  Members
 who  have  not  made  any  request  To
 give  a  bungalow  to  everybody  is  not
 possible

 Shri  s&.  Kundu:  What  306६५  he  meun
 bv  saying  “Every  Member  has  made
 a  request’?

 Shri  Jaganath  Rao:  ]  am  not  yield-
 ing.

 Shri  S.  Kenda:  T  am  within  my
 tights  m  interrupting

 Mr,  Depaty-Speaker:  Let  there  be
 no  interrupuons  We  have  to  take
 up  another  Manistiy  also

 Shri  Jaganaih  Rao:  |  am  not  yield-
 ing

 Shri  S..Kuada:  ह  am  within  my
 nights.  Does  he  know  what  a  right
 is?
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 Shri  Jaganath  Rao:  Yes,  I  know

 4  that,

 Shri  S.  Kundu:  I  insist  on  his  with-
 “drawing  his  remark  that  every  Mem-
 “ber  has  demanded  a  bungalow.  He

 -eannot.  pick  up  one  thread  from  the

 entire  discussion  and  reply  to  it  on

 who  had  written  to  me
 i  44

 referring
 who  has  made  a

 e  ‘who  had  made  a  request’  only

 Do  Jaganath  Rao:  I  have  not
 serted  it  only  now.  That  js  what
 have  been  saying  from  the  very

 beginning.
 Hon.  Members  will  appreciate  that

 it  is  not  possible  to  give  bungalows
 0  all.  We  are  trying  to  do  our  best.

 Now,  Members  naturally  want  greater
 conveniences.  Certainly,  it  will  be

 “considered,  and  whatever  suggestions
 come  from  the  House  Committees  of
 ‘both  Houses  will  be  borne  in  mind.

 Shri  Jagannath  Rao  Joshi  (Bhopal):
 ‘What  about  penalty  on  the  defeated
 M.Ps.  who  are  still  retaining  the
 houses?

 Shri  Jaganath  Rao:  There  were  3l
 such  cases.  Now,  the  number  has

 ‘come  down  to  two  or  three.  We  have
 taken  eviction  proceedings,  and  we
 have  sent  even  police  parties  for

 -effecting  eviction.  but  when  the  police
 Party  goes  there  some  friends  come
 and  say  that  the  person  may  be  allow-
 ed  to  stay.  But  I  have  been  firm.  I
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 do  not  allow  anybody  to  stay,  against
 whom  eviction  proceedings  have  been
 taken  many  times  and  orders  obtained;
 I  do  not  want  that  such  persons  should
 continue  to  stay.

 Shri  S.  K.  Tapuraiah:  Have  com-
 mercial  rents  been  fixed  for  them?

 Shri  Jaganath  Rao:  A  request  has
 been  made  by  the  House  Committees
 for  construction  of  more.  servants’
 quarters  and  garages.  We  are  actually
 considering  it,  and  whatever  extra
 number  of  garages  and_  servants’

 quarters  are  required  will  certainly
 ‘tbe  constructed.

 Shri  N.  K.  P.  Salve  (Betul):  When
 approximately  will  that  be  done?

 Shri  Jaganath  Rao:  Naturally,
 during  the  sessions,  when  the  Mem-
 bers  are  there,  no  consiruction  can
 take  place.  We  had  raceived  this
 request  only  two  or  thre2  days  age.
 It  has  to  be  processed,  we  have  to
 prepare  the  estimate  and  so  on,  but
 we  shall  do  it  as  quickly  as  possible.

 The  hon.  Member  who  had  initiated
 the  debate  this  morning  had  referred
 to  the  fact  that  the  lowest  tenders
 were  accepted  but  when  the  final  pay-
 ment  was  made,  much  more  was
 usually  paid.  That  is  not  actually
 correct.  If  extra  items  have  been
 inserted  later  on  after  the  acceptance
 cf  the  tender,  extra  payments  will
 have  to  be  made  for  them.  But  a
 study  had  been  undertaken  on  this  in
 966  in  respect  of  some  of  the  con-
 tracts.  This  study  reveals  that  the
 extra  payment  was  only  between  5
 and  0  per  cent.  I  had  also  got  a
 study  made  about  36  items,  and  I
 have  found-  that  except  in  two  or
 three  cases,  there  has  been  really  no
 extra  payment.

 A  new  clause  has  also  been  insert-
 ed  in  the  contract  forms  now  whereby
 extra  payment:can  be  claimed  by  a
 contractor  only  when  there  is  an
 increase  cf  more  than  40  per  cent  in
 the  price  of  materials  as  a  result  of
 amendment  of  any  law.  Where  it  is
 more  than  i0  per  cent  only  will:  the



 33969  DG.  (Min.  of

 [Shri  Jaganath  Rao]
 contractor  be  entitled  to  extra  pay-
 ment.  The  recommendation  made  by
 the  Govinda  Reddy  study  team  has
 also  been  implemented  and  based  on
 that,  instructions  have  been  issued
 and  circulars  have  also  been  issued
 that  no  deviation  should  take  place
 after  an  estimate  has  been  finalised.

 Constant  attempts  are  being  made
 to  see  that  payment  of  Bills  is  made
 quickly  so  that  there  is  no  scope  for
 corruption  in  the  department.  But
 corruption,  again,  is  not  an  one-way
 traffic.  There  are  persons  who  are
 ready  to  corrupt;  there  is  a  person
 who  is  willing  to  take  and  there  is  a
 person  who  is  willing  to  give.  So,
 it  is  only  a  question  of  human  nature.
 We  should  all  combine  to  see  that
 corruption  is  rooted  out  in  all  branches
 of  Government  and  at  all  levels.
 Whatever  be  the  general  impression
 in  the  country  about  the  Public  Works
 Department  or  about  the  Supply
 Department,  from  the  experience  I
 have  had  of  these  Departments,  I  can
 say  with  confidence  that  it  is  not
 correct  to  say  that  there  is  corruption
 in  these  Departments.  The  corrup-
 tion  is  coming  down  in  extent.  It  is
 bound  to  take  some  time.  [६  is  very
 difficult  to  change  human  nature.  But
 the  incidence  of  corruption  at  all
 levels  is  coming  down.

 Coming  nearer  home,  to  Delhi,  Shri
 Vidyarthi  mentioned  that  the  Delhi
 Development  Authority  had  acquired
 about  56,000  acres  of  land  and  that
 nothing  has  been  done  for  giving
 plots.  Only  56,000  acres  of  nazul  land
 have  been  notified  under  sec.  4of  the
 Land  Acquisition  Act  and  of  these,
 possession  has  been  taken  of  only
 25,000  acres.  Of  these,  25,000  acres,
 plots  have  been  developed.  The
 original  procedure  had  been  to  auc-
 tion  these  plots  by  allotment  to  low
 income  groups  and,  for  certain  cate-
 gories  of  people  for  whom  reservation
 of  plots  was  considered  necessary,
 e.g.  those  persons  whose  lands  had
 been  acquired  and  alternative  plots
 were  to  be  provided,  political
 sufferers,  widows  of  defence  service
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 personnel  etc.  This  work  started  to-
 wards  the  end  of  963  and  on  account
 of  initial  work  of  development  and
 preparation  of  the  plots,  the  progress
 in  the  beginning  was  comparatively
 slow.  However,  the  pace  of  develop-
 ment  and  disposal  of  plots  increased
 with  time  and  by  now  (June  1967),
 about  4,360  plots  have  been  provided
 of  which  about  2,680  plots  have  been
 disposed  of  by  auction,  about  1,130
 plots  have  been  allotted  to  low
 income  groups  and  other  550  plots
 have  been  allotted  to  others.
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 Shri  Kanwar  Lal  Gupia:  This  is
 after  0  years.

 Shri  Jaganath  Rao:  From  1963.

 Shri  R.  S.  Vidyarthi:
 will  take?

 How  long  it

 Shri  Jaganath  Rao:  The  speed  is
 increasing.  Only  25,000  acres  have

 been  taken  over  and  they  are  divided
 into  plots  and  sold  or  allotted,  as  the
 case  may  be.  Much  depends  also  on
 the  finances  available  to  the  adminis-
 tration....

 Shri  Kanwar  Lal  Gupta:  What  was
 your  target  in  the  Third  Plan?

 Shri  Jaganath  Rao:  Let  him  hear
 me.  What  is  achieved  is  the  target.
 Why  does  he  think  of  target?

 The  programme  for  the  disposal  of
 residential  plots  is  now  being  extend-
 ed  to  cover  semi-developed  plots  be-
 cause  of  the  very  long  delay  involved
 in  the  other  process.  We  have  been
 thinking  of  giving  semi-developed
 plots  to  persons  who  are  ready  to
 ‘build  houses  on  them.  The  Delhi
 Administration  proposes  to  dispose  of
 about  1,500  plots  in  the  next  five
 months  by  auction.  Besides  this,  an
 advertisement  for  allotment  of  about
 250  plots  to  the  low  income  group  is
 shortly  to  issue.  We  expect  to  make
 allotments  of  500  plots  more  by  the
 end  of  1967,  Thus,  there  will  be  dis-
 posal  of  about  2,250  plots  in  the  next
 five  months,  that  is,  by  the  end  of
 this  year.
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 It  was  pointed  out  that  the  cost  of
 nd  in  Delhi  is  very  high.  I  will

 give  some  instances  to  show  how  the

 ost  is  coming  down.

 Shri  Kanwar  Lal  Gupta:  After  the
 an  Sangh  came  into  power  in  Delhi.

 hri  Jaganath  Rao:  No.  Because

 /ongress  people  are  purchasing  plois
 is  coming  down.  In  the  Jhilmila

 1  Residential  Scheme,  _  the
 of  land  in  the  first  few

 Rs.  48  to  Rs.  50

 price  in
 June,  967

 q.  yd.  and  after
 ns  in  the  area,  the  aver-

 €  was  reduced  to  Rs.  53.66
 yd.  in  the  auction  held  on

 ‘1967  So  there  is  a  down-
 nd.

 i  KanWar  Lal  Gupta:  After  the
 >  of  the  Congress,

 panath  Rao:  The  allotment
 plots  is  made  on  reserved
 far  about  622  plots  have

 to  the  industrial  units
 allotment  in  the  case  of  about
 cts  has  been  approved.

 estion  of  allotment  of  specific
 i  oy  draw  of  lots  in  300  cases  is  in

 and  and  is  to  be  completed  shortly.

 further  expedite  the  giving  of
 in  Delhi,  recently  we  had  dis-
 Ms  with  the  Finance  Minister,

 have  come  tentatively  to  some
 ms.  I  may  briefly  mention  the

 which  we  are  thinking.

 ve  decided  to  allot  plots  to
 income  and  low’  income

 persons  belonging  to  low  in-
 group  to  be  allotted  plots  up  to
 yards  and  those  belonging  to
 mcome  groups  should  be  given

 9  to  250  sq.  yards.

 Ss.  Vidyarthi:  In  what  cate-
 you  put  Members  of  Parlia-

 ASADHA  31,  889  (SAKA)  Works,  Housing
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 Stri  Jaganath  Rao:  Up  to  25  sq.
 yards  al]  persons  should  be  eligible
 for  allotment;  in  the  case  of  26  to
 250  sq.  yards,  50  may  be  reserved  for
 salaried  classes  belonging  to  the  mid-
 dle  income  group  and  the  remaining
 50  per  cent  to  be  mad2  available  for
 others  in  this  g;ovp.
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 In  the  case  of  plots  up  to  25  sq.
 yards,  the  prices  may  be  fixed  for
 different  localities  taking  into  consi-
 deration  the  actual  cost  of  acquisition
 and  development  plus  ६  surcharge  of
 Rs.  4  to  Rs.  5  per  sq.  yard  to  meet
 expenses  and  incidental  charges.

 In  the  case  of  plots  measuring  26
 to  250  sq.  yards,  the  prices  may  be
 fixed  at  nearly  doubled  the  rate  ar-
 rived  at  on  the  above-mentioned
 basis,  the  higher  rate  to  be  fixed  for
 plots  situated  on  main  roads  and  at
 corners,  and  the  lower  rate  to  be
 fixed  for  buildings’  situated  at  the
 backside  or  subsidiary  roads.

 Allotment  to  be  made  by  draw  of
 lots:  with  a  view  to  check  the  misuse
 of  plots,  it  has  already  been  stipulated
 in  the  Jeaset  deeds  that  no  transfer  of
 plots  ill  be  permitted  for  a  period
 of  ten  years.  This  condition  shovld  be
 strictly  imposed  and  permission  should
 be  given  only  in  exceptional  cases;
 where  such  permission  is  given,  the
 plot  should  be  disposed  of  by  public
 auction,  and  §0  per  cent  of  the  un-
 earned  increase  in  the  value  of  the
 land  should  be  taken  by  the  Govern-
 ment.

 Allotment  of  plots  to  slum  dwellers
 on  a  priority  basis:  Persons  with  an
 income  of  Rs.  250  per  month  living
 in  slum  areas,  declared  as  clear-
 ance  areas,  ,  may  be  allotted
 ted  developed  viots  of  80  sq.  yards  at
 pre-determined  rates  on  a  priority
 basis  without  putting  them  in  the
 general  lottery  for  the  low  income
 group  persons,  provided  this  helps  in
 the  clearance  of  slum  areas.  The  same
 facility  may  also  be  extended  to  per-
 sons  with  an  income  of  Rs.  250  per
 mensem.

 Restrictions  on  the  sale  of  plots  ap-
 plicable  to  persons  in  the  low  income
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 and  middle  income  groups  shall  also
 -aply  to  slum  dwellers  who  are  allot-
 ted  plots  at  pre-determined  rates.

 Persons  who  own  8  plot  or  a  house
 37  New  Delhi  or  Delhi  Cantonment
 either  in  their  own  names  or  in  the
 name  of  their  dependents  should  not
 be  allotteq  plots  at  pre-determined
 rates  or  allowed  to  bid  in  auction  un-
 der  the  scheme.  This  restriction  should
 apply  also  to  persons  who  own  pro-
 Perties  in  other  cities  and  towns  of
 India.

 Very  soon  Government  is  going  to
 take  a  decision  on  these  lines,  so  that
 the  tempo  of  development  in  India
 would  increase,  because  the  popula-
 tio:;  of  Delhi  is  growing  beyond  ex-
 pectations.  It  was  estimated  that  by
 I98)  the  population  would  move  uP
 to  55  lakhs,  whereas  it  will  be  much
 more.  Therefore,  the  master  plan  is
 being  implemented.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 As  I  have  said,  in  spite  ofthesale  of
 such.  plots  you  will  not  be  able  to
 ‘cope  with  the  problem.  There  is  a
 suggestion  madeagainand  again  and
 made  in  the  discussion  on  these  de-
 mands  also  that  there  should  be  a
 housing  corporation  with  some  revolv-
 ing  fund  which  should  build  houses
 and  give  them  on  a  hire  purchase
 system.  Have  you  any  policy  about
 tnat?

 Shri  Jaganath  Rao:  I  am  coming  to
 thet.  We  are  trying  to.increase  the
 land  at  the  disposal  of  DDA  which
 is  very  limited.  We  have  now  56,000
 acres  of  nazu}  land;  only  25,000  acres
 have  been  taken  possession  of,  and
 when  the  rest  of  the  lands  are  taken
 possession  of  under  the  land  acquisi-
 tien  proceedings  and  the  lands  are
 Geveloped,  even  semi-developed  plots
 wil]  be  disposed  of  to  needy  persons
 so  that  there  is  going  to  be  a  rise  in
 the  construction  of  houses  in  Delhi,  so
 that  the  problem  could  be  solved  to
 some  extent.

 That  is  why  the  master  plan  has  to
 be  implemented  with  all  speed.  Under
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 the  master  plan,  zonal  plans  have  to
 be  prepared.  Inthemaster  plan  about
 36  zones  are  provided,  of  which  about
 80  zonal  plans  have  been  prepared.
 Some  have  been  approved  and  some
 are  still  under  examination.  For  im-
 plementing  the  master  plan  we  have  to
 clear  certain  areas  which  are  occupied
 by  these  jhuggi  dwellers.  Under  the
 original  scheme  as  formulated  jn  1962,
 the  implementing  agency  is  the  Delhi
 Municipal  Corporation.  Along  with  the
 Delhi  Administration  and  the  L&DO
 of  the  Government,  it  carries  out  the
 operations  and  gives  alternative  ac-
 commodation  to  the  jhuggi  dwellers.
 This  clearance  operation  is  being  done
 under  the  master  plan  where  the  land
 used  for  the  plan  had  been  prescribed.
 When  a  certain  area  has  to  be  cleared.
 naturally  there  is  opposition  not  only
 from  the  persons  who  are  the  actual
 dwellers  but  also  from  persons  who
 are  interested  otherwise.  Recently  we
 have  seen  two  or  three  instances
 wiiere  some  areas  had  been  cleared.
 Large  areas  had  to  be  cleared  because
 they  were  urgently  needed  for  deve-
 lovrnent  purposes.  The  other  day  the
 area  near  Maulana  Azad  Medical  Col-
 lege  was  cleared.  It  was  surprising  to
 note  that  one  dweller’s  belongings  had
 te  be  carried  in  4  trucks,  he  was  car-
 rying  on  a  petty  business.  Such  things
 h>ppen  in  Delhi.  Politics  should  not
 90  introduced.  Everyone  of  us,  to
 whatever  political  party  or  ideology
 we  may  belong,  should  see  that  Delhi
 is  cleared  of  these  slums  so  that  it
 Cain  become  a  model  anq  ideal  city.
 Some  of  these  dwellers—about  300  of
 them—came  to  me  three  days  ago  at
 about  ३8  O’clock  in  the  night  and  they
 said  they  would  not  like  to  go  to
 Hasta]  but  would  like  to  go  to  Seelam-
 nur.  I  replied  that  there  was  no  vacant
 land  in  Seelampur.  They  insisted  there
 was  some  vacant  land.  Then  I  replied
 that  we  had  nothing  to  do  with  that
 in  the  Ministry  and  that  it  was’  the
 Municipal  Corporation  and  the  Delhi
 Adrninistration  which  was  concerned
 and  that  they  covld  go  and  speak  to
 them.  It  came  as  a  surprise  to  me
 when  I  found  in  the  newspapers  a
 vews  that  I  wanted  them  to  go  to
 Seelampur  I  have  nothing  to  do  with
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 थ्या  हुकन  जन्म  कछवाय:  ऊांग्रेस  की
 घोर  से  राजनीति  लाई  जा  रही  है।

 थी  wren  ाव :  जनसभ  की  तरफ
 साई  जा  रही  है।

 1962,  when  I  was  a  deputy  minister
 an  this  minustry.  He  took  me  to  the
 various  colonies  including  Parel  and

 vides  finances  to  the  state  govern-

 and  transport  which  are  productive
 and  which  give  them  returns.  Housing
 and  other  social  services  are  given
 a  jow  priority.  In  the  third  plan  the
 performance  is  only  72  per  cent;  28
 per  cent  remains  unfulfilled.  That  is
 the  reason  for  the  shortfall.  What  can

 g utilgeed.  Mr.  Kunte  also  spoke
 the  rvral  housing  scheme  and
 this  ministry  was  not  mindful

 B
 ae र

 ii!

 that  the  villagers

 Shri  Bal  Raj  Madhok:  Delhi
 responsibility.

 mi  ial

 finances  are  allocated  for  housing,  they
 will  be  utilised.  Then,  you  ask  me
 next  year  if  there  is  any  shortage.

 Siri  Kanwar  Lal  Gupta:  Are  you
 sstisfied  with  the  progresg  in  Delhi?

 Shri  Jaganath  Rao;  It  iy  progressing;
 it  is  slowly  prorressing.  it  will  pro-
 gress  further  What  I  would  say  re-
 garding  housing  is  that  we  are  all
 anmcoug  that  houses  should  come  up
 and  that  the  hovang  shortage  should
 go.

 About  accommodation  for  govern-
 ment  servants,  much  has  been  said.
 I  must  concede  that  in  Delhi  itself,  the
 satisfaction  ig  cnly  40  per  cent;  60
 per  cent  of  the  employees  are  without
 houses.  Those  who  have  put  in  even
 more  than  l0  years’  service  are  with-
 out  houses,  but  what  can  we  do?  It  is
 a  shameful  thing;  shameful  for  the
 country  also,  Therefore,  it  is  no  good.
 The  hon.  Members  were  serious  about
 it;  true;  but  whete  are  the  finances?
 If  finances  are  forthcoming,  we  shall
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 [Shri  Jaganath  Rao}  Lieut-Governtr  of  Delhi  and  he  i

 certainly  do  it.  (Interruption),  When  trying  to  do  his  best.  We  hope  that
 will  the  required  services  from

 |  oe  ee  -}
 should  not

 the  eet  ne

 Shri  Bal  Rej  Madhok:  Is  it  not  ४
 fact  that  you  put  up  enough  houses
 for  Class  T  and  Class  II  government
 servonts,  and  that  it  is  the  Class  ITT
 and  Class  IV  government  servants  for
 whom  the  houses  are  lacking?

 Shri  Jaganath  Rao:  That  is  not  cor-
 rect.  (Interruption).  It  is  true  that
 employees  in  the  yarlovm  categories
 are  without  houses  But  the  employees
 m  the  higher  categories—the  Secre-
 tary's  class—the  number  is  not  large,
 while  in  the  lower  classes  the  number
 is  large,  and  therefore,  the  percentage
 of  satisfaction  among  the  lower  classes
 is  not  much.  Where  the  number  ७

 bungalows  with  four  acres
 people  are  living  in  palatial  flats,  amd
 that  the  poor  men  in  Class  III  and

 I  also

 88६ i
 te

 a  ney  thought  to  the  Ministry.

 sit  बंबरलाल  गुप्त  दिल्‍ली  की  शुभी
 प्षोपड्टी  के  बारे  में  प्रपनी  पालिसी  बताएये
 तथा  प्राइवट  कटरों  के  बारे  में  भी  बताइये  |

 se  that  these  jhuggi  dwiellers  who
 are  eligible  are  given  80  square  yards
 of  developed  plot  and  till  then,  they

 ment  servants,  servant  of  loca]  boards
 and  labourers  ang  others.  The  labour
 do  not  need  that  much  plot  of  land  for
 their  houves.  But  the  other  classes
 do  need.  We  have  to  fix  a  deadline



 Shri  Jaganath  Rao:  What  I  said  in
 the  Rayya  Sabha  was  that  even  the
 ineligibles  who  will  be  taken  out  of  the
 periphery  of  the  city  will  be  given  basic
 amenities,  because  it  ig  8  human
 Problem.

 Shri  Kanwar  Lal  Gupta;  What  are
 the  basic  amenities?

 Sori  Jaganath  Rao:  I  have  said  it
 umpteen  tumes.  They  are  amenities
 like  water  and  community  latrines.
 (Interruptions).

 A  word  about  the  Ashoka  Hotel.
 Mr.  Misra  said  that  according  to  this
 morning's  papers,  Rs.  2  lakhs  and  odd
 was  written  off  by  the  NDMC.  It  is
 not  cortect.  There  was  q  dispute  about
 the  qantum  that  the  Ashoka  Hotel
 had  to  pay  them  for  the  last  3  years.
 These  relate  to  eieetricity  and  two
 other  items.  In  a  meeting  it  was  de-
 cided  that  outof  Rs.  9  95  lakhs,  Ashoka
 Hotel  should  pay  them  Rs,  6.50  lakhs.
 When  there  is  a  certain  disputes
 about  any  amount  and  when  it
 is  settled  by  agreement,  it  cannot  be
 said  that  the  balance  was  written  off.

 Sir,  due  to  lack  of  tyme,  I  have  not
 ‘been  able  to  answer  all  the  points  rais-
 eg  and  I  may  be  pardoned  for  that.
 I  thank  once  again  all  the  members
 for  their  comments  and  suggestions.

 शी  रामावतार  हॉत्त्री  मेरे  प्रश्न  का
 उत्त  र  नहीं  दिया--मैंने  बाबू  भाई  चिताई  के
 बारे  में  पृछा  था,  उन  को  भा;  बड़ा  मकान

 यों  दिया  ?
 Shri  a  N.  Mukerjee  (Calcutta

 North  East):  The  Minister  had  indi-
 cated  that  he  would  answer  the
 tlon  about  the  allotment  to  Mr.  Babu-
 Bhai  Chine,  with  Mr.  Ss.  K.  Patil  as
 @  permanent  guest.

 me,  it  was  on  the  recommendation  of
 the  Minister  of  Pa)  hamentary  Affairs
 (interruptions).

 थी  मोलहु  ह. ह  कितते  लोग  यहाँ
 महत्वपूर्ण  है  भ्रौर  कितने  महत्वहीन  हैं,
 इसकी  सफाई  दें  1

 क्री  रामादतरर  weny:  यह  पाटिल

 साहब  को  रखने  की  चाल  ड  फेवरेटिण्म है,
 भाई-भतीजावाद  है,  पक्षपात  है।  उन  को

 यहा  रहने का  रास्ता  निकल्ल  प्राया  है।

 i6  hrs.
 Mr.  Deputy-Speaker:  I  shall  put  all

 the  cut  motions  together.

 Al  the  cut  motions  were  put  and
 negatwed,

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  Demands  to  the  vote  of  the
 House,  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sum,  ne-
 cessary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  2st
 day  of  March,  1968,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demands  Nos,  87  to  90,  03  है
 105,  and  88  to  40  relating  to
 the  Ministry  of  Works,  Housing
 and  Supply.”

 The  motion  was  adopted.
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 Moustey  or  Heauta  anv  Famiuy

 PLANNING

 Mr.  Deputy  Speaker:  The  House
 ‘will  not  take  up  discussion  and  voting
 on  Demand  Nos.  88  to  40  and  23
 relating  to  the  Ministry  of  Health  and
 Family  Planning  for  which  2]
 hours  have  peen  allotted,

 Hon,  Members  present  in  the  House
 who  are  desirous—of  moving  their
 cut  motions  may  send  slips  to  the
 Table  within  Bb  mmutes  indicating  the
 gerial  numbers  of  the  cut  motions  they
 would  ke  to  move.

 Demanp  No  38—Minisrry  or  HEAttH
 AnD  FAmILy  PLANNING

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding  Rs

 22,94,000  be  granted  to  the  Pre-
 aident  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  in
 respect  of  Ministry  of  Health
 and  Family  Planning’.”

 DemAnp  No.  38—MrpicaL  AND  PusLic
 HEALTH

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 12,98,23,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lat  day  of  March,  1968,  in
 Tespect  of  “Medical  and  Public
 Health’.”

 Demanp  No.  40—Ornen  Revenve  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  HEALTH
 AND  FAMILY  PLANNING

 Mr,  Deputy-Speaker:  Motion  moved:

 JULY  22,  ५०

 “That  a  sum  not  exceeding  Ra.
 9,63,93,000  be  granteg  to  the  Pre-
 sident  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  in
 Tespect  of  ‘Capital  Outlay  of  the
 Munsstry  of  Health  and  Family
 Planmng’”

 Mr  Deputy-Speaker:  We  have
 carved  out  two  hours  for  this  discus-
 sion,  The  Minister,  I  think,  would
 take  at  least  half-an-hour,  The
 ‘meang  we  have  hardly  {-l|2  hours.

 Shri  P,  K  Deo  (Kalahand):  Sir,
 why  should  he  take  half-an-hour
 when  the  ¢otal  time  .s  only  2  hours?

 Mr,  Deputy-Speaker:  Hon.  Members
 requested  that  we  should  find  out
 some  time,  otherwise  this  would  not
 have  come  up  at  all  Therefore,  hon,
 Members  would  hke  to  know  what
 he  wants  to  do  about  rt

 Shri  A.B,  Vajpayee:  Congress
 Members  should  give  their  time.

 Mr  Deputy-Speaker:  We  shall  di-
 vide  it  between  the  Congress  and  the
 Opposition—one  hour  each  We  should
 not  look  at  the  problem  party-wise;
 it  38  a  national  problem.

 Shri  A,  8,  Vajpayee:  Every  problem
 is  a  national  problem.

 Shri  P.  K.  Deo:  Sir,  the  Member
 who  initiates  the  debate  should  get
 at  least  5  minutes;  ctherwise  how
 will  he  be  able  to  build  up  his  argu-
 ments?



 थी  शिचचरस  लाल  (फिरोजाबाद)  :
 उपाध्यक्ष  महोदय,  भेरा  एक  व्यवस्था  का
 सवाल  है।  स्वास्थ्य  मंत्रालय  सम्बन्धी  जो
 बजट  'डिमांद्स  सदन  के  सामने  ा  रही  है
 झौर  काफ़ी  माननीय  सदस्य  उस  पर  बोलता

 चाहते हें ६  तो  कुछ  एसा  कर  दिया  जाय  जिससे
 काफी  सदस्य  थोड़े  थोड़े  में  भ्रपनी  प्रपनी  बात
 रख  सके  मौर  उस  के  लिए  काग्रेस  वालों  का
 समय  कम  कर  दिया  जाय  क्योंकि  उनका  तो
 पास  हो  ही  जाएगा  |

 Mr.  Deputy-Speaker:  There  ig  no
 point  of  order.  I  now  call  shri  Tapu-
 riah  to  apeak,  I  would  request  him
 to  conclude  in  ten  minutes,  Othera
 may  take  only  five  minutes  each.

 Shri  8.  K,  Tapuriah  (Pali):

 year,  Therefore,  there  ig  a  net  increase
 of  2  million  in  our  population  which
 again  means  that  we  add  one  more

 to  minutes,  you  will  see  that  though

 that  we  have.  We  should  take  ४  og  a
 national  problem  and  support  the
 government  in  whatever  programme
 they  are  taking  in  this  particular
 field,  Let  ug  all,  MPs  and  MLAs,  take
 the  role  of  the  missionaries  for
 spreading  the  message  of  femily
 planning  in  our  constituencies.  Unless
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 {§bri  3.  K.  Tapuriah)
 inside  out,  This  is  one  of  the  very
 few  decisions  of  the  government  with
 which  I  whole-heartedly  agree  and  I
 am  suie  all  of  us  would  put  our
 ahouiders  to  him  to  make  his  pro-
 gramme  a  success.  The  only  place
 where  we  do  not  want  a  lop  or
 sterilisation  is  in  the  thinking  prowess:
 of  the  government,  or  the  thinking
 prowess  of  the  Ministry,  This  is  the
 one  department  where  we  have  a
 Minister  with  bright  ideas  and  I  am.
 sure  this  programme  _  will  definitely
 get  on  with  the  speed  we  want.

 While  speaking  on  this  programme
 I  would  jike,  first  of  all,  to  congratu-
 late  the  Govermrment  of  Maharashtra
 for  the  bold  approach  it  has  made  ta
 tackle  this  problem  realistically  and  7९
 only  hope  that  the  Central  Minster
 and  the  other  Statcs  will  take  a  lead
 from  the  policy  of  the  Maharashtra
 Government  and  implement  this
 programme  further.  One  step  alrady
 seems  to  have  been  taken  in  this  re-
 gard,  according  to  the  papers,  and
 that  is  that  matermty  benefits  to
 industrial  labour  having  more  tham
 three  children  have  been  stopped
 One  point  ¢hat  comes  to  my  mind  in
 implementing  this  programme  78  that
 we  must  take  this  programme  in  the
 right  perspective  Just  as,  for  ex-
 ample,  the  industrial  companies  or
 business  organisations  organise  their
 campaigns  to  sell  their  products,  our
 approach  should  pe  that  the  ‘pro-
 gramme  of  family  planning  is  one
 which  we  want  to  sell  to  the  people,
 to  motivate  them,  ९०  bring  it  ideas
 into  their  heads,  the  same  approach
 for  selling  goods  with  advertisement,
 publicity  and  so  on.  Now  that  the
 radio  will  also  be  allowing  advertise-
 ments,  we  should  use  all  fields,  radio,
 press,  hoardings  and  films  to  pro-
 pagate  the  benefits  of  family  plan-
 ning

 Then  I  woulg  like  to  say  a  word
 about  spending  money,  the  grants  we
 give  for  organising  camps.  I  would
 prefer  that  we  should  motivate  the
 motivated  people  first,  that  is,  the
 educated  people,  the  people  who  know

 AA  4  (4987  =  -ilealth  and  Family  IBRD
 Planning  )

 programme,  Through  them,
 through  voluntary  organisations,

 happen  in  many  places  is  money  will
 be  spent  on  political

 =
 or  what

 you  may  call  poli  nepotism,
 where  grants  are  being  given  to  par-
 ticular  organisations  where  money  js
 wasted,  Although  such  cases  are  rare,
 I  know  instances  where  money  is
 wasted.  I  can  tell  you  that  in  Rajas-
 than  15  per  cent  of  the  camps  orga-
 nised  did  not  give  any  results  at  all;
 money  was  just  wasted.  In  other
 Places  too,  I  am  afraid,  some  mischief
 ig  taking  place  about  the  scheme  an-
 nounced  by  the  Minister  of  payment
 for  ;nsertion  of  IUCD.  I  can  agree
 about  payment  for  sterilisation.  But
 nere  in  the  case  of  IUCD  you  can-
 not  put  any  check  against  removal
 ang  the  same  people  may  coMe  over
 and  over  again  and  claim  payment,
 Just  a8  we  have  the  experience  in  the
 cities,  of  the  blood  banks  where  the
 same  people  come  over  and  over
 again  to  donate  blood,  which  jg  an
 unhealthy  trend.  But  ;f  that  thing
 happens  in  the  IUCD  programme,  it
 will  mean  that  all  our  money  will  be
 going  and  we  will  have  figures  which
 will  satisfy  us  but  which  will  all  be
 false  figures

 The  other  bold  projects  about
 which  we  have  heard—the  projects
 @re  good  but  it  will  require  a  jot  of
 working,  a  lot  of  thought  creation  and
 rousing  public  opinion—are  about  li-
 beralisation  of  abortion  and  about
 raising  of  marriageable  age.  I  am
 sometrmes  really  hurt  when  |  hear
 people  talking  against  the  pro-
 gramme  of  liberalisation  of  abortion
 and  saying,  “No,  we  do  not  want  it”.
 What  the  Ministry  wants  to  bring
 about,  to  which  we  also  agree,  ig  li-
 beralisation  of  abortion.  Do  not  le-
 galise  #  but  make  the  laws
 stringent  on  ground  of  health,  say
 instance  on
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 Quarters  sometimes  we  hear  objec
 tions.  |  would  just  like  to  suggest  to
 the  Minister  to  let  him  have  more

 if
 ed  5
 ii

 i
 the  age  group  whose  age  of  marriage
 you  want  to  raise  You  should  hear
 their  eptnion,  find  out  what  they  want
 to  say  and  not  have  just  your  old
 ¢eams,  committees  and  councils  that

 the  sake  of  talking?
 Coming  to  the  second  part  of  the

 Minister’s  charge,  health,  though  we
 have  succeeded  in  cutting  down  the
 death  rate,  this  programme  still  rp-

 p-

 ady
 ere,  There  are  hospitals,  maternity
 ards w

 have  no  doctors.  I  will  give  ex-
 amp

 Periods  but  if  you  add  all  the  periods
 it  will  add  up  to  only  2-I/2  ¢o  3  years.
 Tt  is  a  very  sorry  state  of  affairs.

 Then,  there  ७४  only  one  blood  bank
 for  the  whole  State  with  a  popula-
 tion  of  3  crores.  A  plasma  machine
 Was  brought  to  Rajasthan  but  I  do
 mot  know  how  it  went  over  to  ह
 rat.  Five  medical  colleges  that  exist
 meed  the  number  of  seats  to  be  in-
 creased  because  of  shortege  of  doctors
 and  the  Centre  should  intervene.  I
 am  told  that  after  the  Chinese  inva-
 sion  an  emergency  scheme  was  taken
 up  in  the  medical  colleges  to  increase

 ‘the  number  of  seats  but  only  this  year
 the  Rajasthan  Government  hag  abo-
 lished  that  emergency  scheme  for  the
 admission  of  new  students  and  65
 seats  had  been  cut  off  as  an  economy
 measure.  I  personally  feel  that  the
 threat  of  the  baby  boom  or  the
 threat  that  we  have  of  bad  health  js
 no  less  than  the  Chinese  or  the  Pak-

 “ystani  menace.  It  should  be  taken
 up  on  an  emergency  basis  and  con-
 tinued.

 Lastly,  before  I  conclude,  I  would
 like  to  warn  the  Minster  again  about
 the  rising  drug  prices.  It  is  indeed  a
 pity  that  though  we  have  invoked  the
 Defence  of  India  Rules  for  so  many
 things,  his  report  says:—~

 “Consequent  on  the  decision  of
 the  Government  that  the  Defence
 of  India  Rules  should  not  be  em-
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 DG.  (Min,  of

 distress;  and  at  the  same  time  women
 coming  for  abortion  after  three  or

 four  children  should  be  compulsorily
 steruised,  and  thus  there  will  be  no
 free  repetitions  of  such  abortions  By
 hberalising  abortions  instead  of  lega-
 lising  them,  we  can  check  the  num-
 ber  of  unmarried  women  going  in  for
 abortions,  though  this  number  i5  neg-
 ligible  in  our  country  compared  to
 tha;  in  western  countries

 In  the  end,  T  would  suggest  to  the
 hon.  Minster  to  have  compulsory
 sterilisation  of  men  and  women  suff-
 ering  from  deadly  diseases  like  lep-
 rosy,  insanity  and  incurable  diseases

 It  5  presently  suggested  by  our
 hon.  Minister  that  in  order  make  this
 programme  a  top  success  we  should
 raise  the  age  of  marnage.  We  all
 ladies  are  opposed  to  ths.  He  has
 suggested  2)  as  the  marriageable  age.
 But  in  our  country  it  is  not  possible.
 ‘There  are  so  many  factors  in  the  case
 of  marrage  of  girls,  and  as  such  it
 is  an  embrassing  problem  to  the
 parents  already.

 Mr,  Chairman:  Before  I  call  the
 next  speaker,  1  would  request  hon
 Members  not  to  take  more  than  5
 minutes  each,  for  otherwise  some
 Members  will  be  automatically  drop-
 ped  out

 श्री  मीठा  लाल  (सवाई  माधोपुर)  :
 परिवार  नियोजन  पर  जो  माननीय  सदस्य
 जोल  रह ेहे  वे  कम  से  कम  इतना  सो  बता  दिया
 करे  कि  उन्होंत  कितना  परिवार  नियोजन
 का  पालन  किया  है  ?

 AULY  32,  967  Health  and  Family  —  29994

 थी  बृजमृषत लाल  (बरेली)  :  मैं  झपती

 कट  पेशंज  को  सपोर्ट  करते  हुए  यह  |... ड
 करना  चाहता  हैं  ह  सरकार  ने  हैल्थ  झ्लौर
 फैमिसी  प्लानिंग  के  डिपार्टमेंट  को  इतनो
 इम्पाटेंस  और  महत्व  नहीं  दिया  है  जितना
 उसको  देना  चाहिये था।  यह  इससे  साफ
 जाहिर हो  जाता  है  कि  केवल  35  करोड़
 रुपया  हेल्‍थ  पौर  फमिली  प्लानिंग के  लिए
 इस  बजट  म  प्रीवाइड  किया  गया  है।

 जहां  तक  हैल्थ  का  सम्पन्ध  है,  उसके
 दो  पहलू है,  एक  प्रिवेटिव  और  एक  बयोरेटिव
 किप्ती  लेखक  ने  कहा  है  हैल्य  इज  वैल्थ”
 उर्दू  भे  यह  कहा  *त्नदुश्स्ती  हजार  नियामत
 है!  -  इंडिविजुप्रल  हो,  नेशन  हो  या  देश  हो,
 प्रगर  यह  स्वस्थ  है,  तगद्  है,  मजदूत  है  तो
 प्रच्छा  पैसा  पैदा  करेगा,  ज्यादा  उसकों
 इनकम  होगीं।  इस  तरीके  से  वह  प्रपने
 देश  के  लिए.  भौर  भी  ज्यादा  का  रामद  साबित
 दो सकता  है  धौर  प्रपने  देश  की  तरवकी  कर
 सकता  है।

 जह  तक  प्रिबेटिव  मैश्ज  का  सम्बन्ध
 हैं,  जिन्दरी  का  दारोमदार  म्ाबों  हवा  पर  है,
 पानी  श्रौर  हवा  के  अपर है।  मैं  देखता हूं
 अपने  देश  के  ब्रन्दर  पानी  का  भी  पौन्यशन होता
 है  प्रौर  एयर का  भी  होता  है।  हमारे ऐश  में
 कोई  एसा  एनेक्टमैट  नहीं,  कोई  "सा  कानून
 नहीं  जैसा  कि  फारन  कन्ट्ीश  में  है  सून  को०

 मे  है,  यू०  एस०  ए०  म  है  ताकि  यह  पौल्यूशन
 ने  हो  सके  1  एक  मिसाल  मैं  पेश  करना  चाहता
 हैं  ।  जो  फैक्टिरिया ंहै  इनके घुए  से,  इनके को  यले
 से  हमारे खाने  पीने  की  चीजें  खराब  होती
 हैं.  जिससे  हमारी  सेहत  खराब  होती  हैं

 कोई  ऐक्ट  हमारे  यहां  नहीं,  कोई  कानू  हमारे
 यहां  नहीं  जिससे  कोई  पायम्दी  जा सके
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 wr  ag  कहा  जा  सके  कि  ये  जाली
 लगायें भीर पौल्यूट औैर  पौल्यूट  हवा  को  न  करें।

 पानी  के  बारे  में  मैं  ब  ध...  करना

 चाहता हूं  ।  बीस  साल  से  यह  कांग्रेस  की  सरकार
 मुसलसल  हिन्दुस्तान के  ल्दर  हकूमत  करती
 आरा  रही है।  यह  धाज  तक  ध्योर  ड्िकित
 बाटर  का  जबना  नहीं  कर  सकी  हु  |  बरमात
 के  दिनों  में  कुप्तों  श्ादि  के  पानी  का  लेबल
 ऊपर  झा  जाता ह  घौर  बरसाती पानी  को
 डी  देहातों में  लोग  पीते हैं।  उनके  पास  कोई
 चारा  श्र  नहीं  होता  है  खास  तौरपर  हरिजन
 बस्तियों  में  रहने  वालों के  पास।  नतीजा

 यह  होता हैं  कि  बहुत सी  बीमारिया  जैसे
 डाइसेंटरी,  टाईफायड  झादि  जन्दा  पानी  प्रीने
 के  हो  जाती  हैं,  बहुत  सी  पेट  की  बीमारिया
 हो  जाती  है।  कोई  कानून  नहीं  हैं  या  कोई

 ऐसा  प्रबन्ध  नहीं  किया  गया  हैं  जिससे  इस  किस्म

 की  चीज़  को  रोका  जा  सके  tT  मेरा  सजेशन  यह  हूँ
 कि  सरकार  ध्योर  बाटर-सप्लाई  को  एक
 छूरल  स्कीम  जारी  करे,  जिसके  जरिये  से  उन
 तमाम  जगहो ंमे  शुद्ध पीने  के  पानी  का
 इन्तजाम  किया  जाये,  जहां  इस  वक्‍त  मिल
 नही  रहा  है।  मै  इस  काम  के  लिये  लग  से
 कोई  पंसा  खर्च  करने  का  सुझाव  नही  दूगा,
 क्योंकि  बह  एक  मुश्किल काम  है,  बहिकि
 डबलपमेट  ब्लाक्स  को  जो  पैसा  एलाट  कर
 रखा है,  उस्तो  में  से  इस  काम  के  लिए  पैसा
 ईग्रर-मार्क  कर  दिया  जाय  |  ऐसा  हर  आबादी
 मे  ,  बास तौर  से  हरिजन  बध्त्तियों  मे,
 जहा  फर्मा  नही है,  कुभा  या  हैंडपम्प का
 शन्तजाम कर के कर  के  इस  समस्या को  हल  किया
 जा  सकता  है।

 जहा  तक  हैल्थ  के  प्रिवेटिव  मेजजे  का
 ताल्तुक है,  देश  मे  हर  एक  जगह  तीन,
 चार  महीने  के  बाद  “एन्टीफूलाई  वीक”
 शानद  किया  जाये ।  जो  बीजारियां
 अक्लययों के  द्वारा  फेलती  हैं,  इस  तरह  हम
 बको बेक कर अक  कर  छकते हैं  1

 जहां तक  क्यूरेठिय-मेज़र्ज  का-सम्यक्ता  है
 बहू  ठीक  है  कि  डाक्टर्य  की  तादाद  पहले  की
 निस्मत  बढ़  गई  है  भौर  जब  कि  19472
 सिर्फ़  is  मेडिकल  कालेज  ये,  इस  wer  90

 मेडिकल  कालेज  हैं।  इस  वक्‍त  हमारे  सामने
 फक  खास  समस्या  यह  हैं  कि  हमारे  डाक्टर

 देहात  में  जाने  के  लिए  तैयार  नही  है।  इसकी
 वजह  यह  है  कि  देहात  में  हमारे  डाक्टरों  को
 कोई  एक्स्ट्रा  प्रलाउस  नहीं  मिलता  है.  भौर
 वहा  पर  बच्चों  की  पढ़ाई  बमेंरहू  कौ  फैसि-
 लिटीज़  भी  नही  हैं।  मेरा  हम्बल  सजेशन

 यह  है  कि  एक  तो  डाक्टरों को  देहात मे
 हाउस  एलाउस,  एक्स्ट्रा  विल्‍्लेज  एलाउंस
 पौर  _विल्डन्ज  एजूकेशन  कनसेशन  बगेरहू

 दी  जाये  प्रौरदूसरे,  THe ode  एस०  के
 स्टुडेंट  से  यह  एग्रीमेट  भरवा  लिया  जाये  कि
 परीक्षा  पास  करने  के  बाद  वे  दस  साल  तक
 भिललेज  में  सबिस  करेगे।  इस  तरह  हमारे
 भस्सी  या  नब्बे  परतेट  देहात  से  हैल्प
 सबिसेज का  इन्तजाम  हो  जायेगा  |

 हमारे  देश  में  जनसंक्या  को  समस्या
 इतनी  गम्भीर  ग्र  भयानक  हो  गई  है  कि
 qt  एक पार्टी  भौर  हर  पेढ़ियट  को  इस  को
 तरफ  ध्यान  देना  चाहिए  शौर  फैमिली
 ब्लानिंग  को  योजना  में  गवर्नमेट  को  सहपोग
 देना  चाहिए  t  इस  सम्बन्ध  मे  मरी  महोदय
 का  कहना  है  कि  प्रगर  हम  प्रपने  सव  रिसोसिय
 का  भी  इस्तेमाल  करे,  तो  भी  हम  प्रपनी
 पापुलेशन  के  केवल  पाचवे  भाग  तक  फैमिली
 प्लानिंग  का  मैसेज  पहुंचा  सकते  हैं।  मैं
 उनकी  बात  से  सहमत  नहीं  हू  गबर्न॑मेट
 प्राम  सभाप्नो,  विलेज  लेवल  बर्वे,  पचायत
 सेक्रेटरीज,  अध्यापकों,  लेडी  टीचर्ड,  जिला
 परिषदों  जर  म्युतिसिपल  बोइंज  की
 एजेन्सीज  के  जरिये  कैमिली  प्लानिंग  के
 मैसेज  को  डोर  टु  डोर  पहुंचा  सकती  है।
 झाज  फैमिलो  प्लानिंग  पर  हो  इस  मुल्क  का
 कुल  दारो-मदार  है।  प्रगर  हमने  पापुलेशन
 को  कट्गरोल  कर  लिया,  तो  हम  पनी  फूड  की
 प्राबलम  को  भी  हस  कर  लेंगे  i  qe  की
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 प्राबलम  को  हल  करने  से  हम  ने  केवल  फूड
 के  मामले  में  सेल्फ़-सफ़िशेंसी  मिल  जायेगी,
 बल्कि  हमारा  मुल्क  सेल्फ़-रिलायेंस  की  भी

 प्राप्त  कर  लेगा।  इस  प्रकार  दुनिया  में  हमारे

 मुल्क  की  इज्ज़त  बढ़  जायेगी।  आज  हम
 अमरीका  ओर  दूसरे  देशों  से  अनाज  की  भीख

 मांगते  फिर  रहे  हैं  शोर  इस  पर  हज़ारों  करोड़ों
 रुपये  खर्च  कर  रहे  हैं।  हाल  ही  में  इसराइल
 और  अरबों  के  झगड़े  के  कारण  स्वेज़  नहर
 के  बन्द  होने  से  हमें  35  करोड़  रुपया  हर  साल

 फ्रंट  का  और  देना  पड़ेगा  7  यह  कितने  खेद

 की  बात  है  कि  हमारा  एक  क्षृषि-प्रधान
 देश  है,  लेकिन  फिर  भी  हम  बाहर  से  गल्ला

 मंगा  रहे  हैं  और  उस  पर  करोड़ों  रुपया

 ख़र्च  कर  रहे  हैं  1

 इस  स्थिति  में  हमारे  देश  के  लिए  जनसंख्या

 की  समस्या  बहुत  अ्रहम  हैँ।  इस  समस्या  को

 हल  करने  के  लिये  मैं  मंत्री  महोदय  -को  श्रलग

 से  और  रुपया  खर्च  करने  के  लिये

 नहीं  कह  रहा  हं।  म्यूनिसिपल  बोर्ड

 बरेली,  का  चैंयरमेन  रहने  की  हैसियत
 से  मैं  जानता  हूं  कि  पैसे  का  इकट्ठा  करना

 किंतना  मृश्किल  है  |  लेंकिन  मैं  मंत्री  महोदय
 से  निवेदन  करना  चाहता  हूं  कि  सरकार  के

 पास  पहले  से  ही  जो  'रिसोसिज़  हैं,  अगर

 उनको  प्रॉपरली  'यूटिंलाइज़  किया  जाये,
 तो  इस  समस्या  को  हल  किया  जा  सकता

 हैं।

 दूसरी  पंचवर्षीय  योजना  में  क्या  हुआ  ?

 पापुलेशन'  कंट्रोल  के लिये  5  करोड़  रुपया

 रखा  गया,  लेकिन  मुझे  अफसोस  के  साथ

 कहना  पड़ता  है  कि  उस  में  से  सिर्फ  65  लाख

 रुपया  यूटिलाइज़  किया  जा  सका  और  वह
 भी  प्रापरली  यूटिलाइजः  नहीं  हुआ।

 मुश्किल  यह  है  कि  गर्वमेंट  स्वयं  तो  सोचती

 नहीं  है  और  ग्रगर  हम  कुछ  बताते  हैं,
 तो  उस  पर  अमल  नहीं  करती  है।  उसको

 फैमिली  प्लानिंग  की  तरफ  से  और  तवज्जह

 देनी  चाहिए  ।
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 959  में  दिल्ली  में  इन्टरनेशनल
 प्लान्ड  पेयरेन्टहुड  फ़ेडरेशन  की  एक.
 कांफ्रेंस  हुई  थ!  |  उस  ने  यह  चेतावनी  दी

 थी  कि  अगर  इस  देश  में  पापुलेशन  को

 चेक  नहीं  किया  गया,  तो  हमारी  इकानोमिक
 प्लान्ज़  से  हमारे  देश  को  कोई  भी  लाभ  नहीं

 हो  सकेगा  और  इस  स्थिति  में  कोई  भी  देश

 हमारी  सहायता  नहीं  कर  पायेगा  |  गवर्नमेंट ने
 उस  चेतावनी  की  तरफ  कोई  ध्यान-नहीं
 दिया,  जिसका  नतीजा  यह  है  कि  आज  हमें
 उसी  हालत  का  सामना  करना  पड़  रहा  है  |

 Shri  P.  Antony  Reddy  (Ananta-
 pur):  I  congratulate  the  Government
 of  India  and  the  Ministry  of  Health
 and  Family  Planning  on  taking  vari-
 ous  preventive  measures  to  control
 diseases  and  to  eradicate  epidemics.
 Ever  since  we  got  independence,  iif
 we  study  the-statistical  data  of  the
 number  of  people  who  suffered  from
 epidemics  and  various  idiseases  sin
 947  and  those  that  suffer  from.  the
 same  diseases  now,  we  see  the  inci-
 dence  has’  gone  down  very  much.
 The  small:pox  eradication  scheme,  ‘the
 Malaria  eradication  scheme,  the  BGC
 vaccination  campaign  and  _  various
 other  preventive  measures  that  ‘the
 Government  have  launched  have
 greatly  led  to  the  improvement.:of
 health  of  the  people  of  the  country.
 But  we  cannot  forget  that  these  sche-
 mes-are  mainly  concentrated  in  towns,
 and  not  so  much  in  the  villages.  With
 about  70  per  cent  of  the  population
 living  in  villages,  to  concentrate  only
 on  the  health  of  a  population..of  30
 per  cent  is  not  proper.  Therefore,  I
 suggest  to  the  Government,  that  these
 schemes  should  be  more  and  more
 widely  spread  in  rural  areas.  Unless
 this  is  done,  the  general  health  of
 the  country  will  not  be  much  im-
 proved.

 A  disease  which  the  Health  De-
 partment  have  forgotten,  is  the  guinea
 worm  disease.  It  is  a  disease  which
 is  very  prevalent  in  Andhra  Pradesh,
 and  many  other  parts  of  the  country
 also.  This  spreads  only  through
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 drinking  water.  Once  this  disease
 attacks  a  person,  he  becomes  invalid
 for  nearly  three  months.  Previously,
 during  the  British  times  and  even
 later  for  some  time,  the  anti-guinea
 worm  scheme  was  working.  Now
 for  some  reason  or  other,  there  is
 slackness.  in  the  campaign.  I  suggest
 to  the  Government  that  this  scheme
 should  be  launched  again.

 The  only  method  by  which  this
 disease  can  be  completely  eradicated

 है

 by  converting  step  wells  into  draw
 wells.  There  are  some  villagers  who
 are  conservative,  who  believe  more  in
 tradition,  they  do  not  like  their  step

 converted  into  draw  wells.
 a  sort  of  compulsion  should

 ‘be  used  to  see  that  these  step  wells
 are  converted  into  draw  wells.  With
 this,  I  am  sure  the  guinea  disease
 wil!  completely  disappear  in  the
 eountry.

 Another  great  responsibility  of  this
 ministry  is  the  supply  of  drinking
 water  to  places  where  there  is  no
 water  at  all.  In  certain  parts  of  our
 Anantapur  district  and  various  parts
 of  Andhra  Pradesh  and  other  States,
 there  are  places  where  there  is  no
 drinking  water,  where  you  cannot  tap
 water  even  if  you  go  to  a  depth  of
 00  to  50  feet.  What  is  the  solution
 for  this?  The  Government  of  India
 should  take  it  up.  I  remember  that
 the  Andhra  Pradesh  Government,
 some  five  years  back,  did  launch  a
 scheme  by  which  they  wanted  to  sup-
 ply  every  village  with  drinking  water.
 They  have  succeeded  in  70  to  80  per
 cent  of  the  villages,  but  in  other
 villages  where  they  cannot  tap  drink-
 ing  water  they  are  helpless.  To  sup-
 ply  water  to  one  village  is  not  pos-
 sible.  One  must  take  a  group  of  vil-
 lages  where  water  is  not  available  as
 aunit,  and  the  scheme.  should  _  be
 Prepared  and  taken  up  by  the  Gov-
 ernment  of  India.  I  remember  that
 in  1965-66  the  Government  of  India
 sanctioned  one  scheme  in  Anantapur
 District  for  supplying  water  to  two  to
 three  lakhs  of  people  covering  0  to
 If  villages.  They  wanted  to  get
 water  from  the  high  level  canal  and
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 supply  drinking  water  to  all  these
 villages  ending  with  Urvakonda  town.
 The  scheme  was  sanctioned,  but
 somehow  for  the  last  two  years  noth-
 ing  has  been  done.  Last  year,  I  re-
 member,  the  foundation-stone  was
 laid  for  the  first  time  but  the  work
 has  not  been  taken  up.  I  request  the
 Minister  to  see  that  this  scheme  is
 revieweq  thoroughly  and  that  it  is
 executed  within  a  year  or  two.

 Last  month  we  heard  in  the  papers
 that  a  good  number  of  ladies  went
 on  deputation  to  a  Minister  of  Andhra
 Pradesh  when  he  went  to  a  place  in
 Alur  taluk  in  Kurnool  district  for
 drinking  water.  Three  days  back
 also  there  was  a  question  tabled  by
 Mr.  Venkatasubbaiah  on  the  same
 subject.  These  people  drink  rain
 water  which  is  collected  in  pools  dur-
 ing  the  rainy  season  and  in  summer
 they  have  to  go  four  or  five  miles  to
 get  drinking  water.  Unless  the  Gov-
 ernment  of  India  takes  up  rural  water
 supply  schemes.  I  fear  things  will
 not  improve.

 There  are  various  spurious  drugs
 that  are  being  advertised  in  the  vari-
 ous  papers.  We  do  not  know  the
 effi:acy  of  these  drugs.  The  adver-
 tisement  says  that  so  many  diseases
 are  cured  by  the  drug  but  one  cannot
 know  the  effect  of  the  drugs  unless
 they  are  properly  certified  by  the
 medical  council  of  India.  Otherwise
 they  will  be  definitely  harmful;  un-
 Yess  we  control  the  scale  of  such
 drugs,  the  general  health  of  the  coun-
 try  will  suffer.

 Lastly,  about  family  planning,  no-
 body  has  two  opinions  about  it.  The
 whole  quarrel  is  about  the  methods
 to  be  used.  Most  of  the  people  for-
 get  that  there  are  natural  and  edify-
 ing  methods  for  population  control  but
 unfortunately  we  think  of  artificial
 methods  only.  I  have  a  quarrel  with
 these  people.  Our  cinemas  develop
 sex  appeal  and  people  lose  their  con-
 trol  and  become  animals.  We  are
 human  beings,  animals  with  reason.
 Unless  we  raise  our  animal  spirit,  I
 do  not  think  any  country  will  pros-
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 per.  Therefore,  instead  of  following
 those  unnatural  methods  of  family
 planning,  let  us  follow  the  natural  and
 edifying  methods.  Writing  in  Young
 India  of  March  12,  1928,  Gandhi
 says:

 “There  can  be  no  two  opinions
 about  the  necessity  of  birth  con-
 trol.  But  the  only  method  hand-
 ed  down  from  ages  past  is  self-
 control  or  brahmacharya”
 I  shall  conclude  in  two  minutes,  Sir.
 He  goes  on:

 “It  is  an  infallible  sovereign
 remedy  doing  good  to  those  who
 Practisc  it  And  medical  men
 Will  earn  the  gratitude  of  man-
 kind  uf  instead  of  devising  arti-
 fiicial  means  of  birth  control
 they  will  find  out  the  means  of
 self-control,  The  union  is
 Meant  no  for  pleasure  but  for
 brmging  forth  progeny,  And
 union  क्  a  crime  when  the  desire
 for  progeny  is  absent."

 There  are  vanous  methods  by  which
 we  car  develop  self-control.  The
 Catholics,  for  instance,  have  the  prac-
 tice  of  encouraging  young  girls  and
 boys  to  take  to  a  life  of  celibacy  and
 dedicate  for  the  service  of  God  and
 country  If  we  study  the  Vedas,  we
 see  that  Brahmacharya  was  being  en-
 couraged  Even  now  the  Rama-
 krishna  Mission  is  encouraging  people
 to  dedicate  thelr  lives  to  the  service
 of  God  and  the  country.  The  Budh-
 q@hists  and  the  Jains  and  other  relli-
 Rious  people  are  encouraging  the  life
 of  celibacy  among  their  people,  7

 request  the  Minister  that
 before  he  thinks  of  artificial  methods
 of  birth  control,  Jet  him  think  of  those
 methods  taught  to  us  by  Gandhiji  and
 our  shastras  and  let  us  folow  these
 methods  before  thinking  of  any  arti-
 ficial  method  of  birth  control.

 थी  महुन्त  दिग्विजय  भार्थ  (गौरेबैपुर)  :
 श्रीमन्‌  ,  कोई  भी  देश  जनसंख्या  के  ऊफर
 संसोर  में  प्रस्तिद्धि  तथा  कात  पाती  है  1
 संसोर में  सबतें  बड़ा  देश  सीते  है--इस  वक्त

 a  )
 typos:

 जनसंध्या  के  arere  पर  og  सबते  बढ़ा  tt
 पहुँचा  देश  कहा  जाता  है  धौर  हमारे  देश
 को  संसार  में  दूसरा  स्थान  मिला  है  |  में
 फैमिली  प्लानिम  का  विशेध  प्रकट  करते
 हुए  बड़ा  दुख  प्रकट  करता  हूं  प्रौर  इसके
 विरोध  में  प्रपना  तर्क  श्रापके  सामने  प्रस्तुत
 करता  हूं  कि  फैमिली  प्लानिंग  केवल  हिन्दुप्नों
 के  लिये  है,  हिन्दू  रात-दिन  घटता  चला  जा
 रहा  है.

 बी  पौलू  मोदों  (गोघरा)  :  गलत

 भ्र'  महमत  दिश्विजपनाण  :  कृपया  मुप्ते
 बोलने  दीजिये  ।  प्राज  प्रापके  सामने  ऐसी
 गोजनायें  उपस्थित  की  जा  रही  है  जिनके
 कारण  संसार  में  हमारा  प्रस्तित्व  ही  मिट
 जाय  ।  पश्चिमी  देशों  को  हम  नकल  कर
 रहे  है  लेकिन  प्राज  ससा र  में  कहों  भी  परिवार
 नियोजन  नहीं  हो  रहा  है  केवल  हिन्दुस्तान  में
 ही  हो  रहा  है  और  प्रश्न  की  समस्या  के  कारण
 हो  रहा  है-.#ं  इस  तर्क  से  बिलकुल  सहमत
 नहीं  हूं  7  भ्रभी  हाल  में  डा०  कोठारी  रूस  से
 वापस  झाये  हैं  भौर  उन्होंने  यह  बताया  है  कि
 जनसंख्या  संसार  में  एक  वरदान  सिद्ध  हुईं  है
 शौर  रूस  झाज  ग्रपणी  जतसख्या  को  बढ़ा
 रहा  है  तथा  चीन  बढ़ा  रहा  है  दुनिया  भर  के
 सब  देश  ग्रपनी  जनसंस्या  बढ़ा  रहे  है  लेकिन
 हमारे  यहा  जनसंख्या  पटाने  की  बात  की
 जाती  ee  नहीं  समझता  कि  यह  बात
 कहां  तक  उचित  धौर  तर्कुपूर्ण  है  |

 संसार  में  म्राज जो पुद्ध हो जो  युद्ध  हो  रहा है  वह
 केवल  शक्ति  के  प्राधार  पर  हो  रहा  है--भूल
 के  प्राधार  पर  नहीं  हो  रहा  है  क्योंकि  भूख
 को  कोई  ऐसी  समस्या  उनके  सामने नहीं  है  ।
 झाज  साधन्स  डस्ट्रक्टिव  साइड  की  तरफ़

 जा  रही है  विज्ञान  का  काम  ति  के  बाद
 अब॑नात  की  तरक्  ले  जाता  हैं  |  इसलिये
 बहीं  पर  जो लड़ाई  ही  रही  है--वहूं  भोजन

 की  समस्या  केकारण  नहीं  हो  रही  है।  झाथ
 हम  प्रंपतों  भोजन  की  लैभिस्या  को  ुसल
 मैंहीं  थी  (ह ेहैं  ह... ..  कारणें केवल येह है केबल  वह  है
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 कि  जिससे  भोजन  का  उत्पादन  होता  है,
 जिससे हम  जीवित  हैं  उत्त  का  गांव
 को  रोज़  नष्ट  करते  जा  रहे  हैं।  दूसरे  देशों  से
 पाउडर  मंगाकर  हम  बच्चों  को  द््ध  पिला
 रहे हैं,  प्रपनी  गायों  को  काट  रहे  हैं,  जोतने  के
 लिये  हमारे  पास  बेल  नहीं  हैं  पौर  फिर  कहा
 जाता  है  कि  हमारे  यहां  भूख  को  समस्या
 बढती  चली  जा  रही  है  |  इस  पर  किसी  ने
 प्रकाश  नहीं  डाला  कि  ग्राखिर  यह  देश  कैसे
 जीवित  रहेगा  ?  ये  छोट  छोटे  ट्रेक्ट्स  जिनको
 बनाने  की  बात  आप  कर  रहे  हैं  पता  नहीं
 कितने  बरसों  में  बन  सकेंगे  प्रौर  फिर  छोटे  छोटे
 किसानों  को  दे  भी  पायेंगे  या  नहीं,  सस्ती
 कीमतों  पर  दे  भी  सकगे  या  नहीं  ।  इस  पर
 झापने  कभी  विचार  नहीं  किया  |  इसलिये
 मेरा  श्राप  से  अनुरोध  है  कि  जल्दी  कर  के

 देश  को  धुसरी  तरफ़  न  ले  जाय  भौर  देश  को
 सबल  बनाये  देश  शक्तिशाली  होगा  तो
 हम  संसार  में  जीवित  रह  सकेंगे,  प्रन्यथा

 हुसरे  लोग  हम  पर  प्राक्रमण  करके  हम  पर
 विजय  पाकर  हमें  दासता  की  बेडी  में  जकड़
 देंगे  ।

 एक  झोर  मिशनरी  लोग  झाकर  हिन्दुध्ों
 का  धर्म  परिवर्तन  करते  जा  रहे  है  इस  तरह
 हमारी  जनसंस्या  में  नित्य  कमी  हो  रही  है,
 दूसरी  तरफ़  फैमिली  प्लानिंग  का  प्रयोग
 कराकर  हिन्दुओं  की  संख्या  को  कम  करते
 जा  रहे  हैं  दुसरी  जातियों  मे  मुसलमान
 तथा  ईसाई  भाइयों  में  कोई  फैमिली  प्लानिंग
 नहीं हो  रहा  है  यहा  तक  कि  मजहेबन  मुसलमान
 चार  शादियां  कर  सकता  है  शौर  उनसे
 हर  साल  चार  लड़के  पैदा  हो  सकते  हैं  लेकिन
 हमारे  यहा  एक  शादी  से  अधिक  पर  कानूनी
 प्रतिबन्ध  है  शौर  उस  पर  भी  परिवार  नियोजन
 पर  जोर  दिया  जा  रहा  है--इस  तरह  से
 संसार  में  हमारा  कालातर  में  कोई  प्रस्तित्व
 नहीं  रहेगा  ।

 ह थ  स्वास्थ्य  के
 डट

 में  मुझे  कहना
 है  पने  ovate  प्लॉनिंगं

 के  लिए  रक्षा  है।  इस  सम्बस्ध  में  मेरा  सुशाव
 है  कि  यह  93  करोड़  रुपया  किसानों  में

 प्रश्न  उत्पादन  के  लिये  बांटा.  जाय,  उनके  लिये
 पानी  तथा  जुताई  के  लिए  सस्ते  बैलों  को
 व्यवस्था  की  जाय  ।  बजाय॑  इसके  कि  यह
 रुपया  फैमिली  प्लानिंग  पर  ह , अ  हो,  इसको
 किसानों  को  दें  जिससे  कि  वें  अधिक  भनाण
 पैदा  कर  सके  ।

 प्रापने  स्वास्थ्य  क ेलिए  53  करोड  रुपया
 रखा  है  जिसमे  से  ग्रायुवेंद  तथा  यूनानी  के  लिये
 केवल  35  लाख  रुपये  की  व्यवस्था  को  गई  है
 शेष  सभी  धनराशि  आपने  एलोपैथी  के  लिये
 रखो  है  यह  धनराशि  बहुत  कम  है  आायुबंद
 के  लिये  बहुत  ज्यादा  धनशशि  रखने  की
 भावश्यकता  है  |

 एक  सुझाव  में  यह  देना  चाहता  हू  कि
 श्रायुरवेद  भर  यूनानी  के  लिये  आपने  इटीग्रेटड
 सिस्टम  को  स्वीकार  किया  है  इससे  हमारे
 देश  के  आयवेद  तथा  यूनानी  पद्धति  को  बहुत
 हानि  पहुच  रही  है  tT  भ्रायुवेंद  को  ठोक  प्रकार
 से  वही  पढ़  सकता  हैं  जो  सस्कृत  जानता  हैं  1
 जो  सस्कृत  जानने  वाला  नही  है,  भ्र्यात्‌  अंग्रेज़ी
 इन्टरमीडियेट  पास  करने  के  बाद  उसको
 आयुवेद  पढाना  शुरू  कर  देते  हैं,  वह  झायुरवेद
 की  उन्नति  कैसे  कर  सकता  है  ?  इस  पर
 झ्रापकों  विचार  करना  चाहिये  |  इस  पद्धति
 को  समाप्त  करना  चाहिये  तथा  प्रायुवेंद  के
 लिये  प्रधिक  से  झधिक  रुपया  देना  चाहिए  t

 इन  शब्दों  के साथ  मैं  इस  माग  का  विरोध
 करता  हू  |

 Shrimati  Sushil,  Rohetgy  (Bil-
 hhaur):  Sir,  we  are  discussing  the  de-
 mands  of  a  Mimstry  which  deals  with
 the  health  and  happiness  of  50  crores
 of  people.  I  think  this  is  not  the
 time  when  we  should  think  whether
 family  planning  has  to  be  followed  or
 not.  It  goes  without  any  controversy
 that  we  have  to  cope
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 ambitious  scheme,  We  heave  ्ठ  take
 all  social  aspects  into  consideration,  I
 would  suggest  that  this  matter  be
 taken  up  in  the  hght  of  the  world
 population  explosion,  All  the  coun-
 tries  people  should  sit  together.  India

 should  also  be  part  of  that  inter-
 national  committee,  There  they  should

 “consider  it  88  a  matter  which  con-
 cerns  the  world,  not  India  alone,  not
 ‘India’s  food  production  alone  but  the
 world  as  a  whole.

 With  these  words,  Sir,  as  I  said  in
 ‘the  beginning,  I  oppose  legalisation
 ‘of  abortion.

 Mr,  Speaker;  Hon.  Members  may
 Now  Move  the  cut  motions  to  Demands
 for  Grants  relating  to  the  Ministry  of
 Health  and  Family  Planning,  subject
 to  their  being  otherwise  admissible.

 Shri  K.  M.  Madhukar-  I  beg  to
 ‘move:

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re  Aw

 AFatlure  to  eradicate
 tuberculoss  (i)}

 ‘That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re,  "

 TFalure  to  check  increasing  popula-
 tion  «through  family  Planning
 measures  Q)1.

 “That  the  Domand  under  the
 Head  Mumistry  of  Health  and
 Family  Planning  be  reduced  to
 Re.  a

 {Failure  to  extend  the  facility  of  treat-
 ment  to  the  common  people.  (3)].

 leprosy  and

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re.  Ww

 (Failure  to  prevent  doctors  working
 in  hospitals  from  domg  pmvate
 practice.  ()],

 36i6  (al)  LSD—6,

 )
 Shri  Ramavatar  Shasttri:  I  beg  to

 move:

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re.  i"

 [{Foslure  to  check  the  increase  in  the
 expenditure  on  admunustration,
 (5)).

 Shri  Mahant  Digvijai  Nath:
 to  move:

 I  beg

 ‘That  the  Demand  under  the
 Head  Muinstry  of  Health  and
 Family  Planmng  be  reduced  to
 Re.  ”

 {Family  Planning  cimed  at  reducing
 the  population  of  Hindus.  ap.

 Shri  Brij  Bhushan  Lal:  I  beg  to
 move

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re.  L

 [Need  to  reduce  the  pay  of  employees
 other  than  medical  officers.  (8)].

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  to
 Re  i"

 [Disproportionate  allotment  of  moncy
 on  different  items,  a}.

 Shri  Ramavatar  Shastri;  I
 move:

 beg  to

 “That  the  Demand  under  the
 Head  Minstry  of  Health  and
 Family  Planning  be  reduced  to
 Rs  700"

 [Shortage  of  medical  colleges.  (I)].

 “That  the  Demand  under  the
 Head  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Re.  100"
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 {Shri  Ramavatar  Shastri}
 [Need  for  sufficient  number

 ceo
 for  hospitals  in  villages,

 “That  the  Demand  under  the
 head  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  100",

 [Need  for  extending  the  hospital  buil-
 dings  of  willages  in  the  country.
 ani

 “That  the  demand  under  the
 head  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  100."

 [Need  for  increasing  the  number  of
 hostels  of  medteul  colleges.  (8) ).

 “That  the  demand  under  the
 head  Mimstry  of  Health  and
 Family  Planning  be  reduced  by
 Rs,  100",  हि

 {Need  for  construction  of  a  separate
 ward  for  the  treatment  of  M.Ps  in
 Willingdon  Hospttal.  (19) J.

 Shri  Brij  Bhushan  Lal:  I  beg
 move.

 to

 “That  the  demand  under  the
 head  Ministry  of  Health  and
 Family  Planmng  be  reduced  by
 Rs  100",

 {Need  to  check  the  excessive  ad-
 ministrative  expenditure.  (20)].

 “That  the  demand  under  the
 head  Minstry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  100",

 [Need  to  make  rules  for  allotment
 from  Health  Minister's  discretiona:
 grants  for  TB.,  Leprosy,  ete  (2l)}

 “That  the  demand  under  the
 head  Mimstry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  00°.

 [Need  to  provide  more  funds  for
 family  planning.  (287),

 JULY  22,  2982  Health  ang  Family  4000
 Pianxing)

 Shri  Mahant  ह! ह  Nath:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  100

 [Antnahonal  efforts  to  reduce  the
 birthrate  of  fighting  force  through
 family  plannsng  (23)) ]
 Shri  Ramavatar  Shastri:  Sir,  I  beg

 to  move:

 “That  the  demand  under  the
 head  Medical  and  Public  Health  be
 reduced  to  Re,  1”

 [Indifference  towards  the  imdigenous
 system  of  medicine.  (24)],

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  to  Re  Y

 \Falure  to  remove  the  dispanty  in
 the  pay  scales  of  doctors  and  vaids.
 (25)  ].

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  to  Re.  I”.

 [Fatlure  in  providing  a‘lequate  facili-
 ties  to  the  medical  employees.  (26)}

 Shri  Mahant  Digvijai  Nath:  I  beg
 to  move:

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  to  Re,  2.7

 [Meagre  allotment  for  Ayurvedic,
 Unam  and  Homeopathic  and  Nature

 cure  systems,  (27)  Ik

 Shri  Brij  Bhushan  Lal:  I  beg
 move:

 “That  the  demand  under  the
 head  Medical  amd  Public  Health
 be  reduced  tp  Be.  77

 (Heavy  expenditure  om  headquarters
 establishment.  aL

 to
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 Ghri  KK.  M.  Madbukar:  |  beg  to
 move:

 “That  the  demand  under  the
 head  Medica]  ang  Public  Health
 be  reduced  by  Re.  100",

 [Functions  of  the  Drugs  Technical
 Advisory  Board.  (29) ).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100",

 [Shortage  of  medwines  and  neglect
 of  patients  in  the  hospitals.  (30)  i

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100",

 (Need  to  check  mental
 (31D).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  for  development  of  Ayurvedic
 Unan,  and  Homoeopathic  systems  of
 medicines.  (32)  L

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100.”"

 diseases,

 [Difficulties  regarding  admission  of
 student,  to  medical  colleges  (33).
 “That  the  demand  under  jhe
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 [Need  for  expansion  of  training
 scheme  for  the  integrated  course  of
 nurmng.  (34)  lL

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 [Lack  of  medical  facilities  for  class
 TV  employees.  (35).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 (Need  for  effective  and  adequate
 provision  for  the  treatment  of  poor
 village  people.  (36)).

 “That  the  demand  under  the
 head  Medica]  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  to  provide  at  least  three  gov-
 ernment  horpitals  in  every  block.
 (i)  i.

 Shri  Ramavatar  Shastri:  I  beg  to
 move

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Neea  to  introduce  free  medical  faci-
 litres  on  all  India  bast.  (38).

 “Tha‘  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs  100"

 [Indifierences  towards  overall  deve-
 lopment  of  awurvedic  and  other  in-
 digenous  systems  of  medicine,
 (39),  i

 ‘That  the  demind  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs  100"

 [Need  ror  a  network  of  hos~tal,  and
 dispensaries  throughout  the  country.
 (40)  ]

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Shortage  of  mental  hospitals  in  the
 country.  (4I)].

 “Tha'  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 [Po'tcy  im  regard  to  establishment  of
 medical  colleges  fer  the  overall
 developmen:  of  medical  treatment.
 (42)).

 ‘That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  to  protect  the  people  ह...
 Malana,  T.B  and  Cholera.  (43) ).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100.”

 [Neglect  of  facilities  to  the  medical
 employees.  (M4),
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 (Shri  Ramavatar  Shastri]
 “That  the  demand  under  the

 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  for  better  pay  ta  doctors  to
 meet  their  cost  of  living.  (45)].
 Shri  Shinkre  (Panjim):  I  beg  ‘to

 move:
 “That  the  demand  under  the

 head  Medical  and  Public  Health
 be  reduced  by  Rs,  100."

 {Need  for  gront-in-ad  to  the  Mental
 Hospital,  Panaji.  (4)  ]

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 (Need  for  substantial  grant-n-nid  to
 Medica]  College,  Panay.  (55) ].

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs  100"

 [Need  far  actéleration  of  the  malana
 eradication  progrimme  im  miming
 area  of  Goa  (56)  dh

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs  100."

 [Need  for  a  thorough  survey  of  Panay, city  to  localize  the  spots  of  filaria
 germs  05९77  ag.  GD).

 “I..a  th  demand  under  the
 heag  MeJicaj  and  Public  Health
 be  reduced  by  Rs  100"

 [Need  for  g-ant-in-cid  to  TB  Hospi-
 tal  at  Margao-Goa  and  St.  Joseph
 antt-rubercu'osis  dispensary  at  Pan-
 jim—Goa  for  their  expannon  in

 Gol
 growing  population  of  Goa.

 Ki

 “That  the  demand  under  the
 heag  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 {Neea  to  establish  a  factory  in  public
 sector  to  manufacture  all  kinds  of
 contraceptives,  wnecluding  loops,
 dhugs,  etc.  (59)  1

 JULY  22,  967  Health  ong  Family  raotg
 Planning)

 Shri  Brig  Bhushan  Lal:  I  beg  to
 move:

 “That  the  demand  under  the
 heag  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  to  reduce  expenditure  on  medi-
 eal  establishments  (80)  hk

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  i00”

 [Need  to  reduce  expenditure  on  public
 health  establishments.  (61D).

 “That  the  demand  under  the
 heag  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 {Need  to  reduce  the  expenditure  on
 cost  of  matena'’  and  incidental
 charges  (62)),

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Mumstry  of  Health  and
 Family  Planning  be  reduced  by
 Rs,  100"

 [Unnecessary  expenditure  under  the
 heud  “Charges  in  England”.  (65) }.

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Rs  100."

 {Failure  to  achieve  the  targets  fixed
 for  research  and  tratning  centres,
 (66)}.

 Shri  K,  M.  Madhukar:  Sir,  I  beg  to
 move

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs  100."

 [Failure  to  eradicate  malana  com-
 pletely.  (87).

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Farmly  Plan-
 ning  be  reduced  by  Rs.  100."

 iFailure  to  check  fllara,  (68)].
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 Shrimati  Susecia  Gepalan  (Ambala-
 puzha);  Sir,  ]  beg  to  move:

 “That  the  demand  under  the
 head  Capita]  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100.”

 [Failure  to  avoid  the  water  famine  mn
 Cochin  area  by  planning  a  Greater
 Cochin  Water  Scheme  as  a  Central-
 ly  sponsored  project.  (70)}.

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100.”

 [Non-allocathon  of  sufficient  funds  to
 State  Government  for  the  rural
 water  schemes  in  Kerala.  (TM).

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  i00.”

 [Nec]  to  fulfit  the  demands  of  villa-
 gers  m  Ernakulam  District,  Kerala
 for  portected  water  supply.  (7T2)).

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 tr.  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100."

 [Fatlure  to  implement  the  Mahi-Telli-
 cherry-Cannunore  Water  Supply
 Scheme.  (73))

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100."

 [Failure  to  sanction  the  Kuttanand
 Water  Scheme  as  a  Centre  sponsored
 scheme  (74).

 Shri  Brij  Bhushan  Lal:  |  beg  to
 to  move:

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100."

 [Failure  to  establish  prosthetic  जूकएन
 tory  at  Madras  in  time.  (78)1.

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100."

 [Need  to  base  schemes  of  Govern-
 ment  trading  on  sound  principles.
 (78)  kL

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Mims-
 try  of  Health  and  Family  Plan-
 ning  be  reduced  by  Rs.  100.”

 {Need  to  mve  more  aid  to  medtcal
 colleges  ard  research  imstiutons,
 D1.

 Shri  Ramavatar  Shastri:
 move,

 “That  the  demand  under  the
 head  Monistry  of  Health  and
 Family  Pianning  be  reduced  by
 Rs  oo”

 I  beg  to

 [Need  to  wcrease  pay  of  House  Sur-
 geons  and  to  provide  more  faculties
 to  them.  (87)].

 “That  the  demand  under  the
 head  Ministry  of  Health  be  re-
 ducea  by  Rs  100."

 [Need  tu  provide  nutritious  food  to
 patients  in  hospitals,  (88)  i

 “That  the  demand  under  the
 head  Ministry  of  Health  and
 Family  Planning  be  reduced  by
 Rs.  100”

 iFatlure  to  check  food  adulteration.
 (89))

 “That  the  demand  under  the
 head  Munsstry  of  Health  and
 Family  Planning  be  reduced  by
 Rs  100."

 [Need  to  take  stern  action  agatngt  per-
 sons  wha  tndulge  in  food  adultera-
 tion  §  (90))

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  l0v.”

 [Need  to  provide  free  medical  facill-
 ties.  (98) ].
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 [Shri  Ramaeveter  shastri)
 “That  the  demand  under  the

 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 {(Neeq  to  eradvate  tuberculosis.
 (94) ).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 {Need  to  mcrease  the  amount  of  aid
 for  poor  patients.  (95) ).

 “Theat  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs  100."

 {Need  to  control  leprosy  (96) }..
 “That  the  demand  under  the

 head  Medical  and  Public  Health
 be  reduced  by  Rs  100.""

 {Need  to  give  scholarship  to  rhe  medh-
 cal  students.  (97)).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100”,

 [Need  to  giwe  aid  to  the  dispengaries
 for  Indian  system  of  medtcme.
 (98)  ].

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 [Need  to  increase  the  number  of
 mental  hosprtals.  (99).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100",

 [Need  to  spend  more  on  the  food
 supplied  to  T.B.  patents  (100) }.

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100”,

 (Need  to  imecrease  the  number  of
 medical  colleges  and  the  number  o/
 weats  in  them.  (I0)).

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 [Need  for  checking  the  rising  prices
 medicines,  (102)]

 [Need  to  eradscate  cholera,  (108) }.
 “That  the  demand  under  the

 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100."

 [Need  for  improving  the  condition  of
 class  IV  employees  working  in  the
 hospitals.  (I04)]}.

 “That  the  demand  under  the
 head  Medcal  and  Public  Health
 be  reduced  by  Rs.  100."

 [Need  for  supplying  medicines  to  the
 patients  by  the  hospitals,  (105)  Le

 “That  the  demand  under  the
 head  Medical  and  Public  Health
 be  reduced  by  Rs.  100"

 (Need  for  checking  blackmarketing  in
 medicines  and  ration  in  the  hos-
 pitals.  (I06)]

 vec
 Speaker:  The  cut  motions  are

 alsp’  now  before  the  House.

 Shrimati  Susesla  Gopalan  (Ambala-
 puzha):  Sir,  I  will  begin  from  my
 State,  because  the  time  allotted  as  so
 Meagre  and  I  would  not  be  able  to
 deal  with  the  other  problems  |  want
 to  bring  to  the  notice  of  the  hon,
 Minister  the  recent  deaths  by  cholera
 in  the  northern  part  of  Kerala,  In-
 adequate  water  supply  is  the  main
 reason  for  the  recurring  cholera  epi-
 demic  in  the  State  of  Kerala.  Last
 year  and  the  year  before  there  was

 persons  have  died  and  it  is  spreading
 to  the  other  districts  also,  to  Natiga
 and  other  places  of  Trichur  also.
 Kuttanad  38  also  one  of  the  places
 where  every  year  there  is  this  cholera
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 Fourth  Plan,  but  in  the  allotment
 siven  to  the  State  it  is  only  Es.  5
 ‘crores,  From  that  they  have  to  find
 out  the  amount  for  the  Greater  Cochin
 Scheme  and  also  the  Kuttanad  Scheme.
 Our  Government  has  requested  the
 Centre  to  include  these  two  schemes
 in  the  central  sector  so  that  the
 amount  allotted  can  be  spent  on  the
 rural  water  suply  schemes  elsewhere.
 I  appeal  to  the  Minister—he  knows
 sufficiently  well  the  State  of  Kerala,
 especially  the  Kuttanad  Scheme  be-
 cause  he  has  stayed  in  Alleppey  and
 he  knows  that  it  78  a  place  where  it
 is  difficult  to  get  water—to  consder
 this  question.  Paddy  cultivation  of
 the  kayal  is  there.  Because  of  this
 manuring  the  water  there  get  poison-
 ed  and  it  is  very  difficult  to  get
 drinking  water.  Tubewells  are  not
 suitable  for  that  area.  Because  of  the
 muddy  earth  there  tubewells  are  not
 successful  in  that  area  Kuttanad
 water  supply  scheme  is  a  bigger
 Scheme  and  it  is  absolutely  essential
 for  that  area.  He  will  be  aware  of
 the  fact  that  in  the  Kuttanad  area
 people  drink  water  from  the  canal
 which  is  running  there.  The  same
 canal  is  used  by  the  people  as  latrine
 also.  They  drink  that  water,  because
 no  pure  water  is  available,  and  the
 result  ए  the  epidemic  of  cholera  in
 that  area  year  after  year.  In  North
 Malabar  also  the  occurrence  of  epi-
 demics  is  a  common  feature  every
 year,  I  hope  the  Government  will
 ensure  that  allotment  of  more  money
 is  made  so  that  water  supply  can  be
 ensured  to  the  people  of  Kerala.

 7  bra.

 Coming  to  the  health  department,  T
 feel  that  the  whole  system  of  medical
 education  should  be  completely  chang-
 ed.  We  are  now  spending  crores  and
 crores  of  rupees  on  medical  education.
 The  number  of  medica]  colleges  are
 increasing  year  by  year  and  We  ure
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 same  within  the  next  two  or  three
 years,  because  of  our  defective  plan-
 ning.

 I  fee]  that  our  educational  system
 in  the  medical  field  requires  thorough
 overhauling.  Here  I  would  request
 the  hon,  Minister  to  study  the  system
 of  medical  education  in  the  Soviet
 Union.  When  I  had  been  to  the
 Soviet  Union  [I  saw  thousands  of
 nurses,  who  are  already  working  in
 the  hospitals,  join  the  evening  classes
 of  the  medical  colleges  and  study
 there  for  three  or  four  hours  a  day
 for  a  specified  period  and  then  be-
 come  doctors  I  fee]  that  it  is  a
 scheme  worth  adopting  in  our  coun-
 try.  We  should  train  more  and  more
 Ppara-medical  personnel  compared  to
 the  medical  graduates  who  come  out
 of  the  colleges  after  studying  for  5  to
 7  years,  these  nurses  who  are  trained
 as  doctors  will  be  much  better,  as
 they  have  already  practical  experi-
 ence  of  working  in  hospitals.  So,  they
 will  be  in  a  better  position  to  serve
 in  the  rural  hospitals  Therefore,  such
 schemes  should  be  introduced  in  our
 country  In  that  case  the  expendi-
 ture  on  medical  education  will  get
 reduced  and  we  will  have  more  per-
 sonnel  available  for  working  in  the
 rural  dispensaries

 Then,  the  conditions  of  service  of
 the  medical  personnel  should  be  um-
 proved  Last  year  there  was  a  strike
 by  the  nurses  in  Delhi  for  simple
 demands  lke  dress  allowance  and  all
 that,  There  should  be  some  machi-
 nery  to  go  into  the  grievances  of  the
 medical  personnel  and  redress  them.
 They  are  the  people  who  are  dealing
 with  sick  patients.  Unless  their  con-
 ditions  of  service  are  satisfactory,
 they  would  not  be  able  to  show  their
 best  in  their  work,  It  is  all  very  well
 to  talk  that  they  should  serve  Like
 Florence  Nightingale.  But  we  should
 remember  that  they  are  coming  from
 poor  families  So,  unless  their  condi-
 tions  of  service  are  improved,  they
 would  not  be  able  to  serve  like
 Nightingale.  Therefore,  the  machi-
 nery  for  redressing  their  grievances
 should  be  set  up  immediately.
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 [Shrimati  Suseela  Gopalan]
 ‘Then,  we  talk  a  lot  about  the  health

 fambtes  given  to  the  rural  people
 But  I  Enow  so  many  nurses  and
 women  doctors  are  not  willing  to  go
 to  villages  Why?  Because  there  are
 mg  quarters  for  them  There  u  no
 famhty  for  them  to  go  and  work  in
 the  villages  If  we  do  not  give  them
 those  facilites,  there  is  no  point  in
 preaching  that  they  should  go  and
 wok  in  the  villages  At  least,  accom-
 modation  should  be  there  Specially
 when  nurses  and  women  health
 viutors  and  doctors  go  to  the  rural
 areas,  they  must  have  the  minimum
 facilities  to  work  in  those  areas  If
 such  steps  ure  taken  in  that  field  1
 tluak  much  can  be  done  in  the  field
 of  health,

 ]  would  also  like  to  say  about  the
 prisent  way  things  and  medical  per-
 sone]  dre  managed  in  our  country
 Somebody  who  has  no  knowledge
 about  health  and  other  things,  78
 managing  and  duectung  things  Trans-
 fer  and  other  things  of  doctors  are
 net  done  by  |hote  who  know  the  need
 of  the  institution  or  scicntifie  status
 of  the  personnel  In  the  medical  col
 leges  and  such  institutions  there  are
 peonle  who  can  manage  things  be  ter
 who  knows  about  health  and  who
 knows  about  the  requirements  of  the
 institution  Those  who  have  nothing
 to  do  with  health  manage  things  in
 the  medical  department  according  to
 the  whim,  and  fancies  of  authortics
 Thia  system  should  be  changed  I
 think,  a  re-organisation  in  this  field
 25  quite  essential

 Lastly,  I  would  like  to  speak  about
 family  planning  So  many  Members
 have  spoken  about  the  family  plan-
 Tung  programme  in  our  country  I
 am  not  against  family  planning  Much
 amount  35  spent  on  that  and  that  ss
 a  good  thing,  but  when  we  consider
 the  amount  that  we  spend  jn  this  field
 the  result  that  we  achieve  is  very
 poor  Every  now  and  then  we  change
 the  system  Some  expert  from  some
 country  comes  to  our  country  and  lus
 suggestion  will  be  there  If  there  is
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 nobody  else  to  come  from  abroad,  we
 will  send  somebody  to  some  country:
 and  he  will  bring  some  new  things.
 Some  press  statements  they  make
 sometimes  make  no  sense  at  all.  So
 many  things  are  going  on  a  thmk,
 this  field  has  now  become  a  money
 earning  machinery  for  some  people,
 at  least  for  a  good  section  of  those
 who  work  in  the  field  consder  that
 the  family  planning  sector  is  8  money
 earnmg  machinery  That  must  be

 hanged  I  think,  ble  and  more
 concrete  steps  should  be  taken  im  this
 field

 Then  I  hope  I  will  get  some  time
 to  talk  about  the  legalisation  of  abor-
 tion  some  other  time

 Mr.  Speaker  Reserve  something  for
 the  next  Budget

 Shrimati  Suseela  Gopalan:  We  are
 earrying  on  discussions  about  that  but
 no  results  are  achieved  We  must

 study  the  resulte  achioved  in  that  field
 in  other  countrs  I  think,  some  deci-
 sion  must  be  taken  on  that  imne-
 diately

 अं  अन्द्रवोजर  पक  (जहानाबाद)
 अध्यक्ष  महोदय  मैं  स्वाग्श्य  मत्ालय  के  वार्य
 प्रणाली  बे  सम्बन्ध  में  कुछ  बहना  चाहंत्ता

 है  |
 1984-66  की  प्रकाशित  सपोर्ट  में

 मवालय  ने  मनेरिया  उन्मूलन,  चेचबः  उन्मूलन,
 ब्लेंग  नियत्रण,  फाइलेरिया  नियत्रण  (उन्मूलन
 नहीं)  कुष्ठ  रोग  नियत्रण,  हैजा  नियन्ण,
 उपदेश  नियज्ञण  प्रादि  +  बारे  में  काफी
 भावर्ड  प्रस्तुत  किय  गये  है,  जिस  से  यह  पता
 ष्बले  ह:  हमारे  मत्रालयों  ने  जबर्दस्त  सफलता
 हासिल  वी  है  1  भाजादी  के  बीस  वर्ष  बाद  भी
 जब  कि  तीत  पच्रवर्षीय  गोजनाभों  में  तथा
 विश्व  स्वास्थ्य  संघ  झादि.  संगठनों  से  प्राप्त
 सहायता  से  हम  0  रब  एपये  से  प्रधिक
 वच  कर  बुके  हंतकी.  प्रज्ावा
 राज्य  प्तरकारों  ह  काच
 किया  है  उसका  लेखा  हम  नहीं  केते  है  फिर
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 ी  हमारे  यहां  स्वात्व्य  विधाग  की  हालत
 बयनीय  है  t

 लेकिन  अ्रध्यक्ष  महोदय,  भाजादी  के  बीस
 वर्ष  बाद  भरवो  शपया  खर्च  करते  के  बावजूद
 हमें  वाए  दिन  यह  समाघार  पढ़ते  को  मिला
 है  कि  भाज  वहा  चेचक  फैल  गया  तो  उस
 इलाके  में  हैजा  फैल  गया  |  खुद  सरकार  भी
 कुछ  बीमारियों  के  पियत्ण  की  बात  करती
 है,  उन्मूलन  की  नहीं  ।  धौर  जिन  बोसारिया
 के  उन्मूलन  वी  वात  परती  है  जैसे  बेग
 बादि  तो  झान  भो  महामारी  के  रूप  से  खद
 दिल्ली  जहर  में  ही  ये  फूटती  हे  बौर  >गह
 की  बात  जाने  दे  -  जहा  तक  मजैरिया  सा
 प्रशन  है  उसके  सम्बन्ध  में  वही  बोई  राई
 नहीं  पिया.  जाता  हैं|  स्थानीय  डाक्टर  जो
 बूरे  पढ़ें  भी  नहीं  होते  और  हमारी  ग्रामोण
 झाबादी  का  अधिकाण  भाग  जिसमे  इज
 कराता  है,  बोई  रिकार्ड  नहीं  रख  ।
 कौर  इस  बात  का  तो  स्वास्थ्य  सवा  7
 बायरंकटर  नरन  हान  fo  कवर  गाज  4
 अखिल  भारतीय  हाइजीन  शौर  जन  स्वस्थ्य
 सस्यात,  क्‍लात्ता  में  भाषण  करा  हुए
 स्वीवार  क्या  था|  इसका  नहाने  वात  खा
 मे  चौदह  फ़रवरी  i900  के  झपने  भाषण
 में  स्वीषार  जिया.  था।

 झध्यक्ष  महोदय,  मैं  इसी  सदन  में
 हिन्दुस्तान  टाइम्ज  के  is  मार्च  ५७७  के
 प्रग्ननेख  का  हवाला  देना  चाहता  हु  |  इस
 ग्नेख  में  सरकार  की  झालोचना  दस
 बात  के  लिए  की  गई  थी  कि  ग्रामीण  क्षेत्रों
 में  शाकटरां  के  रखने  की  बात  तो  सरकार
 करती  है  तेंबिन  प्राज  भी  ग्रामीण  क्षेत्रों  वे
 अस्पतालों  में  डाक्टर  नही  मिलते  है  cs
 wa  हुए  डाक्टर  कहा  जाता  नहीं  चाहत  a
 यही  नहीं,  उसने  पह  भी  सरकार  पर  भारोप
 लगाया  था  कि  स्वास्थ्य  सर्वेक्षण  स्रसितियों
 की  रिपोर्ट  सरकारी  प्रतलमारियों  मे  सडती
 रहती  है  उस  में  मुदालियर  समिति  के
 तीन  सूत्ती  कार्यक्रम  का  भरी  हवाला  दिया
 था  ।  मैं  मन्नी  महोदय  से  यह  जानना  बाहू

 कि  भाखिए  जब  समितियों  का  पठल  हुछ,
 उनको  रिपोर्ट  सरकार  के  पास  भाई  तो  उस
 पर  भमत  क्यों  हीं  किया  गया  ।  उन
 समितियों  पर  क्यों  रुपया  बर्बाद  किया
 गया  ?

 I8  मार्च,  i986  को  लेंडी  हाडिग
 मैडीकल  कालेण  में  वरिष्ठ  बाक्टरों  की  हुई
 गोष्ठी  में  ate  ga  वाण्यप  ने  बताया  था
 कि  दिल्‍नी  के  बावा.  में  भी  चितवरित्सा  जा
 पूरा  प्रबन्ध  नहीं  है,  अगर  ही  सामान  है
 तो  डाक्टर  नहीं  है  और  घगर  कुछ  स्टाफ
 भी  है  तो  सामान  नहीं  “  ।  जब  केन्द्र  शासित
 क्षेत्र  का  यह  हाज  /  तो  राज्य  दे  गाया  वा
 क्या  हाल  हो  सकता  है  यह  तो  सोचने  की
 वात  है  |

 दगी  संदर्भ  मे  a  _ झगस्त,  960  के
 हिन्दुस्तान  टाइम्ज  मे  प्रराशित  समाचार
 यो  श्र  है  सदी  सहोदग  का  प्यात  oer
 करना  चाहता  हू  t  कन्द्रीय  यव  स्पास्थ्य  मती श्री  बी०  एस०  मूत्ति  ने  प्रस्पताला  मे  सानयीर
 सम्बन्ध  सम्बन्धी  गोप्ठी  थे  भाषण  बरत
 हुए  श्थीोहार  किया  था  है| उ  पालूना  की
 सोयाधा  में  दाम  बरते  हुए  नौकरशाही
 ह: 2 थ  हाशिल  नहों  ।

 प्रध्यक्ष  महोदय,  यह  हो  हुई  डाक्टरा
 के  अभाव  की  बात  ।  घब  जरा  में  ससद
 रा  ध्यान  धौषधियों  को  बोर  प्रावपित
 करता  चाहता  हू  ।  यह  तो  लोगों  ने  मात
 लिया  ?  कि  खाद  पदार्थों  में  मिलावट  होती
 है  तया  उसवा  स्वास्थ्य  पर  बुरा  प्रभाव  पड़ता
 है  ।  तेबिन  उससे  भी  बरी  बात  तो  यह  है  कि
 _ बबाइया  में  मिल्रावट  होती  हे,  दवाइया
 निम्न  स्‍तर  को  हँयार  दहोतो  है  शौर  उन्हें
 पल  मुनाफा  लेकर  बेचा  जाता  हैं।  इन
 सिलसिले  में  में  पह  जून,  2266  के
 हिन्दुस्तान  टाइस्ज  के  सम्पादकीय  का  हवाला
 देना  चाहता  हूं  ।  उस  में  यह  झारोप  लगाया
 गया  था  कि  बाजार  में  प्राप्त  भौषधियों  में
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 श्री  बनते  ६11
 बीस  प्रतिशत  भौषधिया  मिम्म  प्रतिमान  की
 होती  हैं  ।  मैं  यह  जानना  चाहता  हें  कि  साल
 भर  में  सरकार  उस  सम्बन्ध  में  झौर  क्‍या
 करने  जा  रही  है  1  हू  लोगों  को  अच्छी
 तरह  भालूम  है  कि  कुछ  मरीजों  को  मत्यु
 इससिए  हो  जाती  है  कि  उन्हें  समुचित  मनिवंद
 के  प्रनुसार  निर्मित  प्रौषधिया  नहीं  मिलती
 हैं  '  उसी  सम्पादकीय  में  दवाधों  ले  निर्माण
 के  समय  हो  समुचित  रोकथाम  धोर  जाच
 पढ़ताल  का  सुझाव  ड्या  गया  था।  साथ
 ही  यह  भी  कहा  गया  था  कि  वर्तमान  कानन
 क्न्हें  रोकने  मे  प्रसमर्थ  है  |  तो  अष्यक्त
 महोदय,  मैं  स्वास्थ्य  विभेष्य  के  सजी  महोदय
 हे  बद  जातना  चाहूगा  कि  लगो  का  सही
 मानददर  के  प्रनुसार  सरकार  ने  प्रय  तक
 क्‍यों  नहीं  समुचित  दबाइदा  उपलब्ध  करने

 का  प्रबन्ध  किया है  क्यों  नहीं  क्रणो  तक  इस
 दिशा  में  स्मजित  कदम  उटाये हैं

 इस  सिल  सिले  में  मै  सरकार  का  ध्यान
 उस  सम्पादकीय  की  प्लोर  भी  श्राकषित
 करना  चाहता  हु  जौ  78  जून,  966  को
 क्री  प्रेत  जनरल  में  छपां  या।  उक्त
 सम्पादकीय  में  भी  यह  प्रारोप  लगाया
 गया  था  कि  लोगो  को  उचित  मानदद  के
 झनुसार  झौषधिया  नहीं  मित्र  रही  हैं
 तथा  उस ने  दो  समितिययों  का  उल्लेख
 किया  था  ।  एक  केन्द्रीय  उप  स्वास्थ्य  मत्री
 श्री  पी०  एस०  नस्कर  की  झौर  उप्तके  बाद
 दूसरी  तीन  व्यक्तियों  की  बतो  समिति
 जिस  के  प्रधान  केस्लीय  भ्रौषधि-
 नियंत्रक  थे  ।  दोनों  समितिया  एक  ही  नतीजे
 पर  पहुचीं  थी  यानि  i7  वर्ष  सक  झोषधि
 कानून  के  लागू  रहने  के  बाद  भी  उसे  धमल
 में  नहीं  ज्ञाया  जा  सका  ओर  प्रौषधि  निर्माता
 निम्त  स्तर  की  झ्ौषक्ियां  तैयार  कर  मुताफ़ा
 कमाते  रहें  ft  मैं  चाहता  हूं  कि  भव  इसकी
 झोर  ध्यान  दिया  जाए  बौर  निसन  स्तर
 की  प्रौषधियों  की  बिक्री  पर  रोक  लगाई  जाए।

 JULY  23,  उच्छा  Heatth  ond  Fomily
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 अध्यक्ष  महोदय,  स्वास्थ्य  मंत्रालय  कीं
 रिपोर्ट  वेखने  से  मालूम  होता  है  कि  मंत्रालय
 हर  क्षेत्र  में  पती  जिम्पेरारी  ध्च्छे  ढंग  से
 पूरी कर  रहा है  लेकिन  भारत  की  झावावी
 के  हिलाव  से  यह  सब  नहीं  के  बराबर  है  ।
 वूसरी  योजना  के  झन  तक  डॉक्टरों
 की  सक्या  70,000  और  तीसरी  योजना
 के  प्रन्‍्त  तक  88,000  बताई  गई  है  लेकिन
 भाबादी  के  हिसाब  से  इस  देखें  तो  तीन
 योजनाझों  के  वाद  भो  करीब  5,000
 प्रादमियों  के  पीछे  एक  शॉक्टर  है  बौर  नर्सों
 की  औसत  0,000  पझ्रादग्यों  पर  एक  हैं।
 ऐसी  झवस्था  में  सरकारी  झस्पतालों
 में  जन  साधारण  को  कितनी  मुश्किल  उठानी
 पढती है भौर है  भौर  कितना  समय  नष्ट  होता  है
 यहू  सन्तोष  की  बात  नहीं  है।
 जापान  भें  7800  पर  एक  डाक्टर  प्रौर
 सोवियत  रुस  में  535  प्रादमियों  पर  एक
 डाक्टर  हैं।  चूंकि  भ्रस्पतागों  को  प्पा  मौर
 होक्टरी  की सब्या  कम  है  तो  झाए  दनि
 को  बीमारियों  से  लोग  कैसे  वच  सकते
 हैं।  एक  तरफ  बढ़ती  हुई  महंगाई की
 बजह  से  लोगों  को  बूराक  ठीक  नहीं  भोर
 दूसरी  झोर  झकाल  जैसा  सकट  पैदा  होने  पर
 जो  बीमारिया  फैल्ती  है.  इन  दोनों  का
 लाज  सरकार  ते  क्या  सोच  है,  यह  मैं  सरकार
 से  जानना  चाह॒ता  हूं  |  े  समझता  हूं  कि
 सरकार  इस  सम्बन्ध  में  श्रपती  जिस्सेबारी
 पूगी  नहीं  कर  रही  है।

 गावों  में  प्रस्पताल  बहुत  कम  2  भौर
 जहा  अभ्रम्पताल  है  भी  यज्ञ  डाक्टर  नहीं  हैं
 भौर  कम्पाउंडर  से  ही  काम  चलया  जा  रहा
 है  ।  ऐसी  प्वस्था में  इलाज  समय  पर  नहीं
 हो  पाता  है  झौर  बीमारियां  बढ़ती
 जाती  हैं।

 सरकारी  भ्रस्पतालों  में  जरुरत  की
 दवाहया  नहीं  होती  हैं  प्रोर  जन  साधारण
 को  महूंसी  दवाएं  बाजार से  खरीदनी  पढ़ती
 हैं।  ववाइयों  के  दाम  जिप  हिसाव से से  बड़
 रहा  है  उससे  गरीद  जगता  कैसे  बीमारी
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 में  इलाज की  भवस्वा  कर  सकती  हैं।  दवायें
 महँगी  होते  के  कारण  नकत्ती  दवायें  भी
 बाजार में  घषता  स्थान  बना  लेती है

 wend  सस्ती  मिलें  इसके  लिए यह  जरूरी
 है  कि  पेटेंट  बिल को  जिसे  पिछली  लोक
 संभा  में  पेश  किया  गया  भरा  सरकार  जल्दी
 से  लोक  ह  में  पेश  करे  धर  उसको  पास
 करवायें  |  साथ ही  'दवाधों को कीमत पर को  कीमत  पर
 रोक  लगना  जरूरी  है  1

 मैं  यह  भी  कहना  चाहता  हूं  कि  सी०
 ee  एस०  हॉक्टरों  की  माणों  पर  सरकार
 में  उचित  ध्यान  नहीं  दिया  है।  इन  डाक्टरों
 की  मांगों  के  प्रति  सरकार  को  हमदर्दी  का
 द... क  धपनाता  चाहिये  शौर  उत्की  तकलोफ़ों
 को  दूर  करता  चाहिये  ताकि  उसे  सचर्ष
 का  राष्ता  झपनाना  पढ़े ।

 थी  गसापत  सहाय  (सुल्तानपुर)  :
 द... ल  बहोशव,  &  ग्याप  का  बजा  ग्राथारो
 हुं  कि  श्राप  ते  मुझे  पग्रपने  विचारों  को  पेश
 करने  का  मौका  दिया  |  जो  विषय  हाउस  के
 सामने  है,  वह  बहुत  गूढ़  प्रौर  महत्वपूर्ण  है
 और  उसका  प्रतिपादन  करने  के  लिए  काफ़ी
 वक्‍त  चाहिए,  लेकिन  जो  कुछ  घोड़ा  सा  समय
 मुन्ने  दिया  गया  है,  ब्बो  में  मै  श्रपते  विचारों
 को  रखने  का  प्रयत्न  करूंगा  |

 झपने  शौर  साथियों  के  साथ  मैं  भो
 मिनिस्टर  नाक  हेल्‍ब.  एड  फ्रपिलों  प्लानिंग
 को  बधाई  देता  हू  कि  उन्होंने  झपने  देशवासियों
 के  स्वास्थ्य  कौ  बढ़ाने  के  लिए  घौर  उनको
 दीर्घायु  बनाने  के  लिए  प्रनेक  व्यवस्थायें,
 उपाय  पौर  तदबधीरे  की  है।  इसके  साथ  हो
 मैं  उतसे  यह  भर्ज  करना  चाहता  हु  कि  उन्होंने
 स्माल-पाक्स  इरेडिकेशन  ड्राइव  के  लिए
 जितना  रुपया  र्ा  हैं,  वह  बिल्कुल  बेकार
 और  ब्यर्थ  है  |  मेरा  विचार  है  कि  प्रप्नेज़ी
 सरकार  ने  हमारे  देश  को  खराब  पौर  तवाह
 करने  के  लिये जो  काम  किये,  उनमें  वैक्सीनेशन
 भी  उसकी एक  देव  है  -  मुझ्ने  पाद  है  कि  मेरी
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 पैदाईश  मे  एक  साल  पहले,  पानो  ise  0
 ईसबी  में,  प्रंद्रेज़ों  सरकार  ते  एक  कामून  पाल
 किया  वा,  जो  एक्ट  नम्बर  13,  L880  है,
 जिसके  धलुसार  झाठ  बरस  ही  लड़को  बौर
 चौदह  बरस  के  लड़के  का  वे  क्सोमेशन  न  कराना
 एक  जुर्म  करार  दिया  गय'  था  भौर  जो
 जाता-पिता,  जो  गाजियन,  प्रपने  बच्चों  का
 बॉक्सीनेशत  नहीं  कराते  द  उनको  जूर्पाता
 बौर  मज़ा  होती  थी  ।

 प्राण  को,  यह  सुन  कर  ताज्जुब  होगा  कि
 हालाकि  उस  एक्ट  को  पास  हुए  ॥  ७,  87  बरस
 हो  चुके  हैं,  लेकिन  उसमे  न  तो  वैक्सीतेशन की
 तारौफ  हैं  घोर  न  बक्सीन  की  ।  जहा से  यह
 बंक्सोनेशन  उत्पन्न  हुभा,  यानो  इंगलैंड,  बहा
 तो  इसको  कलडेस  किया  गया  है  शौर  946
 में  ही  वेक्सोनेशन  एक्ट  वो  रिपील  कर

 दिया  गया  |  लेकिन  हम  कनी  पुरानी  लकौर
 के  ककौर  बने  हुए  है  घौर  उसो  दोल  को  पीटे
 जा  रहे  है  -

 मैं  कोई  एलोप॑ 4  नहीं  हू,  होधियोप॑य  नहीं
 है,  फ्ोमोपैय  नहीं  हु  ।  मैं  बोई  भी  “पी
 नहीं  जातता  हु  ।  हा,  मैचुरोपैदी  में  मेरी
 दिलचस्पी  है।  लेकिन  मैंने  थोर  से  स्टेटिम्टिक्स
 देखे  है  झौर  धन्य  देज्ञों  के  [तिहास  को  पी
 पढ़ा  हैं।  झगर  आप  स्टेटिह्टिक्स  को
 देखे,  तो  प्राप  को  मालूम  होगा  कि  स्माल-
 पाकम  के  बैक्सीन  से  जो  बंसारिया  हमारे
 शरीर  में  उत्पन्न  होती  है.  वे  ह्माल-पाक्स  से
 कही  ज्यादा  खतरनाक  हूंती  हैं  ।  मुझे
 प्रा्चर्य  है  कि  इगलैंड,  घुनाइटिड  ्टेंट्स  की
 बहुत  सो  स्टेट्स,  झरास्ट्रेलिया  शौर  न्यूजोलैड
 ने  कम्पलसरी  बैक्सौनेशन  को  खत्म  कर
 दिया  है,  लें  किन  हमारे  देश  भें  इभी  बैक्सीनेशन
 जारी  हूँ  घौर  उस  पर  करोड़ो  रुपया  खर्च
 किया  जाता  हूँ,  जिसकी  कोई  बरूरत  नही  है  o
 उससे  लाभ  की  बजाय  हानि  होगी  है,  तरह  तरह
 की  बीमारिया  बदा  होती  है।

 मुझे  यह  भी  मालूम  हुथ  है  कि  इंगलैड
 हे  चौबीस  बड़े  बढ़े  जॉक्टरों  ते इस  सदन  कौ
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 पेटीजन  विया  है  कि  इस  देश  में  जैक्सीतेशन का
 जा  खत्म  कर  दिया  जाये,  लेकिन  भी  तक
 ह... क  पर  ध्यान  नहीं  दिया  गया  हैं  बौर  मुल्क
 का  करोड़ों  रूपया  ब्यर्च:  ही  बैक्सोनेशन  पर
 क्षत्र  किया  जा  रहा  gt

 जहा  तक  फ़ेमिली  प्लानिंग  का  सवाल  है,
 मैं  जो  बाते  कहता  भाहता  हु  ।  हमारे  देश  में

 L949  में  चाइल्ड  मैरिज  टैट  एक्ट  (एक्ट
 भफ्यर  ip,  49209)  पास  किया  गया  था,
 जिसमे  यह  कहा  गया  था  कि  झगर  अठारह
 अर  से  कस  उस  के  लड़के पौर  पंद्रह  वरस

 में  कम  उप्र  के  लड़कों  की  शादा  होगा,  तो
 बहू  ्  होगा  बौर  सजए  दी  जावेरी  ५  लेकिन
 में  श्राप  को  बताता  चाहता  हू  कि  चाइटडं
 बेरिय  केईड  एक्ट  को  वाबन्दों  उसके  उल्लयन
 लेही  की  जाती  है,  न  कि  उसने  अनुसरण म  |
 am  देहात  में  जी  rt  देखे  फि  चंत,  बजाय
 धौर  प्रगहन  महीनों  मे  पात्र,  छ  ,  सात  बरस  वे
 लब॒के-लटतिया  की  शादिया  होतो  है  ।  एम
 धमको  देखते  |  प्रौर  रॉक  नहा  सकते  हैं,
 अचीधि  कानून  में  गम।  है  ।  हमारे  मौजूदा
 कातून  के  सुताबिफ  यह  जुर्म  बा  विले-वस्तदाजी-
 पुलिशा  नही  है,  में  जिस्द्वेट  व  सामने  दर्ख्यास्त
 दो,  सबूत  दो,  तब  उस  पर  बायंबाही  होगी  |
 पैरा  सुझाव  है  कि  इस  एक्ट  मं  गजनाघन  करने
 एक  तौ  मैरिज  की  एक  एज  बबा  दी  जाये--
 इक्करौस  बरस  के  लड़के  झार  अट्वारह  बस्स  की
 झहकी  है  ीच  की  शादी  ह छ  हो  जौर  जो  इसको
 खिलाफ-वर्जी  १रे,  उस  पर  मुकदमा  चलाया
 जाये  धौर  दूसरे,  एस  24  को  काबिले-दरतदाजो-
 पुलिस,  कालीजेबल  प्राफंस,  करार  दिया
 जाये  |  तभी  इस  तरह  को  शादियों  की  रोक-
 थाम  हो  सकती  है  ।

 जहां  हम  प्राबादी  को  रोकने  के  लिए
 बौजनापे  बना  रहे  है,  कई  व्यवस्थाये कर  रहे
 है,  फ़िल्म्स  ौर  डसे  वर्गरह  करा  रहे  है,  वहा
 एक  काम  यह  भी  किया  जाये  कि  ऐसे  भ्रादमी
 मुकरंर  किये  जाये,  जो  शहरों  शौर  देहात  मे
 जा  कर  यह  प्रचार  करे  कि  धाजादी  मे  इज़ाफ़ा
 छूक  राष्ट्र  का  मसला  है  धौर  फ़मिली  प्लानिण
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 एक  व्ग्ण्ण्य  इपूढी  हैं।  हमारे  देश  में  जो
 इस  किस्म  के  पुराने  दक्षियानृत्रों  ख़वालात  हैं
 कि  झगर  कोई  धपनों  नी  दस  बस्स  को
 लड़की  को  शादी  कर  देता  है,  तो  वह  पुण्यात्या
 है,  ह,  वह  पाप का  भागी  है,  हमे  इन  खपालात
 को  दूर  करते  को  कोशिश  करनी  चाहिए  t
 हलके  धलावा हम  प्रपने  लोगो  को  प्राध्यात्मिक
 शिक्षा  भी  वे  प्रौर  उनको  बाने  पर  निपत्रण
 रखने  वा  उपरेश दे  ।

 जी  शिवश्रण  लाल  ([फ़िरोजञाबाद)  :
 ाध्पल्त  महोदय  धूछ  में  स्वास्प्य  बिगड़ता  है,
 स्वास्थ्य  बिगफतें  से  बीमारी  होती  है  घौर
 बनात  ते  मौत  होती  है  1  घोठें  ज्यादातर
 उत्तर  प्रदेश  घौर  बिहार  के  होतो  हैं,  उसका
 कारण  यह  है  कि  दे  वहा  पर  वरीब  झोर  पिछड़े
 हुए  लोग  ज्यादा रहते  हैं।  वे  लाग  बोसारियों
 के  घिरे  गहते  है  धौर  सरकार  उनका  ल्वबाम
 नहीं  कर  पाती  है|  बह  ररकार  भी  तक
 सलिश्यां  fe  बी०  हैज़ा  भौर  पेचफ  जैसे
 महारोगों  को  हिन्दुस्तान  से  हमेशा  हमेशा  के
 हि  क्त्म  करने  में  प्रममर्थ  रही  है  ।  इसका
 कॉरण  पह  है  कि  ये  बीमारिण  झकमर  गरीबों,
 ग्रेहततकणशों  बौर  ब्रैतिहर  मजदूरों  में  होती  हैं,
 जिससे  बत्ी  महांदय  या  सरकार  का  लगाव
 नहीं है  ।  यह  सरकार  उन  लोगों  से  बिल्कुल
 छत  है  1  ये  बीमारिया उडो  लोगो  में  होती
 है,  जा  हर  बक्‍त  देश  धघौर  समाज  को  सेवा
 करते  रहते  है  ।  उन  को  तरफ  बद्ली  महा"
 दब घौर सरमार का ध्यान का  ध्यान  नहीं  हैं  |  में
 बीमारिया  मरम्सा  ब्वरीबों  में  ज्यादा  होती
 है  लैकित  सरकार  का  छान  उनकी  तर
 नहीं.  जाता  ti

 जिनको  था  जगाता  वेश  भौर  एरीबों  को  प्रभी,
 वे  ऐश  के  मारे  सोते  हैं.
 भ्राकाश  के  तारे  हसते  है,
 बरती  के  सितारे  रोते  हैं।

 ह्वतंतता-संप्राम  में  उन्हीं  बोगों  ने  अंग्रेजों  से
 लड़ने  का  सावों  काये  किया  ््न्हो  गरीबों  ने
 हमारा  शाथ  दिया  t
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 स्वततता-सप्राम  में  उत  गरीबों ने
 तुम्हारा  साथ  दिया,
 बना  दिया.  मालिक  तुम  को,
 जब  बड़ा  तुम  ने  हाथ  लिया,
 जब  तुम  टिशे  में  बैठ  जाते
 और  मैं  र्क्ति  को  बींच  रहा,
 तुम्हारी  जीवन-कलिकाँ  को
 मैं  क्त  बूद  &  सीच  रहा,
 आप  खाते,  में  भूबा  मरता
 बहू  मेरी'  सरकार  नहीं  हैं
 क्या  गरीब  का  इस  पारत  में
 रहने  का  ब्रधिकार  नहीं  है  ?

 हे  मंत्री  महोदय  से  निवेदन  करना  चाहता
 हू  कि  बह  दस  समस्या  का  पूरा  प्रष्ययत  कर  के
 ऐसा  प्रबन्ध  करने  को  ह््पा  करे  जिससे  ये
 जीमारिया  ज्यादातर  गरीबों  में  न  होने
 पाये।  यह  बीमारी  ठोक  नहीं  हाती  ।
 ाप  एक  शो  मिसाल  दें  कि  धापके  लड़के  को
 बेचक,  टी०  बो०  या  काई  बोमारी  हुई  है
 यदि  हुईं  भी  होंगी  तो  उसका  इलाण  कराते  हा
 लेकिन  गरोव  के  लिये  कोई  साधन  उपसब्ध
 नहीं  है।  प्रगर  सरकार  चाहे  तो  इन  बीमारियों
 के  जडमृल  से  खोदते  का  साधन  निकाल  सफ़ती
 है,  चाहे  विदेशी  सहायता  से  ही  शाप को  इस
 कॉम  का  करना  पडे  |  लेकिन  विदेशी  सहायता
 तो  इन  चीज़ों  के  लिये  नहीं  ली  जपेगी
 विदेशी  सहायता  तो  सी  चीज़ो  के  लिये  ली
 जायेगी--जैसे  पी०  एल०  480  है  जिससे
 आप्त  गेहू  जनता  मे  स्वास्थ्य  का  खराब
 करता  चला  जा  हा  है  ।

 मेरे  झागरा  शहर  के  बेलनगज़  मास
 शोदास  में  एक  ऐसा  गेहू  सरकार  की  तरफ  से
 झाया  है  कि  वहा  पर  रास्ता  चलने  वालो  को
 नाक  बन्द  करके  निकलना  पड़ता  है  |  ऐसा
 जोह  मदि  जनता  को  खाने  के  लिये  दिया
 खायगा  तो  उसके  स्वास्थ्य  पर  क्‍या  प्रभाव
 अडेगा,  इसका  प्रनुमात  प्राप  लगा  सकते  है  ।

 बेरा  अनुरोध  है  कि  आप  फौरन  भागरा  के

 र  क्ति  अधिकारी  को  सूचित
 करे  कि  इस  सस्ते  गेहू  का  जनता  में  वितरण

 ह ज  किया  जाय  धौर  न  ही  कगकों  दुकानों  को
 दिया  जाय  वरना  यह  गेह  बद्ां  की  जनता  के
 स्वास्थ्य  कां  बिगाड़ेगा  ।

 अब  झपे  इनके  परिवार  नियाजन  के
 ढोग  प्रौर  पाखण्ड  को  सुनिये  इनका  परिवार
 निबोजन  दिन  प्रति  दिन  फेल  होता  जा  रहा  है  a
 कुछ  ऐसे  ग्रादमी  है  जा!  ca  5०  का  लालच
 देकर  4  साल  तक  के  बच्चे  का  झीपरेशन
 करा  देते  हैं  लेकिन  जहां  परिवार  नियाजन
 होना  चाहिये  वहा  नही  होता  है।  लूप  का  भी
 बडा  प्रजीब  किस्सा  है।  मैं  भापसे  अनुरोध
 करना  चाहता  हू  कि  झाप॑  कोई  एसे  कानून
 नन  बनाये  जिसमे  श्राप  ti—la  are  के
 लड़को  को  प्रापरेशन  क॑  लिये  प्रौर  4  से  20
 की  लड़कियों  का  लूप  लगबाने  के  लिये  एलाऊ
 करे  |  इसमें  देश  में  भ्रष्टाचार  बढ  रहा  है  a
 ्ापरिशन  गौर  लूप  उन्हीं  के  लिये  होना  नाहिये
 जा  परिवार  तियाजन  करना  चाहत  हैं  ।

 झब  मैं  ग्रापो  सफ़दर  जग  ह्ास्पिटल
 और  वहा  ह  सु्नोटरडन्दर  कर्न  झायर  के
 सम्बन्ध  मे  महना  चाहता  हू  '  म्रभी  कुछ  दिन
 हुए  वहा  की  एक  नर्स  को  20  5०  की  झूठी
 चारी  क॑  झाराप  म॑  पुलिस  के  सुपुर्दे  कर  दिया
 गया  और  पुलित  ने  उस  विवाहित  महिला  को
 24  बन्दे  तक  जमानत  पर  भा  नहीं  छोड़ा  t
 न्यायाधीश  ने  अपने  फैसले  में  इसको  कड़ी
 झालांचना  की  है  प्रौर  शहे  नर्स  का  बिता
 कुमूर  के  मुक्त  कर  दिया।  फिर  भी  चार  महीने
 तक  कर्नल  झ्रायर  ने  उमका |  मुर्मरात्तल  रखा  भ्रौर
 उसके  बाद  तौकरा  पर  जिया ।  नवम्बर
 T966  में  वहा  पर  नर्स़ों  की  हड़ताल  हुई  थी

 लेविन  उसपे  बावजूद  भी  सरकाए  के  काना  पर
 जू  तक  नही  रेगा  1  कर्नेल  आयर  बहुत  बूढ
 हो  चुके  हैं  1  हमारे  पूर्वजो  ने  कहा  है--

 कौल,  काम  बस  कृपण  विमूढा
 प्रति  दरिदी  एसी  भति  बूढ़ा  t
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 इनका  हमारे  यहा  सरण  से  शुमार  है,  परन्तु
 पता  नहीं  बहू  कंसे  सरकार  के  इतने  कृपापात
 बने  हुए  हैं  कि  उनको  अभी  तक  रिटायर  नहीं
 किया  गया  है  ।

 ब मैं  भ्रापको  जनता  के  स्वास्थ्य  के
 सम्बन्ध  में  एक  कविता  सुनाता  हु--

 स्वास्थ्य  बिगड़ता  जाता  जनता  का,
 भारत  के  दर्राभयान  देखा,
 सब  जिम्मंदारों  शासन  की  है,
 या  लाक  तन्त्र  ा  विधान  देखा  |
 रत  दिन  मेहनत  करता
 भारत  का  मजदूर  क्सान  देखा,
 इतने  पर  मी  बिन  पानौ,
 बिन  अन्न  मरा  ब्ेजान  देखा।
 भूख  प्यास  मरते  वाला  का
 यू०  पा०  और  बिहार  में  शमभान  देखा,
 स्वास्थ्य  बनात  बात  साधन
 पश्मोपति  ौर  मज्ञियों  पर  श्रोमान्‌  देखा  1
 इनका  खानपान  आराम  दख  कर
 रावण  और  वन्दे  भी  हैरान  देखा
 भिव  काट,  होरा  का  हार  पहनता
 भारत  का  प्रधान  देखा  t
 ज्ञाकसभा  मं  मागरजी  को
 बूढ़ी  उमर  मे  मैने  जवान  देखा
 स्वास्थ्य  बिगडता  जाता  जनता  का
 भारत  गा  दरमियान  देखा।

 Mr,  Speaker:  The  Minster  also  has
 to  reply  You  cannot  go  on  speaking
 till  6  o'clock  We  must  give  the
 Minster  at  least  i5  minutes  He  says
 he  wants  half  an  hour  One  or  two
 of  them  at  least  will  have  to  speak
 I  will  just  give  another  five  or  ten
 minutes,  and  then  I  will  have  to  com-
 Plete  at  Half  a  dozen  of  you  are
 standing  In  five  minutes  half  a  doren
 of  you  cannot  speak,  I  am  sure  about
 it,  Iam  calling  one  of  two,  and  the
 rest  of  You  will  have  to  forego,  be-
 Cause  you  must  hear  the  Muimster
 also  $=What  is  the  use  of  your  going छत  speaking
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 Shri  P.  Venkatasubbalgh:  Will  you
 permit  us  to  put  a  question

 Mr,  Speaker:  That  35  allowed  Let
 them  put  Shr:  Kuchelar
 Two  देध्ापास्य

 Shri  ७.  Kuchelar  (Vellore)  |  am
 happy  to  have  an  opportunity  to  take
 Part  in  the  discugsion  on  the  subject
 of  health  and  family  planning  I  do
 not  want  to  take  much  time

 Mr.  Speaker:  Even  if  you  want,
 there  is  no  time  left  now  Not  more
 than  two  minutes

 Shr  ७  Kuchelar:  I  want  to  put
 forwaid  some  suggestions  regarding
 the  administration  of  hospitals  and  I
 shall  expluin  the  attitude  of  the
 authorities  in  charge  of  hospitals  and
 dispensaries  towards  the  patients  who
 Bo  te  them  When  there  are  serious
 cases  that  sic  to  be  attended  to  imme-
 diately  becausc  they  happen  to  be  the
 result  of  accidents,  the  hospital  autho-
 rites  do  not  give  proper  attention  to
 these  cases  There  are  many  such
 mstances  and  ]  shall  cite  only  one

 In  my  const.  at  Vel-
 lore,  there  was  a  cuse  of  such  instance

 Mr,  Speaker.  The  Centre  can  do
 nothing  about  it  it  is  for  the  State
 Government

 ‘Shn  G,  Kuchelar:  I  am  citing  this
 only  as  an  example  An  entire  family went  for  a  marriage  function  and  the
 whole  family  was  involved  in  an  acci-
 dent  and  they  were  taken  to  the  hos-
 pital  Bo  gPet  Hospital,  Bangalore
 For  more  than  an  hour  they  were  not
 attended  to  A  lady  was  struggling for  her  life  but  nobody  was  there  to
 attend  on  her  and  no  treatment  was
 given  If  she  had  been  attended  to
 mM  proper  time,  she  would  have  been
 alive—that  is  the  feeling  of  the  public an  cur  place  That  is  why  I  appeal
 to  the  hon  Minister  to  issue  proper
 anstructions  so  that  the  medical  autho-
 ries  Tay  not  be  negligent  m  thelr
 duties  towards  accident  cases  which

 require  urgent  treatment,
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 My  second  point  ७  this,  On  490
 कैप,  967  on  o  visit  to  Madras  the
 hon,  Minister  hed  octasion  to  take  part
 in  a  function  क  the  general  hospital and  he  was  kind  enough  to  say  that
 would  be  opened  shortly  at  Madras
 I  would  request  the  Minister  to  keep
 his  promise  and  fulfil  it  early

 ह (उ  मोह  स्वकष  (पीलीभीत)
 प्रध्यक्ष  महोदय  ,  जब  स्वारध्य  की  बात  होती
 है  तो  उस  के  दो  पहलू  है--ताक  तो  यह  कि
 आदमी  क॑ते  स्वस्थ  रह  घौर  दूसरे  यदि  बीमारी
 था  जाये  तो  उमक,.  बंसे  इलाज  हो  |  जहा
 तक  इसका  पहला  पहलू  है  इस  मप्तालय  ने
 स्वास्थ्य  को  कंसे  कायम  रखा  जा  सकता  है
 इस  पर  कमो  जोर  नहीं  दिया  |  स्वास्थ्य  रहे
 भी  नें।  कैते  एहे--न  पौष्टिक  छाता  मिल  रहा
 हैँ  #  पानों  मिल  'हा  है  बौर  न  भ्रच्छी  चीजे
 मित्र  “ही  है--हर  तरफ  मिलावट  को  चीजे
 मिल  “हूं,  हं  1  इस  पर  गाभीरता  से  विचार
 दोता  जाहिं  ।  >  साल  हसका  जिंक  oper
 पर  होता  है  लेकि  /  इनमें सुधा  करने की  तरफ
 काई  क्क्  कदम  “हो  उठाया  जा  रहा  है  ।
 इतिये  मेरा  अनुरत  हैं  कि  इस  तरफ  ध्यान
 दिय  जास,  चादिये।

 डॉक्टरों  की  कनी  का  डिक  किया  गया
 है  ।  इसमे  जो  एक  परेशानी  को  बात  है  बह
 ष्  है  कि  हमारे  अच्छे  डाकर्ज़  निरुतर  बाहर
 जा  रह  है  इस्लेंड  चले  जाते  है  अमरीका  ले
 जाते  है  बढ़ा  उनको  तनख्वाहें  प्रच्छी  मिलती
 है  पौर  यहां  तनक्याह  कमर  मिलती  है  ।  इस
 तरफ  पी  सब्ालय  का  ध्यात  जाना  चाहिये
 कि  भ्ण्छे  डाक्टरो  को  व्हा  रहने  का  प्रवसर
 मिले  दौर  उनको  ची  तनबवाहे  झच्छा
 रिख्यूतरेशन  मिल  सके  1

 एक  बगरी  चोगे  जिवकी  तरफ  मैं  सजालय
 का  ध्यान  झाकोशत  करता  चाहता  हूं
 बह  है  बरैकस का  खवास ।  बारें  ऐसे  लोग
 हैं  बो  बाक्टर नहीं हैं  जो  बैध  नही ंहैं  कुछ
 जानते  नही ंहैं  लेकिन उसके  बावजूद  लोगों

 के  स्वास्थ्य  स ेखिलवाड़  कर  रा  हैं  गलत-सलत
 दबा  देते  है  धौर  उनकी  वजह  से  हजारों  लोग
 हर  साथ  मरते  है  1  बैग्स  को  कंट्रोल
 करने  के  लिए  कोई  कानून  बनना  चाहिये।

 अब  मै  सरकार  का  ध्यान  प्रायुवेंद  की
 तरफ  दिखाता  चाहता  हु  ।  मेरे  अपने  प्रान्त
 उत्तर  प्रदेश  में  कई  आयुर्वेदिक  कालेजेज  है  ।
 पौलीर्भ,त्त  में  भी  एक  आयुर्वेदिक  कारोज  है,
 जो  कि  देश  का  एक  माना  हुभा  कासिज  है
 और  जिसे  सभा  गष्यमास्य  व्यक्ति  जानते
 है  ।  पिछणी  स्वास्थ्य  मत्री  ध्ायवंद  के  सख्त
 बिलाफ थी  गौर  यदि  कुछ  किया  तो  विशुद्ध
 आयवेंद  की  तरफ  जोर  दिया  ।  मेरा  निवेदन
 यह  है  ि  विशुद्ध  ग्रायबंद  नहीं  चल  रूकता
 है  ।  यहा  पर  ायुवंद  सोर  देनीपैयी  दोनों
 को  समानारार  रूप  से  कार्य  करने  का  प्रवसर
 दिया  जाप  .  तब  उसमे  सफलता  मिल  सकती
 हैं)  इसपे  साथ  साथ  उत्तर  प्रदेश  में  जो
 आयुर्वेदिक  कालिज  है  उनकों  किसी  पूर्निवस्टी
 जे  सम्बद्ध  करते  का  बगर  दिया  जाना
 चाहिये  |  बत के  जो  लड़के  है  उनको  निरत्तर
 भाग  है  कि  किसी  यूनि.मिटी  से  उनको  सम्बद्ध
 किया  जाय  लेकिन  झभी  ८क  नहीं  किया  जा
 रहा  है  |  मै सरदार  से  निवेदन  करना
 चाहूगा  कि  उत्तर  प्रदेश  में  जोआपुर्वेदिक
 कालिज  है  उनको  किसी  यूनिवर्सिटी  रे  ्
 करने  की  तरफ  ध्यान  दे  |

 बानी  gar  पर  परिवार  नियोजन  का
 जिंक  हुमा  ।  चतूर्य  प्रवर्षीय  योजना  मे  95
 करोड़  रुपये  की  व्यवस्था  की  गई  है  ।  तृतीय
 परदवर्धीय  योजता  में  27  करोंड  दुपये  की
 व्यवस्था  की  गई  थी।  मैं  रूमझता हू  कि  सारा
 रूपया  जो  व्यय  हो  रहा  है  उसका  फल  जो
 हमको  मिलता  चाहिये बहु  नहीं  मिल  रहा है  ।
 उससे  3तना  लाभ  नहीं  हुभा  है  बौर  यह  रुपया
 न्धिकाश  ब्यर्ष:  ह्वर्च  हुमा  |  मैं  चाहता  हूं
 कि  जो  लोग  स्वेच्छा से  यह  काम  करता  चाहे १  रे
 लेकिन  मेरी  राय  है  कि  यह  कोई  लाघप्रद
 बातनही  है।  यह  जो  बात  इस  तरीके  से  कही
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 जा  रही  है  बहू  जो  भार  तरीके  धरनाये  जा  रहे
 t  कू ैप्टि  चिल्ल,  चाई०  qe  te  Fie  file,
 स्टरलाइडेशन  ौर  चौथा  ऐबौरशत,  यह  जो
 तरीके  प्रपनाये  जा  रहे  है  इससे  लागा  को
 हानि  होगी  भौर  नास  तौर  पर  बह  ऐवॉरशन
 का  तरीका  बिल्कुल  गलत  हैं  o

 Mr,  Speaker:  Please  resume  your
 seat  We  mutt  grve  the  Minwter  at
 least  5  manutes  I  have  been  ring-
 ing  the  bell  several  times

 बी  बोहन  हबकप  मैं  चाहुगा  वि  प्रमी
 ऐबौरलन  को  बात  हाने  लगौ  है  प्रार  एक
 कमेटी  बैठा  दी  गई  है  धौर  गवर्भमैं८  का  खधाल
 है  कि  ऐबीरशत  को  लौगेलाइड  कर  दिया
 जाये  मैं  समझता  हु  किवह  गनत  चाज  होगी  ।

 Several  hon,  Members  rose—
 Mr  Speaker:  I  will  allow  two  or

 three  questons  only  Shr  Kunte
 Shri  Dattatraya  हाकल  (Kolaba)

 While  the  Government  of  Indu  and
 the  State  are  spending
 thousands  of  crores  of  rupees  on  other
 plans,  I  really  do  not  understand  why
 the  problem  of  rural  water  supply  to

 that  |  find  recently,  the  State  Gov
 ernments  7  sume  cases  and  especially
 the  Maharasht:  Government—the
 State  to  which  1  belong—have  return-
 ed  some  money  because  it  has  no
 engineers  This  व  really  @  painful

 other  side,  there  ore  State  Govern-
 ments  which  make  false  reports  sy-
 ing  that  they  do  not  get  engineers
 There  have  been  other  States  also
 who  have  diverted  the  money

 जिम  निर्णय  को  ध्राज  तक  घच्छे  तरीके  ते
 उमकी  एक  उच्च  कमेटी  बताते  की  व्यवस्था
 थो  बह  तहीं  की  गई  है  तो  वह  कब  तक  की
 जावेगी  घौर  उस  पर  सरकार  ध्यान  देकर
 कब  से  उस्ते  घमल  में  लाने  की  हृपा  करेगी  ?

 Shri  P,  Veukatasubbaiah  (Nand-
 yal)  In  endortung  what  Shri  Kunte
 said  about  rural  water  supply,  I  bes
 to  state  that  it  छ  highly  regrettable
 that  even  after  20  years  of
 ence,  we  are  not  able  to  supply  even
 the  bene  ह  ly,  drinking
 water,  to  lakhs  ond  lakhs  of  our  vil-
 lages  In  thu  connection  |  would
 luke  to  ask  the  Minister  whether  the
 Alw  water  supply  scheme  which
 covers  30  villages  mn  the  Kurnool  dis-
 tnet  of  Andhra  Pradesh  has  been
 sanctioned,  because  there  has  been  #
 satYograha  going  on,  and  even  now
 ए.  Stale  Government  is  supplying
 water  by  lorries,  that  is  the  deplor-
 able  condition  J  would  hke  to  know
 whether  that  scheme  has  been  sanc-
 thomed  and,  ी  that  :s  so,  when  it  cy
 going  to  be  executed

 Shri  Bal  Raj  Madhok  (South  Delhi)-
 The  population  of  Del  has  doubled
 within  the  last  I0  years,  end  there  us
 a  large  population  on  the  periphery
 of  the  old  ety,  in  west  Delhi—the
 Najafgath  colony—where  the  popula-
 on  ws  four  lakhs,  but  there  ७  not  a
 single  State  hosprial  there  May  ह उ
 know  whether  there  is  any
 to  set  up  a  hospital  im  that  area?

 ft  कंधर  लाल  गप्त  (दिह्लो  सदर)
 घाल  दृष्टिया  मेडिकल  इस्टीब्यूट  में  घाप  ने
 एक्सपटे  डाक्टले  रखे  उसके  साथ  साथ  (5... उ
 दौर  सारे  1... ड  बपैरह्‌  का  भी  इतजाव
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 किया  है  लेकिन  जो  शिकायत  है
 प  वहां  जाकर  देखें  तो  मालूम  होगा

 डॉक्टरों  ने  ग्रपंना  एक  इम्पायर  बना

 *  जिसके  कारण  मरीज  को  काफ़ी
 केजे  और  वहां  पर  उत  की  गरीर

 नहीं  दिव  जाता  t  करोड़ों  और

 '  बर्बाद  होते
 हैं  |  मैं  चाहता

 हूं  कि
 पता  लगायें  कि  क्या  वहां

 यह  दोनों  ग्रुप

 परीज़  हैं  |

 आयुर्रेदिक

 क्लों  की  डिमांड  है  |

 कायत  है  कि  वहां
 व्वसराजे  में  महँगी

 को  नहीं  दी  जाती  हैं  बल्कि

 मामूली,  ममूला  दवाईयां  ही  दी

 वा  क्या  मंत्री  महोदय  और

 दे  डिस्पेंसरीज़  खोलेंगे  और

 कच्छों  दवाइयां  वहां  पर  मरीजों

 आवश्यक  व्यवस्था  करेंगे  ?
 J?
 mati  Lakshmikanthamma  (Kha-

 My  district  of  Khammam
 i  reached  the  target  fixed
 ly  planning.  For  family  plan-
 Andhra  Pradesh  Government

 budgeted  for  Rs,  396.01  lakhs,
 Central  Government  has  given

 ’  Rs.  164.91  lakhs.  For  staff  pro-
 mes,  aS  against  a  budget  of

 133  lakhs,  only  Rs.  76.06  lakhs
 been  given.  Sc,  I  request  the

 ster  to  give  more  funds  to
 ra.

 not  the  Minister  go  to  the  reli-
 ads  knowing  their  views  and
 buff.  Let  conscience  be  the

 Minister  of  Health  and  Family
 (Dr.  §  Chandrasekhar):  Sir,

 grateful  to  all  the  7  hon.
 of  this  House  who  have

 ai)  LSD—7.

 ASADHA  81,  889  (SAKA)

 “will  not  get

 Health  and  Family  .4040
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 spoken  at  some  length  giving  me
 largely  their  appreciation,  their  con-
 gratuiations  and  tneir  very  valuable
 constructive  criticism  and  lost  but
 not  the  least  3002  mest  valuable  sug-
 gestions.  I  had  originally  asked
 for  |  hour.  Later  the  Deputy-Speaker
 said  45  minutes.  It  was  whittleq  down
 ‘to  half  an  hour  aiid  now  I  have  only
 2  minutes.  If  I  might  follow  the  advice
 of  ry  hon.  friend,  the  Education
 Minister—he  said,  I  must  wait  for  5
 ‘minutes,  say  that  I  am  most  grateful
 for  the  suggestions,  bow  to  the  House
 and  then  sit  down—-

 ministers
 that  opportunity.

 Mr.  Speaker:  The  other
 even

 You  are  lucky.

 Dr.  S.  Chandrasekhar:  I  have  taken
 detailed  rotes  of  every  suggestion
 made  by  every  member  who  spoke.  I
 have  got  :an  erormous  amount  of
 statistical  matter  and  relevant  data
 to  give  to  satisfy  them,  but  now  I
 must  beg  of  the  han.  members  through
 you  that  I  cannot  do  it.  I  have  got  only
 0  minutes  Teft.

 The  whole  health  programme  of  the
 Government  and  the  family  planning
 programme  can  be  called  death  con-
 trol  and  birth  cortiol.  Death  control
 is  one  of  health  development,  allevia-
 tion  of  hitmax  suffering,  removal  of
 disease  and  morbidity,  raising  the  ex-
 pectation  of  life  at  birth  and  prolong-
 ing  the  normal  longevity  of  the  aver-
 age  citizen  of  this  country.  This  is
 health  development  and  this  can  be
 done  through  a  series  of  measures.
 The  strategy  adopted  by  the  Health
 Ministry  all  these  years  is  8  sound  one
 and  we  are  continuing  it,  t.e.  to  go  into
 the  baic,  root  causes  of  the  subject.
 Within  the  very  imited  and  stringent
 financial  resources—it  became  string-
 ent  after  the  662  emergency  and  it
 has  become  yery  Stringent  from  1963-
 64  onwards—wc  have  been  doing  our
 very  best  by  seeing  whether  we  can
 give  adequate  water.  36  per  cent  of
 the  marbidity  in  our  country  and  even
 mortality  can  be  traced  to  the  lack  of
 pure.  potable  and  portable  water-sup-
 Ply  not  only  yer  3000  andodd  cities
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 and  towns,  bur  in  our  508,000,  and  odd
 villages.  My  inguish  and  agony  are
 there  to  be  shared  with  the  hon  Mem-
 bers,  though  I  shall  be  more  scientific
 and  not  defend  inything,  that  we  have
 not  succecded  in  providing  water  sup-
 Ply  to  the  villages,  particularly  to  in-
 accessible  and  remote  areas,  paaticul-
 arly  an  the  summer  months  when  peo-
 ple  are  hard  put  to  get  it.  We  knew
 of  the  places  in  Andhra  Pradesh,  in
 Kurnool,  not  to  speak  of  Biber  and
 Eastern  Uttar  Predeth.  We  are  trying
 to  do  our  best.  There  is  concern,
 here  ७  great  anxtety,  But,  unfor-

 tunately,  ]  must  point  out  to  the  House,
 the  strategy  cznnol  be  worked  out
 because  we  just  do  not  have  the  re-
 sources  For  water  supply  ip,  the  cities
 we  give  00  per  cent  loans,  In  rural
 areag  we  give  50  per  cent  assistance
 and  50  ner  cent  loan.  So  the  initiative
 is  by  and  larze  left  to  the  areas.  If
 they  have  money  to  give  we  give
 matching  grants  end  they  do  rt.  If
 they  cannot  do  rt,  I  am  very  sorry  to
 tay  that  the  Centre  us  jargely  helpless.
 Av  you  know  pealth  is  a  State  stb-
 ject  and  we  cannct  do  very  much  about
 it.

 Sec  ndly,  we  would  like  to  increase
 umber  of  bospitals—somebody

 JULY  23,  l847  «Health  ond  Family
 Planning)

 and
 put  it  under  the  suspices  of  the  Uni
 veraity  of  Delhi,  put  it  directly  under
 the  Vice  Chancellor's  care  and  use
 Rao’s  hospita)  as  a  working  clinic  at-
 tached  to  iL  We  just  the
 resources,  Everything  you  talk  about

 what  time,  of  a  phased  programme  and
 all  that.  ॥  am  glad  that  both  the  Prime
 Minister  and  the  Deputy  Prime  Minis-
 ter  are  here.  86  we  are  not
 enything  We  have  gli  the  data  to  give
 you,  I  wish  I  hed  ihe  tame  to  tell  you: all  that.

 The  second  strategy  i  to  see  what
 can  be  done  about  the  communucable
 diseases.  In  one  foreign  affluent  coun-
 try  there  छ  8  huge  public  health  de-
 Partment  and  there  it  us  written  re
 golden  letters  “every  community  and
 country  can  buy  the  death  rate  it
 wants".  If  you  have  the  resources  you can  have  the  doctors,  sanitation,  water
 supply,  drugs,  hospitals,  beds,  gir  con-

 the
 suggested  it  at  the  very  end  of  the
 debate.  I,  1918  there  were  eight  hos-
 pitel,  There  were  28  universitees  in

 incteaseg  enormously,  Today,  if  I  may
 toke  the  Hovse  irto  confidence,  I  am

 leepless  nights
 number  of  stucents  with  deserving

 and  all  that  and  we  can  re-
 duce  the  death  rate  to  0  or  9—the
 figure  in  the  Soviet  Union,  Switzerland
 Sweden,  Australia,  New  Zealand  or

 tricks  of  the  trade,  not  because  we  do
 not  have  the  technological  know-how—
 our  people  are  just  as  competent  as
 anybody  else  in  any  part  of  the  world
 —but  because  we  do  not  have  the  re-
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 be  nothu  g  but  disastroug  consequences for  the  people  of  India.  Government is  aware  of  it  Long  ago,  Pandit
 Jawaharlal  Nehru  wrote  about  it  in  the most  eloqzent  (erms  We  have  pro-
 gre!  ly  and  aly a  poliry  of  birth  control,  subject  to  the
 limitations  cf  ‘be  purse.  What  is  the

 here!

 s  2 medical  knowledge  tov  the  people  in
 the  villages  and  all  that  But,  unfor-
 tunately,  here,  when  we  go  to  the
 Finance  Mmrstr;,  when  we  go  to  the
 States,  +६  _ शाणडं,  छह  8  part,  an  integral

 from  26  in  I94I-5!  to  76  im  1968  If
 You  ire  2  ‘statuticun  or  a  mathe-
 matician  you  will  know  what  ag  tre-
 mendous  fall  .  is  9  fall  for  which  we
 should  really  congratulate  the  Govern-
 ment  of  India,  the  State  Government
 and  all  offices  of  the  Ministry  of  Health, all  the  doctors  from  the  very  top,
 from  the  DGHS  down  to,  shall  we  say,

 expectation  uf  infe  after  birth  has
 been  rused  from  30  in  I930s  to  50
 today  and  I  assure  you,  in  another  70

 फाह  are
 sapiitye  ss  Hh mutdels  in  this  feia  «=There  are 20  million  biring  @  year  and  about  है

 mullion  deatns  a  year,  of  all  age  groups,
 adding  a  ret  total  of  i2  million  to  33
 mullion  people  equivalent  to  the  popu- lation  of  Austialia,  every  year  to  our
 existing  populauen  At  this  rate,  in
 928  years  we  «hell  exactly  double
 the  population  cf  India,  at  will  become
 from  the  present  §l9  million  to  nearly a  billion  or  +  thousand  milhon  by 2998  It  took  about  almost  a  half  mal-
 lion  yeas  to  bucome  500  million  and
 in  les.  than  30  yeare  we  shall  double
 at

 There  ‘sg  nothing  wrong  in  having
 mMereased  population  People  can  be
 an  Sabet,  happiness  and  joy,  so  long as  covery  man  woman  and  child  uw
 provided  with  the  basic  irreducible
 meimum  decencie,  of  civilised  exist-
 ence  We  have  tv  provide  them  with
 some  food,  some  clothing,  housing, some  water  some  education
 some  medical  facilities  and
 som.  jeisure  for  pursuit  of  cultural
 valve,  and  nolhing  more  And  this  we
 are  net  able  ‘o  90,  despite  three  or
 ‘our  five  year  plans,  although  we  have
 made  :mprovements  We  have  made

 years,  ;f  we  have  the  resources,  we
 shall  bring  st  .o  65  and  bring  it  to
 the  level  of  European  countries  and  in
 another  I0  cr  20  years  to  76,  on  the
 lines  of  the  Soviet  Union,  Sweden,
 New  Zealand  ang  the  United  States  of

 ti  Luprov  its  whether  you
 lke  it  or  not,  but  all  this  has  been

 allowed  by  the  tremend:  annual
 addit  te  the  populats  Just  uma-
 pine  fm  a  2  that  since  MT  no

 America  We  can  do  it  and  gince  we
 ave  doing  all  this,  the  popula  u
 increasing

 Now  that  we  have  taken  death  con- trol  ster:  what  js  happening  to  our
 country  i,  and  4  now  come  to  birth

 ined  by  a  purposeful  social  con- trol  of  birth  or  fecundity,  there  will

 ang  food  But  since  our  pirth  rate  mw
 rate

 Though  much  criticlam  hes  been
 am  most
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 (Dr  ्  Chandrasekhar) grateful  to  the  House  that  not  a  mngle _ाशिशणिला'  has  opposed  planning
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 really  an  Incentive,  a  bonus  to
 family I  am  most  gratef:l  for  it,  because  itu

 Nalr  (Peermade not  a  party  pr  ५  tag  &  nationa:
 Programme  Irrespective  of  political Ideologies,  we  have  taken  upon  our-
 aclves  the  task  of  giving  »  healthy  hfe
 and  economic  betterment  to  the  mul-
 ons  of  our  country  Nobody  disputes at  But  the  question  is  of  methodology Shn  Anthony,  lke  a  good  Catholic, sad  that  we  must  follow  the  rhythm method  I  would  like  to  point  out
 here  that  we  are  the  first  non  Catho lic  country  to  practise  rhythm  method for  l0  years  since  the  days  of  Raj- kumar  Amrit  Kaur  but  we  found
 that  it  does  not  work  I  told  the  Pope about  it  So  we  are  using  other  me thods  Some  hon  Member  said  that we  are  constantly  changing  the  me-
 thods  I  hope  there  is  nothing  wrong m  ing is  changing  If  tomorrow  a  much  bet-
 ter  method  comes  we  shall  drop  the
 bad  and  obsolescent  method  and  take
 up  the  new  method

 हक  think  at  was  Shrimaty  Gopalan  who
 इात  that  IUCD  ts  not  a  success  be-
 cause  the  same  people  get  it  inserted
 and  remove  if  and  again  get  it  in-
 serted  Ido  not  think  that  our  women.
 are  50  depraved  that  for  the  sake  of
 Rs  2  will  put  an  IUCD  from  a  clinic
 next  morning  go  to  another  clime  and
 pet  at  removed  and  come  back  the
 third  day  for  another  insertion  so
 that  they  will  get  just  रिग  2  I  have
 heard  peopl+  talk  about  it  Bet  I  may tell  you  honestly  that  I  have  met  many
 doctors  and  other  people  jn  the  vil
 lages  in  many  States  and  though  many
 people  have  made  that  charge  I  have
 not  come  across  anybody  who  could
 substantiate  if  because  |  think  the
 wome,  of  India  would  not  hke  to  have
 their  modesty  outraged  by  having
 something  taken  out  just  for  the  sake
 of  Rs  2  I  assure  you  that  it  does  not
 happen  Only  people  talk  about  it
 and  ह ख  has  cumulative  effect

 About  sterilisation  you  know  what
 we  are  doing  We  have  done  |  million
 eases  al]  of  them  purely  voluntary,
 only  a  small  incentive  is  given,  not

 Shri  i it  going  to  be  made  compulsory?
 Dr  §  Chandrasekhar  Ko,  we  have not  done  it  We  are  trying  to  do  it But  even  that  is  not  enough  So  the

 Meharashtra  Government  gud  may be  we  ought  to  do  rt  compulsorily Now  that  the  hon  Member  of  the  op- position  has  rawed  this  question,  I will  answer  it  though  I  had  not  plan-
 néqd  to  answer  it  You  tell  the  citzmen
 which  way  to  drive  whether  the  right or  the  Jeft  you  ask  him  to  stop  at the  traffic  hght  you  ask  him  to  get vaccinated  you  ask  him  not  to  take
 8  Parbeular  liquor  yor  ask  him
 to  €at  a  particular  food  hke  beef,  you ask  him  not  to  do  this  or  not  to  do
 that  you  tell  him  whom  he  can  marry and  when  he  can  marry,  you  have  the law  of  consanguinrtty  So  is  there
 anything  extraordinary  or  illegal  in
 tefms  of  national  or  mtérnathonal  law
 if  the  State  comes  and  tells  anybody, in  the  interest  of  the  nation  perhaps an  element  of  coercion  or  compul- sion  should  be  used  in  this  field?
 Perhaps  it  is  much  better  I  am  just
 comenpiating

 it  We  have  not  decided about  it  e  have  asked  the  State ‘Governments  an  all  of  them  agreed, except  two  States  The  Law  Minustry here  is  examining  it,  also  the  law
 Departments  of  the  verious  States
 examining  it  It  छ  a  very  umque We  are  not  trying  to  do  it  to  please ourselves  Here  our  effort
 whether  we  can  do  something  for  the
 betterment  of  our  people  and  nothing more  If  tomorrow  something  else
 comes  which  will  solve  all  these  pro- blems  and  difficulties  we  will  take  ta
 at
 38  धज

 Then  about  the  question  of  legalisa tion  tt  छ  not  legalisation  but  as  some-
 body  sald  it  ts  liberalisation  Zyven
 here  we  are  not  rushing  We  had  an
 expert  committee  and  an  hon.  Member
 of  this  Mouse,  Shri  Shantile]  Shah,
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 Wis  &  member  of  that  He  hed  all  the
 evidence  collected.

 Mr.  Speaker:  He  should  conclude
 now

 Dr.  a  Chandrasckhar:  One
 Sir

 On  this  he  had  suggested  some  pro-
 posals  which  we  have  referred  to  the
 Law  Munstry

 On  the  rauming  of  the  age  of  con-

 Mr,  Speaker.  You  cannot  extend  it
 by  one  or  two  minutes

 Dr  s.  Chandrasekhar,  I  thank  you
 very  much  and  I  hope  my  Demands
 will  be  accept:

 Mr  Speaker  I  shall  put  all  the  cut
 motions  together  to  the  vole  of  the

 All  the  cut  motions  were  put  and
 negatived

 Mr  Speaker  The  question  i
 “That  the  respective  sums  not

 the  amounts  shown  in the  fourth  column  of  the  order
 paper,  be  granted  to  the  Present,

 complete  the
 defray  the  charges  thai  will

 Nos  38  to  40  and  23  relating  to
 the  Minustry  of  Health  and  Family

 ASADHA  a  1869  (SAKA)  Grants,  ]  (OT-68  T4Qgg
 dent,  to  complete  the  sums  ne-
 cemary  to  defray  the  charges

 Pect  of  the  heads  of  demands  en- tered
 of  agamnat.

 a

 ta)

 (im)

 (ay)

 (¥)

 (wi)

 (vn)

 (wm)

 (x)

 (x)

 Ga)

 in  the  second  column  there-

 Demands  Nos  9  to  i4  und
 72  relating  to  the  Minis-

 try  of  Education
 Demands  Nos  77  to  8l  and 2l3  to  120.  relating  to  the
 Munustry  of  Finance

 +.

 Demands  Nos  60  to  62  und
 ॥श'  relating  to  the  Ministry of  Information  and  Broad-
 casting
 Demands  Nos  ‘Tl  and  2  re-
 lating  to  the  Ministry  of
 Law,
 Demands  Nos  73  74  and  i3]
 relating  to  the  Mimstry  of

 and  Chemcals
 Demands  No+  75  to  77  and
 32  relating  to  the  Ministry of  Steel,  Mines  ani  Metals,
 Demands  Nog  78  to  ‘BL  233
 and  I34  relating  to  the  Min-
 istry  of  Tourusm  and  Cr)
 Aviation,
 Demands  Nos  82  to  36  and
 135  to  १9  relating  to  the
 Minutry  of  Transport  ana
 Shupping
 Demands  Nos  9]  92  and  4]

 lating  to  the  Department  of
 Atome  Energy,
 Demand  No  00  relating  to
 the  Department  of  Parlla-
 mentary  Affaire,
 Demands  Nos  I0l  and  702

 (zm)  Demand  No  i06  relating  to
 Planning  Commusaion,

 (mu)  Demand  No  07  relating  to
 Lok  Sabha

 (av)  Demand  No  08  relating  to
 Rajya  Sabha;  and
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 (xv)  Demand  No  09  relating  to
 retariat  of  the  Vice-

 President"
 The  motron  wag  adopted

 [The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok
 Sabha,  ure  reproduced  below—Ed  }

 Demanp  No,  9—Mowstay  or  Lpuca-
 _ काणला.

 “That  a  sum  not  exceeding Rs  -62,76,000,  be  granted  to
 the  Premdent  to  complete  the
 sum  necessary  to  defray  tne
 charges  which  will  come  in

 March,  1968,  mn  respect  of  ‘Min-
 istry  of  Education  ‘"

 Demann  No  0—EpucaTion
 “That  a  sum  not  exceeding Rs  35,8482000  be  granted  to

 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  345  day  of
 March,  1968,  in  respect  of  ‘Edu-
 cation’”

 Demand  No  l—ARcHAEOLOG)

 ‘That  a  sum  not  exceeding
 Rs  -79,13,000  be  granted
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  Sist  day  of
 March  968  in  respect  of  ‘Arch-
 aeclogy’”
 Demanp  No  2—Sonvey  or  Ivpia

 charges  which  will  come  in

 JULY  23,  790  Granta,  ‘1967-88  T4059
 Demanp  No,  i3—Grants  to  Counct,

 or  Screwruc  amp  Leusrnta.
 SEARCH

 “That  a  sum  not
 Rs  11,8551 000°  be  granted  to
 the  Prendent  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  3968  mm  respect  of  ‘Grants
 to  Coum!  of  Scientific  and  Indus-
 trial  Research’”

 Demand  No.  l4—Orner  Revencr  Ex-
 oF  TRE  Muvistry  or  Epuca-

 TION

 “That  a  sum  not  exceeding
 Rs  27,0i,000  be  granted  to
 the  President  to  complete  the
 sum  Necessary  to  defray  the
 charges  which  will  come  m

 Revenue  Expenditure  of  the  Min-
 istry  of  Education’

 Demawp  No  2—Carprrat  Ovurtay  or
 THE  Moustry  or  Evucation

 Outlay  of  the  Ministry  of  Educa-
 tion’”

 Demanp  No  -17—MoNtsTey  07  ह.
 ANCE
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 Dsmanp  No.  ]8—Cosrons  charges  which  will  come  in

 course  of  payment  during  the
 “That  a  sum  not  year  ending  the  Sist  day  of

 Rs.  3,97,26,000  be  granted  to  March,  |  1068,  in  respect  of
 the  President  to  complete  the  ‘Audit’:
 Se  emery  to  defray  the

 =  Dseanp  No  2—Cunnmecy  amp  Com

 Demaxp  No  9—Usow  Excuse  ०...
 “That  a  sum  not  exceeding Rs  9,90,35,000,  be  granted  to

 the  Premdent  to  complete  the
 ‘um  ecessary  to  defray  the
 charges  which  will  come  in course  of  payment  during  the
 year  ending  the  ‘Bist  day  of March  1088,  m  respect  of  “Union
 Excise  Duties’™

 AOE
 “That  @  sum  not  exceeding Re.  8,79,55,000  be  granted  to

 the  President  to  complete  the rum  wmecestary  to  defray  the
 charges  which  will  come  in course  of  payment  during  the
 year  ending  the  ist  day  of
 March,  1908,  in  respect  of  ‘Cur-
 rency  and  Coinage’

 Demann  No  _4--फाए
 “That  a  sum  not  exceeding झाड  2,30,10,000  ह... ज  granted  to

 the  Premdent  to  complete  the

 exceeding Rs  -7,37,03,000  be  granted  to

 zum  #  to  defray  the
 charges  which  will  come  m course  of  payment  the
 year  ending  the  Jist  day  of
 March,  1968,  in  respect  of  ‘Mint'.”

 Demtanp  No  25—Kotar  (307  Movs
 “That  a  sum  not  exceeding Rs  -3,33,81,000  be  granted  to

 the  फस्डा  ह ल  ह... अ  the

 Dene:



 34०53  Demands  for
 Deseam  No.  27—Orrcm

 “That  8  sum  not  exceeding Ra  42,57,000,  ह  granted  to the  Preudent  to  complete  the vUm  necessary  to  defray
 charges  which  will  come  in course  of  payment

 has year  ending  Bist  day  of
 March,  ‘1968,  im  respect  of

 JULY  4,  98T  Grants,  1967-88  15
 De.  No  3!—Pae-pamtrron  Par-

 aT
 “That  8  sum  not Rs.  1,385,000  be  granted  to the  President  to  complete  the sum  mecessary  to  defray  the

 charges  which  will  come  in course  of  payment  during  the
 your  ending  the  Sist  day  of

 exceed.ng Re  26  20,49 000°  be  granted  to
 the  President  to  complete  the कच्चा,  mecessary  to  defray  the
 charges  which  will  come  in course  of  payment  during  the
 yeer  ending  the  3ist  day  of
 March  1968,  in  respect  of  ‘Other Revenue  Expendsture  of  the  Min-
 ustry  of  Finance’"

 Dexaxp  No  2%9—Granr-m-aip  to StaTs  AND  Union  Trxarroy  Govern-
 MENTS

 ‘That  @  sum  not  exceeding Rs  220727000  be  -ranted  to
 the  Presiucnt  to  complete  the
 um  necessary  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  Sisi  day  of
 March,  1968,  m  respect  of
 ‘Grante-In-ad  to  State  and  Union
 Territory  Governments’  ०

 ह...  BETWEEN  THe  CENTRAL  AND ह]. ल  an  Usion  नकारिफशतत'  Govern-
 MENTS

 ‘That  a  tum  not  em
 ह. ह  -23,15,000,  be  granted  to
 the  Prendent  to  complete  the
 fem  necessory  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  1988,  in  respect  of  ‘Mis-
 the  Central  and  State  and  Union
 Territory  Governments’ ५

 ola
 Outlay  on  the  Indha  Security

 Demanp  No  ]4—Caprra,  OUTLAY  om
 ann  Comace

 “That  a  sum  not  exeseding Rs  15,08 97,000,  be  granted  to
 the  President  to  complete  the
 sum  necessary  to  defray  the
 charges  which  will  come  in
 course  of  payment  dumng  the

 “That  2  sum  not  exceeding Re  2842000  be  granted the  Presndent  to  complete  the
 stm  neceseary  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  Sist

 Demanp  No  l6—Carrran  OvTLAY  ow
 Kotaxn  ह"... छ  ह...

 “That  a  sum  not  exceeding Rs  -50,00,000  be  granted the  President  to  complete  the



 Demann  No  Commer  Vatur  Dann  No, or  Pexazone

 tum  fecesfary  to  defray  the
 charges  whith  will  come  in
 course  of  payment  during  the
 year  ending  the  Jlst  day  of
 March,  1968,  un  respect  of  ‘Com-
 muted  Velue  of  Pensions”

 Demanp  No  ]8—Ortgen  Capitat  Out-
 LAY  OF  THE  Ministry  or  FINANCE

 “That  &  sum  not  exceeding
 Re  -1,01,73,00,000  be  granted  to
 the  _र्डाठा ई  to  complete  the
 sum  ‘ecessary  to  defray  the
 charges  which  will  come  m
 course  of  payment  during  the
 year  ending  the  3lst  day  of
 March,  1966,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Ministry

 @0—Momerey  or  Inron-
 AND  BROADCASTING

 “Theat  a  sum  not  exceeding Ha  12,15,000  एड  granted  to
 the  Premdent  to  complete  the
 mn  necessary  to  defray  the
 Charges  which  will  come  im COurse  of  payment  durmg  the Year  ending  the  Sist  day  of
 March,  9€8,  m  respect  of  ‘Min-
 try  of  Information  and  Broad-
 CSsting'  7
 Temanp  No  6I—B

 “That  &  sum  not  exceeding Rs  5,58,69,000,  be  granted  tu the  Prendent

 CGurse  of  payment  during  the
 Year  ending  the  Slst  day  of
 March,  1088,  in  respect  of  ‘Broad-
 casting’  "

 of  Finance’"
 Daman  No  i]9—CarrraL  OuTLAY  on
 Grants  TO  STATE  and  Unton  शान
 द... ह  GOVERNMENTS  FOR  DEVELOPM!

 “That  a  sum  not  exceeding
 Rs  -35,11,21,000  be  granted  to
 the  Premdent  to  complete  the

 “That  a  stim  oot  exceeding
 Rs  4,14,34,000,  be  granted  to

 Prendent  to  complete  the
 Sum  tecessary  to  defray  the
 Charges  which  will  come  in
 Course  of  payment  during  the
 Year  ending  the  3ist  day  of

 1988,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Min-
 Igtry  of  Information  and  Broad-
 Casting”

 Demanwn  No  327—Carrrat  1०... ल  or Unoen  Territory  Governments  for  द्र  ba  Troms
 a

 i का  Mostar  or  लाता.  AND

 Dewan  No,  30—Loans  snp  Ap
 VANCES  BY  THE  Cerna,  GovERNMEnT

 “That  a  #um  not
 Res.  2,78,50,00,000,  be  granted  to
 the  President  to  complete  the
 um  secestary  to  defray  the
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 ‘March,  1968,  m  respect  of  ‘Capital

 JULY  22,  967  Grents,  1987-68  74०58
 Demaws  No  ‘Carman  (फ्च-ज  oF

 or  PrreonrcmM  snp

 “That  a  sum  not Demany  Nol  or  Law  exceeding Rs  -13,69,30,000,  be  granted  to  the
 “That  ©  sum  not  excesding  Premdent  to  comp!  the  rum

 Rs  4i,56,000  be  granted  to  necessary  to  defray  the  charges
 the  Premdent  to  complete  (he  which  will  come  im  course  of
 sum  necessary  to  defray  the  payment  durmg  the  year  ending
 charges  which  will  come  in  the  3st  day  of  March,  1988,  ह
 _एफध्याइश  of  payment  during  the  respect  of  ‘Capital  Outlay  of  the
 year  ending  the  3ist  day  of  Minutry  of  Petroleum  and  Che-
 March,  1988,  in  respect  of  दि.  micas"
 try  of  Law’  a  a a  a

 DemAnp  No  इग  Revenve  Ex-  Mics  anp  MErALa
 FENDITURE  OF  THE  Ministey  oF  LAW  “That  a  gum  not  exceeding

 Ra  -28,92,000,  be  granted  to  the
 “That  a  sum  not  exceeding  Prendent  comp!  the  mum

 Re  ‘144,16,000  be  granted  to  the
 Prendent  to  complete  the  sum

 respect  of  “Other  Revenue  Expen-
 diture  of  the  Mitustry  of  Law'”

 Demanp  No  73—Muvetey  or  Perno-

 Demarp  No  74—Orume  Revenue  Ex-
 Peworruns  of  Tae  MINUTHY  oF  PEt

 “That  a  sum  not  exceeding
 Rs  6,81,84,000  be  granted  to  the
 Prendent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  i968,
 respect  of  ‘Geological  Survey’.”

 Srex,,  Moves  AND  MrtTats
 “That  a  sum  not  exceeding

 Rs  -12,66,71,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of

 “That  a  sum  not  exceeding
 Hs  74,81,84,000  be  gratited  to  the
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 No  ह

 Drmanp  No  8l--Orame  ह... ह  Ex-
 or  Town-

 tam  AND  Crvit  AVIATION
 “That  a  sum  not  exceeding

 Rs  -11,28,000°  be  granted  to  the
 President  to  complete  the  sum
 fecestary  to  defray  the  charges
 which  will  come  m  course  of
 payment  dumng  the  year  ending
 the  2lst  day  of  March,  1968,  in
 Tespect  of  ‘Mistry  of  फु्लहत
 and  Civil  Aviaton’”

 Demany  No  79—MerzoroLocy
 “That  a  sum  not  exceeding

 Rs  2,23,33,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1068,  in
 respect  of  ‘Meteorology'"

 Demann  No  §0—AviaTion
 “That  a  sum  not  exceeding Ss  78488  000  be  granted  to  the

 Prendent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 puyment  during  the  year  ending
 the  3ist  day  of  March,  9€8,  in
 Tespect  of  ‘Aviation’”

 “That  a  sum  not  exceeding
 Rs  1,26,13,000,  छह  granted  to  the

 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1968,  in
 reapect  of  ‘Other  Revenue  Expen-
 ह... ल  of  the  Ministry  of  Tourtsn

 Granta,  1967-68,  .4060
 Demaxp  No  33—Carrrat  _(0एका, अक  ह... ड

 Aviation
 “That  a  sum  not  exceeding Rs  3,31,61,000,  be  granted  to  the

 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  m  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Capital  Qutlay  on Aviation’  "

 Demanp  No  34—OrTnen  Carrrat  Our-~
 LAY  oF  Tae  एलाइएडाए  ह. अ  ‘Tountsm ann  Crvm  Aviation

 “That  a  sum  not  exceeding Rs  -1,48,00,000-  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  Slst  day  of  March,  1988,  in
 respect  of  ‘Other  Capital  Outlay of  the  Mimstry  of  Tourism  and
 Civil  Aviation’  ™

 Denmtann  No  82—MtnieTay  oF  TRaNs-
 FORT  AND  SHIFFING

 “That  a  sum  not  exceeding Rs  85,01,000  be  granted  to  the
 President  fo  complete  the  sum
 Necessary  to  defray  the  charges which  will  come  in  course  of
 payment  durmg  the  year  ending
 the  lst  day  of  March,  1968,  in
 respect  of  ‘Ministry  of  Transport and  Shipping’  "

 है"... ल  No  83—Roans
 “That  a  sum  not  exceeding ह: ल  9,73,87,000  be  grarted  to  the

 President  to  complete  the  sum
 fecersary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yeer  ending
 the  3lst  day  of  March,  1968,  un
 respect  of  ‘Roads’

 Damanp  No  84—Mencawris  MARIND
 ‘That  a  sum  exceading

 Rs  1,27,28,000  be  gtanted  to  the
 to

 and  Civil  Aviation’"
 the

 necessary  to  defray  the  charges



 14061  Demands  for

 which  will  come  m  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1988  m
 respect  of  “Mercantila  Marine’,

 Demaxn  No

 "That  a  sum  not  exceeding
 Re  80,19,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 peyment  during  the  year  ending
 the  Sist  day  of  March,  1988,  in
 Tespect  of  ‘Laghthouses  and  Light-
 ships”

 DemAnn  No  86—Orher  है... ज  Ex-

 “Theat  a  sum  not  exceeding
 Rs,  2,16,20,000°  be  granted  to  the
 Prendent  to  complete  thg  sum
 necessary  to  defray  the  chatges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sst  day  of  March,  1968,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Mumstry  of  Trans-
 port  and  Shipping”

 Demand  No  35—CapitaL  OUTLAY  on
 Roans

 §5—LICHTHOUSERA  AND
 “That  a  sum  not  exceeding Hs.  1,839,000  be  granted  to  the

 President  to  complete  the  sum
 neceseary  to  defray  the  charges which  will  come  in  course  of
 payment  durmg  the  year  efiding the  3let  day  of  March,  1088,  in
 respect  of  ‘Other  Capital  Outlay of  the  Minuwtry  of  Transport  and
 Shipping’.”
 Dewawp  No.  9l-—-DerAntTMent  or

 Atomic  _ इंलहकपराए'

 “That  a  sum  not  exceeding Ra  11,798,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending

 Demanp  No,  92—Oruze  Revewor  कन
 or  THE  Der.

 Atomic  Enercy
 ‘That  a  sum  not  exceeding Re  “10.72.67.000,  be  granted  to  the

 ‘That  a  sum  not
 Rs.  25,00,68,000  be  granted  to  the
 President  to  complete  the  sum
 necessiry  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending the  3lst  day  of  March,  1908,  in
 respect  of  ‘Capital  Outlay  on
 _ पिजनता'

 Demanyp  No  386—Carrta.  OvTLay  on
 Porrs

 “That  a  sum  not  exceeding
 Ra,  -1,80,47,000  be  granted  to  the
 President  to  complete  the  mem

 payment  during  the  year  ending
 the  Slt  day  of  March,  1968,  in
 respect  of  ‘Other  Revenue  Expen-

 Demawp  No  |4]—Carrra,  OUTLAY  oF
 Tae  है 1.  or  Atomic  Eweeor
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 Tremary  No,  i00—Derarrment  or  President  to  complete  the  sum

 हाथा.  to  defray  the  charges
 “That  a  sum  not

 Bs,  400,000,  be  granted  to  the
 President  to  complete  the  sum
 कहलाएगा,  to  defray  the  charges which  wil]  come  in  course  of
 payment  during  the  year  ending the  Slst  day  of  March,  1088,  in
 respect  of  ‘Department  of  Parlia-
 mentary  Affairs’.”
 Demanp  No.  0l—Derasrment  oF

 SocrAL  WELFARE
 “That  a  sum  not  exceeding Rs,  10,562,000  be  granted  to  the

 President  to  complete  the  sum
 necessory  to  defray  the  charges which  will  come  in  course  of
 Payment  during  the  year  ending the  39]  day  of  March,  1968,  in
 respect  of  ‘Department  of  Social ‘Welfare  rs

 Demawp  No.  02—Ornen  Revenue  Ex- हक एएए  OF  THE  DEPARTMENT  OF
 Socia,  WELFARE

 “That  a  sum  not  excecding Rs,  2,28,44,000  छह  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 peyment  during  the  year  ending the  3lst  day  of  March,  1968,  in
 respect  of  ‘Other  Revenue  Expen- diture  of  the  Department  of  Social Welfare’."

 Demanp  No.  06—PtLanninc  Commis-
 SION

 “That  a  sum  not  exceeding Rs.  +1,16,25,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  durihg  the  year  ending the  Slst  day  of  March,  1968,  in
 respect  of  ‘Planning  Commission’.”

 Demann  No.  i07—Lox  Sania
 “That  a  sum  not  exceeding Re.  -1,00,92,000  be  granted  to  the

 which  will  come  in  ह... ह  of
 payment  during  the  year  ending the  3ist  day  of  March,  1988,  in
 Teapect  of  "Lok  Sabha’.”
 Demanp  No.  l08—Rasya  Sapna

 “That  a  sum  not  68
 Rs,  37/42.000  ण्ह  granted  to  the
 President  to  complete  the  sum
 necéstary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 reapect  of  ‘Rajya  Sabha’.”

 Demann  No.  09—SecRETARIAT  OF  धि
 Vice-Presment

 “That  a  stim  not  exceeding Rs.  175,000  be  granted  to  the
 President  to  complete  the  sum
 nectssary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending
 the  3st  day  of  March,  I988,  in
 respect  of  ‘Secretariat  of  the  Vice-
 President'.”

 i8.04  bra,
 APPROPRIATION  (No.2)  BILL,*

 1967
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarfi Desai);  Sir,  I  beg  to  mowe  for  leave
 to  introduce  g  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 daied  Fund  of  India  for  the  gervices
 of  the  financial  year  1967-68,

 fr.  Speaker:  Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  g  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of
 the  financial  year  1967-68."

 श्री  ु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय
 नियम  72  के  अन्दर  मैंने  ग्रापकों  चुना  दी
 है  |  मैं  इस  पर  बोलना  चाहता  हूं  ।

 ‘Published  in  Gaenette  of  India  Extraordinary,  Part  Il,  Section  2  dated 22-7-67,



 L4065  Bemonda  for

 [जी  बु  लिसये]
 इन्होंने  जो  एप्रोप्रिएशन  बिल  को  पेश

 करते  की  ग्रनुमति  मांगी  है  इसका  मैं  इसलिए
 विरोध  कर  रहा हू  कि  मैं  कुछ  बुनियादी  बाते उठाना  चाहता  हु  ।  इस  बिल  में  कहा  गया  है  :

 Meow  there  may  be  paid  and

 ett  बडी  रकम  को  विनियोग  करमे  फे
 लिए  यह  बिल  पेश  कर  रहे  ;  शौर  प्रतिमति मास  रहे  है।  मैं  केवल  दो  बुनियादी  बातों को  लेना  चाहता  हु  ।  प्राबिरकार  यह  रकम  यह किय  लिए  चाहते  है  ?  सरकार  चलाने  के  लिए
 ही  तो  चाहने  है  ।  लेकित  मै  बुनियादी  सवाल
 इस  वक्‍त  यह  उड़ा  हां  हु  कि  क्या  वास्तव  से
 यह  अस्क!  अत्तित्व  में  है  ?  जिस  तरह  पध्यक्ष
 महोदय  मस्तिष्क  के  बिना  शरीर  होता  है जसी  तरह  से  यह  सरकार  नेताविहोन  बने
 गई  है

 Th,  Minister  of Affairs  and)  =  Communications Ram  Subhag  Singh}:  No,  no.
 Mr.  Speaker:  It  is  not  general  dis- clusion  now,  You  have  written  to me  that  you  wanted  to  rae  some Points  under  rule  so-and-so  If  you

 2  a  eae  discusion,  it  will  lead

 भ्रो  सथु  लिमये  मै  केवल  बुनियादी  बाते
 ही  ग्रापफे  सामने  रखूगा  ।  ज्यादा  समय  मैं
 नही  लूगां  i:  नियमों  के  अन्दर  मुझे  पूरा  अधि-
 कार  है  कि  मै  बुनियादी  सवालो  को  उठा  मकू  |
 सगदौीय  प्रणाली  में  नेता  का  काम  होता  है  कि
 प्रलधिभागीय  शौर  शासकीय  जो  कार्य  हैं
 उनको  देख  रेख  कः  उनमें  समन्यंय  प्रस्थापित
 करे  भ्ौर  साथ  साथ  उनका  एक  सुत्नौकरण
 का...

 Mr,  §peaker:  Which  Ruler
 Shri  Madhe  Limaye:  Rule  72.
 Mr,  Bpeaker:  That  is  right.

 Parliamentary
 (Dr,

 JULY  22,  3967  Grants,  16T-88  74566

 श्री  ज  लिमवे  :  कृंसिड्रेशन  स्टेज  पर  मैं
 बाद  में  बोलुगा  |  इस  वक्‍त  मैं  मुद्दे  रख  रहा  हु
 वह  जबाब  दे  ।  उसके  बाद  भापकों  जो  करता
 हैं  झप  करें  ।  ससदीय  प्रणाली में  नेता
 का  कया  काम  होता  है  ?  एक  बर्से  से  मैं  देख
 रहा हैं  कि  सदन  में  सदन  के  गेतां  भौर  बंधाते
 मन्त्ी  उपस्थित नहीं  रहते  हैं  1  अ्न्तविभागीय
 जो  सवाल  जाते  हूँ  उनका  जवाब  नहीं  सिलता
 tis

 Shri  RD,  Bhandare  (Bombay
 Central):  On  g  point  of  order,  Sir.

 Rule  72  speaks  of  the  introduction
 of  a  Ball,  Then,  if  x  8  opposed,  there
 are  the  grounds  stated  in  the  Rule  for
 opposing  its  introduction.  The  pro-
 Vio  Says:

 “Provided  that  where  a  motion
 is  opposed  on  the  ground  that  the
 Bill  mitiates  Jegsiation  ह.
 the  legislative  competence  of  the
 House

 This  speaks  of  the  constitutional  pro-
 vision,  Our  Constitution  being  fede-
 ral,  there  ya  the  division  of  powers, the  division  of  subjects.  Now,  if  we
 are  to  introduce  a  measuce  touching and  dealing  with  a  subject  which  is
 beyond  the  competence  of  the  Cent-
 ral  Government  or  the  federal  Gov-
 _ हशाशशशश,.  द...  this  Legislature,  then  this
 Rule  72  steps  in.  So  long  as  it  is  not
 beyond  the  competence  of  this  Legis-
 lature  to  deal  with  the  financial  mat-
 ters

 Mr,  Speaker:  Before  the  proviso,
 there  is  the  proper  Rule  72

 It  says: “  ह  brief  explanatory  state-
 ment  from  the  member  who
 moves  ang  from  the  member  who
 opposes  the  motion,  may,  without further  debate,  put  the  question:”
 There  is  golng  to  be  no  debate.
 Shri  Morarji  Desai:  Let  me  read

 the  whole  thing.
 att  ु  लिप्रयें  :  क्या  यह  भी  प्याइंट  ध्राफ

 प्राइंर  पर  खड़े  हुए  हैं
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 Shri  Morarji  Desai:  There  is  no

 question  of  point  of  order,  Rule  72
 ways:

 “If  a  motion  for  leave  to  m-
 troduce  a  Hill  is  opposed,  the
 Speaker,  after  permitting,
 statement  from  the  member  who
 moves  and  from  the  member  who
 opposes  the  motion,  may,  with-
 out  further  debate,  put  the  ques- tion:

 Provided  that  where  a  motion
 is  opposed  on  the  ground  that
 the  Bill  initiates  legislation outside  the  legislative  compe-
 tence  of  the  House,  the  Speaker
 may  permit  a  full  discussion
 पश्शाहणाा,"

 Mr,  Speaker:  There  is  no  question of  g  discussion.  I  have  been  repeated-
 ly  saying,  there  should  be  no  speech, no  diseussion  It  is  only  Rule  72  pro- per,  not  the  proviso,  which  says:

 bel  after  permitting,  of  he thinks  fit,  a  brief  explanatory statement  from  the  member  who
 Moves  gnd  from  the  member  who
 opposes  the  motion,  may,  without
 furtht?  debate,  put  the  quesion:" No  further  debate

 श्री  मु  खिमये  समदीय  प्रणालों  में
 लेता  का  काम  होता  है  प्रस्तविभागीय  जौर
 ज्ञासकीय

 Dr.  Ram  Subhag  Singh:  How  can
 he  make  a  epetch  now?

 at  wy  लिमये  श्राप  जवाब  दीजिये
 आपको  जवाब  देने  का  ग्रधिकार  हे  ।

 मैं  यह  झर्ज  कर  रहा  था  कि  एक  सूत्रीक रण
 करना,  समन्वय  स्थापित  करना,  देख  रेख
 करना  यह  इनका  काम  है  ।  हम  देख  रहे  हे  कि
 प्रधान  मन्‍्ती  बराबर  गैर  हाजिर  रहती  है  ।
 पन्तविभायीय  सवाल  जब  ाते  हे  तो  उनका
 जवाब  सनन्‍्तोषजनक  नहीं  मिलता  है  t
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 प्रष्यक्ष  महोदय,  समारोहों  भे  या  उत्सबों
 में  हिस्सा  लेने  का  जो  काम  है,  जो  धसल  मे
 राष्ट्रपति  का  काम  है,  उने  कामों  के  लिए  तो
 इनको  काफी  समय  मिलता  है  लेकित  ससदीय
 प्रणाली  मे  उनके  जो  कर्त्तव्य  है,  उतको  निभाने
 के  लिए  नही  मिलता  &  t  एरू  प्राक्षेप  मेरा  यह
 हों  गया  ।

 दूसरा  प्राक्षेप  यह  है  कि  मध्य  प्रदेश  मे
 (इड रपबांश)  मैं  बिल्कुल  संविधान  की  घाराधों

 के  झनुसार  बोलूगा  a  कैसे  प्राता  है  यही  बता
 रहा  हू।  सहिष्णुता  दिखाइये  मेरे  प्रति  !  यह  तो
 मुझे  पता  है  कि  आप  तीन  सौ  के  करीब  है  भौर
 मैं  यहा  प्रकेला  पड़ा  हु  ।  मैं  बिल्कुल  मुद्दे  पर  ही
 बोलूगा  ।  मैं  एक  भी  फालतू  बात  नहीं  कहूगा  t
 (व्ययघान).  माननीय  सदस्य  इतनी

 असहिष्णुता  क्यो  दिखा  रहे  है  ?  वलौलों  का
 जवाब  दलीलों  से  दिया  जाना  चाहिए  1
 (भववणान)  प्राखिर  यह  लोक  सभा  काहे  के
 लिए  है  ?  लोक  सभा  विवाद  के  लिए  हा  ता  है
 नगी  (व्यवधान)  मैं  बिल्कुल  प्रणाली  के  प्रनु-
 सार  चल  रहा  हु,  लेकिन  मध्य  प्रदेश  का  नाम
 लेते  ही  उधर  के  माननीय  सदस्य  गुस्से  हो  गए
 हें,  हल्ला  करते  लग  गए  है,  जैसे  वह  भारत  का
 आग  ही  नहीं  है  ।  क्‍या  मध्य  प्रवेश  का  नाम
 लेना  पाप  है  ?  (व्यवधान)

 Shri  Morarji  Desai:  Here  xt  is  said:

 He  after  permitting,  if  he
 thinks  fit,  a  brief  explanatory
 stalement

 Now,  the  is  not  a  brief  explana-
 tory  statement.  This  is  now  going  into
 the  debate

 sit  मधु  लिमये  यह  ब्रीफ  एक्सप्लेनेटरी
 स्टेटंमेट  नहीं  तो  ल्लौर  क्‍यों  है  ?  मैं  कोई  बहस
 नहीं  कर  रहा  हू  t  भाधे  से  ज्यादा  समय  तो.
 उधर  के  माननीय  सदस्यों  मे  ले  लिया  हैं



 This  is  very  clear

 of  the  Government  to  certam  very
 relevant  matters  ह  think  what  he  {is
 moying  is  not  arrelevant  =  (Interrup-
 trons)

 wy  fret  में  भो  कुक  तविधात
 बौर  विवम  जानता  है  ।  मैं  उत्ही  के  झनमार
 ल  राह  1

 ह  हुक्म  सं  कशबाय  (उम्जेत)
 मध्य  प्रदेश  के  मुख्य म  जो  दब  तब  सन्चो  बन
 गए  है  क्या  इक  लिएइन  कोंगो का चिसता का  चिसता
 होी ह?

 Mr  Speaker  He  may  confine  him-
 self  only  to  the  pont

 ‘The  Minister  of  State  in  the  De-
 of  Parliamentary  Affairs

 and  Communications)  (Shri  I,K  न
 ral)  I  rise  on  a  point  of  order  Under
 rule  962  of  the  Rules  of  Procedure,  2
 move

 “That  the  queshon,  pe  now
 put  *

 Shri  §  M,  Banerjee  (Kanpur)  [
 rive  on  a  point  of  order

 Mir,  Speaker:  He  is  well  within  his
 right.  to  move  that  motion  Here  the
 rule  Ls

 ‘At  any  tome,  after  »  motion  has

 Anyway  wilj  Mr  Lumaye  complete
 a

 लो  बथु  लिखें  पहा  पर  जो  हल्ला
 हुभा  है  उससे  बय  गया  है  ।  मैंने  ज्यादा  समय
 नहीं  लिया  ह  7

 Snrig  M  baperjee:  On  ह  pont  of

 Mr,  Speaker’  Under  what  rule?

 Shn  is  M  Banerjee’  Under  rule  72
 Under  rule  72,  you  have  permitted
 Mr  Limaye  to  say  something  on  thu
 @  previous  or  direction  given
 in  thas  Houser

 Mr  gpeaker  Mr  Lamaye  has  been

 and  put  ¢he  question
 af  मधु  लिले  सक्षिप्त  घौर  रेलिवेट

 है  इन  दोनों  बच्छनों को  मानता  हू  ।
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 ‘Mr,  Speaker:  Not  to  speak,  but  to
 Put  a  Question.

 Ghri  7  K.  Gujral:  [  am  well  within
 my  right  to  submit  ९०  you  that  under rule  362,  I  can  move  for  the  closure
 of  the  discussion,  I  move:

 ‘That  the  question  be  now  put”.
 ett  सु  लिमये  क्‍या  इसका  कोई  मतलब

 है  ?  क्‍या  यह  कोई  बहस  है  ?

 Mr,  Speaker:  He  may  put  his  ques- tion  now.

 श्री  सथु  लिमये  मै  मध्य  प्रदेश  के  बारे  में
 यह  ह  कर  रहा  था  कि  परसो  गृह  मंत्री  जी
 ने  यहा  दो  बातें  कही.  (व्यिषघान)

 Mr,  Speaker:  That  wil!  Be  taken  up
 separately.

 श्री मधु  लिसये  सै  सविधान को  बुनियादी
 बात  उठा  रहा हू  प्रगर  सविधात की  बुनियाद
 खत्म  हो  जायेगी  तो  यह  बिल  कैसे  प्रायेगा  ?
 मैं  बुनियाद  में जा  रहा हू  ।  सरकार  इसको
 जवाब  दे  ।

 Shri  Baj  Raj  Madhok:  He  is
 touchy  about  :t.

 Mr.  Speaker:  That  will  be  taken
 &p  separately.

 ह ,  मयु  लिसये  यह  पैसा  हम  लोग  कैसे , दे  सकते  है  ?
 The  Minister  of  Law  (Shri  Govinda

 Menon):  This  is  an  abuse  of  the  rule You  should  not  permit  hum.

 शो  सथु  लिमये  :  बिल्कुल  नहीं  1  सरकार
 मैरी  बातों  का  जवाब  दे  ।

 =

 गृह  मेंबी ने ने  उस  दिल  दो  बाते  कही  :
 एक  तो  उन्होंने यह  कहा  कि  केन्द्र  ने  इसके  बारे में  कोई  सलाह-मश।वेरा  रही  किया  धौर  दूसरी
 बात  उन्होंने  यह  कही  कि  राज्यपाल  ने  चोफ़
 306  (ai)  LaD—2,
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 मिनिस्टर  की  खलाहू  पर  काम  किया।
 [ध्यवथान)  मैं  ख़त्म कर  रहा  हू)  (ब्ययथान)

 हम  लोग  यहा  पर  प्रश्पमत में  है  क्‍या  इस-
 लिए  ऐसा  किया  जा  रहा  है  ?  (व्यवधान)

 Shri  L  K.  Gujral: On  a  point  of
 order.

 Shri  R.  D.  Bhandare:  On  a  point  of
 Unterruptons).

 kind  of  intolerance  is  not  far.

 श्री  मु  लिमये ,  दलील  का  जवाब  दलील
 से  दिया  जाता  चाहिए  t
 Mr.  Speaker:  Even  uf  it  is  a

 ot  order,  nm  can  be  rowed  only  one  by
 one.  There  ig  Do  pom  im  a
 Membeis  getung  up  on  pomts  of
 orde:  simultancously

 Shri  L  K,  Gujral:  Shri  Madhu  Li-
 maye  hus  given  you  a  notice  under
 rule  2)8  a)  an  which  he  has  men-
 tioned  the  points  that  he  wants  to
 iaise,

 ft  मधु  लिभपे  यह  उतको  $8  मालूम
 हमा  7

 Shri  I,  K.  Gujral:  We  have  receiv-
 ed  a  copy.  We  would  like  to  know
 whether  he  is  using  his  right  to  speak under  ths  nolice  or,

 भ्री  सषु  लिभपे  218(5)  के  मातहत
 नही,  बल्कि  नियम  72  के  मातहत  बाल  रहा
 है  1  (व्यवधान)  प्रष्यक्ष  महोदय,  मै  आज
 बेरे  5  बजे  उठ  कर  मेहनत  करके  बोल  रहा
 हू  मै  सारे  नियमों  को  दख  कर  बोल  रहा हू  ।
 (व्यवधान)  भ्रगर  ये  लाग  इस  तरह  बाघा

 उत्पन्न  करेंगे,  तो  मै  इसको  बर्दास्‍्त नही  करूगा  |
 (व्यवधान)  मै  भ्रापका  सरक्षण  चाहता हू  ।

 &  भ्रल्पमत  मे ंहू,  केबल  इसलिए  यह  झुब
 मुझको  नहीं  रोक  सकता है  t  (स्यथथान) ले
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 [ot  =  लिसयें]
 दो  मिनट  में  खत्म  कर  रहा  हूं  ।  (व्यक्षघान)
 मैं  इस  तरह  दवने  वाला  नही  हू  -  इसका  क्‍या
 मतलब  है  ?  श्राप  इस  सदत  को  नियमित  धोर
 नियन्तित  कीजिये  t
 Mr.  Speaker:  It  is  not  a  question  of

 numbers,  The  hon.  Member  must  con-
 fine  himself  to  the  rules.

 Shri  है,  D.  Bhandare:  On  a  point  of
 order...  (Interruptrms).

 Shri  P.  K.  Deo  (Kalahandi):;  When
 you  are  hearing  one  paint  of  order,
 how  many  other  points  of  order  can
 there  ber

 क्री  मच  लिसये  प्रध्यक्ष  महांदय,  मेरे
 पैरों  में  तकलाफ  हे  ।  मुझे  दस  दफा  बैठता  घोर
 खड़ा  होता  पड़ता  हे  ।  (व्यकधान)  इन  लोगो
 जे--काप्रेसियो  न  ही  मुझ  पर  हमला  किया
 बान?

 Mr,  Speaker:  All  Members  may
 kindly  sa  down  Wha  ig  the  paint  of
 order  that  Shri  R  D,  Bhandwe  wants
 to  raise?  It  is  no  use  raising  the  same
 point  of  order  over  and  over  again

 Shri  Morarji  Desa:  May  1  made
 one  request?  Shr;  Madhu  Lamuye  may
 Speak  sitting  so  that  hi,  legs  may
 not  pain.

 at  मघु  खिमपे  मुझे  इस  रियायत  की
 बारूरत  नही  है  ।  मैं  इस  तकतीफ  का  बर्दाश्त
 कर  लूगा  ।  लेकित  इसका  क्या  सतलब  है  कि
 ये  लोग  बार-बार  बाधा  उत्पन्न  कर  हद  ?

 Skri  है.  D.  Bhandare:  The  intro-
 duction  of  an  Appropriation  Bill  |
 governed  by  rule  2]8
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 rogation  of  the  rule,  Let  me  submit
 with  great  respect  that  allowing  a
 Member  to  raise  a  question  or  gtving
 consent  for  that  purpose  cannot  ab-
 rogate  the  rules;  there  is  no  rule
 which  says  that  the  Speaker  will
 allow  a  Member  {o  raise  a  question.
 Let  me  have  the  rule.

 Shri  Seshiyan:  Rule  72  xs  there.

 Shri  R,  0,  Bhondare:  Rule  72  de-
 termines  the  procedure  in  regard  to
 other  Bills.  Appropriation  Bills  are
 dealt  with  under  rule  28

 Mr,  Speaker:  If  Shri  Madhu  Limaya
 had  been  allowed  we  co  th  ह  minu-
 tes,  the  whole  thing  would  have  been
 over  by  now,

 Shri  RE,  D,  Bhandare:  On  a  pomt  of
 oder,  there  cannot  be  any  tyme-limit.

 Shn  Morar  Desai:  There  15.  no
 pout  of  wider  in  this.

 Mr.  Speaker.  Muy  1  icquest  that
 Teo  minus  may  be  allowed  to  Shr
 Madhu  Limaye  now  Alte:  all,  let  us
 hes:  him  tor  qwo  minutes  and  see
 ul  ne  ७  within  the  rule,  gnd  if  he  as
 fot  within  the  rule,  Jct  hon.  Members
 allow  the  Chair  to  intervene.  If  the
 hon  Member  speaks  anything  irrele-
 vani,  let  them  give  the  duly  to  the
 Chair  to  stop  him,  and  Jet  not  ali  hon.
 Members  take  over  that  duty  on
 themselves  Thereby  the  whole  thing
 will  be  over  in  two  minutes.  ]  know
 that  Shr  RK  DD.  Bhandare  o5  a  great
 and  senot  lawyer  and  he  can  raise
 points  of  order,  But  let  us  allow  two

 I  have  allowed  him
 under  rule  72

 Shri  . 3  D  Bhandare:  हए  beg  your
 pardon.  Allowing  ,  Member  to

 Mr,  Speaker:  He  is  not  speaking
 Why  should  the  hon.  Member  make
 a  mistake  in  that  regard?

 very  brief  so  that  I  may  put  the  ques-
 tion?  On  the  last  day  of
 Demands,  let  us  do  the  thing a  mistake  in  that  regard?

 avery
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 wt  भु  शिमवे  :  प्रध्यक्ष  महोदय,  मैंने
 जो  झाप  के  कहे  बिना  खुद  ही  यह  कहा  है  कि
 मैं  वो  मिनट  में  खत्म  करता  हूं  t

 गृह  मंत्री  जी  ने  परसों  कहा  कि  मध्य
 प्रदेश  में  जो  कुछ  हुआ,  वह  मुख्य  मंत्री  को
 सलाह  से  हुआ  बौर  केन्द्र  के  द्व।र।  इसके  बारे
 में  कोई  बातचीत  नहीं  हुई  ।  गवेतर  साहब
 का  जो  बयान  पभ्राज  भ्रणवारों  में  झायां  है,
 मैं  उत्त  में  से  दो  वाक्य  पढ़ता  हूं  :

 “The  Stale  Governor,  Mr,
 K.  C.  Reddy,  told  newsmen  that
 the  Assembly  had  not  been  pro-
 rogued  indefinitely,  nor  has  it
 been  dissolved,  as  the  Chief  Mi-
 nister  had  advised,  he  added.  The
 Governor  said  that  he  had  taken
 the  decisiun  on  his  own  after
 hearing  both  the  Chief  Minister
 and  the  Leader  of  the  Opposi-
 tion".

 प्रष्यक्ष  महोदय,  यह  इृण्डियन  एक्सप्रेस  से
 है  ब  दूसरा  वाक्य  “टाइम्ज  आफ़  हुष्डिया”
 में  इस  प्रकार  है---

 “Asked  whether  he,  (Mr.  ्  C,
 Reddy)  had  consulted  the  Centre
 before  proroguing  the  House,  he
 said  that  he  had  done  so  to  «the
 extent  permitted  under  =  the
 Constitution.”

 इसलिये,  प्रध्यक्ष  महोदय,  इस  सदन  को  गलत
 जानकारी  दे  कर  संविधान  की  जो  हत्या
 हुई  भौर  इस  वक्‍त  सरकार  जो  नेता  विहीत
 हो  गई,  इलत  दो  प्राक्षेपों  को  लेकर  इस
 अनुमति  का  मैं  विरोध  करता  हूं  t
 Mr,  Sptaker:  Shri  Madhu  Limaye had  given  notice’  I  sent  it  to  the  Home

 Minister.  I  was  thinking  of  doing
 something  ahout  it.  Now  he  hag  dis-
 cussed  it.  Therefore,  I  think  that  is
 also  finished.

 ॥... छ  Morarji  Desal:-!  have  seen  the
 rule,  No  debate  is  permitted.  How  am
 I  to  speak  then?  It  will  be  a  debate.

 Mr.  gpeaker:  If  he  wants  to  say
 anything,  he  may.

 लो  ध  लिसंये  :  बह  एक  दूसरी  चीज
 है,  अलग  बीज़  है  झापक्तों  स्पष्टीकरण  का
 प्रधिकार  है  स्पष्टीकरण  भाष  दे  सकते  हैं  ।
 Shri  Morarji  Desal:  An  explanation

 an  be  given  to  a  point  which  can
 ‘bear  ination,  The  bjecti
 raised  by  the  hon,  Member,  I  am
 afraid,  is  one  whieh  is  quite  outside
 the  polnt  gnd  has  not,  in  my  view,
 much  gense  in  it.  To  say  that  this
 Party  ig  without  a  leader,

 श्रो  मु  लिये  :  ठीक  है  |  इसमें  गलत
 क्या  है  tT
 Shri  Morarji  Desal:  To  say  that

 this  Government  is  without  a  leader
 ix  only  to  show  that  the  hon,  Mem-
 ber  has  not  exercised  his  powers  of
 thinking  at  all.

 The  second  point  he  raised  was  that
 the  Lender  does  not  remain  present.
 Ts  it  expected  that  the  Leader  should
 be  present  in  the  House  all  the
 while?

 ह! अ  मधु  लिमये  प्राल-दी-ब्हाइल
 किसने  कहा  है  t
 Shri  Morarji  Desai:  She  is  present here  whenever  she  is  required  to  be.

 She  is  never  absent  on  those  occa-
 sions,  Though  she  muy  not  be  present
 were  all  the  white,  he  is  all  the  while
 im  Parliament  House,

 Whenever  she  ig  required  to  come
 here,  she  dotg  come,  Whenever  it  ja
 mecestury,  she  does  come  here,
 fore,  it  is  all  wrong  to  say  these
 things,  No  Prime  Minister  can  be
 expected  to  be  present  in  the  House
 ail  the  while  for  the  pleasure  of  the
 hon.  Member,

 Whenever  she  is  required  to  he
 present,  she  is  present.  But  the  hon.
 Member  wants  that  any  Minister
 should  be  present  here  to  reply  when-
 ever  he  wants.  That  is  never  possible



 “eT  Appropriation  JULY  z  et  (No,  2)  BU,  I967  ह... उ

 about  He  has  told within  procedures  of  Parliament.  me
 Bocan  a  follow  Shear  amas  something.  But  I  would  not  be  eall-
 Parliament.  My  hon,  friend  studies
 the  procedure  very  hard.  I  know  he
 puts  in  great  labour.  I  would  only
 beg  ०  him  to  apply  some  discretion
 and  not  merely  utilise  all  his  know-
 ledge  for  opposition.  That  is  all  I
 would  beg  of  him  to  do,

 जी  ु  लिमये  :  वह  हमारा  काम  है  ।
 इशौलिये  जनता  ने  भेजा  है  ।

 डिधिल  Morarji  Desal:  The  business  of
 the  hon,  Member  is  not  merely  to
 oppose,  Hp  is  gent  here  not  merely  to
 oppose;  he  is  sent  also  to  help  Gov-

 te  Helping  Gov  means
 ‘iticising  jt  whi  er  necessary  and

 supporting  it  whenever  It  ls  neces-
 sary  in  the  interest  of  the  people.

 श्री  रखी  राय:  कोई  धच्छा काम  aT
 थो सच लिखये :  कभी  धच्छा  काम

 करते ही  नही है  a
 Shri  Miorar}i  Desal:  If  my  hon.

 friends  does  not  have  q  sense  of  right
 and  wrong,  who  am  I  to  advise  them?

 As  regards  the  other  point  he  rais-
 ed,  the  Home  Minister  has  said  defl-
 nitely  in  the  morning  that  he  has  had
 No  consultation  with  the  Go  in
 this  matter,

 Home  Minister  and  said  that  ¢he  Home
 Minister  has  misled  the  House.  The
 Home  Minister  did  not  talk  to  the
 Governor  on  that  day  or  before  that
 or  for  several  days  Therefore,  that
 question  does  not  arise  at  all.

 aft  oe  feed:  गवर्मेर  मूठ  बोलता
 है, क्या ?
 Shri  Morarji  Desal:  I  had  ॥  talk  with

 Consolidated  Fund  of  India  for the  services  of  the  financial  year 1967-48",
 The  motion  way  adopted,

 Shri  Morarji  Demi:  I  introduce*
 the  Bill.

 I  also  beg  to  move**

 ह  and  app  ot
 certain  sums  (from  and  out  of

 the  Consolidated  Fund  of  India
 for  the  services  of  the  financial
 year  i967-68,  be  taken  inte  consi-
 deration.”
 Shri  a  M.  Banerjee:  (Kanpur)  We

 have  already  written  to  you.  [shall speak  on  certain  polnts  which  were

 Shri  §.  M.  Banerjee;  [  will  not
 make  a  third  point,

 the  Governor.  It  is  not  for  me  to  say  me  Completely,  |  would  not  have
 “introduced  with  the  menda  tion  of  the  Preaifent, **Moved  with  the  recommendation  of  the  President
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 Spoken  on  this  had  the  hon  Finance
 Minister  and  Deputy  Prime  Minis-
 ter  given  us  some  satusfactory  reply,
 or  even  a  reply  on  the  report  of  the
 DA  Commission  It  is  most  unfor-

 I  woulg  request  even  at  thus  stage,
 I  would  beg  of  him  to  hindly  say
 something  on  the  report  of  the
 DA  Commusion  All  the  Central
 Government  employees'  orguniations
 have  written  a  letter  to  him  for  seek
 ing  an  interview  and  getting  has
 opinion  before  we  can  discuss  it  fur-
 ther  I  would  therefore  request  him

 es,  because  the  Cabinet  Secretary,  un-
 fortunately,  has  rejected  the  demands
 for  discussing  even  JCM  Because
 no  decimon  has  been  takon,  J  person-
 ally  feel  that  the  wage  freeze  which
 is  in  his  mind  and  the  कतात  cf  the
 Cabinet  may  be  implemented  in  res-
 pect  of  Government  employees  and
 then  as  an  experiment  introduced  on
 that  We  shall  oppose  that  tooth

 meagre  They  want  discusmon  of
 this  problem  once  agmn  They  say
 the  discussion  on  automation  should
 start  de  novo,  But  the  LIC  does  not
 want  to  discuss  automation,  but  they
 want  to  discuss  the  consequences  of

 Shri  al M,  Banerjee.  He  may  not
 be  tired,  but  I  am  tired  He  has  tek-
 en  real  ghee  sometimes  I  was  born
 a  child  of  adveraty  So,  I  would
 request  you  to  kindly  see  that  he
 replies  to  it

 ही  मधु  लिमये  प्रध्यक्ष  महोदय,  मेरे
 मुद्दे  का  उत्तर नहीं  क्लाया  है  T  मै ंने  भाप को
 लिख  कर  भेजा.  है  उसी  के  बारे  में पूछूषा
 सब  से  पहले  परिवार  नियोजन  के  बारे  में
 है ंएक  बात  कहना  चाहता  हू  ।  मन्नी  महोदय
 यह  न  समझे  कि  मैं  उसका  विरोधी हूं  लेकिन
 पता  नही  क्‍या  बात  है  कि  यह  सरकार  जिस

 किसी  झच्छी  1. उ  को  छूती  है,  भमृत  को
 भी  छूती है  तो  वह  जहर बन  जाता  है।  प्रष्यक्ष
 महोदय,  मेरे  पास  एक  चिट्ठी  भाई  है  एक
 गरीब  झादमी  को  दौर  उन्होंने  मुझ  को
 लिखा है  कि  उस  के  सादे  14 साल के लड़के के  लड़के
 पर  निर्वीजीकरण  का  प्लापरेशन  किया  गया,
 किसी  मामूली  डाक्टर  के  द्वारा  नहीं,  भदास
 जनरल  हस्पताल  के  जो  भूतपूर्व  डीन  है  o
 उनके  द्वारा  यह  किया गया  |  मैं  उनसे  बह

 शोर  क्यो  करते  हो,

 प्रापरेशन  एक  बहुत हो  दर्दताक  कहानी है  मैं
 कोई  परिवार  नियोजन  का  शत्रु  नहीं।  प्रध्यक्ष not  result  in

 oa  aoe  ae  in  2840९:  हे the  is  the  state-  महोदय,
 ण  द्  te  result  in  any  hee  bal  गा  ि  ्  ट्  बसा.  द्  फ्
 ment  or  reversion  or  undue  transfers  ©  देना  यह  सारे  प्रलोभन  जो  भाष  दिला  रहे

 Ferty  thousand
 LAC  workers

 are  so  g  उनका,  कही  दुष्पयोग  तो  नहीं  हो  रहा  है
 ?

 ००  hess  “ee  Sound  bane  इसके  रि.  में  प्राप  को  देखना  हैं  कि  बच्चों

 “Placed  in  Library  See  No,  mie
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 [att  we,  चिमषे]
 पौर  बुश्डो  पर  इस  तरीके  की  ना्क  क्रिया
 नही ंकी  जायेगी।  इसके  बारे में  प्राप
 माविश  दें  प्रौर  जो  केस  ह. 3  श्राप  के  पास
 भेजा  है  उस  के  बारे  थे  आप  कार्यवाही  कीजिये
 कह  तो  एक  बात  हो  गयी  1

 दूसरा  मेरा  मामला  सूचना  मल्ालव
 के  बारे  में  है  t  प्रध्यक्ष  महोदय,  म्यूज  रिट
 के  बारे  में  कोटा  झादि  देता  इस  मज़ालय
 का  काम  है  भौर  पिछली  जार  इस  सदन  में
 227  भछबारों  की  सूची  दी  गई  थी  जितने
 बारे मे  शिकायते  झाई  थी  वि  उन्होने  स्पूजप्रिट
 का  बुल्पयोग  किया  |  जो  मै  शिकायत  पेश
 कर  रहा हू  वह  उस  फेरिश्त में  नही  धाई  घी  ।
 बहु  प्रभात  नाम  का  दैनिक  है  प्रहमदाबाद
 का  |  यह  18,000,  झपना  सरकुलेशन  दिखाता
 है  बौर  उसी  के  साथ  एक  साप्ताहिब'  पत्र
 भी  दिखाता  द्  जिसका  नाम  हैं  लवसौराष्ट्र  ।
 दोनो  में  प्रध्यक्ष  महोदय,  कोई  कं  नहीं  हैं
 वही  भ्रखबार  जिसका  कि  #000  का
 पसरकुलेशन  दिला  कर  न्यूजप्रिट  लिया  गया
 मजमून  में  कोई  फर्क  नहीं,  केबल  लाम
 में  फर्क  है,  प्रभात  ौर  तवसौ  राष्ट्र  1  मु  रारजी
 भाई  गुजराती  प्रच्छी  तरीके  से  पढ़ते  हैं
 इसलिए  झापकी  इजाजत  से  मैं  टेबुल  पर
 रखने  बाला  हू

 झ्रष्यक्ष  महीबय  जहू  रत  नहीं  है

 शो  चु  लिमये '  इसीलिए  ता  प्राप  से
 पूछा  है  ।  इसी  तरीके  से  इस  घखबार ना का
 जनता  सस्करण भो  निकलता  है  t  वह  भी

 एक  फर्जो  भौर  फोग  चोज  है  भौर
 उस  के  बारे  में  मेरी  माग  हैं  कि  मी  महोदय
 उस  की  जाच  करें  घौर  जल्दी करे  ।  इस  के
 बारे  से  एक  गलत  बयानी  भी  हो  गयी है
 ह  भी  शाप  शुद्ध  करे।
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 were  wire,  एक  तीसरा  मामला
 मैं  लिक्विड  एसोनिया  के  बारे  में  उठाना
 चाहता  हुं  ry  मैने  इस  के  धारे  में  श्रष्यक्षीय
 निर्देश  iis  के  मातात  एक  तोटिस  विया
 था।  मती  जी  का  जो  जवाब  प्राया  है  बह  मेरे
 पास  भेज  विया  गया  है  घौर  मत्री  महोदय
 चालाकी  क्या  करते  है  कि  हग  ते  जो  उत्तर
 दिये  थे  बह  नाइट्रौजनस  'कटिलाइज्से  के
 बारे  में  दिये  थे  n"  त्री  महोंदण  कहते  हैं  कि
 नाइट्रोजनस  फर्टिलाइजर्स  की  पैदावार  के  लिए
 लिक्विड  एमोनिया  विदेशों  से  नहीं  समगाया
 जायेगा  लेकिन  यह  प्रश्न  पूछा  गया  हम  लोगों
 के  द्वारा  सभी  किस्म  के  उधर्रकों  के  बारे  में  ।
 झगर  उन  की  ह  प्राप  ध्यान  देंगे,  यह
 बांद-विवाद  में  शा  चुका  है,  उतमे  कोई  फर्क
 नहीं  था,  नाइट्रोजज्ल  फटिलाइजम  बौर
 फासफेटिक  फटिलाइजर्स  में  जा  ि  फर्क
 मतों  प्रव  तर  रहें  है।  ता  प्रनजाने
 में  कहिये  या  गलत  बग  से  कहिरे,  उत  के  द्वारा
 जो  बाते  कहीं  गई  उस  में  सदन  गुमराह  हुआ
 और  मैंने  जब  एक  घूभना  प्रश्न  पूछा  कि  क्‍या
 वम्जरई  को  कसी  फर्म  का  कुलैत  वालो  के
 साथ  कोई  समझौता  हो  रहा  है  धो"  उस  का
 आाधार  लिक्बिड  एमानिया  की  झयात  रहेगा
 तो  मत्री  जी  ते  इस  वाल  का  स्वीकार  क्या  है।
 मैं  मज्रियों  का  यह  सलाह  हू  गा  प्रधान  मत्री वी
 और  पाप  की  माफत,  घोर  मेरो  यह  भ्रेमपूर्वक
 सलाह  है,  उन  लोगो  वो  कि  ae  हमारी  धार
 से  मबाल  पूछे  जाते  है  ता  उन  का  बह  सीधा,
 साफ  भप्रौर  व्यापक  जवाब  दे  |  ब  उन  की  गलत
 बयानी  पकड़  में  बझाती  है  हर  इस  तरह  की
 जादू  कर  यह  फाई  ते  दे  हुम  तो  सवाल
 पूछते  है  पूरे  फटिलाइजर्स  के  बारे  में,  बाद  में
 कहते  है  कि  मेरा  जवाब  तो  नाइट्रोजजस
 फटिलाइजर्स  के  बारे  में  था,  पासफेंटिक  फटि-
 लॉइजर्स  के  बारे  में  नहीं  aT  #  समझता
 ्  कि  वित्त  मन्नालय  और  पं  ट्रोलियम  सिनि-
 स्टरी  में  इस  सम्बन्ध  में  बाद  विवाद  हो  रहा
 है।  झखबारों  में  यह  बात  प्रा  चुको  है,  दोनों
 मिल  कर  फैसला  करें  ा  घाल  मती  बल
 देकर  फैसला  कराये  t  इसलिए  में  मेतृत्व
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 की  बात  करता  था।  प्रधान  मंत्री को  श्रपना
 रोल  प्रदा  करना  चाहिए  |  सवेग  के  सामने
 बझाये  यह  सारी  चीज़  ।

 झ  मेरा  चौथा  मामला  प्राता  है  ।
 महा  मैंने  एक  सवाल  उठाया  था  व्यापार
 मंत्रालय  का  लेकर  कि  हू  जो  इंडियन  कौटैन
 मिल्स  फेडरेशन  है  ह]. ल  के  द्वारा  प्रायात  को
 हुई  हाई  पर  लेगी  गायी  जातो  जा  कि  झसल
 में  टैक्स  है  ।  मैंने  उन  का  ध्यान  खींचा  था
 पबलिक  एकाऊट्य  कमेटी  को  रपट  पर  जिसके
 बारे  में  मुराजी  भाई  ने  कहा  कि  सारो  बाते
 हम  पबलिक  एकाइट्स  कमेटी  की  नहीं
 मानते  ।  उत  झट  में  मैं  नहीं  जाता
 weal...

 Shri  Morarji  Desai:  I  did  not  say about  this  particular  thing,
 Mir,  Speaker:  You  can  reply  later,

 Mr  Desa.

 sing  लिसये  :  पूरा  सुन  लोजिये  ।
 मैं  कोई  टीका  नहीं  कर  रहा  हु  ।

 Shri  Morarji  Desai:  May  I  say that  what  is  in  correspondence  bet-
 ween  the  PAC  and  the  Governmen:
 cannot  be  discussed  here

 at  मधु  लिमये :  यह  ता  मैं  भी  कह
 रहा  था  t  मतभेदों  का  जिक्र  उस  वक्‍त  झाप
 ही  में  किया  1

 Shri  Morarji  Desai:  I  am  also
 saying  the  same  thing  At  that  time, I  had  only  said  that  there  are  occa-
 sions  when  Government  differs  from
 the  PAC,  and  then  gives  what  it
 has  to  say,  to  the  PAC  That  is  all
 that  |  bad  said.

 wit  arg  लिमये:  स्रध्यक्ष  महोदय,  मैं
 केवल  उल्लेख  कर  रहां  था  |  आज  मे  दी
 इंडिग्रन  कौंटन  मिल्स  फेडरेशन  के  द्वारा  जो
 िदुडी'  सभी  सिलो  को  लिखी  गई  थी  उत  की
 ाप  की  अनुमति  से  एक  प्रति  मेज  पर  रख
 रहा  हूं  जिश्षसे  पता  लगेगा  कि  यह  वाॉलि-
 यैंटरी 1...  नहीं  थी  t  यह  टैक्स  था  क्योंकि

 प्रायात  करने  का  कोटा  प्रोष्त  करने  के  लिए
 इन  को  सर्टिफिकेट  लेगा  पड़ता  ा  इंडियन
 कौटन  मिल्स  फैडरेशन  से  जब  Tg  सर्टिफिकेट
 प्राप्त  होता था  कि  इन्होंने  फीस  दे  दी
 है,  मिलों  ने  टैक्स  दिया  है  तमों  जाकर
 अध्यक्ष  महोदय,  टैक्‍स  टाइल  कमिहनर  इन
 को  कोटा  देता  था।  वालिपैंटरी  होता  तो  इस
 तरोके  के  स्टिफिक्रंट  को  शर्तें  नहीं  होती
 पबलिक  एकाउटस  कमेटी  कोई
 मूत्न  समिति  नहीं  हैं।  इसलिए  उस  समिति
 ने  कहा  था  कि  यह  कस  है  |  आब  मै  कस  को
 चर्बा  नहीं  करता  ।  व्यापार  मंत्रों  इस
 बक्त  उंउस्थित  है  इसलिए  मैं  उन  की  सेवा
 मे  श्राप  को  मार्फत  यह  जो  फेंडरेशन  का
 पत्न  है  वह  प्रस्तुत  करता  हु  ।  प्रध्यक्ष  महोदय,
 उस  से  बिल्कुल  बात  साफ  हो  जायगा  कि
 यह  टैक्स  है।  इस  के  सम्बन्ध  मे  मैं
 केवल  इनना  हो  कहूंगा  कि  ७  साल  मे  50
 करोड  पया  इस  तरह  जमा  किया  गया।
 भी  मैंने  कुछ  दोस्तों  से  बातचीत  करते  हुए
 कुछ  हिसाव  लगाया  कि  झ्गर  एक  एकड़
 रूई  पर  हर  साल  200  झुपया  भ्राप  लगाते
 नो  उस  से  शायद  दुगना  उत्पादन  हो  जाता  ।
 ग्रौर  इस  पैंस  का,  50  करोड़  रुपये  का
 इस्तेमाल  झगर  4  लाख  एकड  भूमि  पर  हर
 साल  200  झपगे  लगा  कर  ई  को  पैदावार
 बढ़ाने  के  लिए  सरकार  की  मार्फत  किया
 जाता,  फेडरेशन  को  मात  तहीं,  तो  हई
 का  उत्पादन  बहुत  बढ  जाता  ।  यह  तो,  भ्रध्यक्ष
 महीँदय,  भ्राप  मानेंगे  कि  हमारा  रचनात्मक
 सुझाव  है  ।

 झष्यक्ष  महोदय,  प्र  सेरा  पाचवा
 नुकता  भाता  है,  यह  पुरानी  बात  नहीं  है  में
 नई  बात  कहू  रहा  हूं,  पुरानी  बात  नहीं  कह
 रहा  हू  ।  इस  सदन  को  कई  बार  भूतपूर्व  गृह
 मंत्री  और  वर्तमात  गृह  मत्री  ने  आश्वासन
 दिया  है  कि  महू  मोहित  चौधरी  शौर  सुनील
 दास  जासूसी  का.  है  उस  की  जाच  करने  का
 बौर  मुकहमा  चलाने  का  काम  खुद  कैल्रीय
 सरकार  करेंगी  |  यह  झाश्वासन  दिया  गया

 *Placed  in  Library,  See  No.  LI-  1160/67.
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 भा  ।  कुछ  रोज  पहले  मैंने  प्रखबारों  में  पढ़ा
 कि  जब  eto  एस०  पौड  को  नार  बार  पुकारा
 गया,  जब  यहू  केस  भ्राया सो  वह  हाजिर  नहीं
 ह  इसलिए  इस  केस  को  खारिज  किया  गया
 है।  तो  qe  sett  जो  से  मैं  केवल  इतनो  ही
 सफाई  वाहुता  हु  कि  इस  तरीके  का  जम
 महत्वपूर्ण  मामला  झाया,  वेश  की  सुरक्षा
 का  मामला,  तो  यह  साहब  गैरहाजिर  कसे
 रहे  ?  कानून  भें  नया  केस  दर्ज  करने  में  कोई
 बाधा  उत्पल्त  होगी,  क्‍या  यह  ह. उ  कानूनी  हो
 जायगा  ?  क्या  वह  भाशवासन  देने  के  लिए  तैयार
 हैं  कि  बैडूल  ब्पूरों  orm  इनवेस्टिगेशन  दस  तरोके
 से  इस  कंस को  बलायेगा  जिससे  जो  दोषी  है
 जन  को  ब्तेमल  कानूनों  के  झनुसार  सजा
 दिलायी  जायेगी  ?  झाखरी  बात  अब
 में  देश  की  विदेशी  मुद्रा  बचाने  के  लिये  कह
 रहा  हू  ।  बोहूरा  कम्यूनिटो  के  एक  नोजवान
 झादंगी  है  मैं  उत  की  तारोफ  करना  चाहता  हु
 क्योंकि  मुसलमानों  मे  सामाजिक  सुधार
 के  लिये  प्लानदोतनन  करने  वाले,  दो  विवाही
 या  तीव  विवाहों  के  मामले  भ,
 था  दूसरे  मासलों  मे  बहुत  कम  नोजवान
 हैं,  भौर  इस  सदन  को  उन  के  प्रति  सहानूभूति
 और  हमदर्दी  दिखलानों  चाहिये  |  भारताय
 बोहरा  समाज  के  यह  नवयुवक  नोसन  कढूंकटर
 हैं  7  इन  बोहराप्रों  के  जो  हाई  प्रीस्ट  है,  पुराने
 जो  हैफुददीत  साहन  थे,  उन  का  तो  इन्तकाल
 हो  गया है  लेकिन  इस  वक्‍त  जो  हाई  शरीस्ट
 हैं,  शौर  उन  की  नस्ल  के  हैं,  उत  के  जो  सारे
 कारनामे  है  उन  के  खिलाफ  बहु  मामलों  को
 उठाते  रहते  है,  उन्होंने  जो  कुछ  कहा  है,  वह
 मैं  सदन  के  सामने  पश*कर  रहा  हू  ।  यह  पूर्वी
 अफ्रीका  भें  ठप  रहा  है  झर  वहा  बचाव
 हो  रही  हैं  कि  जो  भारतोय  बोहरा  लोग  हैं
 ह. ल  लोगों  से  उन्होंने  करोब  करोब  5  लाख
 प्रग्रेजी  पाइ,  पाउंड  ह्टलिग  तजराने  या
 जकात.  में  वसूल  फिये  हैं  in  श्रो  बागला  का
 इसके  बारे  में  एक  बजमेट  है  ।

 एक  ल्ावनीय  जकात  काफिरों
 से  लेते  है  -

 TULN  22,  1967  BIN,  ‘198T  74086

 sit  चू  लिये :  गह  जो  जछ  कहते  हैं,
 बहू  बतला  रहा  हूं  ।  मैं  तो  फारतसी  शोर  भरवी
 जानता  नहीं  ।  लेकित  मेरी  तुच्छ  राय  में
 जकात  एक  किस्म  का  टैक्स  हैं।  यह  जकास
 इकट्ठा  किया  जाता  है  बोहरा  लोगों  से,  घोर
 उनके  धर्म  अमुश्ष  ने  &  लाख  पाउड  लिये
 है  ।  मै  एक्सचेन्ज  रेट  से  इतना  ज्यादा  बाकिफ
 नही  हू,  लेकिन  शायद  यहू  एक  करोड़  रुपये
 से  ज्यादा  हो!  जायेगा  अवमूल्यन  के  बाद  a
 यहू  a  करोड़  का  मामला  है,  और  शायद  काले
 बाजार  मं  भौर  भी  ज्यादा  मूल्य  रुपये  मे  इसका
 होगा  |  यह  जा  मामला  है  उस  के  बारे  दबो
 झफ्रोका  के  भ्रजबारों  म  जो  कुछ  छपा  है,
 में  उस  को  पढ़  कर  सुनाता  हू  :

 “The  high-pmest  who  came here  in  3983  thus  amassed  not
 less  than  half  a  million  pounds and  took  all  away  for  credit  to
 hus  bank  accounts  m  Europe.”

 बहू  शिकायत  कर  रह  है  कि  यह्‌  बसा  हिन्दु-
 सताने  म  नहीं  झाया  ।  झफोका  के  बोहराग्ा
 से  यह  पचा  इकटुठा  कर  के  किय्रा  ग्रया
 पूरप  मे  उन  का  ST  बैंक  भ्रकाउट  है  उत्त  मं
 चला  गया  हल

 “At  the  time  of  his  departure from  Nairobi,  he  announceg  the
 establishment  of  &  Saifl  Founda-
 tion  and  promised  to  pay  £50,000
 which  is  less  than  l0  per  ceat  of
 what  he  collected  from  —  the
 community  and  that  small  sum
 had  to  be  divided  between  Kenya,
 Uganda,  ete,  Even  that  paltry sim  was  not  yet  been  pad.”

 यहू  सारा  पँसा  बुरोप  में  उन  के  बैक  झकाउट
 में  है।  इस  धर्म  प्रमुख  पर  बड़े  बड़े  लोगो  का
 प्रात्तीयाँद  रहा  है  ।  झाज  नोमन  कंद्रेक्टर
 की  मैं  श्ुले  दिल  से  तारीफ  करना  चाहता
 हू  ।  जब  ऐसे  नौजवान  हद  एक  समाज  से
 ह्न्दर  समाज  मे,  इसाई  सम्राज  में;  पारधी
 समाज  परे  और  मुसलमान  समाज  में  झन्याप
 के  छिलाफ  लड़ने  तथा  प्रमाजिक  सुधार

 “Placed  in  Librery,  See  No,  LT-  216 0}87.
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 लाने  के  लिये  भायेंगे  तो  मुझे  विश्वास  है  कि
 ag  देश  तरक्की  को सस्ते  पर  जायेगा  a

 Mr.  Speaker:  It  ७  not  as  if  Mr

 objection.  ey  |

 BA,  867  races
 Gujarat:  weekly  Their  circulation
 was  checked  im  96I-62,  Even  though

 duced  to  only  6,000  copies  so  far  as
 Prabhat  is  concerned  and  no  circula-
 tion  was  permitted  of

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B  Chavan):  Su,  I  would  only
 give  certain  facts  for  the  Information
 of  the  hon  House  on  the  point  raised

 information  that  the  CBI  took  over
 uously  engaging  the

 of  Government  As  q  result  of  the
 Suggestion  made  in  Parliament  one
 team  was  appointed  in  i959  and  two
 more  5  were  appointed  also  या
 905  In™spite  of  the  handicap  that
 we  have  no  power  to  call  for  the  ac-
 cuunts  of  third  parties  264]  ह... अ
 circulation  was  examuned  from  7980  to
 2966  As  a  result  of  these  checks  a
 reduction  of  43,52,855,  copies  nm  cir
 culation  was  made  which  led  to  a
 saving  of  forengn  exchange  to  the  ex-
 tent  of  R=  674  lakhs  T[  will  give  you
 figures  to  show  what  efforts  were
 made  In  I9806]  206  papers  were

 hecked  rculation  was  reduced and
 by  722,699,  ह  1962,  72  papers  were

 hhecked  and  circula  was  reduced

 from  the  West  Bengal
 Government  in  October,  I966  The

 tigation  was  leted  im  the
 month  of  June  and  a  complaint  was
 fileg  with  the  court  of  a  Magistrate
 in  Caleutta  Sth  July  was  fixed  os
 the  date  for  appearance  of  the  accus-
 ed  The  hon  Member  is  aware  of  the
 procedure  of  the  court,  when  the  first
 date  is  fixed  ut  8  for  the  appe
 arance  of  the  accused  On  6th
 July  the  Investigating  Officer  who
 3  a  DYSP  could  not  reach  Cal
 cutta  in  time  He  could  not  leave
 Delhi  as  he  was  also  engaged  in  an-
 other  important  investigation  case  He
 hod  asked  the  other  DYSP  to  attend
 who  was  also  involved  in  this  case.
 The  Public  Prosecutor  was  also  ask-

 by  $28535  ह  1963,  467  papers  were
 checked  and  circulation  was  reduced

 ed  to  present  ‘They  remam
 ed  present  Out  of  the  four  accused

 by  722690  In  1962,  I72  फबना  were
 i  was  reduced

 persons  three  only  were  present  and
 the  mam  accused  was  not  present.

 hecked  and
 by  66390  In  1985,  G80  papers  were
 checked  and  cireula  was  reduced
 by  5,682I0  and  in  1988,  G98  papers
 were  checked  and  circulation  was  re-
 duced  by  948,068  This  will  show
 that  we  have  been  doing  everything
 posisble  to  check  the  circulation

 I  now  come  to  the  two  papers  to
 which  my  hon  friend  referred  New
 Prabhat  Publicity  Company,  Ahmeda-

 unforeseen  difficulty  it  was  decided
 that  a  fresh  complaint  should  be  filed
 again  ‘The  Additional  Presidency
 Magistrate  has  taken  cognizance  of
 ths  and  has  fixed  29th  July  for  ap-
 pearance  of  those  pertons  ह.  the
 case  has  been  fled  again  I  person-
 ally  went  into  the  case  of  the  absence

 concerned  gating
 bad  are  the  proprietors  of  Prabhat
 a  Gujsrat:  daly  and  Nevasaurarhtra
 I6I6  (ai)  LSD—9
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 {Shr  द अ  B  Chavan)
 poambly  the  accused  were  not  likely to  be  present  and  he  asked  the  other
 Investigating  Officer  to  be  present  I
 would  like  to  asvure  the  House  that

 Shri  K.  K  Shab:  Sir,  |  would  like
 fo  make  one  correction  The  first
 team  was  appornted  not  in  989  but
 in  960

 tt  fo  मोन  बनी  प्राप  ऐसा  जवाब
 दौजिये  कि  हम  भी  नाराज  न  हो  प्रौर  प्राप
 भी  नारज  न  हो  |
 Shri  Morarji  Desai  My  hon  frend

 Shri  Banerjee  has  raised  two  ques- Uons  He  expects  and  he  tells  me
 that  I  should  give  bum  a  reply  which
 will  please  hum  or  satisfy  him  The
 only  reply  that  will  satufy  him  8
 that  I  grant  hia  request  Sir  I  am  not
 im  8  position  to  day  to  say  anything about  it  because  Government  has  not
 yet  taken  a  gecision  about  this  And
 {t  will  take  a  little  time  to  take  a
 decision  because  it  is  not  am  small
 matter,  it  29  a  very  important  matter,

 Shri  S  M.  Banerjee  Why  don't  you meet  them?

 request  only  yesterday  or  day  before
 Yesterday

 Shri  a  M.  Banerjee:  I  delivered  the
 mestage  on  the  60

 have  not  a  decimon,  I  can  only hear  them,  IT  coulg  not  usefully  dis-
 cuss  anything  And  yet  if  they  want
 tq  see  me  I  wm  prepared  to  see  them

 फिडिस्ा.

 Shri  ca  M.  Banerjee:
 Speaker  arbitrate  on  this

 Desal:  J

 thu  charge

 He the  LIC  to  jook  after  this  and me  to  add  anything  But,  there if  somebody  wants  to  ste  me,  I  w! see  him  and  tell  him  “please discuss  ह  with  the  LIC"  हज  ा!
 them  patiently  but  in  the  end
 Give  only  that  reply  Therefore, if  these  people  want  to  see  me,  I be  happy  to  see  them  Why Why  shoulg  I  refuse  them?

 Shri  §  M.  Banerjee:  The  question

 |  ६8६६8

 48
 $

 is  about  automation  Do  not  get irritated
 Shri  Morarfi  Desal+  Irritated?  I

 thoes
 it  was  left  to  the  hon  Mem-

 Shri  8  M.  Banerjee:  I  thought  it was  my  monopoly  Now  I  have  te share  jt
 Shri  Morar}i  Desj.  When  was  I

 irritated?
 Shri  a  M  Banerjee:  Please  have  it de  novo  4
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 Shri  Morarji  Deval:  Is  it  tho  way

 in  which  he  makes  these  charges  that
 makes  me  पाराधाधिल्ते!:  I  am  not  at  all
 irritated,  Still,  he  says  I  am  utitat-
 ed  I  have  always  smiled,  not  laugh-
 ed  at  him,  but  I  have  smiled  ‘So,
 this  2  not  right

 Then  I  come  to  the  questions  rais-
 ed  by  Shri’  Madhu  Lamaye  The
 questa  about  print,  foreign  ex-
 change  and  about  Pakistam  epy  case
 have  been  answered  I  have  also
 intervened  and  said  that  the  question
 about  the  voluntary  levy  was  discuss-
 ed  here  once  and  I  have  said  some-
 thing  about  it  But  today,  as  this  i
 in  correspondence  between  the  PAC
 and  the  Government  I  cannot  say
 anything  more  about  it  here  This
 cannot  be  discussed  here  That  ote
 all  I  have  to  repeat

 श्धी  चू  लिमये :  यह  जरूर  पढ़िये  जो
 भी  में  रख  रहा  g,  इंडियन  पाठन  सिहष
 फेड्रेंशन  फा  ।
 Shri  Morarjt  Desal:  I  will  certainly

 read  it  very  carefully,  as  I  have
 given  proof  to  my  hon  frend  that  हज
 will  read  all  his  letters  very  care-
 fully

 Then  he  raised  the  question  of
 poley  with  regard  to  liquid  ammonia
 for  fertilizers  As  the  policy  is  not
 yet  decided,  I  cannot  make  any  state-
 ment  about  it,  I  cannot  say  anything
 about  It  It  i  bemg  ver.

 aio! considered  and  will  be  dec  short-
 ly  That  oe  all  I  con  say

 Then  the  only  question  remains
 about  the  leakage  of  foreign  exchange
 by  Burhaluddin,  Head  Priest  of  the
 Bohras  by  hus  activites  I  heard
 about  this  only  last  week,  and  after
 that  I  have  been  trying  to  find  out
 what  the  facts  are,  because  thig  Is  a
 case  which  is  more  than  a  year  and
 a  half  old  and  I  do  not  know  exactly
 how  it  stands  But  it  does  not  refer

 BAU,  7907  ‘14092,
 lo  the  present  Mulla  Saheb  It  refers
 to  his  father,  Dr  Saiffuddin.

 शो  भधु  लिसये  :  भी  यह  चला  रहा  हैँ
 कहत  है  ।

 Shri  Morarji  Desal:  I  will  certain-
 ly  try  to  find  out  whet  at  is  I  can
 agsure  my  hon  friend  that  of  any
 off  ne  ted,
 will  not  condone  it  That  is  all  that
 पु  can  say  Beyond  that  I  do  not
 think  I  have  got  to  say  anything

 Mr,  Speaker:  The  question  us
 “That  the  Bill  to  authorme  pay- ment  and  appropriation  of  certain

 sums  from  and  out  of  the  Con-
 soldated  Fund  of  India  for  the
 services  of  the  financial  year  1967-
 68,  be  taken  into  consideration"

 The  motton  ह... अ  adopted
 Mr  Speaker:  Now  I  will  put  all  the

 Clauses  to  the  vote  of  the  House  The
 question  i

 “That  clauses  2  and  a  the
 Schedule,  clause  L  the  Enacting Formula  and  the  Title  stand  part of  the  Hill"

 The  motion  was  adopted
 Clauses  2  and  3,  the  Schedule, clause  i,  the  Formula  and the  Tithe  were  added  to  the  Full
 Shr.  Morarji  Desal:  Sir,  I  beg  to

 move
 “That  the  Bull  be  passed”

 Mr.  Speaker:  The  question  is
 “That  the  Bill  be  passed"

 The  motion  was  adopted
 8.56  hrs,

 The  Iok  Sabha  then  adjourned  dU
 Eleven  of  the  Cinek  on  Monday
 July  24  987/Sravana  2,  890  (Saka)


